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REXENUEl DEPARTMENT 
Note regarding excess over voted grants under Grant No. I-Agricul- 

twal  Inconre Tar and Sales Tax, as reported in the Appmprio- 
tion Accounts, 1962-63. 

The expenditure under the voted grant exceeded the budget pro- 
vision by Rs. 68,421 which requires to be regularised. The excess 
occurred under the following group heads:- 

Group head Tad grant Exce~r 

12 Sales tax (a) Collection Charges. 

(i) LawOf6ccr: . tf,100 40 

(n) Sales Tax Appellate Tribunal . %800 826 

The excess expenditure occurred mainly under 12 (a) (iii) District 
Wces .  The reasons leading to the excess are explained below:- 

12(a) (i) Low Oflice7 and 12 (a) (ii) Sates Tar Appellate TriburrrrL 
Minor excesses amounting to Rs. 866 occurred under these group 

heads. 

l2 (a) (iii) District Ornet. 
The excess expenditure is Rs. 67,575 On verfication of the 

expenditure incurred including that of February, 1963, the Board of 
Revenue felt that the budget provision for the  financial year in 
question would be sufficient and therefore no supplementary grant 
was sought for. During the year, the d c e  of the Inspecting Assis- 
tant Commissioner (Special), Kozhikode and certain additional postrr 
of Sales- tax OeRcers, Sales-tax Inspec tors, Lower Division Clerks, etc., 
w m  newly sanctioned. A supplementary grant to meet the ad&- 
tiional expenditure in this connection was nevertheless not sought for 
u it was expected that the expenditure could be met from the sr9- 

under other heads of account. But the actuals belled the expec- 



tations and hence the excess. The excess is only about 2 per cent. 
of the Anal provision. 

It is requested that the excess may kindly be recommended for 
regularisa tion. 

w-. 
Joint Secretary to Government. 



APPENDIX 111 
REVENrn DEPARTMENT 

Note regarding excess over voted grants and charged approp+icrttolor 
under Grant No. I-Agricultural Income Tax and Sales Tax as 
reported in the Appropriation Accounts 1903-64. 
The excesses discloeed in the Appropriation Accounts far the 

above mentioned grant are as under: - 
Total Grant Actual + Excam 
or Appropri- penditurc 

ation 

Rs. Rs. 

2. In the charged appropriation. there was an excess expenditure 
of Rs. 1,702 under the group head '12(a) (iii) District Offices'. 

A lump sum provision was made in the Budget under charged 
items as the actual expenditure for decretal charges cannot be fore- 
seen with any degree of accuracy. As soon as a case of the Sales 
Tax/Agricultural Income Tax Department is decreed, the depart- 
mental subordinate office concerned will send up a demand for funds 
to satisfy the decree and they will be allotted from the funds avail- 
able. The amount which exceeded the appropriation was only 8.5 
per cent. and this may be recommended for regularisation. 

3. There was an excess of Rs. 1,Ct3,865 in the voted provision 
although the original grant was increased by a supplementary grant 
of Rs. 56.400. The excess over the voted grant occurred mainly 
under the following group heads: - 
. . . . . . .  . . . . .  .-.-.----.-,.. . . .  .-.-.-.-.- -....-.-.-.+- - ...... - 

Gruup head Total grant Excess 
.,- -,-.-*- ....... . .  .. ....... ........ ...... . . . . . . .  ."- .-,. .- ..- -.--- -.. 

Rs. Ra. 

ra (a) (a) S J a  Tax AppJlan Tribunal . 91,600 Gfl 



(The excess was partly counterbalanced by a saving of Rs. 3744 
under 13-0ther Taxes and Duties.) 

12(a) (iii) Disfrict Ofices: 

The final provision was Rs. 91,600. The expenditure exceeded 
the provision only by Rs. 8,578. The small excess could not be anti- 
cipated. 

12 (a) (iii) District Off ices: 

The excess expenditure under the group head is Rs. 97,446. Gov- 
ernment sanctioned additional staff consisting of five Sales-tax 
Officers, five Assistant Sales-tax Oficers and 35 Sales-tax Inspectors 
and other staff in November, 1963. Consequently, increase under 
'Travelling Allowance' and 'Contingencies' became inevitable. Gov- 
ernment restored the economy cut under 'Travelling Allowance' and 
'Contingencies' so as to meet the entire expenditure on account of the 
additional staff from the budget provision. As the Board of Reve- 
nue was also directed to regulate the expenditure in such a manner 
as to limit it to the original provision in the buget, it was felt that 
no supplementary grant would be required and the excess was not 
anticipated. 

Sd/-. 
Joint Secretary to Governnaent. 



REVENUE DEPARTMENT 
Note regarding excess wet charged apprcrpriation under Grant No. 

111-Excise as reported in the Appropri~tiina Accounts, 1962-63. 

Excess . . , . Rs. 143 (Charged) 
The excess occurred under the head '10 (a) Superintendence'. 

The provision for 1962-63 was Rs. 36,700. The expenditure incur- 
red was Rs. 36,843. The excess was only 0.4 per cent of the sanc- 
tioned appropriation. It is requested that the excess may kindly be 
recommended for regularisation. 

&I/-. 
Additional Secretary to Government. 



REVENUE DEPARTMENT 
Note regarding excess over charged appmpriutions un&t Grant No. 

IIZ-Excise as reported in the Appropriation Accounts, 1063-64. 

Excess . . . . . . . . . . . . . . Rs. 125 (Charged). 
The excess occurred under the head 'lo(@) Superintendence'. 

The provision for 1963-64 was 14,600. The expenditure incurred 
was fb. 14,725. The excess was only 0.86 per cent. of the sanctioned 
Appropriation. It is requested that the excess may kindly be recom- 
mended for regularisation. 

-LA 

Additional Secretaty to Government. 



APPENDIX M 

GOVERNMENT OF KERALA 
FINANCE DEPARTMENT 

- - 
N m  

h r m c r :  Regularbed of excess under 'Debt Charged as discbaed 
in the Appropriation Accounts, 1962-63. 

The excess dieclosed in the Appropriation Accounts 1962-63 under 
'Debt Charges' is as under: - 

Total appro- A d  ex- ( +)Excess 
priation. penditurc. 

The amount of excess was comparatively large under the following group 
h d :  

Original Supple Total Actual Exass 
appro- mentary appropria- expenditure 

prietion & Fppro-  tion 
pnauons. 

Rs. Rs. Ra Rs. Rs. 
rb-B. Intmst on 
Inm Govan- 
malt Debt- 
Inman on loans 

from the 
Central Govt. 2,a6,ro,900 26,86,800 2,52,97,700 2*61,36,1rr 8,3W1 

A supplementary appropriation of Rs. 22,00,000 was obtained 
under this head in the final Supplementary Demands for Grants for 
1962-63, presented to the Legislature in February, 1963. An addi- 
tional provision of Rs. 4,86,&00 was also made under this head by 
reappropriation of savings from other heads. 

The excess was as a result of more payments of interest owing to 
late Analisation (January to March, 1963) of the terms and condi- 
tions of a lew loans received from the Government of India and 
avatling of more ways and means advances than anticipated. 



Other heads under which comparatively small excesses have 
occurred are the following: - 
S1. Group haid Total sp Exces Reasons for ex= 

No. propriation 

Rs. Rs. 
I .  16AII (C) (ii) Intcnst r,o6,700 14,858 With the introduction 

on Conm%utory of the Keralo Service 
Provident Fund. Rules, option thereto 

waa allowed to subs- 
cribas to the Contri- 
butory Provident Fund. 
~ h m  who opted for 
Kerala Senticc R u b  
had necessarily to opt 
for State Provident 
Fund Rules. Accord- 
ing to a rough and 
ready assessment that 
could be made, it wan 
thought that only a 
provision of Rs. 1,06,?oo 
would be neassary un- 
der this head. Accolc 
dingly a sum of 
Rs. 153,300/- Wall * 
appropriated from the 
original provision of 
Rs. 2,30,000/- under 
this head. Hoopcver, 
the actual expenditure 
on final adjustman 
of interest char- ex- 
ceeded by a small rn* 
gin of b. 14,858 I-. 

2. 1 6 G 2  Keraia GaM. q z , ~  In August, 1963, Gaoern 
Ceramics. 12'81 I )  ment iasued ordm re- 

vising the rate of intmst 
Cj Government Ce- 40,800 15.1 12 ( on Depreciation Re- 

ramic concm.  .- Funds of Govt, 

C7Go-th- 40,600 ' I I , ~ ~ I  
Binccring Work- 
shop. 

cxistiug rate of 494, 
ex- as mentioned in 
Column 4 oocrrrred on 
fuurl adjustment of in- 
tcrertinrrspcctoftbess 

L- 
c o - m .  



Excess of very -11 amounts occurred under the f o l l d n g  heads 
also: 

S1. Group head Total Excess 
NO, appro~tia- 

tim 

Rs. Ra. 

I . 164: (43. Intmm on ovetdtafi Account with 
the State Bank of India . . 11,900 3 

2. 16-AI (d) ( i ) ~  Expenditure on Public Debt 
raised by TravancortCochin & Kerala . 4 3 t h  W 4 4  
16-A1(&Credit  institutions from the Agri- 

cultural Credit (Long term Operation) Fund 7%- 
16-ATI(c) (iii) Interest on Indian Civil Service 

Provident Funds . . 5,300 
16-A11 (c) (iv) Interest on won-European 

Munbm)'. Provident Fund . 4,800 
16-AII(c) ( v )  Interest on All India Services 
Provident Fund . . 26,000 

16-A I&) (or Interest on other hliscellancaus 
Provident d unds . 500 

16-CI(i) Road Transport . - 8,159500 
16-CI(ii) Watcr Transport . 19,900 
16-CS Plywood Industries . &,goo 
16-C6 Travancore Rubber Worb . 14,100 
16-CS Sharkliver Oil Factory . 2,900 
I- Text Book Publications . 3 400 
I 6410 Kcrala Soap Institute . 8,100 
I&CII Govanment Oil Factory . 7- 
16-Cr3 Kerala Govmvncnt Cycle Rim Factory 3,000 

The excesses under the above heads have been partly set-off by 
savings under other group heads. 

In  the circumstances stated above, i t  is requested that the excess 
expenditure of Rs. 5,27,825 under "Debt Charges" may be recom- 
mended for regulnrisation under Article 115 of the Constitution. 

Sd/-. 
Joint Secretary to 



APPENDIX VU 

GOVERNMENTOFKERALA 

FINANCE DEPARTMENT 

SUBJECT: Regularisation of e m s  under 'Debt Charges' as disclosed 
in the App~OPtiQtiQn Accounts, 186344. 

The excess disclosed in the Appropriation Accounts, 1983-64, 
under 'Debt Charges' is as under:- 

Total AauPl (+) Excess 
Appropriation Expenditure 

Rs. Rs. Ra. 

The reasons for the excesses are given below :- 

The heads of account under which the exc+saes werr! ccwnparotivels 
large are the following:- 

Tot a1 Actual Excess 
Appropriation Expenditure 



8 Tbhg  into a c m  the acttral expenditure till the end of 
Fdwmry, 1964 and probable expenditure fm March, 1964, savings 
to the tune of Ra. 9,16,r200 were anticipated un&r the heads d W e d  
below : - 

Am?".'- 
Expendi- Expend- Savings Actual a- 

Head of account ation or tutt till the ture anti- anticipat- pendinm 
1963-64 adoft~c ipetcdt i l l  ed. t i l l the4 

the end of of 3/64. 
3 164. 

Rs. RlL It. Rs. Rs. 
TmvancartGxhin 

State Dwelop- 
martLoan,rg68 888,300 4,6484 8,33&~ 54,500 8,91,516 

Do. 1972 17#,8oo 9,09,069 i~,oo,oao 2 4 J 3 0 0  16,90,331 -- 
7448,600 43979,555 65,32,2O4 9,16400 73~1,943 

---.. "-- *..-. . "- ----.....-.. - - -- --- 
While the expenditure till the end of February, 1964, under the 

abave heads was only Rs. 43,79,555, it rose to Ra. 73.71,943, at the end 
of March, 1964. i.e., in March. 1964 alone the expenditure was 
Rs. 29,92,388 on account of more claims presented and adjusted. 
This sudden rise in expenditure was due to an unusual increase in 
nutllbtlr of claims which could not, by the nature ot its depending 
on the investing public, be estimated with accuracy. Also t&e 
mpp1ementary Demands for Grants for the year 196344 had been 
presented to the legislature in February, 1964. In the cinumstances, 
provision for the unanticipated increase in expenditure in March, 
1864 could not be made. 



The original provision under thia head was R& 2 lakhs. Bssed oo 
the trend of expenditure an amount of Ra 2.75 lakha wa8 pnwided 
under the head by obtaining a Supplemtarg  Grant on 3rd March, 
1964. The actual expenditure as on 24th March, 1964 was only 
Rs. 8.39 lakhs. A further sum of Rs. 3.64 lakhs was, therefore, pro- 
vided by reappropriation on 31st March, 1964, king the ha1 Gnmt. 
at Rs. 8.39 lakhs. However, the Reserve Bank of India claimed 
debited an additional amount of Rs. 1,63,593 in the March, 1964, 
accounts being the interest on the overdraft taken in March, 1064 
Usually the debits are raised only in the next month. This devia- 
tion from the usual practice was not anticipated at the time whem 
the final grant was fixed. This resulted in the excess under thin 
head. 

TotaI Actual Excus 
Appropriation Expenditure 

Rs. Rs. Rs. 

(Z) 1642. Interest on Re- 
m e  Funds ctc.-Interest 
on deposits of dcprccia- 
tiw Reserves of Govern - 
ment Commercial under- 
takings- 

- - 
The budget pmvision under this head was fixed on the basis (91 

the then existing rate of interest, vit., 4 per cent on Deprecsiatfm 
Reserve Fund In August, 1963, Government issued orden enham 
ing the rate of interest from 4 to 41 per cent and the enhancemd 
in the rate was given effect to in the accounts far 1962-63. In resped 
of the accounts for lfl63-64, orders axing the rate of intenst at Y 
per cent were issued in February, 1984. As these o r d m  were isrruad 
after the finalisation of the proposafs for the Anol Supplementry 
Demands for the year, necsssory pmvidon could not bs mad4 W 
mcr the excess. 



In the following group hudo ccxnpuatively small amountr of 
excess exceeding Rs. 5,000 have occurred. 

Totd 
Head of Account Appmpira- Excesc Reasons for uctss 

tion 

,r6A(d&) 2. Kcrala State's 
share of expenditure for 
the management of 
Public Debt of Madras 
r a i d  before I - I  r -1956 

16-A(d) ji i) .  Expenditure 
cmneaeri with the issue 
of new loans and sale 
of securities held in the 
ca~h bdancc investment 
account. 

16. h(cl) 4. Inwrest on 
loan fmm the Nu- 
ticma1 co-cqwrativc 
Dtvcfopmcnt CAW- 
potation. 

22,502 There was no expmditurr 
under this head till the 
end of February, 1964. 

Therc was no expenditure 
during I#Z-63 dm. 
.4s there was no indi- 
cation as to the am* 
unt likely to be chi- 
med by the C;overnmat 
of W r a 5  before t h e  
end of March 1964, 
additional funds could 
not be provided. 

20,227 The wual exprnditure u p  
to the end nf February, 
1964 was only Rs.32,sori. 
It was rherefore thought 
&at the oripinaf a g  
propiation of Rs.do,ooo 
w w l d  be scffiddt to 
meet the rquirancnf 
for the hole f i~ancid 
ynr .  However, a large 
number of claims t* 
ward8 the payment of 
hire charges and petrol 
charges for the vehicln 
used in ~mnnxtion with 
the canvassing of s u b -  
criptiuns to thc public 
lrmns Boated during 
vious years were prc Y err- 
ed towards the end of 
thc year. This result- 
ed in excess e.xpmditurt 
under this head. 

74,956 Increase in prymen 
af interest on loam fv 
a+operarivc 
mcnt schmrcs ""P' and 0 
benr: to sugar fmarit 



Total 
Appropria- Bxceear Reamno for e x e m  

granted by the corpo- 
ration for which ad- 
ditional provision :auld 
not be anticipated nt 
the time of the final 
supplementary Dt 
mands for Grants 1963- 
rgbq. 

*A(e)j. Intmst on 
loans from the Cen- 
tral Warehousing 
Cornt ion.  

16B. in tern  on in- t Small. 
ter Governmental 
debt-Interest on 
loans taka from 
the Centrai Go- 
vernment. 3,32,87,000 14.469 1 

These excess have been partly setoff by savings under other 
heads. 

It  is requested that the excess expenditure of Rs. 10,27,582 under 
"Debt Charges" (Charged) may be recommended for regularisation 
under article 115 of the Constitution. 

K. A. SREEDHARA MENON, 
Joint Secretary (Fii~ance) . 



GOVERNMENT OF KERALA 

FINANCE DEPARTlW3T 

SUB: Regula.risation of excess under Grant 'No. X Distnct Admink- 
tration and Miscellaeous' as disclosed in the Appropriation 
Accounts 1963-64 

The excesses disclosed in the Appropriation Accounts for the above 
mentioned Grant are as under: - 

Tord Grant A c t d  Expenditure + E x w t  
Voted Rs. 91,38400 Rs. 91,78435 (+I& ?9,%5 

The reasons for the excesses are given below:- 

( )  1 ( ) Collectors and Magistrates".-The excess under 
this head was Rs. 68,546. The original voted pmvision WM 
Rs. 26,68,500. An amount of Rs. 283,600 was re-appropriated 
from other heads to this head of account. In spite of 
the re-appropriatiorw increasing the total provision to Rs. 29,52,100 
the expenditure had exceeded the provision by Rs. 68,546. The excess 
was mainly due to the expenditure under 'Contingencies' such as 
telephone charges, electric charges etc., which could not be postponed 
and also under 'Pay of Establishment' and 'Allowances' due to the 
disbursement of Easter Advance by the end of March, 1964. 

(2) E (a) (ti . Dist nct Treasury Establishmenl".-The e x a m  
under this item was Rs. 19,849; Rs. 4,400 under 'Pay of OPBcen', 
Rs. 13,400 under 'Pay of Establishment', and Rs. 2,800 under 'Contin- 
gencies' partly set off by savings of Rs. 700 under 'Allowances'. 

The Department of Treasuries was constituted from 1st Au- 
1963, by separation from the Land Revenue Department. Ttme 
original Budget estimates were prepared by the Land R e ~ e r r ~ o  
Department. On account of the: separation and formation of rn inde- 
pendent organbation, addftional staff was sanctioned to cope with the 
work ncc~FdIng to certain yardsticks prescribed by the Sped.l 
OfBoer for ~t-orgmbatfon of trewrba hrcn by tbe end at tbe 
y t u  196364, the procea~ of reor&wrtntion was not complete and tbe 



period of transition still uontinued. Options wen called for only 
March, 1964 The posting8 of personnel in the Treasuries, though 
done by the Department of TFaasuriea were entirely barred on the 
recommendations of the District Collectors and the Board of Revenue. 
Aa a result, there were frequent change of personnel manning the 
m r a l  posts in the Treasuries. The details of pay etc, drawn by 
them could in no way be foreseen. This haa resulted in ox- ex- 
penditure under 'pay of OPBcen' and 'Pay of Establishment'. 

Certain claims relating to purchase and repair of furniture, remit- 
hnce of Treasure and pny of mineals, whicb related to previotlir 
yeam and were pending settlement had to be settled forthwith. 
These unforeseen claims under contingencies, whicb were passed on 

' 

to the Treasury Department at the time of ib formation could; not 
be either anticipated or provided for in the Budget. This accounted 
for the excess expenditure under Contingencies. 

(3) -"E (a) (av) . Sub-Tft~dt~rg Estabtbhment.--The excess of 
Rs. 9,744 over the Budget provision under thia head also occurred 
mostly on account of unforeseen circumstances, consequent on the 
re-organisation of treasariea and the period of transition which the 
-nt underwent explained in the foregoing paragrapha 
Further, the Sub-Treasury Establishmen b of the erstwhile Mala - 
bar area, were part of the Taluk Ofhes, and the expenditure wpr 
debited to "19 E-b(i) Taluk OiBces". Sinm the formetion of the 
Department, the expenditure in respect ot SubTreasury EetablfsLc 
m a t s  in the Districts of Palghat, Kozhikode and Cannanore was dm 
debited to "19 E(a) (iv) Sub-Treasury Establishments" as in tb, 
case of the other Districts. Here also there were frequent cbang. 
of incumbenb in the Sub-Treasuries in the Malabar area and ro the 
details of pay drawn by them could not be forecast. Thb has contri- 
buted to the excess expenditure! undm this head. 

(4) "G ( b )  (wi i i )  B. Attappady ColonisatCon.-The excears under 
this head was Rs. 33,422. A provision of Rs. 20.900 was provided in the 
Budget for 1963-64 under this head of account. The excess mured 
due to the expenditure on the specfa1 staff for Land Acquisition, 
Mukkall, Mamarghat for 1963-64 which waa authorbed during the 
coume of the year (August 1983). The Board of Revenue had cxr- 
mfaed the possibiUty of finding lurvfngs under other heads within tho 
Grant, but mfkient saw could not be twnd for rch-approprlation. 



17 
In the d r c u m m  uated above, it b requested that the ex- 

expenditure of Ra. 39,835 in the voted section of Grant No. X Di&W 
Admintrtration end Miscellaneous may be recommended for regularE. 
ation under Article 115 of the Constitution. 

V. RAMACHANDRAN, 
Additional Secretary, 

(Pkmning and Finance). 



APPENDIX ne 
GOVERNMENT OF KERALA 

HOME DEPARTMENT 
NOTE 

SUE: -Regularisation of excess under Grant No. XI Administration 
of Justice as disclosed in the Appmptiation Accounts 1963-64. 

The excess disclosed in the Appropriation Accounts 1963-64 for 
the above-mentioned grant is as under- 

Total grant Actual 
or expcn- t Excess 

appropria- diture 
tion 

Rs. Rs. Rs. 
ax .-Administration of Justice' 

Charged- 

The reasons for the excess are given below:- 

The excess occurred under the head ' (a) (i) High Court". 

The Government in their circular No. 10171Loans[3~64jFin dated 
20-3-1964 ordeted that the pay for Christian employees for the month 
of March 1964 may be drawn and disbursed before Easter holidays 
Accordingly 4 bills amounting to Rs. 11,946.35 were cashed on 
254-1964 towards the pay of Christian employees for the month of 
March 1964. But for the above orders, this amount was ordinarily 
to be drawn and disbursed only in April 1964. Thus the expenditure 
had to be incurred during the flnandal year 196364 itself instead of 
in 196445. Accordingly an expenditure of Rs. 11.W3.35 was incur- 
red during the year for the purpose. The actual excess under thb 
head was however Rs. 11,714 the balance of Ru. 232.95 being counter- 
b a h c d  by rravingr already available. The incurring of txcem 5 
pcndfture was inevitable and unerqpckd 



In the circumstances explained above, it is requested that the 
excess expenditure of Rs. 11,714 in the charged section of Gramt 
No. XI Administration of Justice may be recommended for regularisa- 
tion under Article 115 of the Constitution. 

Dated: 3-12-1965. 

Sd.1- 
Secretcrry to Governmen& 

Home Department, 



APPENDIX X 
GOVERNMENT OF KEFULA 

HOME DEPARTMENT 
N m  

SUB: -Regularisation of' ezcesa under G m t  No. XI1 Jaib a8 dbcbsed 
in the Appropriation Accounts 196W3. 

The excesses disclosed in the Appropriation Accounts for the 
rbovemeptioned grant are as under:- 

Totll g ~ t  A d  
or expenditure ( +) Exam 

appropriaticm 
Ra Re. R8. 

-ed Nil. Nil. Nil. 
voted . 4%79- 44,18,907 + 1939,707 --- -- -- - 

Rusom: Submitted separately in the notes attached. 
In the cirrmmstances stated above it is requested that the ex- 

expenditure of Ra 1,39,707 in Voted d o n  of the Grant No. XXI 
Jails may be recommended for regulation under Article 115, of the 
Cons ti tu tiaa 
Darted: ll-l%198!!i. 

(a, 1- 
Scctettq, 

Home Depcmnccnt. 
- 

HOME DEPARTMENT 
Note regarding excess over voted grant under Grant No. XI1 Jaih 

aa reported in the Appropriation Accounts 198283. 
E z c e ~  Rm. 1,39,7071- (Voted) .  

The txcesa occurred under the following group heads:- 
(f) 22 Joilr (a) (i) SupetiJPndence. 



Thc crcem undw tho head ommed mainly under 
"Pay of Ofkere", "Pay of Eetablishxnent" and "AUowe~ces" and the 
ex- wan due to payment of leave salary in additiod to pay and 
dlowancea to the substitutes posted in the leave vacancies, The a- 
pepditure could n& be p<#tponed fa want of pmrisbn as it was orr 
inevitable item of crpenditure. 

(ii) Z2 Jcrib (a) (ii) Otdiwq Sub Joilr. 

On the WB of the progress of expenditure reviewed in December 
1862 a aum of Rs 20,000 was ~eappmpriated to 2200 (iii) Other J& 
to cover the inertasre in expenditure under the latter head of amount. 
But by the beginning of the last quarter of the thancia1 year 196263. 
the number of prisoners in the Otdinary Sub Jails hcremed consider- 
ably which resulted in steady increase in expedture.  No saving 
waa anticipated under any other bead ad account to re-appropriak 
necessaty funds to the head of aceaunt. 

(Mi) 22 Jaib (a) (iii) 0th- Jcrib. 

Original Grunt . . . . ww- 

. -- 
Burr* 8 a . * #  

--rru-3-- - _U ".. . . . - -- 



All possible reappropriations haw been effected to this head l~ 
balance the expenditure. Unlike in other Departments, the m a w  
itam of departmental expenditure is that which relates to contingen- 
cies for the maintenance charges of prisoners, the payment of which 
caanot be delayed, without affecting the smooth wokking of the Insti- 
tutions. The expenditure under contingencies has considerbly in- 
creased owing to increase in the number of prisoners involved in 
Railway cases and detention under the Defence of India Rules 1962. 
The daily average number of prisoners during 1961-62 war, 3,022 
whereas the daily, average strength of prisoners in the Jails during 
1962-63 was 3,555. The additional expenditure by way of adjustment 
of invoices was necessitated due to increase in number of prisoners. 
The adjustment of invoices tovifkrds the  shpplies of clothing, etc., and 
garden produce made to the prisoners was eEected by debit to the 
concerned detailed heads under sub-head. "Contingencies". 
Therefore. the expenditure mahly depends onathe strength a( prison 
population. During the year 1962-63 invoices amounting to Rs. 
2,50,779.96 Ps. have been kdjusted tiwards cos't of ;lothing and bed- 
ding of prisoners and garden .produce supplied. By reviewing the 
pmg'ress of expenditure and the anticipated expenditure, proposal 
for supplementary grant amounting to Rs. 5,50,500 was submitted to 
Government in time i.e. on 5th December, 1962. On reviewing the 
progress of expenditure it was felt by Government that a sum of' 
Rs. 1,87,000 would be sufacient for the rest of the year and so it wasc 
sanctioned as supplementary grant under the head in G.O.(MS) 
No. 32/63/Home dated the 16th January, 1963. The expenditure 
un&r contingencies depends on the prison population which cannot 
be estimated correctly in any year on the basis of the statistics 
available for the previous years. The adjustment of invoices to- 
wards the supplies and services rendered within the department 
also contributed to the increase in expenditure. While submitting 
proposal for supplementary grant, the liabilities and the invoices 
pending settlement were taken into consideration, but Government 
felt that the supplementary grant of Rs. 1,87,000 would be sutffcient 
for 196243. The savings anticipated under other heads of accounts 
have been reappropf-iated but there was' no time to move for addi- 
tional supplementary grant. The expenditure on account of mainte- 
nance charges of prisoners being an item of inevitable payment could 
not be postponed on the plea of lack of funds. If the adjustment of 
invoicea was delayed for want of funds, the revenue of the depart- 
ment will show a ebrresindihg dike&. 



+v) 22 Jails (a) Jails ( iv )  Certified Schoolr. 

Original Provision % 7 2 W  
Supplementary Provieion 65,000 
Reappropriation . 18,500 

The supplementary grant of Rs. 65.000 dbtained under the head 
was found inadequate tp meet the expenditure of the Institution to- 
wards the close of the financial year, as the number of inmates in the 
Certified Schools, Trivandmm and Calicut steadily increased. There 
was no time to obtain additional funds. The original proposal for 
supplementary grant for Rs. 26,500 was submitted to Government on 
5th December, 1962. Subsequently a proposal for additional grant 
~f Rs. 50,000 was submitted on 18th December, 1962 after reviewing 
the progress of expenditure achieved, during second half of 1962-63. 
T h e  supplementary grant was sanctioned in G.O.M.S. No. 32/63/Home 
dated 16th Januruy, 1963, (Rs. 15,000) and in G.O.M.S. No 36/63/Home 
dated 29th January. 1963 (Rs. 50,000). The expenditure has exceeded 
on account of the payment of bills towards maintenance charges of 
Private Certified School. Kozhikode for the month nf February, 1963. 
Part payment alone has been made in order that the expendituremay 
not exceed the total grant. The expenditure cnuld not be postponed 
till the next financial year as it would hinder the smooth working of 
the Institution. 

These excesses were partly offset by savings under other group 
heads. 

It is requested that the excess of Rs. 1.39,707 in the voted setion 
of the grant may kindly be recommended for regularisation. 



APPENDIX XI 
(See Pua 106) 

GOVERNMENT OF KERALA 
HOME DEPAR'I'MENT 

N m  
Sm:-Reguhrisation of excess under Grant No. XI1 Jails ss disclo+ 

ed in the Appropriation Accounts 1963-64. 
The excess disclosed in the Appropriation Accounts for the above- 

mentioned grant are as under. 

In the circumstances stated above it is requested that the excess 
expenditure of Rs. 1,36,409/- in Voted section of Grant No. I1 Jails 
may be recommended for regularisation under Article 115 of the 
Constitution. 

w- 
Date: 12-11-196!X Secretay . Home Department. 

HOME DEPARTMENT 
Note regarding excess over Voted Grant under Grant No. XI1 Jail* 
.rr reported in the Appropriation Accounts 196344. 

Rs. 
Excw 1,36409 

Voted 
The excpss occurred mainly under the following group heads: - 

(i) 22 Jails (a) ( i )  Superintendence. 
Rs. 

Original provision . r ,OS*too 
Rappropriation from the head 3400 

Toral provision . 1 ,or ,h 
Expcnditulr . 1~09,131 

Excar - 7*33 m 

84 



try ofmcen . + zax, 
Pay of Emblirhmaw a . + 2,dx 
Cantingender . 6 + 3,1* 

The excess under 'Pay of OfBcers' and 'Pay of Establishment' 
occurred mainly on account of payment of leave salary to substitutes 
for which no provision was included in the budget estimates as thh 
expenditure was quite unforeseen. This expenditure is an inevitable 
item which could not be postponed for want of fun&. The ex-. 
under 'Contingencies' resulted on account of adjustment of invoices 
for the purchase of furniture from the Manufactory of Jails Depart- 
ment and on service postage. If the invoices are held up for want of'  
funds for adjustment, the rwenue of the department will show 
corresponding decrease. 

The expenditure under Contingencies was foreseen, but the propo- 
aal for supplementary grant was not submitted on the ground that 
the additional funds required was less than Rs. 5,000. As per para 
53 of the Travancore-Cochin Budget Manual no change in the esti- 
mates amounting to less than Rs. 10,000 under any sub-head of appro. 
priation or detailed account head is to be proposed. Apart from this, 
usualJy explanation for variations for amount less than 10 per cent 
or Rs. 10,000 whichever is less need not be furnished in the Appro- 
priation Accounts. Further, there was no savings anticipated under 
other group heads to reappropriate funds to this head of account. 

(ii) 22 (a) ( i i )  brdirrcrry Sub Jaib 
Rs. 

Original provision . 7I ,7* 
Amount reappropdated fmm th; bad : 600 --- 
Total provision . V,I00 
E%pc!ndinue n.461 

The excess occurred under the following sub-heads: 

Rs. 
Pay of Establishment and dlowum 
Contingcnacs . 44- 

b%S 
- 

6 3 6 1  - 
The excess under the subhead 'Pay of Establishment' and 'Allow- 

mce' murred on account of payment of allowance to substitutes b 
the ltave vacarrcies and the shfT appointed in t h e  of e m e r w  



ow&g bb i n m e  in the number of prisonens in the Ordinaxy Sub 
.Jails. The expenditure was an inevitable item, which could not be 
postponed for want of funds. The requirement could not .also be 
accuately estimated before the end of the financial year. The ex- 
under 'Contingencies' occurred on account of the increase in number 
d prisoners in the Jails. In the case of this department, the feeding 
charges of the prisoners constitute an unavoidable item of expendim 
ture and any delay in payment of bills of provision articles will affect 
*he smooth working of the Department. 

(iii) 22 (a) (iii) Other JaiZa 
Rh 

Original .provision . . 2449,000 
!Supplementary Provision 4(n000 
Reappropriatiw.; . 38,600 - 
Totdl provisian . . -z6,87,600 

Expenditure , 37995,494 

EX-? --1,07,894 

'The excess occurred mainly under the following sub-heads: 

'The excess under 'Pay of OfHce~s', 'Pay of Establishment' and 
*Allowances1 occurred on account of the payment of pay and allow- 
ances of the substitutes in the leave vacancies for which no provision 
was included in the budget as it was unforeseen at the time of pre- 
paration of the budget. The benefit of House Rent Allowance extend- 
ed to the Warders of the Central Jails who were not provided with 
rent free quarters and the Special Pay sanctioned to the staff of the 
Qpen Prison, Nottukaltheri have also contributed to the excess ex- 
penditure under 'Pay of Establishment' and 'Allowances'. The ex- 
penditure being inevitable, c a d  not be pastpcmed for want of 
m i o n  in the budget. Further, no savings were anticipated under 
dm be& for being rrappfOprjattd to this head cd ll~cwrd 



The watching of the progress uf the expenditure under 'Contin- 
gencies' has been vigilantly exercised during the year and the prct 
poml for supplementary grant was submitted on 18-11-63: The ex- 
cess expenditure under 'Contingencies' was the result of adjustment 
of invoices amounting to. Rs. 71,3511- in March, 1964 Accounts. As the 
amount of invoices represented the cost of vegetables and other gar- 
den produce of the Jails concerned supplied by the Department itself 
and the cost of clothing and bedding supplied from the manufac- 
taries, the adjustment thereof, would correspondingly increase the 
revenue of the Department. If the invoices were not adjusted in the 
accounts of the year, the revenue of the department would have 
exhibited a decrease to the same extent. Taking into consideration 
all these factors proposal for supplementary grant of Rs. 5 lakhs had 
been submitted on 18-11-63. But Government obtained the supple- 
mentary grant of Rs. 4 lakhs on 10-1-1964 and 31-1-1964. (G.O. R.T. 
73/64/Home dt. 10-1-64 Rs. 3 lakhs, G.O. R.T. 166/M/Hcme dt. 31-1-64 
Rs. 1 lakh). On reviewing the expenditure incurred till then the 
Government decided that a sum of Rs. 4 lakhs would be sufacient 
for the rest of the year. Had the proposal for supplementary grant 
of Rs. 5 lakhs been sanctioned the excess under 'Contingencies' could 
have been avoided, and the net excess would have been only Rs. 7,8941-. 
The savings amounting to Rs. 38,6001- anticipated under other h e a b  
of accounts have also been reappropriated to this head of account to 
cover the excess under this head of account. 

( iv)  22 (a) (viii) Schemes under Five Year Plan-B-Remmd 
Horncs with seats for Juvenile Courts. 

Budget provision . 25'90a 
Expenditure . . . 31413 - 
Excess 51513 --- 

Control over expenditure had been exercised under 22 (a) (viii) 
schemes under Five Year Plan as a separate unit and thc aim was to 
achieve the target of the financial year. During the last quarter of 
the Anancial year 1963-64 there was steady increase in the number of 
inmates in the Remand Homes at Tellicherry and Palghat. The 
starting of two Remand Homes at Alleppey and Ernakularn envisaged 
under the 111 Plan Schme  was also achieved during the last quarter 
of 1963-64. No savings were anticipated under 22 (a) (viii) Schemes 
under Five Year Plan to reappmpriate ncccgury funds to cover tbe 
exCCI). 

2884 (Mi) 



(v) 22 Jaik (b) Jail Mmufictutsrr: 
Eb. 

Budget provision . . . . 7,563- 
Supplcmcnrary provision . 80,000 

The excess occurred u n d ~ r  'contingencies' on account of the ad- 
justment of invoices in respect of cost of timber supplied by the Forest 
Department. The invcicis were rec:ived in the last quartcr of the 
financial year 1963-64 and there was no time to move for supplcmcn- 
t a ry  grant. If the payment was delayed for want of provwon i t  
would have involved the payment of penal interest. 

These excesses were partly counter-balanced by savings under 
other group heads. 

, I t  is requested that the excess of Rs. 1.36 409 :n :he votcd secticn of 
the grant may kindly be recommended for regularisation. 

Sd/- 
Secretary, Home Depnrtnent. 



SUBJECT: Central Public Accounts Committee-Appropriation 
Accounts 1963-64-Reguhrisation of excess over gran ts -Grant  
No. XVll-Genetal  Education. 

The App~opriation Accounts under Gran! No. XVII-Gencral 
Education f ~ j r  1963-64 revealed that against a final appropriat:m of 
Rs. 1,25,000 an actual expenditure of Rs. 1,41,884 was incurred 
under thc head 28 Education E General (a) Directim ( i )  Adminis- 
tration-Chargcd, resulting in an excess of Rs. 16,884. The excess 
ocxr red  HS indicated below:- 

Final Appropriation Rs. 1,25,000 

Actual Expenditure Rs. 1,41,884 

Excess Rs. 16,884 

An advance of Rs. 12,400 was sanctioned from the Contingency 
Fund as per G.O.Rt. 614,'64/Fin. dated 23-3-1964 for payment of 
ad iitionol ccmpensat:on awarded bv C ~ u r t s  in respect of the lands 
required for the use of the Educational Institutions. The advance 
from the Co~~tinqcncy Fund was recouped by supplementary demand 
for grant in 1964-65 only. The amount was placed by the Director 
of Public lnslructiun at the disposal of the Deputy Coilecor (Land 
Acquisition), Trivandrum on 24-3-1964 for effecting payments. A 
sum of Rs. 12,429.73 was drawn by the Deputy Collector, Trivan- 
drum, debiting the expenditure under the head '28 Education E 
General (.:I Direction (i)  Administration-Charged' under the 
Consolidated Fund instead of debiting the expenditure to the Contin- 
gency Fund, thus resulting in the excess of Rs. 12,429.73 over the 
charged appropriation under the former head. The balance exccss 
of Rs. 4,454.27 was due to misclassification which was not brought 
!a the notice ofTauait  before the accounts were Analised and closed. 
The reconciliation of figures was also not effected in time Jlnce the 



amounb were actually adjusted by the Revenue OfBcea. The ex- 
works out to Rs. 13.50 per cent of the Anal provision. In the cJrcum- 
stances stated above, the excess of Rs. 16,884 under 28 Education 
E-General (a) Direction (1) Administration-Charged may be re- 
commended for regularisat ion 

Joint Secretary, 
Education Departmtrrt. 



APPENDIX xm 
(See Para 1.9) 

GOVERNMENT OF KERALA 
HEALTH AND LABOUR DEPARTMENT 

, , 

S'CIBjEbT: Regutcr7isation Of excem under Grunt No. XXZ--Public 
Health Engineering as disdosed in the Appropriation 
Accounts, 19b-63 

The excesses disclosed in the Appropriation Accounts for the above 
mentioned grant are as under:- 

Total Grant or Actual Ekpendinuc + Excess 
Appropriation 

Its. Ra. Rs. 
voted: 94,3793- 199,43460 35,05,* 
' 

Retbns  for exc-s arc given below:- 
A. The amount of excess was comparatively large under the 

following group heads: - 
(1) 30(b)  8 (ii) Contributions to Cwpotations ond Municipd 

Councils for Town Imptovcment-Emr Rs. 1,13,738. 
The excem occurred mainly due to an adjustment of Ra 1,37,4W 

h Mamh, 1963 (Anal and supplementary accounts) on accoitnt d 
grants paid to Corporations and Municipal Councils in previous 
years and kept under Objection Book--Suspense chnraes for d t  
d vouchem. The proposal to c&?ct the adjustment was fldised 
only in Much 1963 and hence adequate provision could not be made. 
(2) SO (e) ( t i )  C 1-Maintenance of Willingdon Water Warkr, 

'hi wndrum-Excess Rs. 1 ,%,I74 
The excess expenditure was on .ccount of installation of pump 

setp of higher capacity to m e t  the acute scarcity of water in the 
'hivandrum city. The excess could not k covered as the main- 
tenance grant was not correspondingly increased. 

(if) The maintenance grant has not been raised sin- lsSd. Th. 
p a n t  was then Rs. 3.5 lakhs. In view of the increased erpenditur. 
the Executive Engineer has since been requested to forward revised 
maintenance estimate. 



:(iii)Wben the Executive Engineer has requested for additional 
Yunds on 2-2-1963 under this item supplementary grant proposalr 
&ad already been forwarded to Government in Chief Engineer's 
QfRce letter No. PHF-2185162 dated 14-1-63. Hence the additional 
junds (could not be proposed in the supplementary grant. 

(3) :30 ( e )  ( v )  Suspense-Debit-Excess Rs. 44,19,379. 
Even though the supply orders were placed in time, the suppl.ies 

were not being received by the dates specified in the supply order, 
but only a: random. Besides, the invoices were to be received from 
Pay and Accounts Officer, Calcutta. Details of advices received 
during the year were Rs. 8,00,122 in November, 1962, Rs. 4,95,99R in 
January, 1953 and Rs. 6,85,854 in March 1963. Some of the adviccs 
received could be adjusted in the supplemental accounts onlv. 
Hence, the expenditure under this head could not be anticipated 
with any reasonable accuracy. Therefore, necessary funds could 
not be mwed in the supplementary grant proposals to regularbe 
ti..: expe~diture. 

B. Excesses of comparatively small amounts have occurred under 
the heads noted below: - 

(1) 30 (a) (XV1)-lmprovements of sanitation in rural areas and 
environmental hygiene-Excess Rs. 57.941. 

The bb3ked expenditure on works was onlv Rs. 6.0961- against 
the provision of Rs. 5.6001-. The expenditure to the extent of 
Rs. 5'(,445 on account of establishment expenditure had to be met 
fr,m the pxrrvision under (30)-(a) (XVII) C. Executive. This fact 
w2.5 not ;;qixitea out to Audit for rectification. 

(2) 30 (a) ( X V I I L A .  Direction Excess: Rs. 11,185. 
The arrear squad was formed on 16-6-1962. It was formed only 

after the budget was passed. This was not anticipated when the 
budget proposals were framed. But till December 1962 the expen- 
diture had not exceeded the allotment. Hence the supplemental 
grant proposals were not moved. 

(3)  30 (a)  (XVII) C. I-Public Health Engineering Diukkn Kothi- 
k ~ d c - E ~ c e ~ ~ - R s .  93,079. 

SO (a)  (XVII) C.V. Public Health Engineeting Division Ttichur- 
Excess Rs. 71,547. 

30 (a) (XVII) C.VI.-Water Wmka 6 Dtoinuge Dividon Trtoandnrm 
-Excar Rs. 53,329. 



The excesses reprelrent additional expenditure on account of ad- 
justmeut of invoices relating to stationery articles which was not 
anticipated while framing proposals for the supplementary grant, 

(4) 30 (a) (XVZZ) C. ZV.-Public Health Engineering Division KO* 
yam-Excess Rs. 44,929. 

30 (a),  (XVII) C. VII-Public Health Engineering Division E m c t  
kulsrm-Excess Ra. 14,815. 

During the time of reconci1iat;on it was not possible to detect 
the  misclassification of the amount as the expenditure was booked 
Treasury-wise and also due to the non-furnishing of the detailed 
head of account by the subordinates. Hence the excess expenditure 
could not be noticed and funds moved for by way of supplementary 
grant. 

(5) 30 ( a )  (XVIIT) Town Planning-Ofice of the Chief Torun Plan- 
ner-Excess Rs. 8,032. 

Government had sanctioned the c r~a t ion  of certain temporam 
additional posts under Department of Town Planning and Archi- 
tecture as per (2.0. Rt. 1733'PW dated 13-8-1962 in connection with 
preparation of designs for the Kottayam Medical College Buildings. 
11 was also ordered to debit the expenditure relating to the additional 
staff under the above head. The appointment of the above staff 
during 1962-63 was not foreseen at the time of framing the budget 
est!mates for 1962-63. Theref0re.m provision was made for this 
purpose. The expenditure was inevitable. This had necessitated the 
excess expenditure mentioned above. To meet the cscess expendi- 
tu re  proposal was received from the Ch:cf Town Planner for a sup- 
plementary grant. But since the amount involved was small it was 
considered not necessary to move fsr supplementarv grsnt. The 
Chief Town Planner was therefore directed to meet the requirement 
by re-nppropriation. But since no savings were available the re- 
appropriation could not be made. Hence the variation. 

(6) 30 (a) (XIX) Ill. B.-Preparation of Master plan fot Tfitlcrm- 
drum City-Excess Rs. 917. 

The mall excess of Rs. 917 was due to the adjustment of certain 
pending invo im relating to the year 1981-62 for which provision 
was not mode A 



(7) 30 (e)  ( 5 )  S-Cmtructbn of tube toclLEmrers  Ru. 1,OW 
I I' . )  

There was no provision during the year 1k2-63. ~ ~ u a 1 1 i  k e  
expenditure on account of construction of tube wells was debited 
to 94 Capital Outlay on Public Healkh (b) Rural water supply 
scheme. The excess as indicated was due to misclasstfication. I 

(8) 30 ( e )  ( i i )  B-Original works-Miscellcmeow-Excess Rs. 9,643. 
No expenditure was incurred under this head during 1962-63. 

The provision has also not been surrendered. This defect was not 
pointed out to Audit. The head to which the amount was to be 
co~~ect ly  debited was 30 Public Health ( e )  (ii) -A--Original 
works-Buildings. 

(9)  30 ( e )  ( i i )  C. Z-Mzintenunce of Ram4vampuram Nemmara 
Thruvilwmnah etc. Water Works (Trichur) -Excess Rs. 20,710. 

The slight excess was due to the increased cost of labour and 
materials. 

(10) &(e) (i i)  C, 7-Maintenance of Water Supply Zwtatlatbn 
of the Pencipyats-Excess Rs. 7,633. 
k the rnrmiatenance of the water supply iaskrLlatio119 to pan- 

dmyats could not be postponed, Government sanctioned the recur- 
ring grant for their maintenance e x c d i n g  the provision of Ftr. 1 
hkh. So all the maintenance works were camied out which m+ 
ailted in excess within 10 per cent of the original allotment. 

( 1 1 )  30 ( e )  ( i i )  D-I 2-M.C.H. Centres-Ezcess Rs. 4,491. 
The excess was very little. The department could wt antlci- 

pIte the erect amount of expenditure on a work in progress and 
the excess was only within 5 per cent. 

(12) 30 (el (ii) D. Z Z - M i s c e l k m e O U & - - C o w t ~  of swimming 
pool in the Water Works Compound, Ttivandrum-Excea 
Rs. s,m. 
The work of construction of swimming pod had to be completed 

urgently to conduct the 19th National Aquatic Championship 1982 
from November 15th to 18th Nover~nber 1962. ,The Chief Engineer, 
Public Health Engineering Department had requested for additional 
tunds to the extent of Rs. 3,00,000 on 7th September 1962 by ad- 
dressing the Additional Secretary, Public Department and reques- 
ted him to allot fun& from that earmarked for sports and games. 
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But no fun& were pknh at the dfrpoll of the Public Holth En&- 
neerbg Department. In view of the urgency snd necessity the fn- 
&table i tmu were incurred M the Govqnmenf apprwed the pro- 
posal to have the National Meet held in the Swimming Pool on Shs 
date puqWmed. The Additional Secretary, Public Department was 
also reminded, on 4th January, 1963. But funds could not be allotted. 
This fact was intimated to the Chief Engineer only in April 1983 by 
the Government in the Public Department. 

C. The excessea were partly counterbalanced by savings und~lr 
other group heads. 

In the circumstances stated above i t  is requested that the e x p m  
expenditure of Rs. 35,05,960 in the voted section of Grant XXI 
Public Health Engineering may be recommended for regularisation 
m per article 115 of the Constitution. 

a/- 
Secy. to Goo&, 

Heuith & Lcrbout DeparCmcrf.. 



APPENDIX XIV 
GOVERNMENT OF KERALA 

HEALTH AND LABOUR DEPARTMENT 
SUBJECT:-Regutatisation of excesses under Grant No. X X I  Public 

Health Engineering as disclosed in the Appropnation 
Accounts, 1963-64. 

The excesses disclosed in the appropriation accounts for the above 
mentioned grant are as  under:- 

Total Grant Actual t Excess 
or Appropriation EXP nditun 

Rs. Rs. Rs. 
Voted : 99,26,5oo 1,28,0 1,664 +28,75,16.1 

Reasons for excesses are given below:- 

A The amount of excess was comparatively large under the fol- 
lowing group heads: - 
1. 30 (a) (XVII) C.I. Water Works & Drainage Establishment-Excess 

Rs. 1,43,636. 
The Excess was mainly due to the formation of two Employees' 

State Insurance Sub Divsions at Quilon and Trichur a(: per G.0. 
(Ms) 643163-HLD, dated 22-8-1963 and the additional staff sanction- 
ed for house connection works for Kottayam as per G.O. (31s) 
604/63/HLD dated 5-8-1963. 

During this period the reconciliation was made. But the depnrt- 
mental figures did not agree with the Accountant General's fiprrcs 
and finally the Department had to a-cept the Accountant General's 
figures. Hence the excess could not be detected and additional fun& 
were not moved for to regularise the e ~ p e n d ~ t u r e .  

2. (e) ( v )  Suspense: Excess Rs. 32,50,046 
At the first instance the mater'als were purchased debiting the 

expenditure to stock. According to necessity the materials wcre 
issued to the works thereby reducing the suspense debit. For the 
speedy execution of works, the necessary materials wcre purchased 
in advance. Such materials were issued to the work according to 
the progress of the work. 



The supplementary grant was moved in Chief Engineer% OfRco 
letter PH-F. 7493/63 dated 19-2-1964. This proposal could not be 
acted upon as the Government intimated the Chief Engineer that 
the date for submitting proposal was over. 

B. Excesses of comparatively small amounts have occurred under the 
heads noted below: - 

(1) 30 (a) (XV1)-lmprovenents of sanitation in rural areas and 
environmentat hygiene-Excess Rs. 25,473 

The expenditure on works booked was only Rs. 15,556. The bal- 
ance amount of Rs. 33,917 related to the establishment portion wh'ich 
had to be met from 30 (a) (XVII) C-Executive. The fact was not 
pointed out to Audit in time. 

(2) 30 (a) (XVI1)-A. Direction-Excess Rs. 13,764 

An amount of R3. 6,000 was proposed in the supplementary grant 
proposals under contingency as per Government Memo. 35032/F. 111 
63-l/HLD dated 1-6 1963 to provide funds by reappropriation fcrr 
cost of furniture purchased. As no savings were available to meet 
thc exp-nditure. the Supplemen'ary grant was proposed, in PHF- 
7463/63 dated 20-8-1963. But this was not sanctioned. 

The esceqs also occurred due to adjustment of certain i n v o i m ~  
reccived in January 196.1 which could not be postponed for the nest  
year and due to the payment of special pay to the officers possess ng 
Accnunt Test ( H i g h ~ r )  Qualification. No proposals for addition4 
funds were moved as the expenditure had not exceeded the grant 
when the detaqls of supplementary grant were Analised 

The supplementary grant was proposed on 19-2-1964. The exccss 
could not be detected during reconciliation. 

(3) 30 ( a )  (,YVIIl) Totrn Planning-Ofice of the Chief Town PIUS 
ner-Excess Ks. 2,208 

( i )  A post ot Senior Town Planner on Rs. 500-800 was created 
as per G.O.M.S. 446/63/DD dated 9-5-1963 keeping in abeyance the, 
then existing post of Town Planner on Rs. 400-700. 

(ii) A post of Junior Superintendent on Rs. l%WO was u p  
graded into that of a Senior Superintendent on Ra 200-400 as pu 
G.O.M.S. 612 /83 iW.  dated 7-8-1963. 



The above e-ditm was inevitable and it was not antfEapated 
originally. It was thought that the e x c w  expenditure could be re- 
appropriated from savings under 0 t h  heads. But since sufadent 
ravings were not available the reappropriation also could nut be 
made, 

(4) 30 (a) (XX)-III-&-Pteparation of Master Phn Jot Wms- 
drum City. (Excess Rs. 18). 

As the expenditure is negligible, no special reasons are given. 

(5) 30 (b) 6 (iiLCqntributions to Corpo*utbm and Muntdpol Cwn- 
eils for Town Improvement-Excess Rs. 49,419/- 

As there is a corresponding saving of Rs. 45,000 under "30 (b) 6 
(iii) Grants to Alleppey and Quilon Municipalities for installation 
of Sludge Treatment Plants", under which the amount wG k k -  
1 debitable, instead of upder ' 30 (b) 6 (ii) the overall excess under (ge grant sboqd' not be affected by the excess under the fat& head 
AS this is a c r y  of mirclassid2ation within the pent  not mtri- 
byt'ng tb the overah excess, th.is need not be consided &'an ex- 
cess. 

, 

(6) 30 (e) (i) ~ - l m p r n o ~ t s  to Public Welk and sinking of 
draw welt  (Excess Rs. 435) .  

The works were taken up at the fag end of the flnandd 
;eat! ss th'ey could not be postponed for the next financial year since 
&' need of good drinking water was k&ly felt in this' area 

The mmes'of the wo& 
(1) Sinking of well at Pazhampillathuruthy costing Rs. 2,2435; 
(if) Sinking of well at ~ y y a t h a n a t k  1l.b costing Rr l,W; 

and 
(iii) Sinking of well at h t e  reserve and Mdayattur Pm- 

chayat costing Rs. 100. 

~ h w  the excess cost amount~d to ~ s .  i&. 
(7) 30 (el (i) Wonstncction 01 httines (Emess Rs. 1,106). 

Tbe rrllght excess was due to certain urgent works taken up at 
the fag end of the financial year. 



(8) 30 (e)  (it) B.--Oziglnrrl WmkbMbceUunemu (Excess lb. 8,3291. 
The amount had to be accounted under 30 (e) (ii) A--Original 

works. Due to the delay in reiionciling the figitre it was not pdssf- 
ble to rectify the misci~sification during that year. 

(9) 30 (e) (ii) C &Maintenance of Ranuavarmapuram Nemnara 27& 
ruvitwamcrta etc. Water Wmks (T7ichur)-Excess Rs. 9,875 

The Executive Engineer reported that funds to the extent of EZI 
25,000 might be diverted as savings were anticipated. This was di- 
verted on 551964. The wage rates of N.M.R. workers were en- 
hanced with effect from 1-1-1963 but the payment was effected only 
on 1-1-1964 This was not anticipated when diversion proposah 
were made. Hence the excess. 

(10) 30 (e) (ii) C3-Maintenance of Ernukukzm, Chmwara S.P.B. 
Alleppey Littoral tracts etc. Water Works (Excess Rs. 66,172). " 

The works in question were of the nature of maintenance. The 
excess was dhe to increase in labour charges, cost 6f chemicals and 
current charges The supplementary grant was not proposed under 
this item since the expenditure incurred up to the end of Jan 
1964 was only Rs. 4,12,538.96. Hence the excess . . expenditure cd '3 
not be regularid . ?  

(11) 30 (e) (ii) C 5-Maintenance oj Hospitals and other Buildinp 
under Medical and Public Health-Excess Rs. 19806 

Till December 1963, the expenditure had not exceeded the allot- 
ment and hence the supplementary grant was not moved for r e p  
lartsing the excess expenditure. Being medical institutions essen- 
tial items of maintenance works could not be postponed. Hence 
the execss. " I I "?rl 
(12) 30 (e) (ii) C 7-Maintenance of the Water Supply install& 

tiom of the Panchayats (Escess Rs. 31,480). 
When the budget proposals for 1963-64 were moved the schemer 

eligible for recurring grants were few. Only after the budget was 
passed, the sanctions for  recurring grant to water supply schemes 
were received. But till December 1963 the expenditure had not ex- 
ceeded the allotment and hence the supplementary grant propasah 
were not moved to regularise the expenditure. The cost of oil and 
stor- required for the scheme could not be foreseen. In order to 
maintain water supply in good condition the initial maintenance had 
to be done. The additional expenditure could not therefore b 
prtpond 



(13) 30 (e) ( i i )  D 1. 2-M.C.H. Ccntm8-Ezcess Rs. 25,801 
An amount of Rs. 23 000 was to be debited under 30 (e) (ii). 

A--Original Works-Buildings. The Executive Engineer has wrong- 
ly debited the expenditure which could not be traced during re- 
conciliation. 
(14) 30 (a) XX-IV-Special Division for the investigation of water 

supply scheme in dificult and scarcity areas. 
F;nal Grant Actual expenditure Exrcss 

Rs. Rs. Rs. 
28 600,'- 1,29.791/- I!OI,I~I 

The excess expenditure was mainly due to the psyment of certain 
bills and invo'ces in respect of purchase of furniture and mathems- 
tical instruments which were rcccived at the close of the financial 
year. This was not anticipated and therefore funds could not be 
provided for betore the close of the year. 

C. The excesses were partly counterbalanced by savings under 
other group heads. 

In the circumstances stated above it is requested that the excess 
expenditure of Rs. 28,75.164 in the voted section of Grant No. XXI 
Pub!ic Health Engineering may be rccommended for regularisation 
as per article 115 of the Constitution. 

,: . ,. ' . 
Sd/ 

Secy. t o  Govt. 
& Labour Departn~enl. 



APPENDIX XV 
GOVERNMENT OF KERALA 

AGRICULTURE AND RURAL DEVELOPMENT DEPARTMENT 

SUB:-Regu2atisation of excess under Grant XXII-Agriculture as 
disclosed in the Appropriation Accounts 1963-64. 

The excesse; disclosed in the Appropriation Accounts 1963-64 for 
the above mentioned Grant are as under:- 

Txni Grnnt or Act-*a1 +Excess 
Arp I r priarion Exp~n~!iture 

Rs. Rs. Rs. 
CHARGED . . 6,72.781 + 6,72,38r 
VOTED 1,7099295w 1972,94344 + 2 , 0 1 , 8 ~  

The reasons for the excess under charged and voted are given 
below: - 
A. Charged-Excess Rs. 6.72.781. 

The excess occurred under the following heads:- 

1. 31-Agriculture ( c )  Ill.--Schemes under t h e  Five Year Plans 
District Agricultural Farms-Rehabilitation of existing f a m .  

Excess (Charged) Rs. 5,43,98& 

The Rcvenue Div'siond Oficer, Kottagam had drawn an amount 
of Rs. 5,43,988 In October 1963 for depositing in court to satisfy the 
decree in Land Acquisition cases 94/60, 13W60, 143/60, 114/61, 115/ 
61, 116161 and 117 61 relating to the acqu'sition of lands for the 
100 acres farm at Kozha without intimation to the Director of Agri- 
culture. Details regarding this expenditure were made available by 
the Revenue Divisional OfRcer to the Director of Agriculture on 
29th April 1964. Hence the expenditure could not be covered by 
provision of funds. 



-2 31-Agriculture (e) (vii) 5-B.-Ressavch on COC&. 
Excesa (charged) Rs. 1,28,798. 

In January 1964, an amount cd Rs. 1,28,793 was drawn by the 
Revenue Divisional OPBcer Kottayam for satisfaction of decree in 
L.AR. 39/58 relating to the acquisition of land for the Regional 
Coconut Research Station, Kumarakom. This drawal was also made 
without intimation to the Director of Agriculture. The irregularity 
in drawing the above amount without informing the Agriculture 
Department was pointed out to Government in July 1965 and Gov- 
ernment has issued hecessary instructions vide Memorandum 
No. 382811Ag. 3/65/Agri, dated 16th August, 1965 (Annexure 1. 

B. Voted--Excess Rs. 2,01,844. 

Excesses exceeding Rs. 10,000 occurred under the following 
heads: - 
1. 31-Agriculture (d) (x) -I-A.--Subsidy on Fertilizer Mizture. 

Excess (Voted) Rs. 1,24,93& 

The excess of Rs. 1,24,938 was mainly due to adjustment in March 
1964 (Final) Accounts of a loss of Ra 1,23,946 in the subsidised sale 
ol Phosphatic Fertilizers as shown by the pro forma accounts of the 
Manure Supply Scheme for 1960-61. Even though the Accountant 
General requested the Director of Agriculture on 3rd January, 1964 
to  provide the necessary funds and he promised on 24th January 
1964 to provide the necessary funds, this was not done. The exceRs 
is therefore due to the failure on the part of the Director of Agricul- 
ture to provide the necessary funds. 

'2. 31-Agriculture (a) I-A-Directorate. 

Excess (Voted) Rs. 10,452. 

The excess expenditure is due to the drawal of pay and 
allowance of Christian Non Gazetted Officers for March 1964 during 
ibe same month. Arrears of pay of Rs, 1,100 have also been drawn 
during March, 1964. The prov:sion in Article 87(c) ( I t )  of the 

Financial Code regarding payment of festival advancm war 
.omitted to be fo& by the Director of A&riculture and hmca 
9un& could not be provided earlier. t .. ( , I ! ,  



,a. 81-Agriculture (a) II-C.--SWtWca1 Wing b tb Agriculfure 
Department. 

Excell6 (voted) Ra l o rn / -  
The variation statements for 1963-64 showed that several amount# 

debitable to '31(a) 11-B' had been wrongly debited to 31(a)11@. 
Though some of these amounts were later transferred to the correc8 
head on the basis of the statements furnished by the Director of 
Agriculture, some other remained unreconciled because the Dim 
tor of Agriculture did not point out to audit correct head in respect 
of these amounts at the proper time. Tbis accounts for the acm 
mentioned above. 

4. 31-Agriculture (b)-In.--Schemes under the Five Year Pbn-Rub 
ber Plantations-Administrative expenses, 

Excess (voted) Rs.10,208/- 

Till August 1963, the Scheme of Rubber Plantations was under 
the Administrative Control of the Director of Rubber Plantations 
The Directorate of Rubber Plantations and the 05ce of the Superin- 
tendent of Survey were abolished with effect from 138-1063 and the 
records and accounts transferred to the Director of Agriculture witb 
a skeleton st&. Some of the records were transferred to tbe Direc- 
tor of Survey & Land Records. Hence complete details of the ex- 
penditure incurred by the defunct ofices could be collected only 
late. Owing to this delay the ex- expenditure incurred could 
not be regularbed. 

5. 31-Agriculture (C)-m.-Schemes undtr the Five Year PZcm-Di, 
trict A~cuttutaZ Fatma-Rehabilitation of &leisting Fannr. 

A put of tbe expenditure under this head was incurred by tb. 
P.W.D. for works which w e n  taken up and left incomplete during 
the year 1- in the District Agricultural Farms at KO- and 
Ollukara The actual excess in the expenditaue during 1985-61 could 
be detected only towudt the end of the year and could not themdam 
k rcgularised in time. The excess should hove beem detected 
reconduetion, but thk wm not done. 
2864 (Aii) ls-4 1 1  



" ., 
(i i)~.-~st&lhhment of Seed 'Farm. 

Excess (Vded) Rs. 66,897/- 
The excess is due to misclassification of expenditure which should 

have been debited to "31 (d) (x) (ii)A-Establishment of Seed F a r m  
&d Seed Stores." The expenditure on account of three Seed Farms 
-at Pazhayannur, Edathuruthy, and Thavanur-remained un- 
reconciled until orders in this regard were issued by Government 011 

18-4-1964. But it was too late to effect the necessary transfer of 
debit during the year itself. 

7. 31-Agriculture (d) (ix) A.-Plant Protection. 

Excess (Voted) Rs. 17,422/- 

The District Agricultural Officer, Trichur had requested for 
additional amounts at the fag end of March 1964 for effecting pay- 
ment of the value of pe:t!cides and chemicals rcccived by him. In 
anticipation of sanction the required amount was drawn by h;m and 
payment effected to the firms. As the requisition for additional 
funds was re-eived late by the Director of Agriculture, the add~tional 
amount could not be provide and the expenditure could not bc 
tegularised. 

8. 31-Agriculture (d) (x) 3.-Spraying for control of coconut leaf- 
diseases. 

Excess (Voted) Rs. 37,416/. 
During the previous years, there were considerable lapses under 

this head of account due to the difficulty in achieving the target. 
Unlike the previous years, whether conditions during the year were 
favourable and spraying scheme was successful. Additional expen- 
diture had to be incurred for labour charges also. The excess ex- 
penditure occurred under the above circumstances. 

A total amount of Rs. 5,86.200/- which comes to nearly 30 per cent 
cd the total budget grant was incurred during March, 1964. As the 
excess expenditure under this item was incurred during the last 
month of the financial year, there was no time to  obtain a supple- 
mentary grant to regularise the excess. 

9. 31-Aqrfculture (d) (x) SA.-General. 

Excess (Voted) Rs. 78,2131- 
In  G.O.hls. 62lWAgri dated 20-1-64 Government sanctioned a s p  

dal  pay at the rate of 10 percent of the basic pay to the fieid s t d l  



employed in the Package Districts of Alleppey and Palghat from the 
ca &re of District Collector down to the Block staff by way of incen- 
tive, with retrospective effect from 141961. This has led to the 
excess expenditure. The Director of Agriculture could have moved 
for add~ t~ona l  funds required through a supplementary grant soon 
after the above order was issued in January 1964. However this was 
not done and hence the excess. 

10. 31-Agriculture (d) (x) 5-B.-Transport. 

Excess (Voted) Rs. 75.508/- 
During 1962-63 seven blocks were brought under the scheme. 

Though steps were taken for the purr-hase of 7 jeeps and 7 tractors 
for these blocks, supply was not effected during the year. This has 
rcsultcd in a lapse of Rs. 4.49 lakhs during 1'362-63 u n j x  "31 (d) (xv) 
schemes under the F!v? Yrar P l an  (12) Package P r o g r a n ~ n i ~  6. 
Transport". For 1963-64 only a provision of Rs. 4 lakhs was made 
under "Transport". The requ;rcmcnt including the commitments 
already made in 1963-63 was R s  8.49 lakhs. All the vehicle: ordered 
for during 1962-63 were received in 1963-64. Only an amount of 
R;. 3 74 lnkhs crluld hc prwidc:l by reappropriatio:~. The excess ex- 
penditure of R.;. 75 5986-which was incurred at the close of the 
year, therefore, could not be regularised. Obviously, the Director 
of Agriculture could have anticipated the excess required and 
moved for a:!ditional funds before the end of the year. 

11. 31-Agricullure (d) (x)  5-H.-Equipments. 

Excess (Voted) Rs. 11,070/- 

The Joint Director of Agriculture, Alleppey has incurred excess 
expenditure under this head after sending a proposal for diversion 
of savings under 31 (d) (x) 5.D Agricultural Workshop to this head 
of Account. As the proposal was not received in time by the Direc- 
tor of Agriculture, the resppropriation could not be sanctioned. 

12. 31-Agriculture (d) (x) 6.-Plant Pmtection-Conttol of Pests 
and Diseases. 

Excess (Voted) Rs. 84,807/- 

As there was very great demand for copper sulphate, 75 tons of 
~ o p p e r  sulpha te  was purchased additionally for Kottayam MsWct 
during the later half of February 1964. The savings estimaZed under 
this head of account were reappropriated during February 1964 to' 
other heads of accounts. After this some mote pesticides for whi* 



orders placed were received and payments effected. The Director 
of Agriculture could have, however, ascertained from the concerned 
officers the increased requirements before re-appropriating the wv- 
ing8 from this head but this was not done. 

23. 31-Agriculture (d) (x) 8-A-Scheme fot the multiplication and 
distribution o j  improved vutieticr of tapioca and w e d  potato. 

Excess (voted) Rs. 18,093/- 

Xhxring the year two separate heads were opened as '31 (d) (x) 
8.A' and '31 (d) (x) 8.B'. As the transfer of expenditure to these 
two heads of accounts. was done only by the end of the year an ex- 
cess of Rs. 18,093 under '31(d) (x)8.A9 and a short fall of 
Rs. 13,480/- under '31 (d) (x)8.B1 occurred in the accounts. 

14. 31-Agriculture (d) (x) 10-A.-PublicattoM. 

Excess (voted) F&. 43,5371- 

Two bills for Rs. 29,902. and Rs. 11,040. for value of paper mpplitd 
by the Controller of Stationery, and for printing charges billed by 
the Superintendent of Government Presses, Trivandnun respectively 
were adjusted by the Agricultural Information oillcer, Trivandnun 
towarb the fag end of March 1964 without sudecient funds. There 
 rat^ no time to obtain a supplementary grant to regularise the exces 
amount of expenditure incurred. However, the Director of Agricul- 
tun could have anticipated the expenditure and obtained additional 
Wda before the end of the year, but thia waa not done. 

15. 31-Agriculture (d) (x) 1 1 - M e e d  Dcvelopnent Ofice  and Stab. 

During 196263 the targeted quaatity of s d a  could not be p m  
cured as there w e n  floods and crop failures during the year, In or* 
to compensate the shortfall the Joint Director of Agriculture, Allcp 
pey modc m eamert attempt during 1 9 6 W  for the procurement of 
meeda to the muimum extent possible. A considerable quantity of 
reccb could be procured in March 1964. For pryment of cark of sctdq 
be had dtrm mounts fn anticipation of wnction from the Director 
of ~ t u r e .  The exctse could not be regululwd for want of raw 
i n g B h t h e o v e ~ g n m t .  



18. 81-Apiculture (d) (x) 14-RUW Mat- for Phyt-mkd 
Forctoty. 

Excesr (voted) Rs. 18,538/- 
The excesa was mainly due to an unanticipated adjustment of 

R a  14,717)- towards the cast of fertilizers during the year. The ferti- 
Users were supplied by the District Agricultural OBcer, Ernakulun 
to the Assistant Director of Agriculture, Phyto-chemical Scheme, 
Kalady on 16-9-1963 and 17-9-1903. These were free fertilizers sup 
plied under the T. C. M. Programme. The rate at which the supply 
had to be billed could not be arrived at immediately. The actual 
adjustment was therefore made only after March 1964 and hence the 
excess could not be regularid. 

17. 31-Agriculture(e) (v)B--Mode1 Agronomic Experimentt at Ear01 
mana. 

Excess (voted) Rs. 22,6461- 
A sum of Rs. 26SVO1- was debited to this head of account u a result 

of the adjustment made during September 1963. By an omission, the 
subordinate oface (the Agricultural College Vellayini) which attend- 
ed to the reconciliation of accounts under this head of account did 
not point out the debit to the Director of Agriculture in time and ask 
for additional funds to meet the expenditure. Hence the ncea could 
not be regularised. 
18. 31-Agriculture (e) (vii) 5-A-Research on Rice. 

Excem (voted) Rs. a,3%/- 
An expenditure of Rs. 15,449/- was incurred by the P.W.D. during 

1963-64. The amount was correctly debitable to '31 (1) Works'. 
On detailed verification it is also seen that Governxnent haw 

directed on 6th February 1964, to debit the expenditure on the std!  
for Kottarakara and Vyttila Rice Research Stations to this head of 
account Accordingly the expenditure on this staff initially debf ted 
to '$1 (e) (i) -B' was transferred to this head in 1964 March find and 
supplementary accounts, which resulted in the excess. 

19. 31-Agriculture (j) (v i )  1.B.-Production and distribution of qWty 
Coconut Seedlings. 

Excess (voted) Rs. $8,122/- 
The quality soed coconuts for the Departmental and Block n u -  

series were being collected born Badagara and other important - 



nut growing centres in Calicut District. During the period there was 
a rise in the cost of coconuts. Hence for procurements of seeds and 
for other incidental expenses such as harvesting, packing, and trans- 
porting additional expenditure had to be incurred. As the major 
portion of the seednuts were procured in March 1964 the excess could 
not be regularised. 

20. 31-Agriculture (j) (vi) (9) -E.-State owned nurseries, cmtified 
nurseries, organisattm etc. 

Excess (voted) Rs. 11,471 / -  

I t  is seen that out of the budget provision of Rs. 1,66,000/- a sum 
of Rs. 39,500,- was re-appropriated being the anticipated saving; on 
31st March 1964. In the meantime, the Joint Director of Agricul ure, 
falghat incurred additional expend:ture in anticipation of sanction 
and his request for additional funds was rece'ved by the Dire! tor of 
Agriculture after the re-appropria tion was sanctioned. The Direct or 
of Agriculture could not therefore take action for obtaining ad3isional 
funds in time. The additional requirement was ovw and above the 
normal requirements of the Department and hence this was no' anti- 
cipated and included in the Budg?t for 1963-61. However, befnre 
sanctioning re-appropriation of swings, hc crruld hqvn ~ s c n - t ~ i n c d  
from his subord'nate officers of their needs for funds, but this was 
not done. 

21. 31-Agriculture (j) (vi) 14--Horticultural Deve?opment including 
Progency Orchards 

Excess (voted) Rs. 25.5271- 
The- cultivation expenses in all the stations exceeded the allotments 

during the year as the targets were enhanced. The land development 
knd other works in Pattarnbi and in Malampuzha Stations had been 
&ken up. The pay and allowances of staff under the scheme "Applied 
Nutrition Programme" were ako  charged to this scheme. A total 
amount of Rs. 25,145)- wqs incurred during March 1964 and Rs. 15.650]- 
was adjusted during 1964 March final accounts. As the major portion 
of the expenditure was incurred towards the end of the year the 
excess could not be regularised. In the circumstances- the excess re- 
quirements could not also he foreseen for inclusion in Budget Esti- 
mate for 1963-64. 

The excesses were partly counter-balanced by savings under other 
p u p  heads resulting in a net excess of Rs. 2,01,8441- 



In the circumstances stated above, it is requested that excess ex- 
penditure of Rs. 6,72,781 in the Charged Section and Rs. 2,01344 in 
the Voted Section of Grant No. X X I  Agriculture may be recommend- 
ed to Parliament for regularisation. 

A K. K. NAMBIAR, 
Additional Secretary to Government, 

Agriculture & Rural Development 
Department (Agriculture). 



ANNEXURE 
WVERNMENT OF KERALA 

AGRICULTURE & RURAL DEVELOPMENT DEPARTMENT 

( Agri~tuFe-AS'i.) 
Na 38281lAg. 3/65/Agri. Dated, Trimdrum, 18&1= 

Memorandum 
Sub: Decree in L.A.R. 16/62 and 19/58 of Sub Court, Kottayam- 

Advance from Contingency fund. 
Ref: (1) Memorandum No. 146821Ag. 3/65/Agri., dated 22-4-85. 

(2) Memorandum No. 7467/Ag. 3/65/Agri., dated 15-3-65, 
(3) Letter No. Fin. (2) 15930165 dated 24-7-65 from the Direc- 

tor of Agriculture. 

Copies of above references are forwarded to the Secretary, Boud 
Revenue for necessary action. 

The Secretary, Board of Revenue, 
Copy to: The Director of Agriculture. 

Copy of Memo. No. 7467lAg. 3/65/Agri., dated 15-3-1965, to the 
Director d Agriculture. 

Sub: Agriculture-Acquisition of land for the State Seed Farm, 
Kozha--Satisfaction of Decree in LAR No. 1/62, 2/62, 3/62, 
22/62 and 23/62 of the Sub Court, Mewachil. 

Rcf. Letter No. Fin (2) 9056/65 dated 9-265 from the Mnctolr d 
Agriculture. 

The Director of Agriculture is informed that the oxpcnditure 
may be correctly debited to "95 (d) Establishment of Seed ~ 8 m u - -  
L A  Chargcr (charged)". Since fun& are not available under '9S 



Capital' to book the expenditure, the rune will have to be left rr. 
m excaw expenditure to be got regulated later OD by the Legimla- 
ture in thia manner prescribed in Article 205 of the Constitution 
on the recommendation of the Public Accountr Coznmitteu. 

Copy of Memorandum No. 14682/Ag. 3/65/Agri, dated 221-1965 
to the Director of Agriculture. 
Sub: Advance-Contingency Fund-Advance L.AR. 18/62 and 39/% 

of Sub Court, Kottayam-Sltisfaction of. 
Rd. Letter No. Fin (2) 15930/65 dated 224M5 from the Mrcctar 

of Agriculture 
The Director of Agriculture ia informed that the action of the 

Department in having incurred the expenditure without provision 
of funds ww irregular. An advance from the Contingency Fund 
at thia stage would not s t t  right the position. The txccss has to 
bt regular id  in the manner prescribed in Article 205 of the Cons- 
titution on the racommendation of the Public Accaslntr Corn- 
mittw. 

JOSEPH TRADICARAN, 

The Mtector of Agriculture. 

Copy of letter No. Fin. 2-15930/65 dated 24-7-65 from the W 
tor of Agriculture, to the Secretary to Government, Agricultw 
Department. 

Sub: Advancc--contingtncy b d - X k r e t  in LAR. 16/62 m6 
19/58 of Sub  Court, Kottayarn-satisfaction of. 

Ref: 1. Memo No. 14682/Ag. 3/65/Agri., dated 22465. 
2. Memo No. 7467/Ag. 3/65/Agri., dated 35-3-65. 

Referring to the above, I may inform Government that the 
expenditure in question was incurred by the Sub-Collector, Kob 
tayarn and not by this Department. The Sub-Collector has neither 



,~llequested this office for funds 'nor informed this office of ' the .ex- 
penditure incurred by h:m. 'This debit was bwught to the riotioe 
a f  this ofRce by the Accountant General early in March 1965. Pro- 
posals for sanctioning an advance from the contingency Fund 
were sent up to Government based on the details furnished by 
the Accountant General. There are also similar instances of UII- 
authoriscd debits made by the Sub Collector, Kottayam. (v'de 
Government Memorandum 7467lAg. 3/65/Agri., dated 1 5-3-1 965). 
No other ofacer of the Revenue Department has raised debits 
against this Department without obtaining the required funds ~t 
his disposal from this office. During the year 1963 ti4 a120 the Sub 
Collector had drawn huge amounts for the satisfaction of the 
decrees without intimating this ofEice. 

The irregularity committed by the Sub Collect~r was broug!:t 
to the notice of the District Collec'or. Kottayam. Th. Collector in 
letter L. Dis. 17344/65/G4 dated 3-6-1965 has issued necessary ins- 
tructions to the Sub Collector for obta ning the r-nu'rrd fuw~ds 
from this ofice before the drawal of the amount from the Tres. 
sury. It  may kindly be seen that the irregularity is committed t y  
the  Sub Collector, Kottayam and not bv th s off;:.. Hencc I rc- 
quest that necewrv  instructims m v  Iri?dlt. ' 3 -  issuzd t3 the 
officers of the Revenue Department in the matter. 



APPENDIX XVI 
GOVERNMENT OF KERALA 

ANIMAL HUSBANDRY DEPARTMENT 
Sub: Regularisation of excesses under Grant No. XXV Anim-1 

Husbandry as disclosed in the Appropriation Accounts 1963-64 
The excess disclosed in the appropriation accounts of the above 

mentioned grant are as under: - 
Total grant or Actual +Excess. 
appropriation expenditure. 

Rs. Rs. Rs. 

Charged . 4,000 5,257 + X,257 
- ---. , -- 

Res;ons for the excesses are given below: 
I. Charzed: -L 1,257. 

Th? excess occurred under the grouphead 33 Animal Husbandry 
( a )  ( i )  non-Plan and reprejents decretal charges relating to the 
acqu~sition of land for the Artificial Insemination Centre, Alleppey. 
An order issu?d by the Finance Department in March, 1964 reappro- 
priating an amqunt of Rs. 1,000,'- to this group head from the voted 
portion of the C r m t  was not valid according to the rules of the Gov- 
ernment. 

11. Voted: + Rs. 1,00,502 1-. 

Excesses have occurred under the following heads. 
I 

(4) Escess Rs. 1,16 1581- uvder 33 Animal Husbandry (c) Haspitab 
cmd Dispensaries ( i )  nun-Plan. 

T h e  : rcnk uq is a; 'olln.vs : 
! PRY of oficers 

Pav of btablishrncnr' 758 
5,216 

~ l h w o n c c s  . 12,806 
Contingcncics . 971378 



The excena d l y  occurred under contfngtncic~ owing to tho 
adjustment of debits in respect of cost of articlea during the period 
h m  June 1963 to March 1964 for which provision turned out to be 
insuficient. The funds under this head are operated by about IS2 
ofacera and the expenditure in March, 1964 was somewhat more than 
that anticipated, As the excess expenditure was incurred at the fag 
end of the year rteps could not be taken to provide additional fun& 

(ii) Emess &. 14,711/- undct 33 Animal H u s b a d y  ( d )  ( i )  Vet& 
rrcrry Colkge. 
Excess Rs. 25,152 under'33 Animal Husbandry (g) X I Kef 
Farm and Artificial Insemination Centres 

Under (d) (i) Veterinary College, it was felt that certain pur- 
chases would not materialise before the close of the year, but actual- 
ly payment had to be made during the year resulting in excem. 
Under (g) X I, this may not be deemed appreciable when compared 
with the final grant which is Rs. 4,65,100/- (5.4 per cent of the flnal 
provision). This head is operated by a large number of subordinate 
controlling oiacers and as such the excess of small sums occurred 
with all the controlling o5cers. 

(U) Minor case8 of excesses exceeding Rt.  5,000/-. 

Herd of Account Amount Reuonr. 
of excess. 

Its. 
W o n  (i) non-Plan . . 8,101 Small. 

(b) (i) non-Pka . a 7418 mall. 

b) (iii) (A) Poultry Farm . 8,100 Mainly due to 
incrascd 
ture under "p"$- -?!! c h r p ,  pay 
m e n d  ud pur- 
chase of quip 
menu wlmh could 
not k forrren, 

(e) (vii) IV F. Cattle Development in 
High Ranger. . . I Snull. 



- 

Rs. 
(g) f X) V I  A--Tn;ninP of mubordinatcr 14,616 Mainl dw to be- 

htJ  claim * P 
count of Pay md 
.110wmcu iaclud- 
ing T . A .  of tb 
trainca which could 
not k foreseen. 

6) (X) VI &-Rudy to feed balanced 
ftcb and supply of Mineral Misture. IZI. 5,383 Small. 

The excesses were partly counter-balanced by mviqp unde? 
other heads resulting in a net excess of Ib. 1,00,502/-. 

In the circumstances rtated above, it ir requested that the excen 
expenditure of Rs. 1,257/- in the charged section and RB. 1,00,502/- 
in the voted section of the grant No. XXV may be rccommcndcd for 
regularisation under Art. 115 of the Constitution. 

Joint Secretmy to GrnwWmat 
Agriculture Department. 



GOVERNMENT OF KERALA 

PUBLIC WORKS DEPARTMENT 
h: Regularisation of excess under Grant No. XXXII-Irrigation 

as disclosed in the Appropriation Accounts 1962-63. 
The exceees disclosed in the Appropriation Accounts for the 

above mentioned grant are as under: 
---. ---- 

Total Grant Actual +Excess 
or Appropria- expendi- 

tion ture - - -- 

Rs. Rs. Rs. 

Voted . 15731000 16295780 564780 
. -- -- . -- 

The reasons for the excess are gwen below:- 

(i) 43 A. I1 Unproductive (b) Maintenance and Repairs. 

Budget Grant . 53.1300 

Expenditure , 642844 

Excess . 103544 
---- - ----- - 

The grant was included in the Budget for the maintenance of 
completed portions of Mangalam, Meenkara, Malampr~zha and 
Walayar Projects. Out of the total of Rs. 1,08,544 an expmditurc 
of Rs. 39,500 and Rs. 6.400 had to bc incurred towards inevitable pay- 
ment of arrears of Project allowance from 1-6-1959 to the Work 
Establishment staff under Malampuzha and Walayar Project respec- 
tively which were not anticipated at the time of preparation of 
budget. The balance excess amount of Rs. 62,644 was mainly due to 
large tender variations in the maintenance works awarded to the 
contractors in respect of Malampuzha Project and due to the execu- 
tion of certain special repair works in respect of Walayar Project. 



(ii) 44 A (i) (b) Maintenance and Repairs 

Rs. 
Budget Grant . . . 1 5 , ~ ~ ~  

Reappropriation to the head . 93,400 

Bxcpenditure . . 19~80,557 
Excess -- ............ -- .. ---- ... ----. - 387,176 

The grant of Rs. 15.00 lakhs was provided for the annual main- 
tenance and special repairs of all completed medium and Lift Irriga- 
tion works as well as for the maintenance of completed portions of 
Non-commercial Major Projects. Every year more and more Irriga- 
tion works are to be taken up and completed which require annual 
maintenance and special repairs. The excess espediture was neces- 
sitated on account of the maintenance works done for a large num- 
her of completed schemes which could not be postponed to next yeat 
for the p ropx  upkeep of the works. 

(i i i )  13 A1 ( i )  Interest. 

Scheme 
Total .\nun! s 
Grant Expendi- 

ture. 

Rs. Rs. Rs. 

2. Chalakudy River Diversion Schcme, 8,17,Sco 8,57,c$?, 39,258 

3. Mangalnm Do. 4,61,600 4799.037 37437 

-.-..*.. ....................... *-- -... .. ...... "- ... .-.-. - 
The excesses under these units of appropriation were due to the 

post-budget decision of Government in August 1963 to revise with 
retrospective effect from 1-4-1962, the rate of interest on capital out- 
lay on Irrigation works. from 4 per cent to 43 per cent, 



r(v) 44 A (ti) (c) 0 t h ~  charges PZah 
R8. 

Budget Grant , . . 
, I '  

Wm 
Reappropriation . 0 . -57~500 

Expcndinuc . . 3 , 2 1 m  

EXCCW * * +  32D65 
- - - - - - - - - - 

The major portion of the excess (Rs. 29342) related to the expen- 
diture incurred on research works on Problems IX, XXI, and X N  
conducted in the Research Station, Poochi (Financed by Central Gov- 
ernment) which was not anticipated. 

In addition, there were minor excesses amounting to Rs. 10,596 
under 6 group heada 

These excesses were partly offset by savings under other group 
heads. 

In the circumstances stated above it is requested that the excea 
.expenditure of Rs. 564780/- in the Voted Section of the grant No. 
XXXII may be recommended for regularisation under Article 115 of 
the Constitution. 

Dated 14-12-1965. Sd/- 
Joint Secretary, 

FOT Secretary to GovernmeM 
Public Works Department. 



APPENDIX XWII 
GOVERNMENT OF KERALA 

PUBLIC WORKS DEPARTMENT 
Note regarding excesses over voted grant under grant No. XXXIII 

Public Works as reported in the Appropriation Accounts for 
196243. 

The Excesoes disclosed in the Appropriation Accounts for the 
above mentioned grant are as under: - 

Voted I 1,12,86,800 I 1,2840,263 ( t)%53,463 - --- ---. ---- -. - ---- -- - -  - -- -"  

The excess occurred mainly under the following heads:- 

In the budget for 1962-63 provision was available under the above 
two units of Appropriation for the transfer debit of expenditure from 
163 Capital Outlay on Public Works in respect of Capital schemes 
partly financed by grants from the Government of India. The ex- 
penditure equivalent to the grants in aid will have to be transfer 
debited from the capital head of account to the corresponding Reve- 
nue head of account, during the close of the financial year. At the 
time of preparation of the budget estimate for 1963-63 it could not 
be foreseen that larger amounts of expenditure would be required 
under the schemes during that year. The quantum of grant in aid 
anticipated to be received from the Government of India is reckoned 
on the anticipated expenditure on the various schemes. As the rrctual 



expenditure was more than what was expected necessary amount8 
could not be provided to cover the transfer of expenditure on capital 
works. 

(3) (b) B (iv) C.R.F. (ordinary Allocation) Roads. 

Total grant Actual Exass 
expenditure 

The excess under this head is mainly due to the misclassification 
of expenditure to the extent of Rs. 3.07,742 debitable to other heads 
of accounts off-set by the savings within the same ninor heads. Orrt 
of the amount rnisclassified, a sum of Rs. 1,51,435 is correctly debit- 
able to 50 (b)B. (vi) Roads and Bridges C.R.F. (Ordinary Reserve) 
and the balance under SO (b) B (v) C.R.F. (Ordinary Allocation) 
Bridges. A statement showing the work-war expenditure during 
1962-63 under !XI (b)B(iv) C.R.F. (Ordinary allocation) Roads is en- 
closed. It may be seen that the total expenditure works out to 
Rs. 18,27,292 against Rs. 21,35.034 noted in the Appropriation accounts. 
The difference represents the amount of misclassification. 

Reconciliation is being effected on the basis of the classified 
abstracts incorporated in the monthly accounts received from the 
Divisions. Even if there is misclassification in the classified abstracts, 
the same cannot be detected at the time of reconciliation for want 
of sufficient details. The misclassidcation in question could not 
therefom be detected in time. 

Every effort will be made in future to avoid such misclassification. 
(4) 50 (b) B (v) C.R.F. (mditrary Allocation) Bridges. 

Total grant Actual Excw 
expenditure 

The excess occurred owing to the additional expenditure on the 
works construction of an overbridge at Ernakulam North 
(Rs. 3,85,725) and constructing a bridge across Mannanthody river 
(Rs. 2,54,422) which were in good progress. Additional funds could 
not be provided by suppl. grant as the expectation was that the ex- 
penditure could be accommodated within the over all savings under 
the demand. 



5 ( i )  Tramfer of grants for Road Development to the Deposit 
head "Sdbventions from the Central Rmd Fund". - 

Total grant Actual Exccss 
expenditure 

The provision made in the budget under this head was based on 
the provision for works under C.R.F. Ordinary allocation. During 
1962-63 the works under C.R.F. Ordinary Allocation were generally 
in good progress and additional expenditure became necessary. In 
view of this the subvention from the C.R.F. was also in excess of 
the original expectation. In the circumstances the excess was un- 
avoidable. As the adjustment was effected after the close of the 
financial year, provision of funds could not be made to cover the 
excess. 

In addition. there were minor excesses amounting to Rs. 18.24 
lakhs under the following group heads:- 
.- ----- .. "-- - - 
S1. Group head Total grant Exccss msons for 
No. the excess. 

1 .  p(a) ( i )  A. Schemes outside 
the five year plans 

2. (a) (ix) A. do. 
3. (a) (Xvii) A. do 
4 (a) (xix) B. Schemes under 

the Five Year Plans 
5 .  (a) (XX) A. Schemes out- 

side the Five year Plans 
6. (b) (vii) Investigation 
7. (c) A. Schemes outside 

the five year plans' 
8. (d) Repairs 

Rs. 

382 Small 

4450 do. 
c 5 m  do. 

2076 do. 

-7031 do. 
11,987 do. 

1092 DO. 
16,2c,y The ex- 

is due to the 
fict that in 
the B&R Dn. 
Cannanore a 
lot of flood 
d a m a g e s  
rnctificatim 
works had 
to be 



carried out in 
Kesm god am. 
Special repaires 
to certain 
bri- were 
also necessary 
to maintain 
throu h naffic 

t! nful eexpm 
dimre was in 
evitabk. 

9. (e) A (i) I Chief Enginm 
(Badings nnd Roads). . 5,moo 28,390 Small. 

10. (e) (i) Executive Estt. . 63,88,2oo 1,08,742 Excess due tt> 
-8e of 
personnel 
having different 
rates of pay. 

tt  (g) Grants-in-aid . 2,oo,ooo 15,852 The excess is 
due to the ad- 
justment of 
g r a n t s-in-aid 
payable to the 
C.llcut Mun ici- 
pality. The 
works were 
carried out by 
the Engg . 
W ' i  of the 
Municipality 
and the details 
of expenditure 
were not inti- 
mated to the 
Dept. in time 
for making 
provision. 

11 (h) Susparsea . . 5,16,5o,ooo 14,27,422 The ex- is 
small when 
compare to the 
budget grant. 
The utccss ill 
due to the fact 
that in the 
supplunentary 
accountl cenain 
adjumentr 

- - - - - I -  --- - - -. .- --- . _- _ _ _._ .. 



The excesses were partly counterbalance4 by the mvhm urdrer 
some other heads resulting in a net excess of Rs. 8,53,463/-. 

In the circumstances stated above, it is requested that the exccru 
expenditure of Rs. 8,53,463/- in the voted section of grant Na 
XXXTII Public Works may be recommended for regularisation undes 
article 115 of the Constitution. 

=/ - 
Joint Secretcrty to Govemmmt. 

C.R.F. ROADS, ORDII ' ARY ALLOCATION 

Easing curves in M. C. road 43 to 513 new Mar In& 
College 

Easing curves in M. C. roa&Semigrorrtiag Warkah Vih- 
bhagon road 

Warkala Vilabhagon road . 
Metalling Nedumangad Shorlacode road . 
Improving M. C. road miles r I Pad 1 2  
Widming M. C. road miles 23 to 2615 ' 

Trivandrum Pommudi road . 
Widening and easing curves from Mrqlo to 15:g of Q. S. 

Road . 
Widening and improving M. C. roadmiles 52 to 5517 
Widening and improving miles 37 to eq . 
Wideniilg and impr . ving M. C. mad miles 5710 to 5810 . 
Shelercting Q. S. road 010 to 415 mile . 
Widcninp anu improving Q. S. road 4th mile' 
Semigrouting Kottwakara Velianolloor mad 
Widening and improving Q. S. road 2nd mile 



Semigrouting Kottarakara Kunaathoor & Kottarakara 
P "kd # Swthamcottah road 012 to 710 . . 
7' - '* p+:t 

Shelmting rM. C. road 4610 .481o and 5116 to 5214 
11 

Paripally ' Madathara road . 
Apaor Ithikkara road . 
Widening and improving K. P. road miles 1210 to 1514 

Widening Adoor Sasthamcottah road I/O to 3jo 

Widening Adoor Sasthamcottah road 310 to I I lo 

Extension of Thiruvallah Edathua road . 
Raisiig low portion of M. C. road 8114 to 2210 . 
Widening and Special surfacing Thiruvella Pulikeezhu road 

portion from M. G. M. H. S. to Kavumbhagon 

Improving and resurfacing Kayamkulam Punaloor road 
410 to 1012 . 

Semigrouting Kottayam Karugachal road 110 to 314 Kottayarn 
Pathupally road 

Vaikom Vechoor road via Kumarkom . 
Raising low portions of M. C. road 9316 to 9413 

Widening and improving Kottayam Kumali road and u- 
tending culverts in  miles 3510 to 6710 . 

Easing curves in K. K. road miles 14 to 17 . 
Improving and Special surfacing Manimala Ranni road 

miles o/o to 810 

Road from Vandiporiya to Mount Estate . 
Vaikom Vochwr road 2nd Section 

Widening improving and semigrouting M. C. road Than- 
nipuzha to Ankamaly 

Piravom Ernakulam road-Portion from Piravom to Chonani- 
kara 

Semigrouting Pcppattupara road 



Connructing Poothotta Piravom road . . 
Improvements to balance portion of Ankamaly Manjally road (-18 
Improvements to Alapara Thottumgal road . . 
Widening and improving road from Mamala to Piravam . . 
Improvements to W. F. road to Tharumanimattom . . 
Widening and improving the road from Mulamthuruthy to 

Neerpara . . 
Improvements to the road from Katcherypady Cheramalloor 

Bridge . . 
Approach road to Enamavu regulator . . 

Improvements to Alur Mala road 62,115 

Improvements to Parayankadavu road 14,015 

Improvements to Ambaloor Palappilly road 76,504 

Extending the road from Eriyad to Fishing centre . . 
Semigrouting Chalakudy Mda road 84527 
Semigrouting 2" finished thickness 6/5 to II/I of Palaya- 

nnur road . 87,317 

Improving aud semigrouting Erumapetty road-reconstruction 
of weak bridges . . 

Improvements to Cdicut Balussery road M12:o to I ~ / o  1 
k 1,76,1* 

Providing blacktopping Hosdurg Fmdhady road hl o/o to J 

Widening and improving K. P. road at Patakodc Market . . 
Constructing drain for Parakode Market to 18th mile of K. P. 

road 299 

Spacial improvements to Chakkara lCadavu road including 
metalling . . . 

Metalling Puthenkulamgara road 18,187 

Improving and metalling Thannilcudam Thrikkapuram road 
015 to 114 . 56 



Improvaents Blangad Beach road . . 
Easing curves in M 24/6 & 7 Q. S. road . 342 
Improvements Q. S. road 1410 to 1510 . (-4154 

TOTAL 1 8 37,292 

AG's figure 2Ia3SP34 

C. R. P. ROADS AND BRIDGES (ORDINARY RE SERWS) 
Improvcments to Poormedu Devikulam Road . I ~50~- 

Construction of a Bridge at Kanayamgode 4,18,119 

- 

Sdl- 
Assistant Secretary to Gen. 



APPENDIX XIX 

GOVERNMENT OF KERALA 
PUBLIC WORKS DEPARTMENT 

NoTt 

S ~ T :  -Regula+isatiorr of excess under Grant No. XLV Capitul 
Outlay on irrigation as disclosed in the Appqwktion A& 
counts 196283. 

The excesses discloscdl in the Appropriation Accounts for the 
above-mentioned grant are as under: 

Total Gram Actual +Ex- 
Expenditure 

Rs. Rs. Rs. 

The reasons for the excess are given below: 
Rs. 

(i) 99 A I.  (iii) Boothathankettu Scheme 
(d) Suspense. . Excess 4952W5 

(ii) 99 A I1 (i) Malarnpuzha Project 
(d) Suspense. . Excess I 1,16,381 

(iii) 99 A I1 (iii) Mangalam Project 
(4 SusP- Excass 4 979983 

Even though such classification as (d) suspense was shown sub 
ordinate to each Project head no separate provision was included in 
the budget. The suspense transactions of each commercial project 
was also to be accounted within the provision for the respective pro- 
jects under (a) works. But the requilPd funds to accommodate * 
gram expenditure on suspense accounts was not prop& under (a) 
works while sending budget proposals relating to the capital head 
'W during the year 1962-83. 



08 
(iv) 99 A (ii) Wahyar Project 

Rs. 

(a) Works . . 
Budget Grant . . 83,300 

Even though the grant of Rs. 83,300 was provided; in the Budget 
for gross debit, the Executive Engineer credited an amount of 
Rs. 1,21354 correctly creditable to Part III Reduction and Recoveries 
on Capital Account to the work account and utilised so much amounts 
for expenditure. This was a mistake. 

The balance excess of Rs. 65,212 was due to the fact that the anti- 
cipated credit to the work (&. 39,000) due from the District Treasury 
at  Trichur could not be adjusted as the credit schedules were not 
received from the 'lkasury. Another credit of Rs. 25,000 anticipated 
from MaIampuzha Roject could not be adjusted in the supplemental 
accounts as the old invoices for raising the debit against that Ro- 
ject were not forthcoming. 
(v) 1-A ( d )  Swpenrre. 

Rs. 
Budget Grant . ' 33~,000 

Expenditure 63,02,.m1 

Excess . . 60,02,001 

The provision of Rs. 3 lakhs made under this head of account was 
only to watch the net debit under suspense. But the expenditure of 
Rs. 63,02,001 is the gross expenditure. There is a credit of Rs. 71,73,934 
under this head of account. However, provision to cover the gross 
debit on suspense accounts had been made in the budget from 1964- 
65 onwards. 
(vi) 100 B Navigation ( b )  Establishment. 

Rs. 
Total Grant . 248,900 
Expenditure 3,798360 

Ercer~ 1,30& 

The expenditure under this head could not be estimated correctly 
at the time of sending proposals for suppleznental o~pnta. 



a 
In addition, there were minor excesses amamting to Ib. 131,808 

under 7 group heads. 

These excesses were partly offset by ravings under other g.!'wp 
heads. 

In the circumstances stated above, it is requested that the ex- 
expenditure of Rs. 67,73,571 in the Voted Section of the Grant NO. XLV 
may be recommended for regularisation under Article 115 of the 
Constitution. 

Dated 14th December, 1965. 

a/- 
Joint Secretorg, 

For Secretary to Government. 
Pubk Works Department. 



APPENDIX XX 
GOVERNMENTOFKERALA 

PUBLIC WORKS DEPARTMENT 

Sum:-Regukrriscrtion of excess undm Grunt No. XLVl Capitcrl 
Outlay on Irrigation as disclosed in the Appropriation Accounts 
1963-61. 

The excesses disclosed in the Appropriation Accounts for the 
above-mentioned grant are as under: 
----- - - -- . - - - - 

Total grant Actual +Excess 
Expenditure 

Rs. Rs. Rs. 

The reasons for the excess are given below: 
(i) 99 A. I. (iii) Boothathanketty Scheme. 

(d) Suspense Excess 4,739687 

(ii) 99 A. I1 (i) Malampuzha Project 
(d) Suspense. Excess 1141,676 

(iii) 99 A. I1 (iii) Mangalam Project 
(d) Suspense. Excess 9,57421 

It was already admitted that required funds to cover the gross ex- 
penditure on suspense transactions on commercial projects were not 
included under the Minor Head (d) Suspense subordinate to each 
Project head, even though the head (d) Suspense is shown in the 
budget. 

(iv) 100 A ( d )  Suspense. 

Rs. 

Budget Grant . 3,00,0oO 



The provision of Rs. 3 lakhs made in the budget was only to watch 
the net debit on suspense accounts, but the expenditure noted in the 
Appropriation Accounts is the gross debit. The net expenditure as 
per Finance Schedule is only Rs. 14.31,307 (Credit Rs. 63,47322, debit 
Rs. 77,78,629). However sufacient provision has been included from 
196485 onwards to cover the gross debit. 

(v) 99 A. I (iv) Cheerakuzhi S c h e  ( b )  Establishment. , 

Budget Grant 1 9 7 W  

Expenditure . 1348,606 

Out of the grant of Rs. 179400 the amount provided for pay of 
omcers and establishment, allowances and contingencies was only 
Rs. 76,400 and the balance amount was shown as share debits from 
other heads. Only an expenditure of Rs. 40,853 was incurred against 
the provision of Rs. 76,400 for direct charges. The savings of Rs. 35,547 
resulted due to the abolition of the Cheerakuzhi Sub. Division No. XI. 
The total excess under this unit of appropriation was due to the in- 
crease in share debit adjusted in proportion to the increase in works 
outlay, which was not anticipated at budget stage. 

(vi) 99 A l l  ( i t$ )  Meenkam Project. 
L 

(a)  Works. 

Budget Grant . . IO,W,OOO 

Supplanentary Grant . . 6,00,000 

In view of the heavy commitments entered into by arranging eve- 
re4 contracts, as well as to avoid considerable loss to Government by 
m y  of idling the heavy machinery at site with its operation staff 
an expenditure of Rs. 21.5 lakhs which could not be postponed had 
to be incurred. The expenditure to that extent was not anticipated. 

The project work was pushed through anticipating the full addi- 
tional grant moved far. The information of the reduction in addi- 
tional p u n t  to the extent of Rs. 6 lakhs was received cmiy very late 
by which time the expenditure had already been incurred. 



(vii) 100 8.-Navigation etc. (a) Work& 
Rs. 

Total Grant IO,OO,~OO 
Expenditure . . 1 1,74,749 
Excess 1,749249 

In order to keep up the tempo of works, an expenditure of 
Rs. 11,74,749 had to be incurred. Expenditure to that extent was not 
anticipated 
(viii) 100 A (a) .-Wcnks-Vo ted, 

Rs. 

Out of the total excess expenditure of Rs. 3,63,380 an amount of 
Rs. 1,36,730 represented the amount deposited with the Kerala State 
Electricity Board for extending electric l h e s  to Head Works in con- 
nection with the work relating to Pamba Project, but which was not 
refunded in that financial year as anticipated. The balance excess 
expenditure accurred due to inwitable payment such as freight charg- 
es of shutters etc. in respect of Thanneemukkom Project which were 
not mticiptad. 

The major portion of the excess expenditure (Rs. 51,612) was due 
to not accounting the expenditure on tools and plant for majar Ra- 
jects (i.e., Rs. 6,006 for Pothundy Project, Rs. 7,576 for Kanjirapuzha 
Project, and Rs. 38,030 for Pamba Project) under the works proper. 
The balance excess of Rs. 38,110 was the cumulative result of small 
vxiations under almost all the Divisions which is negligible when 
compamd to the grant allotted to each Division. 

In additian there were minor excesses amounting to Rs. 1,ll f 75 
undn 10 group ha i s .  



These excesses were partly counterbalanced by savings under other 
group heads. 

In the circumstances, stated above, it is requested that the excess 
expenditure of Rs. 1,07,59,677 in the Voted Section of the Grant No. 
XLVI may be recommended for regularisation under Article 115 of 
the Constitution. 

Duted the 14th December, 1965. 
Sd/- 

Joint Seeretary, 
For Secretary to W r n m e ~ ~ t  
Public Wo~ka Department. 



I APPENDIX XXI 
GOVERNMENT OF KERALA 

PUBLIC WORKS (TRANSPORT-A) DEPARTMENT 

Su~~~~~:-R.egulatisation of Excess under Grant No. XXXV Trans- 
port schemes as disclosed in the Appropriation Accounts 
196283. 

The excess dieclosed in the Appropriation Accounts for the above 
mentiorred grant are as under: 

Grant No. XXXV Transport Schemes 

Total grant Actual Excess 
or Expenditure 

Appropriation 

Rs. Rs. Rs. 

57 Road and Water Transport 
schemes-Voted . 4,24,65,800 4,25,93,568 (+)1,27,768 

---- . " - - .-- -- - - -- . - -. 
The reasons for the excess under Voted are given below: 

Group head Total Grant Actual Ex=g; Expenditure Savin 
-- . -- -- - -  - - . ---" -. 

Rs. Rs. Rs. 
( I )  A (i) (b) C. Maintenance and 

Repairs . . I ,15,32,900 1~26,09,~50 (+)1~76,650 

In order to meet the anticipated expenditure on the basis of pur- 
cnase orders placed with the suppliers and for maintaining a buffer 
stock of types, a supplementary grant of Rs. 30 lakhs was sanctioned. 
However, for obtaining materials for the construction of bodies on 
jeeps and new chassis for the Police and Civil Defence Departments 
on account of the National Emergency. the Department had to incur 
expenditure to a considerable extent which could not be postponed. 
This accounted for the increase in the expenditure. 



The excess expenditure was csu:;?d due to the following reasons 
to the extent mentionrd under each item: 

(i) A sum of Rs. 1,43,275 represmted arrears reiatlng to the 
year 1961-62. The practic: was to adjust the intfresf charg- 
es cf a year in the March Final Accounts on the basis of provisimal 
figures of mean capital. The actual would be known only at the time 
of preparation of proforma accounts and the difference, if any, would 
be adjusted in the Finance accounts of the subsequent year. Thus 
the arrears of Rs. 1,43 275 had to be adjusted jn the accounts of 1962- 
63. 

(ii) The expenditure for  the year 1962-63 on a provisional basis 
was as shown below: 

Rs. 
- . . . . . . . . . . . .  - - 
3,?3,67.076 

C~pitnl expenditure during r 962-63 . ~ 6 ~ 6 7 . 9 3 9  

4% (id.) the intcrrst rate on 
mcm capital 4 

?( , j 7.94.02.0Q9 . ------ 

. . . . .  

Thus an amount of Rs. 1.30.042 was add:!:onali. required. Bu: ric'.di- 
linnal funds were not provided under this h?ad. 

(liil Government enhanced the rcltr ( s f  n'erest i r sm 4 p ~ :  crnt 
to 49 per cent with efltct from l ~ t  r1pr.i. 1 9 2  The orcifir wc;s .;sued 
only in August. 1963 (G.0.M S. 499 63 Fin.. dated, 26th Auqis', 1963). 
The mterest charges for the year 1962-63 u?r*rtl r .~eaicalatcd a t  the 
revised rates (49 per cent on the final mean capital of Rs 3.78 89.730). 
In the result an additional amount of R; 2 11.364 had also to be ad- 
justed and this was done hy the Arrcwntnnt General by a journal 
entrv in the finance ecccunts of 1962-63 

Thus there was an overall .s of Rs. 4.84 981 under th : unit of 
8ppmpria tion. 
(3) Cmwrntit*et?l srnull Ezceas. 
91. Gmup Hcad Tot ill 

No. (;ntnt 



bana paid from col- 
ieccionr was leas than 
the actual~. This ace 
aunts for,the:urcess. 

2. B(i) ,(b) B. Servicing' 1,a5,900 ' 9,322 TWO boats of the Kc- 
Vth~cles and Routes. rala Water Tranr- 

port Corporation 
were engaged,, by the 
Department. Fuel 
for operation of the 
services was issued 
by the Department. 
Cast of fuel deduc- 
ted from "hire char- 
ges" was not adjus- 
ted by debit to "hire 
charges" per contra 
edit to "Fuel". 
This accounts for the 
excess. 

3. B(ii) Interest . . 36,800 5,788 The interest rates were 
enhancad from 4% 

to 4 3J4.X in A u m ,  
1963 unth retrospec- 
tive effect from r -4- 
I*. This acc- 
ounts for the excess. 

4. B(iii) Other Revenue 30,000 939 The actual utpendi- 
Expenditure-Renewals ture on majar repairs, 

and R lacanent fin- ;P chargeable to Depre- 
a n d  rom Deprccir- ciation Rcaavc Fund 
tion Reserve Fund. will k known only 

after the end of the 
year at the time of 
preparing March 
Final Accounw. Thc 
actuols were tittle 
hwe. than thc eai- 
m m .  

The total exccsll of Eb. 127,768 under the Grant No. XXXV-Trurc 
port & h m  waa the net result of the excesses amounting to Ra. 29.85 



l a b  under eight group heads offset by aving of Rs. #).M lab 
under six group heads. The excess w e t  the sanctioned lpant was 
the offset of adjustment by Journal Entries for additional interest 
charges for the year 1962-68 on the bash of orders W e d  in Au@ 
1963 rwising the interest rates from 4 per cent to 4) per cent witb 
retrospective effect from 1st April, 1962. 

In the circunstances stated above, it is requested that the excess 
expenditure of Rn. 1,27,768 in the Voted Section of the Grant NO. 
XXXV Transport Schemes may be recommended for regularisation 
under Article 115 of the Constitution. 

Dated -12-1065 
Sd./- 
Joint Scctetory to Go&. 



APPENDIX XXII 

NOTE 
GOVERNMENT OF KERALA 

FTNANCE DEPARTMENT 
. . NOTE 

S ~ m ~ ~ ~ ~ : - R ~ j ~ u l u r ! ~ u t t ~ t t  of excess under Grant No. X X X V l I  Pen- 
s ions ,  as disclosed In the Appropriation Accounts, 1963-63. 

The rscesses disclosed in the Appropriation Accounts for the above 
ment oncd grant are as under:-- 

Total Grant or .A~tu i~ l  EXCCSS + 
.lppropriation 1:xpcnditurc 

R s .  Ks. Rs. 

;he reasons for the csccss undcr "charged" and "voted" are given 
l?elw separately. 

Ci:nrged: Thc escess or Rs 43.041 :I the charged appropria- 
t i rm was the cumulative effcct of execesscs of comparativc~ly small 
amounts under four groupisub. heads amounting to Rs. 44,198 off- 
set bv saving of Rs. 1,157 under two other group/sub. heads. The 
wasons for excess u r l d ~ r  each group/sub. head are  explained below: 

l i 165 (a)  1. Pem:o~t  t o  Kerala Governmm! Pensionem (Rs. 7,753) . 
The amount required durmg a year depends upon the prescnta- 

tion of valid claims for which no reliable estimate can be made in 
advance. More pension cases were finalised! than anticipated F.S a 
result of the special drive in the matter during the year. Expendi- 
ture was of such a nature that i t  could not be postponed to the next 
year. 

(2) 65 (a)  3. Pensionary Charges Transferred from Madras Stnte on 
uccount of allocation of pensions aa per the States Remgankatian 
Act, '1956 ( R s .  33,495). 

There was no separate head of account till the year 1962-63 for 
ntak in~  provision under this 1tc1m. By the time the accounting pro- 
cedure was finalised and the sub-heads of account were opened the 



financial year was over. Hence necessary provision cculci not be 
made although adjustments were made in the accounts of tln! same 
year. 

3.65 (b) Comp~tssionate Allowances: (Rs. 11 ) 

No provision was made for this item in the Budget Estimate as 
in previous years. A sum of Rs. 111- actually disbursed during !he 
year could not be anticipated based on past actuals. 

4.65 (c) Gratuities. 4. Pensionary charges trut~sferred from the Madras 
State on account of Allorulrolr of PP., (1:: p P r  I710 S4a4e  Re- 
organisation Act, 1956 (Rs. 2.939) . 

There was no separate head of account t i l l  the year 1962-63 f f ~ r  
making provision under this item. Uy the time. :he accounting pro- 
cedure was finalised and the  sub-heads of axount  were opcntrd, the 
financial year was over. Hence necessary provls!on cou~ri not be 
made although adjustments were mad? In : h ~  a.mun:q of the wrnr 
year. 

Voted:-The exceis of Rs. 5.98 lakhs in the voted prov5il:~n was 
the net result of esccsses amounting to Rs. !:$.go lakhs (::rider 8 
group heads) partly counter balanced by saving:, n:i~:,3iilting to  
Hs. 7.9'2 lakhs (under 11 groap 1:c;:il~). The rca,w!ls f u r  ~~s'-e.iz ande: 
each group/sub-head are esplained btbloiv: 

The two group heads under ~ v h ~ c h  tile amount  , ) f  t*sl:thss was 
comparatively large arc the following. 

I .  55(t3)3 Pensionary charges 1 ,-6.oSc .- I ,-o,oS,: 
trnsfurcd from Aladrin 
Statc on eccnunt of :zllocation 
of pensions as pcr the Stiitcs 
Rmrgsnisacion Act. 1956. 

2. 65(c)4, Penc;ionory ch~r.g,.\ 
transferred frtrrn the ht3\!r;1~ 
Stdtc on account of .4lloc.k- 
tion of p=nsiona us ptr thc 
States Kcor~;*tniswtion Act, 
8956. 

Tho reasons for the excess in these group hwds arc the same. 
Thew was no separate head of ::?count till thc year 1962-t33 for 
rnoking proviaion under these ~tc~ns .  By the time. the accounting 



procedure w u  h a b e d  and the subheads of account were opened 
the flnrncid year war over. Hence necessary provision could trot 
be made although adjurtments were carried out in the accounts of 
the same year. 

ficesse6 of comparatively small amounts occurred under the 
following group heads: - 
- -- 

Sl. Group head Total Excess Reasons 
No. Grant - 

Rs. Rs. 
I. 65(a)1. Pensions to Kerala 1,21,o8,2oo I ,36,845 The amount required 

Government Pasionus. during a year depa?& 
upon the presentation 
of valid claims for 
which n6 reliable es- 
timate can be made in 
advance. More pen- 
sion cases than anti- 
cipated were finalised 
as a result of the s p t  
aal drive in the 
matter during the 
year. Expenditure 
was of such a nature 
that it could not be 
postponed to the n a  
year.' 

~0,800 3,022 The amount required 
during a year depends 
upon the presenta- 
tion of claims for 
which no reliable es- 
timate can be made in 
advance. Grant was 
fixed on the basis of 
the revised estimate 
for the previous year. 
The amount drawn 
durin the year was 
slight& more ~ h . n  
what was provided 
for. 

2. 65 (b) Compaskionote 
rllowanccs. 

3. 65(~)1. GnNities . 38,22m '95,881 More pension cases 
thnn anticipated were 
mled a a d 
of the rpecial drive. 

4. 65(e Contribution for Pen- I ,ooo 3,243 The amount required- 
ri01u 1 Gronriticr. during a year depend 



upon the prwata- 
tion of c l h  for 
which no reliable 
estimate can be made 
in advance. Expen- 
diture could not k 
postponed to next 
year s ine contribu- 
tions have to be paid 
as and when claim 
are presented. 

5. 6501) Donation to Provi- 700 32 I The original provision 
dent Funds under this item was 

RS. I,~o,ooo/-. An 
amount of Rs, 
I 49,300 was diverted 
from this head on 
30-3-63 oih G.O. Rt. 
800/63!Fin. BG. da- 
ted 3e3-63 on the 
rrstssman of the 
number of per- 
sons governed by 
Contributory Pen- 
sion-eum-Providen t- 
Fund R u l e  who op- 
ted to Kerala Service 
R u b  in the matter of 
retirement benefits. 
Expenditure actually 
incurre d was in ex- 
cess since the mess- 
ment was slightly on 
the higher side. 

4. 65(j) Charges in England 759 The amount rapier& 
during a year depncir 
upon the p ~ -  
tation of valid c l a i m  
for which no reliable 
estimate can be made 
in advance. The 
amount drawn uadg 
this itall is aaly 
sligfnly - thm 
the provitiua muk ---- - I - - . . - - . - - _ _ _ _ -  



7. a ( a )  3. Pmsionat?, char- 
~ c s  transferred from the 
Mldrss Stat+ on account of 

- aIlrxation of Pcnsicms as p:r 
the States Reorpaniv~tion 
Aa.  I 936. 

9 72 Commutation of 1': .I- I ,~o,oori 
sirms--.haunt transfcrrd 

. from r2a paymcnts of C u m -  
mutcJ \'due of Pcns'ons. 

34,9a9 Thcrr was no separate 
head of account till 
the year r 962-63 for 
makina provision 

y und~r-this item, By 
the tim: the account- 
ing procedure was 
finalised and thc sub- 
head$ of account were 
opentci the financial 
y a w  W:IS over. Hence 
necssary provision 
could not be made 
;~lrliouph adjustments 
were made in the RCC- 
ounts of the snme 
year. 

:.;.,68 r l'rovision u us mudc on 
the basis of the 
Ke~iscti Estimate 
for I *I-62. The 
,mount required ~ L I -  
n n j  a y c u  tiepenus 
on thc privy purses 
and the allowances 
d r u w  in thc ycar by 
the rules for which 
no reliahle estimate 
can hc ma& 111 36- 
vancc. 

67,307 'The amount required 
during a year de- 
pcnds upon the num- 
b-.r of commutation 
uses prevented for 
which 1 1 0  rcliahlc cs- 
tirn~tc can be made 
in advance. More 
pension cases were 
finoliscd towards the 
close of thc year as o 
result of the specid 
drive and in turn, the 
pension commuta- 
tion caws also incrca- 
MA. 'I'hc muul ex- 
penditure under this 
i t w  cumc to morc 
than was mtici- 
patcxl. 



In the circumstances stated above, it is requested that the excess 
expenditure of Rs, 43,041/- in the charged section and Re. 5,98,191/- 
in the voted section of the grant No. XXXVII Pensions may be re- 
commended for regularimtion undtr Art. 115 of the constitution. 

Dated 15-12-1965. 
Joint Secretay to Govmnment, 

Finunce Department. 



APPENDIX XXIU 

(See Para 1.10) 
GOVERNMENT OF KERALA 

FINANCE DEPARTMENT 
NOTE 

SUB: Regukrtisatiun of excess under Grant No. 'XL. MisceUaneow' 
as disclosed in the Appropriation Accounts, 1963-64. 

The excesses disclosed in the Appropriation Accounts for the above 
mentioned Grant are as under:- 

Total Actual +Excess 
Appropria- Expendi- 

tion ture 
.- - - - - -. - - . - -- - -- -- --- 

Rs . Rs. Rs. 

The reasons for the excesses are given below : 

. Total Actual +Excess 
Appropria- Expendi- 

tion ture 

Rs. Rs, Rs. 
(I)  71.  Miscellaneous (f)(i) Contri- 
bution to Dcvaswom Fund and 
Srcepandaravagai Fund. . 46,503000 46,70,- 20,000 

The Sub-Treasury Ofher, Thiruvalla, credited to the P e r s o d  
Deposit Account of Superintendent of Devaswoms, Thiruvalla Group, 
an amount of Fts. 20,000 on 30-3-1964 being the contribution due to 
them for the 1st quarter of 1964-65 against the instructions from the 
Accountant General to credit the sum only on 1-4-1964. This result- 
ed in the excess of Rs. 20,000 under the head. Suitable action is 
being taken against the Sub-Treasury OfRcer for the irregularity. 



.- 
Total Actual Excesr 

Appropria- Expendi- 
tion ture 

-.---. -.- -- ---,-- 

Rs. Rs. Rs, 
(2) 71. Miscellaneous (gxxviii) A. 

Settlement Scheme (Housing)- 
Expenditure on houseleas dis- 
placed pmons-I Works- 
Land acquisition charges- 
Charged. . NIL. 30,183 30,183 

The excess of Rs. 30,183/- (which was partly set off by savings 
under other heads) was as a result of the following amounts depo- 
sited in the Courts during the year in satisfaction of Court Decrees 
relating to the land acquisition cases in respect of settlement 
schemes. 

Amount Month of drawal. 

Rs. 

( I  1 Settlement Scheme at Attipra 
Village, Trivandrum Taluk. . I 6,727 * 75 November, 1963. 

(2) Settlement Scheme for cured 
lepers at Chevayur, Kozhikode 
District. 3,312'00 October, I 963. 

(3) Do. Do. 10,143 '00 October, 1963. 

As there was no 'Charged' appropriation under the head, and as 
the expenditure was for satisfaction of Court Decrees, it could not 
be postponed. Hence the excess. 

In the arcurnstances stated above, it is requested that the excess 
expenditure of Rs. 50,049 in the Charged section of Grant No. 'XI,. 
Miscellaneous' may be recommended for regularisation under Article 
115 of the Constitution. 

a/- 
Joint Sacretuq. 



APPENDIX XXIV 

GOVERNMENT OF KERALA 
HEALTH & LABOUR DEPARTmNT 

SUEJZCT : Regularisation of excess under Grant No. XLllI Capital 
outlay on Public Health as disclosed in the Appropriation 
Accounts, 1963-64. 

The excesses disclosed in the Appropriation Accounts for the 
above mentioned Grant are as under:- 

Total grant Actual -+-Exccss 
c v  approprmion expenditure 

----- - -- - .-- .- - - - - --  "- . * 

Rs. Rs Rs. 

Reasons for excesses are given below:- 

A. The amount of excess was c.!mparativcly large under the 
Yellowing group heads: 

1. 94. (a) I1 A-Works. Excess Rs. 16,30.784. 

An amount of Rs. 8.65,000 only was made available for Trivan- 
drum Augmentation Water Supply Scheme for 1963-64. Out of this 
an amount of Rs. 2,50,000 was placed at the disposal of Executive 
Engineer, Public Health Division Trivandrum for attending to the 
work of interim augmentation. The balance left was only 
Rs. 6,15,000 agains: which an expenditure of Rs. 22.48 lakhs was 
incurred. Excess expenditure was incurred on account of the fol- 
lowing reasons: - 

( I )  48" and 40" dia, pipes were ordered for the service main 
as early as in 1959. A steady flcw of supplv of pipes was 
received and payment was made by the pay and Accounts 
OfRcer, Calcutta regardless of the allotment available. As 
it was a commitment previously made, the Department 
could not rcvoke the order. 

(ii) The supply and erection of steel gates was ordered with 
I Messrs. Thungabhadra Steel Products on 7th November, 



1960. This c o m i t m e ~ t  had alm to be honoured. Conri- 
dering the scarcity of water in Trivandrum, the work could 
not be put off. 

The supplementary grant proposals were not received by Gov- 
ernment in time. The excess expenditure could not be regularised. 

2. 94. (a) I I .  B.-Establishment-Excess Rs. 2,76,512. 

The Accountant General had already been informed on 26th 
Msrch, 1965 ihat the savings were only resulted under the head 
and not excess as pointed out by Accountant General in l e t k r  
No. AA11-43/63-64'474 dated 5th November, 1964. A copy of the 
Chief Engineer's ofkc! letter PHF-21428164 dated 28th March. 1W5 
is enclosed (Annexure). 

3. 94 ( b )  A-Works.- (Excess RE;. 1.61.885). 

Thc original grant for the scheme was Rs. 537,000. As this pro- 
vision was quite inadequate, the department had requested Govern- 
ment to  provide additional funds to meet the increased expenditure 
which did not rnatcrialise dup to cnforccment of economy. Tc regula- 
rise the exccss expenditure a sum of Rs. 2.69.000 was additionally 
provided by reappropnaticn. The final excess of Rs. 1,61885 was 
due to pnj-ment of certain long pending bills. 

4. ( i )  94 (c) II. C. Tool and plan.-Excess Rs. 2.01.222. 

(ii) 94 (a) 1.C. Tools and plant.-(Excess Rs. 7,282). 

(iii) 94 ((c 1-C Tools and plant.-(Excess Rs. 27.752). 

The excess amounts ought to have been debited under 94. Capi- 
tsl (a) 11. C. Tools and plant. 

The expendiiurc on account of Plan schemes had to be debited 
under 94 (a) 11-C-Tmls and plant. But the Executive Engineer 
wrongly hwked the expenditure which could not be pointed out to 
Audit in time. 

B. Excesses of comparatively small amounts have come under the 
f:)llowing heads: 

1. 94. ( a )  I .  A-Works (Erne= Rs. 37,678). 

The name id the scheme was Trivandrum drainage scheme in- 
cluding storm water disposal and the  funds prcwided In the Budget 



was subsequently withrawn by re-appropriation on the followiag 
dates: 1 i 

PHF-1 125163 dated 31-3-1964 . . Ru. 14,000 
PHF-1125163 dated 31-3-1964 . . Rs. 12,000 
PHF-1 125/63 dated 31-3-1964 .. Ra. 7000 
Government Order Rt. 679/Fin. IWH dt. 304-1964 Rs. 20,(Hlt00 

The payment for the purchase of pumpset was made after the Re- 
appropriation statement was forwarded to Government ais the s u p  
ply could not be anticipated during that year. 

2. 94-(C)1 B-1 Sharer Debit of Establishment charges from SO 
public Health (a) (mu) Water Supply and Drainage in respect pf 
Noh-Plan works.- (Excess Rs. 19,278). 

The share debit of establishment charges were not furnished by 
the Department. Hence no note was given for the excessc. 

3.94 (C) 11 A. Works.- (Excess Rs. 86,929). 

The excess expenditure was incurred due to the following rea- 
sons. 

The expenditure on permanent water supply to Medical College, 
Kottayam was inevitable and hence the excess expenditure of 
Rs. 6,040 was unavoidable. An amount of Rs. 7,000 was spent in 
excess on account of the inside installation of water supply and sani- 
tary installation to Medical College, Kottayam, which was inevitable 
and which could not be postponed. The balance in excess of the 
amount was due to the similar inevitable works in the Medical Col- 
lege campus, Trivandrum. The amounts proposed in the supple- 
mentary grant proposals were rejected by Government as the last 
date for the receipt of proposals had already been over. 

C. The excesses were partly counter balanced by savinp under 
other group heads. 

In the circumstances stated above it is requested that the urcelrs 
expenditure of Rs. 10,60,020 in the voted section of Grant No. =I- 
Capital Outlay on Public Health may be recommended for ~egulari- 
sation as per article 115 of the Conetituion. 

Secretarg to Goammrnt,  
Health olnd Lobour Deprrtmsnt. 
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ANNEXURE 

Office of the Chief Engineer, 
Public Health Engg. Deptt. 

Trivandnun, 26th March 1905. 

No. PHF. 21428164. 

From 

P. S. Rajagopalan, B.E., 

Chief Engineer. 

The Accountant General, 
Kerala, Trivandrum. 

Sub: Appropriation Accounts 1963-64-Grant No. XLIII Capital out- 
lay on Public Health. 

Ref. : No. AM1143 j 83-62; 694i 2-3-65. 

Sir, 

The proposal for an amount of Rs. 30 lakhs on this scheme was 
submitted to Government in this office No. PHF. 2186/62/2510-62 in 
the annual plan proposals for 63-64. But the provision was pruned 
to Rs. 8:M lakhs for the scheme during 63-64. The excess has re- 
sulted in view of the paucity of funds. 

In the Appropriation Accounts for 63-64 forwarded to this oface 
vide No. AAI1143163-64 2991 14-964 it is seen that there is a savings 
under 94 2-B Estalishment in pay of ofacers and establishment for 
63-64 and this office had furnished remarks regarding the savings as 
per No. dated 12-10-64. But in Accountant General's letter No. 
AAII)B3?65-641474'5-11-64 it is seen that there is an excess of Rs. 
276512 in the same head. From the above details, there is no excess 
for the year 65-61. 

Yours faithfully, 
Sd./- 

for Chief Engineer. 



APPENDM XXV 
GOVERNMENT OF KERALA 
INDUSTRIES DEPARTMENT 

Sub:-Regularisation of excess under Grant No. XLV-Capital Out- 
lay on Industrial develop men^ disclwed in the Appropria- 
tion Accounts for 1963-64. 

The excess disclosed in the Appropriation Accounts 1963-64 under 
Grant No. XLV--Capital Outlay on Industrial Development is ae 
under: - 

Total Actual Excess 
appropria- expmdi- 

tian tun 
. - - - -- - - - - -- --. -. 

Rs. Ks. Rs . 
Charged. . 77,003 86,153 i f 4 2 5 3  

- - - - - - - - - - - - - -  - . - -  . 
The excess occurred under the head 96 (c) (ii) -An Industrial 

Estates-Charged. This was mainly due to the drawal of land ncqui- 
sition barges in March 1964 debiting the expenditure to the Consoli- 
dated Fund. by the Revenue Divisional Ofticer. Chengannur even 
though an amount of Rs. 8100 was sanctioned to be met out of the 
Contingency Fund as per G.O. Rt. No. 493/Fin. dated 9-3-1964. 
This advance was recouped only during 1964-65 as per C.O. Rt. 93'71 
651 Fin. dated 31-3-1965. The figures of expenditure under this head 
rrrere however not reconciled by the Direcbr d Industries and Com- 
meme before the Accounts for 196344 were tinalised and hence the 
excess covid not be located and action taken to ractify the misclassi- 
&tian 

In the circumstances stated above, it is requested that the cxcear 
expenditure of Rs. 8253 in the charged section of grant No. XLV 
Capital Outlay on Industrial Development may be reammended 
for regularisation under Article 115 of the Constitution. 

Sd./- 
Joint Secretary, 

1 ndurtricr Department. 



GOVERNMENT OF KERALA 
PUBLIC WORKS (TRANSPORT-A) DEPARTMENT 

NOTE-11 
Sub:-Regularbation of Ercem under Grant No. X L I X 4 a p i t a l  

Outlay on Traqsport Schemes as disclosed in the Appropria- 
tion Accounts 1962-63. 

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant is as under: 

GRANT NO. XLIX--CAPITAL OUTLAY ON TRANSPORT 
SCHEMES 

- -- - -. - . -- - - --.-- - - -- - - - - 
Totd Actual Excess + 

Grant or Expenditure Savings- 
Appropriation 

Charged . . I,IO,OOO 

The reasons for the excess under "Charged " are given below : 

Group head Total Actual Excess + 
Appropriation Expenditure Savings- 

. - ----- - ----- -"- .-A -- - ---- -- A ---- . - -. .- -.- 
Ks. Rs. Rs. 

A(a)(ii) Cost of Land md Buildings 
A-Land-Charged. . I,IO,OOQ 141,412 - 3 r r l r t  

A sum of Rs. 1,15,063.73 was urgently required for satisfaction 
of a decree debt pertaining to the land acquired for the Body Build- 
ing Section, Pappanamcode and this amount was drawn by t h e  
Special Land Acquisition Ofleer, P.W.D. South Circle, Trivandrum 
with the concurrence of the State Transport Department in March 
1963 as the expenditure could not be postponed without incurring 
loss on account of additional interest. This has resulted in an excess 
amount of Rs. 31,412 over the appropriation. The expenditure could 
not be regularised before the close of the financial year. 

91 
a884 (Ail) LS-7. 



In the circumstances stated above, it is requested that the cxcsu 
expenditure of Rs. 51,412 in the Charged Section of the Grant XLIX 
m r t  Schemes may be recommended for regularisation under 
Article 115 of the Constitution. 

Dated: 15-1219M. 



APPENDIX XXVII 
GOVERNMENT OF KERAWl 
FINANCE DEPARTMENT 

N m  
Sub: Regularisation of excess under Grant No. LI-Cornmuted value 

of Pensions (All voted) as disclqsed in the Appropriation Ac- 
counts 196243. 

The excess disclosed in the Appropriation Accounts for the 
above mentioned grant is an under: 

Total grant' Actual Excess 
or Expenditure 

Appropriation 
Rs. RS. Rs. 

Voted. . W ~ W J  ' 296,183 +76,:83 
The reason for the excess is given below: 
The excess occurred under lU)(a) Payments in India and was 

caused due to (i) increase in the number of comnutation cases and 
(ii) adjustment of share due to allocation of expenditure, to Madras 
Government. Details are briefly the following: 

(i) The amount required during a year depends upon the 
number of Pension Commutation cases arising. During 
the year the number of such cases increased corresponding 
to the increase in the number of pension cases Analised 
as a result of the special drive. The actual expenditure 
came to be more than what was anticipated. 

(ii) Them was no separate head of account for the transfer 
of a sum of Rs. 8876 to Madras Government on account 
of share due to allocation of expenditure and no provision 
was made therefor. However, adjustment was carried out 
in the accounts of the same year. 

In the circumstances stated above, it is requested that the excess 
expenditure at Rs. 76,183 in the voted section of the Grant No. WI- 
commuted value of pensions may be recommended for regularisam 
tion under Article 115 of the Constitution. 



(See para 2.27 & 137) 

Note on para 3GAudit Repcd, 1965. 
AGRICULTURE DEPAR- 

Out of the figure of Rs. 2-84 hkhs w h t  was t b  @mount rptnt W 
phnting mango, sapota etc. upto May, 1959, 

Statement showing figures of erpenWe on planting is give8 
below: 

Year af Planting. 
Expe ndi- 

Crop Area in ture 
acres. incumd 

up to 
3 1-5-1959 - _ _ _ _ _  _ _. ._-__.___ ___- - --- --_ __--- - - -- 

RE. 

195s59 . . Mango . . 5 
Pepper . 7 
Sapota . 1 ' 5  
Coconut I 
Other fruit trees . 4 

TOTAL . 18.50 
-. ------ -. 

In addition Annual crops as folbws were a & ~  cultivated: 
Vegetables - . 2 acre$. 
Paddy . . 7 acres. 
Medidnal plants a . 0.5ocres. 
Garden . . I acre. 

Wa any plantiw done befote May, 1959. 
Yes.-Vide details above. 

(iii) Were any perennial Crops pknted before May I O W ?  

Yes-Vide Answer to part (1) Question 3. 
The total expenditure incurred before the decision to abandon 

site was Rs. 1.44 laWls which includes pay and allowances, la& 
development charges, (cost of fencing and hire charges of Bull- 



dozer), cult&adon cxpsnrer ntch WI w a w  at Idmrm, etc. The 
details of tMs dxpenditure wil l  be sees in I?-A of the T a b b I  
attached. PaFtB of the statement at TabbsI givea fulP break up of 
expenditure after decision to abondon the dG till 31-3-1963. 

Why wru the expenditure of Rs. 1-46 &zkhd incurred after the 
&cision was taken to abandon the site. 

Having undertaken certain land development works it was c o d -  
dercd advisable to utilise the land profitably for raising vegetabler 
and annuals, rather than abandon the site abruptly. It may be men- 
tioned that since the orders regarding the transfer of the rite were 
hued ,  no fresh planting of perennial plants was undertaken and no 
further expenditure incurred on this account. No land development 
work war also taken up during this period. Only certain ve-ble 
crops and other annuals were raised and maintenance of arecanut 
nursery attended to. 
From Part B of Table I, it will be seen that out of Rs. 1.45 lakhs 

only Rs. 61,684 was spent for cultivation purpose for the period 
of 1-6-1959 to March, 1963. Amount spent on implements, etc., 
cannot be considered as expenditure on old farm as all these mate- 
rials were transferred to the new fann. It has also to be stated that 
no expenditure was incurred in the old farm after 31-3-1- 
as the new site was taken potmession of on 26-3-1963 and work com- 
menced from April 1963 onwards. 

(ii) Give a break up of this figure. 
A break up of the figure of Ra. 1.45 lakhs is given under Part B 

of Table I. Detailed break up of 'Working Expenses" from 16-59 
to 3 1 - 3 4  is given under Table I I  attached. 

Pato 32 ( b )  : 
C m  of D.O. No. 1457 Qted 15-2-60 f+om the AgricuZtwe 

secretsry. 
A copy of D.O. No. 1%7/60/AD(Ag. P4) dated 15-2-60 is attached. 

(Annexure) . 
What is the amount spent on phntitrg each type of Plant up to 

May, 19sC 
A total expenditure of Rs. 59,913-83 was incurred for the period 

l h m  1936-59 to 1963434, wide Statement under Tabk IV attached. 
A K K NAMBIAR, 

Additional Stmttary to Gcud. 
AQrictrttun Drporhnw. 
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SUUemmf shwiw rhe &tui& of e@ture/or each mop from 1-6-1959 to 3 1-3-1963 of the old A p i d t w a l  Ruearch Strrtion,Koothdi. 



AGRICULTURAL RESEARCH STATION, KOZHA 

Crop-& dirm'burion o j  expenditure under cultivation apmsrr upro May, 1964 
[Vi& Para j2(b) Audit Repm~,  1g65J 
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ANNEXURE 

Copy of D.O. letter No. 1457/60/AD(Ag. P4) dated 15-21960 from the 
Secretary to Government, Agriculture Department, to Shri P. 
M. Mathew, I.A.S., Director of Agriculture, Trivandmh 

My dear Mathew, 
Sub: Hundred Acre Farm-Acquisition of land-Enquirp ' regarding. 

Please refer to your D.O. P(A)5. 111W/59, dated 4th January, 
1960 addressed to Adviser regarding the newspaper report about 
the acquisition of land for the Hundred-Acre farm at Kozha. I t  has 
to be pointed out that the inspection of the site by the then Director 
of Agriculture was not exhaustive. The report of the experts dated 
17th March, 1958 clearly shows that the land is unfit for the purpose 
of starting the Research farm. On receipt of this report, the Direc- 
tor of Agriculture addressed the Secretary to Government suggesting 
that the idea of establishing a Farm at the site may be droppd and 
the initial pmposal to establish the farm in the Forest Reserve near 
Thodupuzha may be revived. The important point of this letter is 
that the Director of Agriculture has stated therein that the lands 
that were being acquired were not exactly the lands that he had 
seen before and that some of the good lands which had been shown 
to him and which would have been very useful for the Research 
Station, were not included in the acquisition. Knowing that the site 
was obviously unfit, the Department should not have insisted on 
taking possession of the land. 

The position now is that 91 acres of land have been acquired and 
are in possession of Government. The land is not suitable for the 
purpose of establishing a Research Station as originally contemplat 
ed, because the irrigation facilities and the soil are poor. Now that 
the land is with Govenment, it has to be examined how best it can 
be used. It is understood that the Department is investigating thfr 
point and the use will have to be decided in the light of your final 
report, which may please be expedited. 



APPWMX xxm 
(See para 2.47) 

Note on para 3 L A u d i t  Bepart, 1965. 
52 Establishment of one hundred acre farms at Koothali and Kozha. 

32. (b) Kozha Farm 
(Kottayam District) 

Expenditure incurred : 
Rs. 5.18 lakhs 
(up to March, 1964) 

Farm Operation started in August 1958. 

(iii) The work of providing wire fencing to the farm 
at Kozha was entrusted to a iabour contract Pockty 
in March 1959 at an estimated cost of Rs. 16,538. 
As this society abandoned the work after execut- 
ing a small portion of it, the remaining part a5 
the work was entnrsted to another contractor a t  
higher rates in December 1958 after inviting fresh 
tenders; the extra expenditure amounted to 
Rs. 14,978. Government stated (October 1964) 
that the Registrar of Cooperative Societies had 
been asked to recover the amount from the 
society by withholding pay men!^ due to it. 

The details about memberships etc. of the Co- 
operative Society involved in the case referred to 
in the Audit para. 

Was the first Board of Directors of the society 
elected or nominatd. 

Membeship.-The membership of the society was open to those 
labaurers residing within the arca of operation of the society and 
only those who attained the age of 18 as in the case of other societies- 
The value of share was Rq. 10 and the authorised share capital 
ECI. 1.00 lakh (Rupees 1~10,000 shares). As per the byelaws a 
member could pay the whole value of a share or pay Re. 1 at the 



t h e  'of taking a share and the; balance paid before the 10th d 
the succeeding 9 months. Most of the members were admitted after 
paying Re. 1 being the Arst instalment allowing them to remit the 
balance amount later as permitted in the bye-laws. As on 30th June, 
1959 there were 729 members with a paid up share capital of Re. 780. 
The Anancia1 position of the society immediately after the work w u  
entrusted (as on 30th June, 1959) was as follows:- 

Assets. Rs. Liabilities Rs. 

Cash assets . 124.65 Share Capital ' . 780.00 
Furniture . . 671 ~ 8 2  Deposits . . 970.00 
Work Adrance . . 15,102 078 Borrowing . 7,145 '00 
Loss. . 1,584 '93 Adjustment Heads . 8,589 x8 

Management.-The first Board of Management (except the Block 
Development OfBcer, who was the Ex-offlcio President and the 
Sqemhor ,  P.W.D., who was the Ex-ofBcio Member) was elected by 
the Organisation Meeting. The total number of Members in the 
Board of Management was seven as per clause 18 of the Bye-laws. 
Five out of them, (i.e. all except the two Ex-otIicio members men- 
tioned above) were elected. The Kuravilangad Cooperative Society 
was functioning in the Uzhavoor C.D. Block and so the Block Dwe- 
lapment OfBcer, Uzhavoor was the Ex-ofiicio President and the 
Junior Engineer, Kuravilangad was the Ex-ofFicio Member. 

Sd./- 
Additional Secretary to Gavmnment, 

Agriculture Department. 



(See para 2.58) 
Audit Report 1965. Note on Para 3LAudi t  Report, 1966. 

A hote showing the date of allotment of Zand and the date when the 
ulkrttees took actual possession, the anwunt of  ban given to 
each person, the dates when the loans were issued etc. 

In 1961, the Forest Department handed over to the Rubber Planta- 
tion Department, an area of about 415.00 acres of clear felled Forest 
land in the Mukkunnimala Resexve Forest for allotment under the 
Rubber Plantation Scheme. In June, 1961, this area was sub- 
divided into 3f. acre plots and allotted to 'Landless poor and Educat- 
ed unemployed people' for rubber cultivation. According to the 
rules, the land allotted will have to be put under rubber cultivation 
immediately in the planting season following the allotment. Vide 
Rule 9 of the Special Rules for the assignment of Government land 
for Rubber Cultivation, 1960, "Land will be allotted in three and a 
half acre plots, three acres of which will have to be put under rubber 
cultivation immediately in the planting season following the grant 
of licence. The remaining area (of half an acre) may be used for 
the construction of a dwelling house, for a domestic garden and for 
communal purposes". The planting season is from June--August 
every year. Details regarding the date of allotment, the date of 
actual taking possession by the allottees, loans disbursed with dates 
of disbursement etc., are given in the statemento attached. 
The &te of con~nrunication ftoni the Defence Depurtment intimating 

about the firing range, in the area 

On 26th September, 1961, the Commander, No. 11 Circle Cadet 
Corps, Trivandrurn brought to the notice of Government regarding 
the existence of the Mukkunnimala Firing range. 

On 28th July, 1961, there was a Firing Practice by the N.C.C. 
cadets in the Military Firing Ptactlce Ranges situated on the South- 
Western side of Mukkurdmala hill. These N.C.C. Cadets prevented 
some of the allottees from doing planting and other cultural opera- 
tions when f k h g  practice was going on. The Agricultural AssWant 
in charge of the Rubber Plantation Scheme reported the matter to 
the Director of Rubber Plantation on 17th August, 1961. The 



Director of Rubber Plantations was not aware of the fact that the 
area was within the danger zone till that date. Immediately, 9s per 
his letter No. C. 1602161, dded 4& September, 1961 (Annexure A) 
he brought the matter to #e notice ad the Govenunent. Govern- 
ment referred g e  matter to the Military authorities who in thelr 
reply stated that adequate provision of area behind the rae butt 
range of Mukkunnimala which falls in the danger zone should be 
made while allotting adjacent land for rubber cultivation to avoid 
any untoward incident during the firing practice. A copy of Gov- 
ernment memorandum No. 72049 /P&M/B3/PD dated 18th Novem- 
ber, 1S1 from the Political and Military (B) Department (Annexure 
B) together with copy of letter No. 200/4/G dated 26th October, 1961 
&om the Station St& Officer, Trivandrum-6 addressed to the 
Additional Secretary to Government, Political and Military Depart- 
ment (Amexure C) in the matter is enclosed for reference. 

Subsequently on 16th December, 1961, a joint ~nspection of the 
site was made by the Director of Rubber Plantations and the Station 
Staff M c e r  to demarcate the area and to prepare a map. A copy of 
the Director of Rubber Plantation's letter to the Station Staff Ofber 
is attached (Annexure D).  The Station Staff Officer had to get 
certain details from higher authorities. (Vide his letter dated 26th 
February, 1962-Annexure E). Government in the meanwhile 
arranged a conference of the Of3cers concerned and a conference 
was held on 3rd July, 1962 in the Chief Secretary's room to discuss 
the problem arising out of the allotment of land near the 
Mukkunnimala Firing Practice Range. A copy of the minutes of 
the conference is enclosed for reference. (Annexure F). It was in 
pursuance of the decision arrived a! in this conference that Govcm- 
ment decided to resume the plots allotted within the Danger Zone 
marked by the Military authorities. 20 plots were resumed 
on 341962 and the remaining two ?lots on 23-11-1962 and 10-12-63 
respectively. As per the joint inspection and the map of the danger 
zone furnished by the Military authorities thereafter portions of 
five more plats also feli within the danger zone. These portions 
were resumed on 612-1962. 

Accordingly a total aree of 01-04 acres of land given to the allot- 
tees for rubber cultivation was resumed. The details of the land 
neumed and com.;rensation paid for improvemanti af][lected by the 
allottees t h e r m  may be seen in the rtotsment attacrhed. 



The basia on which cornpenration twarda  the value of improve- 
ments ma& in the l a d  wcrs arrived at. 

There w e n  about 8,@ thriving rubber plaatl a t  the time d 
valuation bf improvements a e c t e d  by the allottees in the plots 
resumed. ~om~en ' sa t idn  for thekir ' thriving plants was estimated 
broadly based on the following p-inciples. 
I. Cost of plants . . Rs. 0 %  50 ps. pcr plant. 
2. Cost of digging pits. . . Rs. 0.40 ,, ,, pit. 
3. Cost of filling pits. . . Rs. 0.20 ,, ,, ,, 
4. Veding charges . . 40 men per acre @Rs. I .50 ps. 
5. Tilling . . 60 men per acre aRs. 2 a 2 5  ps. per head 
6. Cutting terraces . . At the rate of one man for 6 plants at the rate 

of Rs. t 025 per head. 
7. Manuring . 50 grams of Rubber mixture perplant 

cost of one metric tonne of mannure - Y  
Rs. 36al-) 

8. Supervision charges . QRs. 301- per mensem for each plot. 
In addition to the above items, compensation was given to other 

improvements effected in the plots. such as coconut plants, arecanut 
plants, tapioca e+c; on the basis of market rates. Permanent con- 
structions such as buildings, wells, Rubble bunds etc. made by the 
allottees in the plots resumed were taken into account for the pay- 
ment of compensation to the allottees from whom the lands were 
resumed. ' 6 c  valuation of the improvements was made by the 
Special Tahsi'ldar, Rubber Plantation Scheme, Quilon. The 
permanent building in plot No. 4 was valued by the Public Works 
Department. A sum of Rs. 42,875.16 has been paid as compensa- 
tion to 22 allotfees whose plots were completely resumed and a 
sum of Rs. 992.20 has been paid to 4 allottees from whose plots 
portions were resumed. The fifth allottee whose plot has been 
partially resumed was not given any compensation as there was no 
Improvements there. 

The following records are also forwarded for reference and 
return: 

1. Lodged 72049/PMB3/6l!PD dated the 21st November, 1961. 
2. G.O.MS. 816,/Api., dated 9th Septemher, 1963. 
3. G.O.MS. 345'Agri., dated 25th May, 1964. 
4. G.0.MS. 815/Agri., dated 28th November, 1964. 

Sd.,'" 
Additional Sectdaq to Gwernmmt, 

Agticulture. 



ANNEXURE A 
Copy of letter No. C. 1602/61, dated 4th September, 1961, from Dr. 

M. S. Nair, Director of Rubber Plantations, Trivandrum, to the 
Secretary to Government, Agriculture (Planning) Department, 
Trivtmdmm. 

Sub:-Firing practice in Mookkunnimala safety of allottees and 
plan ta tion-regarding. 

Mookkunnimala 
34 acre plots and 
under the scheme 

area of about 415 acres has been subdivided into 
allotted to individuals for cultivation of rubber 
of Government. The planting of rubber in the 

area has been completed, and several allottees are residing in the 
plot allotted to them. 

The N.C.C. Cadets are using this former forest area for firing 
practices. Recently when the cadets had their firing practice, the 
allottees were prevented from going to their plots and were asked 
not to do any work in the area, on the ground that this reserve is 
within the firing range. The Agricultural Assistant, Rubber 
Plantation scheme who was at the spot contacted the Commanding 
OEcer of the N.C.C, at the spot and it was informed by the Officer 
that they cannot stop the firing practice on the ground that 
Mookkunnimala reserve has been included in the firing rmgc allotted 
to them for practice by competent authority. 

Firing practice if continued by N.C.C. Cadets at Mukkunnimala is 
liable to result in grave consequences and may even result in the 
accidental death of the allottees or their children residing in the 
area allotted to them. I therefore request that immediate orders 
may please be issued. excluding Mookkunnimala area which has 
been allotted for rubber plantation from the practice firing range of 
the N.C.C. Cadets. The Oflicer-Commanding of the N.C.C. may also 
be informed that they should stop firing practice at Mookkunnimala 
forthwith. 

ANNEXURE B 

Copy of Government Memorandum No. ?ZO49/P&M (B3) /6 l/PD 
dated 18th November, 1961, from Political & Military 'B' mait 
men6 Trivandnun, to the Director of Rubber Plantatfona, 
Trivandrum. 



Sub: -Military-flrtng practice in Mookhmnimala. 
Ref:-Letter No. C-1602161 dated 4th September, 1961 from tho 

Director of Rubber Plantations. 

With reference to the above, a copy of letter No. 200/4/G, cia@ 
26th October, 1961 from the Station S M  Officer, Trivandrum fs 
forwarded to the Director of Rubber Plantations. In the circum - 
stances stated by the Station Stafl Officer, the Director of Rt~bber 
Plantations is requested to exclude the area set apart for firing 
practice nt ~Uookkunr.irr.ala from the Rubber Plantation Scheme. 

ANNEXURE C 

Copy of letter No. 200/4/G., dated 26th October, 1961 from the Station 
Staff OfRcer, TrivandnunS to the Additional Secretav. P o l i t i d  
& Mlli tary 'B' Department, Trivandrum. 

Sub:-hring practice in Mookkunnimala-Hindrance to 
Rubber cul tivatian. 

Ref:-Your letter No. 72049,:P?iIB3 '61 PD, dated 13114th 
October, 1961. 

With reference to your above cited communication, I am directed 
to inform you the following facts:- 

2. Mukkunni long range is the only one of its kind existing in 
the southern region of this State. Although the same is a Defence 
Department property, the range is being utilized not only by Army 
personnel and NCC Cadets but also by the State Police Forces. Im- 
portance of firing practice by the abmv mrntioned personnel need 
not be ernphnsiscd as i t  is well known that it is one of the prime 
aspects of the training. Moreover, training in rife shooting is being 
imparted even to civilians also in Government lev21 throt~tfh various 
schemes and organisations which obt-iously testifies the importance 
of flring practices. H c n c ~  it is felt that n!mndoning of thp existing 
facilities far firing practice for thr implcmcntation of some other 
scheme which is of a quite different nature does not bear justificatian. 

3. Another long range available in the State is at TRICHUR 
which is under the control of the State Government. To make we 
at this range by the personnel stationed at TRNANDRUM is not 
feasible in view of the long distance. 



110 
4 The third and last long rifle range in this State situates in 

Cannamore which has no bearing to the problem in question. 
5. I, therefore, request you to kindly make adequate provision of 

area behind the rifle butt range at h'Iookkunnimala which falls in 
the danger zone, while allotting the adjacent land for rubber cclti- 
vation to avoid any untoward incident during firing practice. 

6. I am to add that no alternate arrangement is found feasible 
in  this regard and I regret to express my inability to consider the 
question of stopping the firing practices at Mukkunni rifle range in 
view of the facts mentioned above. 

ANNEXURS D 
Copy of letter No. B3. 1602/61, dated 24th January, 19ti2 of Dr. M. S. 

Nair, Director of Rubber Plantations, Trivandrurn to the Station 
Staff Officer, Trivandrum-6. 

Sub:-Military area-Mookkunnimala-Firing practice--- 
Danger Zone-marking of-regarding. 

Ref:-Your letter No. 00,'4G, dated 18th December, 1961 and 
Joint Inspections on 16th December, 1961. 

As suggested in your letter cited and consequent on thc Joint 
inspections of the site made by us on 16th December, 1961, a map of 
the area pointing out the danger zone was arranged to be prepared 
by the Superintendent of Survey attached to this Department. The 
2W yards on either side from the centre of the stop butt has been 
surveyed and dernarceted in the map. copy of which is enclosed here- 
with. The danger zone IS shaded w i t h  red in the map. 

I regret to inform you that some of the plots which are actually 
affected by the falling of shells during actual firing prac'ice, namely 
plot No. 76 and portions of plot No. 75 do not come within the 
danger zone so marked. Again plots Nos. 7, 8, 11, 16, 17, 18 etc. 
whi:h are  in no way affected by the firing practice come within 
the danger zone demarcated in the plan enclosed. I am afraid that 
the danger zone, demarcated as per the instructions given in the 
field on 16th December, 1981 and indicated in your letter cited as 
'Merence above, do not seem to he correct. 

Yesterday you had informed me over the telephone that a Board 
of Oiacers has been constituted to study in detail the question a3 



marking out the danger zone at Mookkunnimsla Reserve and the 
matter is under consideration. I, therefore, rqyes t  you to please 
finalise the matter as early as possible and kindly arrange to mark 
out the danger zone after an actual field survey by your staff, in 
the copy of the map enclosed herewith. I further request that this 
reference may please be treated as cxce&ionally urgent in order that 
this ofiice may be enabled to resume the affected plots and make 
mcessary ar:,angements for the grant of alternate land, etc, to the 
allottees of the plots so afkcted. 

C q y  of letter No. 200/4/G, dated 26th February, 1962 from the 
Station Sta!T Wce r ,  Tr~vandnun-6 to the Director of Rubber 
Plantations. . . 

Sub:-Danger Zone--marking of. 
Reference your letter No. B3.1602/61, dated 20th February, 1962 

I am to inform you that the matter has been referred to higher 
authorities for certain details and a reply to your letter number 
B3.1602/61 dated 24th January, 1962 can be emanated only on 
receipt of the same. 

The delay is regretted. 

ANNEXURE F 
Minutes of thc meetinq held at 2.30 P.M. on 3rd July, 1962 in the 

Chief Secretary's h m  regarding the effect of the Mukkumli- 
maln Rubber Plantation Scheme on the Military fuing range 
adjacent to at. 

1. Shri K. P. K Menon, Chief Secret-lty to Government. 
2. Shri T. K. Bhaskora Mwu, D.I.G. (Southern Ronge). 
3. U. CoL Yadava, Station Cammander, 'hivandrum. 
4 Shri K. C. Sankaranarayanan, Secretary, Agriculture. 
5. Shri G. K. Menon, Commandant, Spl. h e d  Police. 
6. SM M. P. George, Ctjef Co;pservator of Forests. 
7. 6M M. 6. Nair, i)ttector of Rubber Plantations. 
8, Shri K, Wadhavan ??air, Dk&ict Collector, T r i v ~ ~  



The Conference started with the background information that ' 

the military range has been in existence ao such from 1966 onwards 
and was being used by the 'Military and the State Police Depart- 
ment However, there has been no Gazette notification informing 
the public of the existence of the range of the danger zone behind 
it. No one was also able to point out whether specific information 
was given to the Forest war tmen t  that the forest lands lying to 
the north came within the danger zone of the range. The procedure 
in those days was to inform the D.S.P. Trivandrum and the Nemom 
Police Station and to make necessary arrangements to inform people 
in that area that firing will be done at the range. No police sentry 
as such used to be stationed, but one constable remained with the 
party until the target practice was over. Two copies of a blue print 
of the area was presented at the Conference by the Director of 
Rubber Plantations. One copy was given to the Director of Rubber 
Plantations for custody. Both the copies have been signed by all 
the participants of the Conference for the purpose of identiftcatim. 
The sketch indicates two zones, one of immediate danger about 1,080 
yards long and the other of less but possible danger, another 1,000 
yards in lengb. The Director of Rubber Plantations stated that 27 
allottees will be fleeted, 17 of the plob Wly and the rest partially. 

The Conference felt that the reason why no speciAc clearance 
was made in the past was that the area was completely forest and 
since it was only necessary to M o m  the casual strayers into the 
area that target practice was about to commence. As far an the 
outer zone was concerned in spite of a remote possibility of a stray 
bullet reaching it, no action at all was taken in the past even though 
the area was under occu?ation much before the range came into 
being. The Station Commander stated that he has requested the 
G.O.C., M. M & K Area to approve of the outer zone not being cleared 
at the time of target practice and that his concurrence has not pet 
been received. The Conference however felt that it was too late 
for the army authorities to take up this question now and that any 
plantations in the outer zone cannot be the subject matter of this 
discussion, since aa mentioned before, there have been occupations 
there all along. The clearance of the forest area was taken up in 
1960 by the Director of Rubber Plantations. It was stated that there 
were some complaints even then that the Arfng prevented the can- 
tractors from utilising all the time avatlable for clearing the forest 
growth. The only action taken at that time ww to came to an 
understanding with the m y  authoritlea to clcrrly sgdfy  the 
perlab during which the huge4 pfactice took place in order to 
fadlitate the clearing of the forest g i ~ ~ u t h  during the clear m. 



The first allotment of plots for rubber plantation took place in July, 
1961 and ever-eince then there has been the feeling that the edrrt 
ence and utilisation of the f k h g  range dected the work of rubber 
planting in them plotr 

The matter was brought to the notice of the Chief Secretary in 
the second half of June, 1962 by the military authorities as tw 
could not postpone their target practice any longer. The Confer- 
ence came to the opinion that the 1,000 yards zone (inner) is unsafe 
for rubber plantation and that it is not possible to contemplate the 
planting and working of rubber in that area, if the range is also to 
continue where i t  is. The Conference then considered whether it is 
possible to And out an alternate site for the range but was unable 
to find any suitable land situated near enough to the Cantonment 
as to make it of practical use to the units of the armed forces station- 
ed there as well as to the Police Department. It was decided that 
for the present the danger area should be cleared of all persons 
whenever target practice toak place and that there shcmld be na 
further settlement or construction of buildings in that area tmM 
a final decision ir taken ln the matter. 



(See para 4.12) 
Note on para 19-Audit Report, 1964. 

The amount spent by the State Government but of the amount 
rekeived from the Central Government both by way of loan and sub- 
sidy so far. 

The expenditure incurred under the Subsidised Industrial Hous- 
ing Scheme till 1958-59 was exclusively for the tenements constructed 
by the State Government direct. The State Government have con- 
structed 250 tenements under 3 Projects as shown below. (Financial 
Assictame received from tile Government of India, in respect of t he  
project constructed in Quilon, was repaid to the Government of lndia 
aud therefore not included). 

Sitaram Mills, Trichur . 150 tenements 
Travmcore Rayons, Perurnbavoor . . 50 taemenrs. 
Asoka Textiles, Alw aye . 50 tenements. -- . 

TOTAL 250 

The rate of Anancial assistances from the Government of India, 
permissible in respect of the projects undertaken by State Gov rn- 
rnents is 50 per cent loan and 5(, per cent subsidy. The tenements 
mention& above were constructed through the Public Works De- 
partment of State Government. Thz total expenditure incurred in 
respect of these tenements has not been Analised. All the expendi- 
ture connected with these projects was being met from the provi- 
sions under the Subsidised Industrial Housing Scheme, (under the 
particular head of account i e .  82 Capital outlay in the State budget) 
eventhough the assistance from the Government of India might 
have been received by way of loan and subsidy. As the Anal figures 
are yet to be amved at, it is not possible now to know the exact 
amounts spent out of the subsidy portion as well as loan portion of 
the arosistance from the Government of India. It may be possible to  
compartmentalise the expenditure under loan and subidy permb 
dble under the rules prescribed by the chvemment of India in 



pect of these projects, after the accounts are Analised. The details 
are being called for from the departmental ofRcers and the matter 
will bc taken up with the Government of India, Ministry of works 
and Housing for making necessary adjustments in this regard. 

In regard to the projects sanctioned to the private employers, the 
loan and subsidy are sanctioned as per thq ceiling costs prescribed 
by the Government of India from time to time and debited to  
separate heads of accounts in the state budget. The details of ex- 
penditure incurred in respect of the projxts saactioned to private 
employers are given below:- 

Loan Sub-idy. 



APPENDIX XXXII 
(See para 4.13) 

No. 4557JS(D) /65 
MINISTRY OF FINANCE 

(Department of Coordination) 
New Delhi, the 16th December, 1965. 

A ilote on the points arising from the observations in para lQ(i) 
sf the Audit Report (1964)-Kerala and the discussions thereon la 
d o s e d .  

S. DUTT, 
Joint Secretary to the Govt. of India. 

The 'Lok Sabha Sectt. 
(PAC Branch) (Shri H. N. Trivedi, Dy. Secy.), 
New Delhi. 
Note on para 1SAudit  Report, 196C 

The two points that arise for examination are (i) How the amount 
.a& subsidy is so high as compared to the loan, in the light of the 
pattern of assistance, which provides for 30 per cent grant and W per 
cent loan for houses constructed by the State Government (ii) How 
in spite of the unutilised assistance of previous years, further assist- 
ance has been given in the later yeara. 

2. The Subsidised Industrial Housing Scheme is a State Plan 
Scheme, inciuded in the Head of Development "Housingw. Within 
this H a d  of Development are included other housing schemes like 
the tow-Income Group Housing Scheme, PZantation Labour H o w  
ing Scheme, Village Housing Projects, Town Planning Schemes and 
the State's share of the Slum Clearance Scheme. The patterns of 
assistance that have been laid down are to be appUed only for arriv- 
ing at the initial allocation of loan and grant assistance within a 
total assistance agreed to for the State Plan aa a whole. The Central 
gssigtance is then intimated to the State, along with the approved 
plan outlay, under the Heads of Development and not by individual 
schca,es. The actual payments to be made to the State Govemxnentr 
are worked out, not on the basis oi patterns of assistance for hdJvl- 



dual schemes, but on the baaia of the proportioh of the actual ex- 
penditure to the approved outlay under the Heads of Development. 
It is not, therefore, necessary that the assistance flnally paid under 
daerent  housing schemes should be in accordance with the pattern 
of amistance for the individual schemes. 

3. The second point regardiig "unutilised assistance" is explain- 
ed es follows. As indicated in the preceding paragraph, the amount 
of assistance shown against individual housing schemes is only a 
notional amount based on the entitlement of assistance worked out 
with reference to the overall plan outlay and expenditure under the 
Head of Development "Housing". As the assistance to States for 
Elan schemes is in the nature of reimbursement of the actual ex- 
penditure incurred in a Anancial year, the question of unutilised 
assistance will not arise except to the extent that the 'provisional' 
payments made on the basis of the anticipated expenditure are to 
,be finalbed on the basis of actual expenditure at some points of 
time. In the present case the Central assistance indicated is assist- 
ance utiUsed on housing schemes, as a whole. 

4. It should also be mentioned that in the present case, there m 
an anomally that the assistance is larger than the expenditure. Thia 
position seems to have arisen due to the fact that the total assist- 
ance for Housing worked out on the basis of the formula referred in 
para 1 is distributed among the different schemes on an ad hoe basis 
Steps are being taken to correct this, by suitable readjustments of 
wsbtancu among the various Housing Schemes or by recovering the 

-excea~, if n m .  



APPENDIX xxxm 
(See para 4.20) 

Note m prra 19-Audit Report, 1964 
When was the land acquired? W a s  the land acquired by Chern-  

ment on their own or at the instance of various Industries? What 
was the arraugement, if any, between Government and Industries in 
this matter? 

WLat are the reasons for not taking any action from 1964 till 
date Ior utilising the land? 
1. Vijapa Mohini Mills: 

Government i s s~ed  orders sanctioning the acquisition of 3.51 
acres of land for implementing a subsidised Industrial Housing 
Scheme for the workers of the Vijaya Mohini Mills, in G.P.D. Dis. 
12569/54/DD, dated 15th September, 1954 (copy enclosed vide p. 48). 
Though the acquisition was sanctioned in September, 1954 (15th 
September, 1954), the land was actually taken possession of only on 
5th Satember, 1955. The total cost of acquisition of the land was 
Rs. 33,857 (i.e. Rs. 28,688 and Rs. 5,169). A further amount of 
Rs. 207.43 was also paid towards decree satisfaction on 4th Auhrust, 
1964. Copies of the relevant reports from the District Collector, 
Trivandnun who acquired the land are enclosed. 

The land was acquired by Government based on the recommen- 
dation made by the then Joint Registrar of Cooperative Societies 
for Housing and Colanisation. This recommendation was made by 
the Jomt Registrar on the basis of the discussions he had with the 
 the,^ Housirg Adviser, Ministry of Works, Housing and Supply, 
Govemment of India A copy of the J d n t  Registrar's lotter No. H2- 
332 '53'CSH, dated 14th June, 1954 addressed to tbe G w m m e n t  in 
the matter is enclosed. 

There was no written agreemen! between the management of the 
Milk and the Govemment. Government sanctioned the cmstruc- 
tion of 25 single storeyed tenements at an estimated cost of 
Rs. 3,11,050 in October, 1955. It was contemplated that all the 
workers of the Mills who were in need of houses could be brought 
under the scheme, batch by batch. The Mill authorities undertook 
to collect and remit the rent of thc houses ~rompt ly  on the due dates. 

At this stage, the Secretary to Government, Local Government 
Department arranged a discussion on 8th November, 1956 with the 
Manager of the Mills and other offlcers concerned on the implcmen- 
tation of the subeidised Industrial Housing Scheme f a  the benefit 
of the workers of the Mills. As the Mill authorities were of 
opinion that the cost is high and that the worken could not afford 



t o  meei the high rent, a recast estimate amounting to Rs. 1,30,600 
was prepared and sent to Government in February 1957 for approval. 
According to the estiraate and plan, 2-50 acres were suflcient. 
Therefore, Government in their mcmorandurn No. .H~4-323/56/Fd.D, 
dated the 22nd December, 1956, requested the District Collector, 
Trivandrum to state whether a settlement scheme could be imp le  
mented on the remaining area of 71 cents (after setting apart 30 cents 
for Kudilridappukars), and if so to forward proposals. 

In the mcmwhfle, Government corresponded with the Mill 
authorities direct to get pre1iminat.y agreement executed by them. 
Finally, Gwernment in their letter No. MS4-1973/57;L & LAD 
dated 24th May, 1957) the proposal for the construction of the 
tenemcnis under the scheme was dropped as the management had 
not agreed to take up the scheme. 

Government in their order D.Dis.W10/57!L & LAD dated 1st 
July, 1957 sanctioned the allotment of 30 cents to the Kudikidap 
pukars in the acquired plot. The balance area of 3.21 acres was 
lying vacant till 1961. In the intervening pcriod, i.e, butween 1957 
to 1961, the possibility of utilising the land fcr Settlement Scheme 
was &:np examined bv the District Crdiector Trivandrum. An 
cxtent of 10 cents of land was allotted to one of the Kudikidap 
pukars a s  per (3.0. Rt.2464/58,'PW, da'ed 25th September, 1958; on 
the t ccamrclendatian of the District Collector Trivandrum. An- 
other propns.il rcqwsting wlction for utilising 61 cents of i m d  
for implementing a Scttlemcnt Scheme was f~ :warded  by the 
District Collector Trivandrclrn to  Government, i n  his letter No. Dtj- 
15292/6G, dated 19th Januan., 1961, on which Government issued 
orders In G.O. NS.186161 ,HLD, dated 16th February, 1961. 

Tfie Gwwra~  Manager of the Mills wt5 addreswt4 by the District 
Collector Trivandrum on 9th January. 1961 infarming him that the 
land w i s  proposed to be utilised for Settlement Scheme, if !he hlill 
had discarded the scheme. The Manager of the Mtlls in!imnted 
on 15th Jtrnuarv, 1W2 that the area allotted to the Scheme was a 
small orw ctnd would not meet the requirements of the workers. 
The?,, thcrcforc, requested to acquire mnrr land contig~i.)us to the 
land :tlready acquired and to allot the area t o  them. But the 
District Collector Trivandrum decided not to take any further 
action in that  direction as the Schcrne had ahead! been drooped by 
Government. 

Out of the remaining area of 2.50 acres, 1 acre was allntted sub- 
secjuont ly for settlement scheme as per G.O. AIS. WI'M 'HLD, dated 
4th F~bruary. 1964. A proposal tr, implement a Scheme for the 
aconomicolly weaker sections of the community in tbe balance wea 



of 1.M acres is under the consideration of the Government (vide bl, 
'16427/Cr2/HLD 165). 
(ii) Lekshmi Textiles, Karamanr. 

Government issued orders in G.O. II.2153/54 sanctioning the ac- 
quisition of 75 cents of land in S. No. 2976 of Iranimuttom Village, 
Trivandrum Taluk for putting up houses under the Subsidised In- 
dustrial Housing Scheme for the labourers of Lekshmi Textiles 
Karamana. An extent of 73.442 acres of land was actually acquired 
and a compensation of Rs. 25,9&0-4-10 was awarded by the District 
Collector, Trivandrum in award No. 248 of 1954, dated 14th Decem- 
ber, 1954. The amount was paid to the party in 12/54 and the land 
was taken pussession d on 17th December, 1954. 

The Scheme was implemented and the land acquired on the ~ e -  
commendation of the then Joint Registrar of Co-operative Societies 
for Colonisation, Settlement and Housing. This recommendation was 
in pursuance of a discussion the Joint Registrar had with the Sec- 
retary to Government. Development Department and the Housing 
Advisor to the Government of India. There was no written agree- 
ment. The General Manager of the Firm requested the Joint 
Registrar for the speedy implementation of the Scheme and had 
agreed to abide by the terms and conditions of the scheme, orally. 

The construction of houses. for which administrative sanction was 
accorded by Government on 7th December, 1955 could not be taken 
up as the F'irm closed down subsequently, i.e., in June 1956. The 
District Collector, Trjvandrum reported to Government in 1/57 that 
the land could be utilised for the construction of tenements for the 
benefit of the labourers when i? was known that steps were being 
taken by Government to resume work in the factory. The District 
Collector. Trivandrum, at the instance of the Board of Hevenue 
called for a report in the matter from the Inspector of Colonisation 
on 26th February, 1958. His report was rtveived on 7th March, 1958. 
The District Collector's proposal was forwarded to Government on 
26th December, 1958. But the Board of Directors of the Firm who 
at first agreed to come under the Scheme did not take a Aml deci- 
sion on the question of implementing the scheme. As the firm had 
backed out, it was considered by the District Collector, Trivandrum 
whether the Ihnd acquired for the Subsidised Industrial Housing 
Scheme could be put to any other useful purposes without loss to 
Government. A proposal to utitise the land for implementing 
Settlement Scheme was examined and recommended b y  the District 
Collector to Government on 3rd July, 1962. But the Scheme was not 
sanctioned. Even though there was a proposal from the City Im- 
provement Trust, Trivandrum to take over the land in question, it 
was not pursued as the Tntgt was willing to pay only a nomlnd 



wrapensation oi Hs. 35 per cent. As it was felt that the above pro- 
posal would cause heavy loss to Government, the District Collector 
was dhected on 31st July, 1964 to examine and report whether the 
land could be used for any other Government purpose. A ~roposal 
has now been received from the District Collector, Trivandrum in 
his letter No. D82794/62, dated 9th November, 1965, that more than 
50 cents of land would be required for allotment to persons repatriab 
ed from Burrnzl at  5 cents each, to implement the orders cc;n"ained 
in G.O. MS.625/Ind/&4, dated 6th October, 1964, that special con- 
sideration is to be given to the repatriates from Burma in the allot- 
ment of land for housing. The balance area of 23 cents nas been 
recommended by the District Collector, Trivandrum to be either 
reserved for allotment to those who may be evicted from any pr* 
ject or for allotment to fresh repatriates from Burma or for allot- 
ment to deserving persons. The proposal is under the cousidera- 
tion of the Board of  Revenue. 
(iii) Kundara: 

An extent of 22 acres and 20 cents of land in S. Nos. 2347, 2363/2 
and 2362/1 of Kottamkara village in Quilon Taluk was acquired as 
per G.P. No. 1.1.1237/54/DD, dated 1st November, 1954 for putting 
up 100 houses lor the benefit of the workers of Cashewnut factories 
under the Subsldised Industrial Housing Scheme. The totai cost of 
acquisition was Rs. 26,148,75 (i.e., Rs. 25,530 towards cost +Rs. 618.75 
towards expenditure for planting of survey stones). The iand was 
taken possession of by the Colonisation Inspector on 24th June, 1955. 

The land was acquired at the instance of the then Joint Regis- 
trar of Co-opcrative Societies for Colonisation, Settlement and Hous- 
ing. The Jf~int  Registrar had a di.wussion with the then Housing 
Adviser to tl~e Government of India, Ministry of Works, Housing 
and Supply regarding the implementation of the scheme. Conse- 
quent on this, the Joint Reestrar  in his letter No. H2-535i53i'CSH. 
doted 25th February, 1954 addressed to the Secretary to 
Government, Industries Dcpartment, Govcrn:nc?nt Secretariat, 
submitted proposals for the acquisition of land for putting 
up houses under the scheme and the Government sanctioned 
the acqutsition as per G.P., dated 1st November, 1954. The Govern- 
ment of Inriia then wanted to know on 3rd December. 1955 whether 
the State Gavernment have accepted the terms and conditions so 
far as  the crctlcme is cmcemed. The Government in their letter 
No. HC188/56/Fd.D. dated 22nd March, 1956, reported to the Cov- 
emment of India that the question of construction of tenements for 
the workers of cashewnut factories i s  under correspondence with 
the Management and that their flnal reply in the matter had not 
beem received. It  was also reported that the question of acceptance+ 
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.of the terms and conditions laid down in the, Government of India's 
letter dated 16th August, 1955 would be communicated after hearing 
from them. The Director of Colonisation who was in charge of the 
scheme reported on 30th August, 1956 that there was no request 
from any parly to take up  the scheme. The report was sent after 
.making necessary enquiries in the matter through the Inspector of 
Colonisation. The date of discussion the Joint Registrar had 
wi th  the Housina; Adviser to the Government of India ~ n d  the Sec- 
retary to Government, Development Department is not available in 
the relevant file thouzh i n  letter No. H2-535/53/CSH., dated 14th 
June, 1954 (copy enclosed on p. 54) from the Joint Registrar of Co- 
cperative Soeieues addressed to the Secretary to Government, Dcvc- 
lopment Department, Industries Section, Trivandrum, it was pointed 
out that the proposal was sent in the light of the discussions. 

The Department of Colonisation was abolished with effect from 
1st Novzmkr, 195(i and the Schemes under Housing and Colonisn- 
tion were transferred to the administrative control of the concerned 
D~strict Collectors. So the connected file relating to this part~cular 
scheme was gnt transferred to the District Collector, Q ~ i l o n  only 
during Novcrnber, 1956. After maki 1g nccesary enquiries and 
finding that the Subsidised Industrial Housing Scheme would not 
succeed in a less industrial place like Kundnra, the District Collector, 
Quilon in his letter No. D8-16327/56, dated 3rd December. 1956 :d- 
drcsse.1 to the Secretary to Ckwernmcnt, Local Government Depart- 
ment (Housing) suggested that ~t would be advisable to abandon the 
Subsidised haustr ia l  Housing Scheme and to allot the land to the  
laxxiless people as provided for in Rule 2(b) of the Ptmr Hous~riq 
Scheme. The Government in thcu memorandum No. HS4-188/36/ 
Fd-D., dated 14th December, 1956 requested the District Collector to 
enquire into the poss~bility of disposing of land under tw  6tatc 
Housing Schme wltnout any loss to Governnlent and to send a tur- 
ther report to Gov?lrnment. The District Colleci~r In h:s Iettcr 
No. D8-16327156, dated 5th Januar;,, 1957 rcpnrtcd that the land could 
be distributed to suitable people under Rule 2(b) of the State Poor 
Housing Scheme and that there was no alternative method for the 
dsposal of the land without loss to Govemmcnt. In Government 
Memorandum No. HS4-1967157 &&LAD dated 20th February, lt)57 
(copy enclosed, +de page 59) orders wcre issued to drsposc of the 
land as per Rule 2(b) of the Poor Housing Scheme. It w::s also 
ordered that 10 cents of land might be given to each lendless person 
who would be selected by the Cornmittce to be constituted for the 
purpose. The Revenue Divisional Oficer, Quilon was directed to 
conbtitute a committee on 23rd Match, 1957. The names of the per- 
sonnel of the Committee for selection of applicants under tJle Poor 
&using Scheme were reported to Government in District CoURctor's 
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letter No. D8-16327/56, dated 25th July, 1957 after the receipt of the 
report No. D4-7613/57, dated 13th July, 1957 from the Revenue 
Divisional Offlcer, Quilon. The District Collector, Quilon reported 
to Government in his letter No. D&16327/56, dated 20th October, 
1960 suggesting that the directions of Government to distribute the 
land under Poor Housing Scheme was not possible under the Rules. 
Subsequent to that, the District Collector, Quilon gave instructions 
to the Revenue Divisional OfRcer, Quilon to take necessary action to 
demarcate the land into blocks of 10 cents each after leaving SUB- 
cient land for roads and other common amenities. The demarca- 
tion work was completed onlv by the end of 9/60. During the inter- 
vening period the matter was under correspondence with the Rwe- 
nue Divisional OfHcer, Quilon and Tehsildar, regarding the work 
of Sub-division and demarcation. As regards the reasons for the 
delay occurred during the period from 1957 to 1960, it is pointed out 
that sufficient stock of survev stones etc. were not available in the 
village depots and therefore, tenders for supplying the stones had 
to be obtained whxh could be made available at the spot only in 
1960. This work had to be a'tended to by the regular village staff in 
aclditi )n to their normal work. 

At the time of scndmg the  District Collector's report No. D8- 
lE3.!7/56, datcd 20th Oc!ober, 1960 to Government. 'hc Survey and 
demarcation of the land had alrends been completca. It was finally 
ordered in G.O. (MS) 10'1/621HLD., dated 23rd January, 1962 that 
the land may be utilised for implementing a Settlement Scheme. 

The above land was subd'vided into 196 blocks of 10 cents each 
after leaving the remaininq pvt ion for the pnthway. The 196 olorks 
cons:sted of 19 acres and 60 ccnts and the pathway, sanitary latnnes 
and site for wells consistc d of 2 acres and 60 cents. Out of the 196 
blocks, settlers were selected for 192 blocks on 161h February. 1963. 
4 blocks wcre kept as rcsrrve. Ou! of 193, sltt'lers, 176 persons had 
executcd agreement and occup:ed the blocks before 6th April. 1963. 
The remaining persoas failed to cvccuir th.1 agreements 3x4 to take 
over the blocks wi!!~in the , c y x l t i t ~ I  '%me 1im:t. 23 :Icrs who 
had occupied the b!ock; had forsakrrr t5c blocks. Cnw juun tly 39 
blocks were vacant in the colonv as on 24th June. 1364. A f m h  list 
of settlers was selected for !bc vacant blocks dnrinq July, 1964. 189 
persons h a w  orrunicd thn h1oc.k; bcftrrr 31.;' ?-i ~rc.!~, lM5, One 
block was allotted to the Kottamkara Panchayat for starting a 
primary school in the colony on 26th h'ovcmiwr, 196-4. Naw six 
blocks in the ctdony are remaining vacant. The Kottamkara Pan- 
chnyat has applied for 5 blncks comprising 50 cents for a primary 
school in the colony. The District Collector is taking action in the 
matter. The six vncan! blwks are kept as reserve for the abovs 
purpose as it is beneficial to the colonists. 



(See para 4.32) 

Note on pam 19-A1dit Repwt, 1964. 
What is the total loss of rent after March, 1963 to date on this 

case? 
The following houses constructed under the State Sector were 

vacant for the periods specified below after 1st April, 1963. The 
total loss sustained due to non-occupation of the houses since 
1st April, 1963 is also furnished below:- 

Kame of Project No. of i o  1i.u~ tlf 1 . 0 ~ s  
houses 
vacant 

2. .4soki Textiles. 

3. Sitaram hliUh 5 1-4-Cif to 
(vacant ns 3 r - r 0-65 
on 1-4-63 (2 houscs) 
-3 houscs) 

1-4-63 t c:, 
~r-lo-65 
( t housc) 
10-1 1-63 to 
31-10-65 
(I housc) 

Hs. Rs. 

T<nM. 7501 -65 
...- - - . . . . . . . . . . . . . . . . . . . . . .  ."-. *. .....- 
Tbe delay in dlotment in respect of Projects 1 and 2 was due to 
delay in providing common amenities. As regards item 3, the houm 
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remained unoccupied for want of eligible persons. In  this connec- 
tion it may be noted that the Mills had to be closed down due to a 
flre accident, from 8th December, 1959. 

In audit para details amount 100 houses have been given. What 
is the position about the remaining 3 houses. What is the loss in- 
volved? 

The information regarding loss of rent due to the nonsccupation 
of 3 houses of the Sitaram Mjlls, remaining vacant, till 31st March, 
1963 is given below: 

Period No, of Rate of LOSS 
houses rent 

TOTAL 102 -00 
-" - --- .*- .-- -- --- ---.. --- - -- -.- 

The remaining one house was occupied till 9th November, 1963 by 
ineligible person (From 9th October, 1962 to 9th November, 1963). 

For the period subsequent to 31st March, 1963, the loss of rent 
has been given in the notes relating to Question No. 16. 



APPENDIX XXXV 
(See para 4.39) 

Note on para 21--Audit Report, 1984. 
A note detailing the actron taken by the Collector and other De- 

partments, the action taken against the Tehsildar involved in this 
case, On what date the Tehsildar retired. 

Note detailing the action taken in this case in the omce of the. 
Board of Revenue. 

The report of the District Collector, Quilon, pointing out the defl- 
ciency of about an area of one acre in the land acquired for housing 
purposes in Thrikkaruva Village (this one acre was found to be 
under water) was received by the Board of Revenue on 7th June, 
1961. The Board of Revenue intimated the position to Government 
on 27th June, 1961. The Board on 27th June, 1961 requested the Dis- 
trict Collector, Quilon to take disciplinary action against thoiie who 
were responsible for the irregularity. Government, on 23rd Septem- 
ber, 1961 requested the Board to take disciplinary action against all 
persons responsible and to examine the possibility of recovering the 
amount from the persons concerned. The Board of Revenue, in its 
memorandum No. H23-7593!'61 dated 29th September, 1961, in turn 
directed the District Collector, Quilon to take disciplinary action as 
ordered by Government against all persons responsible and also to 
examine the question of recovering the amount involved from the 
persons responsible. 

The original records of the Land Acquisition case in queqtion 
were forwarded to the District Court, Quilon in connection with the 
petition filed by the owner of the land for additional compensation. 
At the time of detection of the deficiency of area in thiq case, the 
records were with the District Court. The District Judge was ad- 
dressed severaI times by the District Collector, Quilon. But the Dis- 
trict Judge informed the District Collector that it would not be pos- 
sihle to smd  out the records for perusal till the disposal of the refer- 
ence case. The District Collector, Quilon on 29th September, 1961 
had reported that the disciplinary proceedings could not be ukm 



,up as the records were with the District Judge, Quilon, who had inti- 
mated the Collector that the file could not be given to him. During 
the  period between 1st December, 1961 and 17th May, 1963 the Board 
had been reminding the District CoI!x",r, Quilon for the report and 
the  District Colle~tor,  Quilon had been sending interim replies that 
tne records had not been rcceivcd from the court. In  the circum- 
stances the Government on 1st June, 1965, directed the District Col- 
lector, Quilon that if the record were with the Government Pleader, 
the same may be temporarily obtained from him for pursuhg disci- 
plinary action. I t  was also directed that the non-liability certificates 
should not be issued to the officers who were responsible for the 
acquisition. 

The land was taken possession of on 5th July, 1959. On 19th 
January, 1960 the District Collector, Quilon directed the Tehs;ldar, 
Quilon to survey and demarcate the land into 100 blocks of 5 cent3 
each. The Tehsildar on 24th June, 1960 reported to District Collec- 
tor that nearly one acre of land was under water. The District Col- 
lector again asked the Tehsildar to report whether the fact was not 
noticed at the time of preparation of the Land Acqukition recrsrds 
and if not the circumstances under which the portion of the area 
became watm 1npqc.d. In the meanwhile the Assistant Collectrr, 
inspccted the site on 2nd November, 1960 and the land wai  measured 
and a sketch prepared. According to this sketch, an extent of 94 
cents of lnnd was under water and that too for a lr-ng time. The 
Tehsildar had also reported that the fact that a por'ion of the land 
is under wntcr had no! b c w  brought to the  notice at  the "me of pre- 
paration of the records. Sincc the Village Officer who hiid prepared 
the same tiid nnt bring it to the notice of the Tehsildar. hii  euplma- 
tion was callcd for. Ac:+orbing to the Village Oscer ,  the shortace 
of area noticed might be due to the subqequent events occasioned 
by the untorewen encroachment of the lake with its stormy waves 
and tides. The District Collector, Quilon himself inspected the site 
an 22nd February, 1961 and he was convinced that the exo!an a t' :on 
of the Village Of%cer could not be accepted. Later its walls which 
hnve k e n  built to prote. t the land from the attack of waves of the 
Inkc l v n ~  aqo show that the pcTsit;on of the land had not heen altered 
fur thc last so many years. 

The District Cnllcctor. Quilnn, fonvarded a detaile-1 report on 
5th Junr 19til rcgnrclln~ thr cir~ffic*i(\ncv of th -  nrca acquirrd. to the 
Board. The Ronrd in ;t.; Memo d a t ~ d  26th June. 1961 d i r e c t 4  the 
District Collector. Qtlilon !o take disciplinary actinn against those 
responsfblc in thc mattcr, R u t  this could nnt bc done since the 
records were with the District Court, Qu'ion 'ill 31.t May, 19611. 



The records were received in the Collectorate on 31st May, 1985 
and the District Collector, Quilon submitted a detailed report to the 
Board of Revenue on 12th June, 1963. On the basis of the Collector's 
report the Board directed the District Collector, Alleppey not to 
issue the non-liability certificate to Shri Govinda Pillai, the Tehsildar 
involved in this case who was working as Block Development OfRcer 
in Alleppey District. 

The Board of Revenue on 6th August, 1963 pointed out to the 
Government that since the award was passed under a mistake of 
fact, Government may in consultation with the Law Department 
consider the fact (1) Whether Government can file a Cwil Suit 
against the party on the ground of voidability of the award and get 
a decree in their favour and thus get back the total excess payment 
of Rs. 22,000 or (2) to withdraw the acquisition of the 92 cents of 
land under water under the Land Acquisition Act pnrticulurly on 
the ground that the land under water cannot be physically taken 
possession of. Government have also been requested to make suit- 
able provisions in the Kerala Land Acquisition Act so as  to have a 
clear remedy in cases of this kind. In the meanwhile the Board 
pursued action against the officers responsible for the loss to Govern- 
ment through the District Collector, Quilon. 

The District Colle~tor. Quilon had on 12th June, 1963 submitted a 
report to the Board stating the role of each of the Ofiicers involved 
in this case. On 4th September, 1963 Government called for the con- 
nected record. in the Collectorate, Quilon and the records were sent 
to Government by the District Collector on 9th October, 1W. On 
14th October, 1963 the Board of Revenue submitted a detailed report 
to Government on the basis of the report of the District Collector. 
The connected records of the Collectorate which were with the 
Government were returned to the District Collector only on 
13-7-1984. By this time the Tahsildar had retired from service. Gcw- 
e m e n t  have also in their Memorandum No. 65864/C2/64 'RD dated 
7th November. 1964 informed the Board that disciplinary 
action against the Tahsildar, Villafie Ofiicer and the Village Assistant 
who were responsible for irregularities should be compietcd and no 
action against other officers involved in this case is necessary. 

On 14th October, 1963 the Board of Revenue submitted a detailed 
report to Government in which it was speciAcally mentioned that 
Shri. . . . the Tahsildar involved In thr  case was due to retire kt 
March. 1964. On 7th November, 1964 Government directed the 
B w d  of Revenue to lirulire the dlrtpllnary action against tbr 



Tahsildar, Village Officer and Village Assistant who were respon- 
dble  for the irregularity and the Board in turn asked the District 
Collector, Quilon to flnalise action. The report of the District Col- 
lector, Quilon regarding the framing of charges against the Officers 
was received by the Board on 28th January, 1965. As Shri . . . . 
the then Tahsildar had already retired from service in March 1964, 
arrangements were made to serve the charge memo on him through 
the Tahsildar, Ambalapuzha. 

The Government in their Memorandum dated 12th January, 1965 
asked the Board of Revenue to finalise the disciplinary proceedings 
before 1st February, 1965. The Board of Revenue has not yet for- 
warded to Government the h a 1  report. The final report from the 
District Collector, Quilon in the matter was received by the Board 
of Revenue only on 15th October, 1965. Memo of charges were 
served on the Village Oftlcer and the Village Assistant involved in 
this case and their written statements obtained by the District Col- 
lector. But the District Collector. Quilon considered that the pro- 
ceedings initiated against the Village Of3cer and the Village Assis- 
tant can bc finalired only after a docisinn ?s arrived a t  in the case 
of Shri. . . ,retired Tahsildar. For taking a b a l  decision in the case 
of Shri . . , . t h e  District Cr-llcctor, CSuilon has forwarded the 
entire records to the Board o f  Revenue. Suitable instructions to the 
District Collector. Quilon rcqarding the nature of disciplinary action 
to be taken against the Village CMlcpr and the Village Assistant are 
being issued by the Board. In the case of Shri . . . . the Board 
is taking action to adjust the c n t ~ r e  amount of deat:i-cum-retirernent 
Gratuity due to him (Rs. 4890) towards the loss sustained by the 
Government in this case. The Board is also proposing to Govcrn- 
ment separately to effect a cut of Rs. 5 frcm pmsion due to Shri. 
. . . .for unsatisfactory service as Tehsildar. The District C~llector 
is also being dirccted to recover the entire balance amount of loss 
r.e., thc total amount of loss less the amount adjusted from t he  
death-cum-retirement gratuity of Shri . . . . from thc Village 
Qfflcer responsible by proceeding against his propertie,; under the 
Travancore-Cochin Rwenuc Recovery Act. 

Note detatiing the action token in the Collectmate, Qtrikm: 
The instructions from the Board of Revenue to tnke action against 

the persons involved was received in the Collectorate, Quilon on 30th 
June, 1881. Accardingly, the District Judge, Quilon was addressed 
by the D M c t  Collectar, Quiion on 19th July. 1961 for the return oi 
the land acquisition records for reference. The District Judgev 
euilon, on 26th July, 1961, info& the District Collector, cl)ul,lcnz 



that the land acquisition records could not be sent to him and th/e 
fact was intimated to the Board of Revenue on 0th July, 1961. Steps 
for taking disciplinary action against the Village Ofker  and the 
Tahsildar were initiated in the Collectorate, Qu~lon on 7th Septem- 
ber, 1961. The District Collector, Quilon on 30Lh November, 1961 
informed the Board of Revenue about his inability to take action in 
the absence of the records of the case which were in the district 
Court. During the period from 6th March, 1962 to 31st May, 1963, 
the District Collector had been reminding the District Judge to make 
available the land acquisition records. The connected records were 
received by the District Collector on 31st May, 1953. As the Officers 
involved in this case belonged to State and Subordinate Servi:es, 
the District Collector requested instructions to conduct a detailed 
enquiry in the case. 

The District Collector, Quilon submitted a detailed report to the 
Board on 11th June, 1963. Forwarding a copy of the report dated 
11th June, 1963 of the District Collector, Qu.lon the Board had sent 
a detailed report to Government on 14th October, 1963. In this 
letter, the role of each officer involved has been explained. It was 
also pointcd out therein that the D~strict Collector Quilon was asked 
to submit proposals for apportioning the loss sustained by Govern- 
ment among the of8 ers respons ble and also directed the District 
Collector to take suitable disciplinary action against tho e respon- 
sible. In the meanwhile Government have directed the District Col- 
lector, Quilon to send up a report on certain points with the connect- 
ed Collectorate files. In reply to th s, the District Collector, Quiion 
in his letter dated 9th October, 1963 had sent a detailed report to 
Government with the connwtccl CoIlcctorn'~ files. Giwernment 
have returned the Collectorate Ales on 13th July, 1964 without giving 
any orders regarding the responslbllity and the extent to whi-h each 
offleer was responsible in this case 

The records returned with the C;ovcrnment Memorandum dated 
13th July, 1964 were received in the Collectorate, Quilon on 16th 
July, 1964. On 21st July, 1964 the District Collwtor, Quilon sent a 
report to Government stating that no orders regarding the responsi- 
bility and the extent to which each omccr was i~rvul*ed have been 
received. In reply to this, Government In their Mt*morandum datcd 
3rd August, 1964 have informed the District Collector that the matter 
was under the consideration of the Government and that orden 
when passed, would be communicated to him. Government in their 



Memorapdurn No. 65864/C2/64/RD dated 7th November, 1964 asked 
the Board to fhalise disciplinary action against the Tahsildar, Vil- 
lage Omcer and the Village Assistant who are responsible for the 
irregularities within a period of six weeks. Copy of this Govern- 
ment Memo. forwarded with the Board's Memorandum dated 19th 
November, 1964 was received in the Collectorate, Quilon on 24th 
November, 1964. The District Collector in his letter dated 5th De- 
cember, 1964 requested the Board to move Government for extend- 
ing the time limit by two months more. 

On 5th December, 1964 the District Collector, Quilon issued 
charge memo to the ret'red Tahsildar through the District Collector, 
Alleppey and the Village OfRcer and the Village Assistant. The  
Village Assistant and the Village CMicer submitted their explanation 
in December, 1964. But the charge memo issued to Shri., retired 

'Tahsildar was returned by the Distrrrt Collector, Alleppey 
on 27th January, 1965, being unserved. On 9th March, l&65 tile Dis- 
trict Collector, Alleppey intimated to the District Collec?or, Quilon 
that Shri. had refused to accept the charge memo on the 
ground that he is a retired Block Development Oficer and not a re- 
tired Tah;lldar. The charge memo was r e tuned  to the D strict Col- 
lector, Aileppey on 18th March, 1965 by the Diitrict Collector. Quilon 
after corre ling the address. Intimation from the Diitrict Collector, 
Allrppey rvgard~ng the starvice of the charge memo to Shri . .  . . . . . . 
was rccciw d by the Llistr~ct Collectw, Q u l l ~ n  on 10th April. 1965. 
Shri . . . subm:t'cd his explanation on 12th April, 1965. A 
dctnilerl rrn-rt with t h c a  C'ollrv?n..?tr filth wa= ct-nt hv t h o  J3:strict 
Collector, Quilon to the Board of Revenue on 15th October, 1985. 

General 

In the Board's letter dated 14th October, 1963 it was reported to 
Government that S h r i . .  . . . rctired Illstrict Collector and Shr i . .  . . . . 
then Agricultural Sc retar? to Go\wnment were also involv- 
ed in  thi;  case. But Government in their hilcn~orandurn No. 65864/ 
C2/64iRD dated 7th No\.embcr, lM4 have informed the Board that 
no action against these Officers was neccsmr?;. 

On 27th March, 1965 C;ove~-nlnent in  the Rcvcnue Department 
have cnllcd for only thc rclcvtlnt Imnd Acquisition rccords of the 
case. After ;I series of c-crrrespondencc the records in question have 
bccn rr:.civc(i f r t w  t h e  District Cr~llcctor, Quilm on 15th October. 
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1965. The correspondence file of the Collectorate, Quilon relating to 
the land Acquisition is being sent to the Government in the Revenue 
Department separately. 

Question No. 19.-Reasons for delay in this case. Who is respon- 
sible for this delay and what action has been taken by Government 
for preventing recurrence of such cases. 

The circumstances have already been explained in answer to 
Question No. 18 above. Necessary action for finding out ofRcers res- 
ponsible for the delay in this case is being pursued by Government 
in the Revenue Department. The question of issuing suitable orders 
and instructions for preventing the recurrence of such cases is being. 
considered by the Government (Revenue Department) . 



APPENDIX XXXVI 

(See Para 4.63) 
Note on para 22-Audit Report, 1964. 

The date when the work was started. 
The work was awarded in the yrar 1956 and was started physically 

during 1957 only. The following details will clarify the position:- 
Date of receipt of tender . .  15-10-1956 
 ate of awarding of work by Chief Engineer . . 5-11-1956 
Date of execution of agreements. . . 16-2-1957 
Date of actual starting of works. . . 17-2 1957. . 

The date when the  contractor pointed out the increase in expen- 
diture. 

Answer: The contractor made representation for enhanced rate 
on 24th March 1960. 

The date when the  Executive Engin~er  approved it. 

The Executive Eng~nccr, Public Health Division Quilon in his 
letter dated 90th May 1960 recommended to the Chief Engineer that 
a suitable enhanced rate may be fixed for the quant.ty of earth work 
done in excess i d  the agreement quantity. On the basis of the fur- 
ther recommend::tion of the Executive Engineer in September, 1960 
that the excess quantity may be paid at RS. 89 per 1.000 c.ft., the 
Chief Engineer, Public Health Engineering Department approved 
the above rate on 31st October 1960. 

A detailed Note on item (iii) indicating the date when the tender 
was accepted. the dfstance to which the materials were transported 
on the Arst day. 

The following particulars will give the details required in tbs 
question: - 

No. of tertdets received.-In response to tender notification for 
transport of materials for 1962-63, five tenders were received. 

The date when the tender was accepted-The tender was acceg. 
ted by the Chief Engineer on 28th June 1962 and orders issued to tb 



Bxecutive Engineer on 30th June 1962. The Executive Engineer 
&sued the selection notice to the contractor on 4th July 1962. 

The reason for giving the contract to the person wlto wcrs selected 
to do the work: Based on the estimated quantities, tenders were in- 
vited and the work was awarded to the lowest tenderer without con- 
sidering any other aspect. 

Actual execution of contract: During actual execution practical- 
ly the whole conveyance was for long distance. 

The first work under this contract was transportation of cement 
from the Public Health Stores, Alleppey to Publ:c Health Stores. 
'Trivandrum on 4th July 1962, a distance of 194 miles, via Ernaku- 
lam and Kottayam. 

The selection notice for the work was issued by the Executive 
'Engineer only on 4th July 1962. The letter PHT. 1021/61, dated 
30th June 1962 referred to by the Audit is a memo to the Execu- 
tive Eng'neer awarding the work to the lowest tenderer Sri. 

The tender schedule, the tabulation statement conditions d 
contract etc. are enclosed. 

The practice followed with regard to such contracts for the last 
several years and the caws in wh ch contracts went in favour of 
Government and the cases in which they went against the Govern- 
ment. 

\ 

On verification of the records of previous years it is seen that 
it was not the practice to invite consolidated tenders for the con- 
veyance of materials for the division prior to 1959-60, but only for 
specific conveyances. From 1959-60 onwards uptil now, the prnctxe 
is that tenders are invited for the consolidatrd rrl-luircments of the 
division. In all these cases, tenders werc invited and settled for 
one ton/mile. On actual execut.ve thv conveyance over one mile 
has far exceeded the conveyance within one mile, every year. 

In 1960-61. the arrangement has b ~ e n  advantageous t o  Govern- 
ment as the  quoted rate of the selected contractor was the lowerst for 
long distance. 

For how m a l v  hours the crane was actually u.wd by the con- 
tractor during the whole period 

A n  we+:-A? per the log shcct of thr crane, the crane was used 
for  3 6  hwrs  in 238 days. 

w- 
Secr~nary to (;tr?*entrnent, 

Health nnd Labour Dlrpnrtment. 



GENERAL CONDITIONS 
1. The Tender should be submitted in sealed covers bearing 

super-scription "Tender for the Transportation of Mate- 
rials for 1962-63 and addressed to the Executive Engineer, 
Public Health, Trivandrum. 

2. The rates quoted should be firm for three months from the 
last date of tenders and that tenderem will not be free 
to withdraw their tenders within th i j  period. 

3. The accepted tenderer is bound to carry out the work a t  
the accepted rates for m e  year from the date of award of 
contract or upto 31st March 1963 as may be decided by the 
undersigned. 

4. An amount of Rs. 1,125 should be deposited towsrds earnest 
money in the form of chalan receipt. 

5. The Tender should be offered in the prescribed form ob- 
tained from this ofiice on payment of Rs. 3.06. 

6. The materials to be transported are divided into 3 cata- 
gories. Specific rates should be quoted for each appendix 
and for each sub item in the appendices. 

7. The lowest tender will ordinarilv be accepted. But the 
under signed reserves the right t:) accept or reject any  
tender cr p3rt, of the tender without assign'ng any reason 
wh I t soever. 

8. The succc.-;sful tenderer will have to deposit an amount 
equal to 5 per cent of the P A.C. and execute an agreement 
in the proper form as will be prescribed. 

9. The succe~ssful contractor should enquire a t  the office of the 
undersigned regarding the works to be carried out on all 
days including publ'c holdiays so that there may not be 
any delay in carrying out thc work in time and c:)nse- 
quent loss to the department by way of demurrage etc. 

10. The contractor uill be responsible for the  safe transport 
of the materials and if anv loss or dnmage occur during 
transportation, the contractor is bound to make good the 
Ios,ws to the Department. 

11. The C1ear;ng Agents upVl nonn:'ly receive complete dis- 
p s a l  instructions from the undekigned. It Is essential 
that the contractor should maintain close liaison with the 



ofaces directing clearance work and carry out promptly 
the works entrusted to him with full sense of responsi- 
bility and to the best interest of the department. 

12 No insurance of any nature will be effected on consign- 
ments entrusted to the clearing agent for handling: The 
clearing agent will takc adequate steps to prevent loss or 
damages to Stores entrusted to him for handling. 

13. The clearing agent will have to make good to the depart- 
ment any loses  due to negligence on the part of the 
agents for their failure to exercise deligence and economy 
in handling the Stores. 

14. The work shall be commenced immediately on receipt of 
order from the officer concerned and the materials deli- 
vered at the destination in the minimum time possible. If 
the clearance or delivery of the materials is delayed be- 
yond reasonable limits in the opinion of the undersigned 
the contractor will be liable to make good the loss any 
incurred by or the inconveniencrs caused to the depart- 
ment. 

GOVERNMENT OF KERALA 

Conditions of Contract 
1. L.S. itmes w!ll be paid for only as per actuals based on 

detailed measurements when they are  measurable or on 
details of labour and materials at current schedule rates 
with 10 per cent profit plus or minus the proportionate 
difference between thc probable amount af contract as per 
accepted t e ~ d e r  and estimate amount exrluding the lost 
of department materials to be supplied: limited to the  L.& 
quoted by the Contractor. 

2. All items not included in the tender and agmwrent sche- 
dule will be classed as extra itrncs only. 

3. The Contractor shall be bound to carry out all extra items 
not providd for in the agreement acht Jule, but found 
necessary during execution of work. Those extra item8 
will be paid for at Departmental data rates for rates for 
such items plus or minus the proprtionate difierence 
between the probable amount of cantract as per accept- 
ted tender and the estimate amount excluding the coat 
of Departmental materials to be ~uppiiod. 



4 Value of quantities of Departmental materials issued for 
the work and unaccounted for by the Contractor will be 
recovered from him at book value plus 20 per Storage 
value together with penalty of Rs. 200 per Tonne in the 
case of cement and Rs. 500 per Tonne in the case of M. S. 
Rods. 

5. In the case of materials supplied Departmentally which 
have to be accounted for by the Contractor, besides the 
penalty and other recoveries specified above, sales tax 
as per rules will also be recovered and credited to Gov- 
ernmen t. 

6. The Contractor should produce a certificate of clearance 
of Agricultural Income Tax and Sales Tax along with the 
tenders as far as possible. 

7. Deductions of Sales Tax or Agricul'ural Incr me Tax payable 
by the contractor will be effected from the bills of the 
Contractor if so required by the respective departmen- 
tal  author it:^. 

8. On no acwunt  final pnymcnt will be made to the contractor 
before production of the clearance certificate of Sales Tax 
or Agricultural Income Tax. 

9. The rat(> quoted by the contractfxs shc~uld he inclusive of 
Sales Tax. 

10, All sums found due to Govcrnrnent under or by virtue of 
the prrwnt shall be recoverable first from the security 
furnished by the  contractor and if the slme found insu- 
fn-icnt such tlcfieit amount shall be recovernh!e under the 
, :uvision of the Revenue Recovev Act for the time being 
in forrr R I ;  though the same were for arrcari of land re- 
venue or in any nthcr manner the Government may deem 
fit. 

,411 othw conditions are the .same as t!141se current in the 
Ih;, !rtrnent RS specified in G.W.D. 132 lSchedule A$TH+ 
ment Form). 

Contmct.w who are wlated to any Gcrvcrnmcnt OfReer who 
tr % nh?rgc or h ~ v i n g  control over the work are  strictly 
prohibitrd to tender for the work. Relntionship in this 
is rwtrirted to father, mother, son, daughter, brother, 
sister, direct uncle. nephew, father-in-law, brother-in-law, 
s;stcr.in-11~, mother-in-law and first cousin of the oftlcer 
mncerned. 



13. The totel tendered amount against each item must be noted 
as well as the total under each Appendix and the grant 
total. Tenders that are received without those Morma- 
tions are likely to be rejected. 

14. The contractor shall invariably be responsible to pay com- 
pensation to the workers employed by him for any injury 
sustained by them during the course of the employment. 
In case of fatal injuries the contractor shall be responsible 
to pay the Compensation to the legal heirs of the injured. 
The compensation shall be fixed by the Workmen's Com- 
pensation Act 1923 (VIII of 1923) and the Rules framed 
thereunder. 

Signature of Contractor. 
w- 

Executive Engineer, 
Public Health, Trivandncm. 



' SI. -0 Patticulan Unit Rate In wmh 
No. 

I 1000TaQ,Lightm0r~&mo~hbSr tc .  
Unbndinq mlterials such aa 

light m?teriab, pumps, me- 
ters, liquid chlorine cy- 
linder, strainer, paint 
drums and all other ma- 
terials packed in wooden or 
card b r d  case and thne 
rtcciwrl l m e  unp.rckcd less 
than one w a r n  load from 
railway wagons, tmmporl 
bwcs, lorries or boat con- 
veying and loading the ma- 
terials in Iomuicartt etc. 
after due verification by the 
departmenrnl officer ttans- 
pr t ing to Public Health 
or Drainage Stores at Tri- 
vandrum or to any atha 
ploce within the city Urnit, 
unloadine at destination 
conveying stacking the ma- 
terials as dimxed by the 
&cer in charge. 

b. Case weighing 5 m't and up- Cat. 
to I 0  m. 

ct Cnsc weighing above lo cwr Cat. 
and upta I ton. 

a b e  weighing above I ton Tm 
~d wto 3 tm. 

a. CIM wciqhing ahove 3 ton3 Ton 
and upto 5 tcw. 



- 
x a 3 4 5 6 ...- 
n 3000 ~ ~ a s /  C-t, alunt, M. S. w&, 

Mih. and C.Z. pi* etc, 
Unloading materials from 

Railway wagons transport 
buses, lorries boats ctc. 
conveying to yard assisting 
departmental ofiicers in 
checking and verifying the 
goods stacking at conve- 
nient places to be pointed 
out by the offiar in charge 
ac. complete Ton 

Conveying and loading the 
above materials in depart- 
mental or contractor's con- 
veyance. Ton 

Transporting the above ma- 
terials to the Stores or any 
other places as directed in 
contractors own convey- 
ance by road. Per ton/ 

mile. 
Akernatively rate for trans- 

port charges in water by 
boat or vallam. per ton/ 

mile. 
Unloading the materials from 

the departmental or con- 
tractor's conveyance at dm- 
tination cunvcying and 
stacking as directed by dc- 
pamnen tal authorities Ton 

III. S. W. pipu, ~ p ~ d ~ ,  smn'lm wares, 
A.C. Pipes md all other mareria&. 

a. rooo tons/ Unloading materials from 
d C  . Raihvay wagbnsltransport buses, lorries boats ac. 

conveying to yard assisting 
the departmental & a r a  
in & d i n g  and verifying 
the goods and &ng at 
aonvenimt places aa dim- 
ted ac. cmplctc. Tan 

b.' Laadiag the mattriab in con- 
tractors and depamnentd 
amvcyana including am- 
veying etc. complete. Tm 



c. Transporting the above ma- 
terials to the stores or any 
other placcs as directed by 
the department by road. per ton/ 

mik. 
Alternatively by boat or Do. 

vallam. 
Unloading the materials from 

departmental or contractor's 
conveyance conveying and 
stacking at convenient pla- 
ces to be pointed out by 
the depamnental autho- 
rities. Ton 

Probable mount of contract Rs. 46,6001-. 



Ra, P. Ra. 

0.90 r 8 , m  

o,ga 1 8 , ~  

0'90 I 8 , W  

r B . w  & o w  

ll,OO lX,W0 - 
h i .  I I ,~  

or cud houd c 3 m  md thosr ar t ivcd loorr 
unpacked lrrs thanonr wagon Iond from Radw? 
wagons, trmspotl busri, lor r~rr  ot b o a  can. 
i.ryl:ig and ladins r t r  ma:sinls ~n l o n t r r k a r ~ i  
r n  a k r  due anficatlon b! thr D r p p n m m a l  
offiar lranaportlng to Yubltc Hcalth or DIPI. 
nagr Store, PI Tr~vandrum or to any other 
plrcr t h n  ~ h r D t !  l1m11 unloading at drm. 
n m n  conve!ing stackmg Ihr  malrnali 8, dl. 
r tc l td  b! thr of f ia t  inchargr 

(41 Clra wrlghingupto 5 Cwt CW 

it Cart abort 5 C u t  and upto l o  CHI. . Cwt 

(I: C u r  aboir r s  C r l  and upto I ton . CWI 

(d  Carr aboa I 1011 and upto 1 Ion1 . Ton 

i r  C l i r i b o i r  j ton iandupto j  tons . Ton 

autbor~:~c$ , . Ton 

I ' W  Ipw I'll 

I ' M  !,ow 1'10 



IrrrsJlrdtIca w&e~' dn the worklng of H w  Schemes in Kdlotrrr, 
Trick, Cannanore and Trlt4ndtvm Dfstrkts 

Sl, Place d Scheme and expen- 
No. dime i n w e d  by Gool 

mmem 

KOTTAYAM DISTRICT 
I. Vrzhoor CosperPtivc Twenty how8 were constructed and hwded 

Society over to the society in June, 1956, h t k  m 3849). d e t y  defaulted in repapent of even 
the firm inrtalment of lour, Rn. r,s* 
which fcll due in June, 1957, it was atdersd 
by Govmunent that the houses should be 
taken wer and sald by public auction. Tbt 
poslession was taken wcr in hiay, 1961. 
A public auction was conducted in Novan- 
bcr, 1962, but nobody took pan in the ~ I C -  
tion. Thc  Revenue Divisional Ofticer rr 
ported in November, 1962 that there rrer 
no demand forthe buildings and that the 
condition of the buildings was not good 

2, Kidangoor h!uiti-puqmc Nine double bkdc houses were got compkted 
Cboperative Society by the society in March, 1954~ on the l a d  
(Rs* 44,934). belon~ing to it. An aerecment war ez.. 

m t r d  by the society only in Nownba, 
1957. No instalmcnts, except the first ~ L C  
of Rs. I ,797 which fell due in Nwmber, 
1959 have been rgsid by the society. 
Proceedings under the Rcvenue Recovery 
Act were stayed by Government in Jdy, 
xgdo pcnding disposal of a petition fmen 
the socicty. 

Final dection regarding the disposal d tbe 
how* and the rrcuvery of Olt loan amouat 
due to Government had not bccn ubar 
Way, 1963). 



TRICHUR DISTRICT 

3. Kunaamkulam Municipa- Twencytour ho m s  were constructed and 
lity han .eJ over to the municipality in July, 
(B. 33499) 1957. No amount (odt of Rs. 6,700) includ- 

ing the first instalrnent which f d l  duc in 
July, 1958 had becn repaid (April 1963). 
The municipality has asked for more time to 
remit the arrears and the matter is reported 
to be under correspondence with Govern- 
ment. 

4. Trichur Mnicipalitj Twctlty h w s a  an3 a 5 stated latrine were 
(b. 29,232) cmstructed mi handed ov .r to the mun:- 

cipility i? November, 1969. No aercc- 
m:ne was cxxuted. No nmwnt i n c l ~  tinq 
th* first iannlmcnt which f.11 due i? Nn- 
v -mh .r, 1961 has been repid so fdr (April, 
1963). 

CANNANORE DISTRICT 

5. Kayyur Co-operative Co- Tweqtysix housrs were completed and 
lony (cost of houses: hm i.:i over to the society in Septcmb:.r, 
R.9. 34,522) 1958. N o  rqsvm:nt has been made so fnr 

(Novemb~r, r 963) although the first instal- 
ment of Rs. 1,381 fell due in Sfsptemkr, 
I959 amf a further sum of Rs. 6,421 upto 
November, I 963, including interest of 
Rs. 8$3 at 6 per cent on instaknents in 
default. 

Agricultural loans (Rs. 33,490) were also 
p ~ i d  to the society during 1957-58 to 1960- 
61. 

The Block Development OflLicer wpnnrd in 
December, 1962 thet all the svtlcrs hld bft 
the mlwy an J t h ~ t  the co-opvativc soci~tv 
was not functioning propdv. Nn new 
s d e t s  a e also stated to be will ng to 
settlc in the colony. Steps for liquidation 
of the society a n  stated to be under way. 



$1. Place of S c h m  a d  ex- 
No. paditure i-ed by 

O o o ~ n t  

W A N D R U M  DISTRICT 

8. Vizhinjam cobperwive No ae;mmmt has been executed so far 
Society. (August, 1963) for the 15 houses costing 

(i) Rs. 23430 for a set of Rs. 34,653 completed and handed wer to 
I 5 houses. the cbopeiative society in August, I9s4. 

Out of the instalments aggregating 
(ii) Rs. 34,653 for another Rs. 20,461 for both the sets of houses which 

ret of I 5 houses. fell due for tepayment by March, 1963 a 
sum of Rs. 4,032 only had been recovered. 
Recovery proceedings initiated in August, 
I 960 for the recovery of the overdue instal- 
rnents were stayed by Government as the 
society requested for a year's time to clear 
the dues. Government's final decision on 
the society's petition is still awaited 
(Autwt, 1963). 

7. Trivandrum Corporation No agreement was got executed when 3c 
Workers' Settlement houses constructed under the scheme wer- 
Co-operative Society, handed over in May, 1954. The society re, 
Thamalam(Rs.29,523). ~ayedasumofRs.1,327odyinD+canbtr 

1958 and a m  till March, 1963 axnoun* 
to Rs. 8,121. In view of the default m 
the repayment of the loan amount by 
the society, Government approved in 
December, 1958 a proposal to hand o v a  
the houses to the Trivandrum Corporation. 
But the latter's acceptance of the proposal 
is still awaited (August, 1963). The Tahd- 
dar, Trivandnrm reported in April, 1961 
that the society had cccwd to fuocfion. 

8. b m a n a  Colony Co- Out of 15 houses constructed, 11 homa 
operative Society, were handed over in May, 1956 and the 
Nedumkad (Rs. 28,572 temaining 4 in Jum, 1962. Although M 
till August, 1963). agreement was executed in March, 1959, it 

was found defective as it covered 
also the four houses which w m  
then incomplete. A revised agrctme~t 
not been executed for want of i n f o r m a o ~  



regarding final fi yre of atpeadim on t!u 
work from the Public Worka D e p r t t .  
No amount has also been rrcovcrrd &om 
the a i e t y  so far (November, 1963). 

9. Attingal Municipality 28 houses were completed in March, xg61 om 
(&- 53428 till m, 2 acres of land made available by the Go= 
1%3). vemment in February, 1959. But tb 

houses have not been dotted to the em- 
ployees so far (November, 196 ) aa a d  1 tie. like well, fencing, electric tting8, ctc., 
are still to be provided The Munidpd 
Chairman rcported in July, 1#b thet thb 
buildings Here in an abandoned condition, 



(See para 4.78) 
Note on para 54--Adit Report, 1064, 

Working of 'Houting Schamrr 

A note on the origin of the Scheme, the objects of the scheme, tb 
amount spent m d  the amount mallred under the Scheme. 

The aim of this scheme is to provide houses and house sites to the. 
poor, houseless and landless people of the State. In cases w h e n  
house sites are provided, Government will acquire lands whenever 
necessary and provide house sites alone to the poor. The Scheme ir 
implemented through Co-operative Societies and the value of lands 
acquired under the Scheme will be treated as interest free loans 
repayable within 25 years on an instalmmt basis. The houses are 
to be constructed according to the approved type designs. The re- 
quired expenditure under this scheme will be met in the shape of 
interest free loans repayable with'n 25 pews on insta'ment basis. 
The scheme is implemented thrmgh Saci?ties, Munlcipslities and 
Industrial concerns. The scheme was originally started in 195% 
Thew is no appreciable demand for this Schemrt. This is a State 
Schemc~. No provision has been proposed for the Scheme in the 
4th Five Year Plan. The procedure for the implementation of the 
Schrmc by the various agencies is furnished below. 

By Co-operative Societies.-The Scheme will be sanctioned by 
the Government on the recommc~dation of the District Col!ectors 
(Frlrrnrrly this was on the rcco~mmd3tion of the Joint Registrar of 
Co-on-rnt ivc Soc;ctiw). F T v e s ~ r y  funds required for the work 
will be placed nt the disposal of the Excctttive Eqginccr PuSIIc W o r b  
Departmt?nt. The construction work will be entrusted to Co-opera- 
tivtb Srcietics at 25w0 below the cstimatc rates or at such rates ms 
would be rnc~dified by the Government from time to time. Before 
entn1~t:nq the work to the Soci-ty, a pr~liminary a.qecment in re* 
pnct of the work will he got executed by the Society in tsvour of the 
Covrrvwqt  in thn prescri13?d form. T h e  Sccietv wit1 also execute 
the trawd contract ~grremcnt  w!th the Public Wrrks Depsttmmt 
but they are exempted from security deposits in respect of the w o r t  



'In case the Society is not in a position to take up the work, the 
same is carried out by the P.W.D. On completion of the construction 
work, the houses will be handed over to the respective Societies for 
allotment to their landless and houseless members. 

An agreement shall also be got executed from the Societies after 
.ascertaining from the Public Works Department the actual amount 
spent for construction work, providing common amenities, etc. 

The Society will be responsible to Government for the repay- 
ment of the amount advanced by the Government for the benefit of 
its members. The repayment will commence within one year from 
the date of occupation of the houses or the disbursement of the final 
payment whichever is earlier, subject to the terms and conditions 
specified in the agreement. The Society may enter into agreement 
with individual members of the society to whom the houses are 
allotted, for recouping the cost of the houses within a maximum 
period of 25 years free of interest on an instalment basis. 

The houses and the sites on which the houses arc cons'ructed 
will remain the property of the Government t ~ l l  the entire amount 
advanced by the Government for construction of houses and acqui- 
sition of land is realised from the Society and the ownership of the 
houses and lands will be transferred to the Society after the amount 
is fully repaid. The ultimate ownersh p of the houses and land 
will vest in individual members, when the cost of the houses is fully 
paid to the society by its members. The members will not have ali- 
enable right over the land or the houses under the Scheme for 25 
years and even after 25 years, the first option to purchase the houses 

.and land will vest in the Society. 

In the case of Municipalities.-The Municipality will be responsi- 
ble for working the scheme for the benefit of its menial employees. 
'The construction work will be carried ou: under the direct respm-i- 
bility of the Public Works Department. On completion of the houser, 
they will be handed over to the Municipality. The Municipality will 
enter into an agreement with the Government stipulating the terms 
and conditions of repayment of the amount spent on the scheme. 
The houses and the site on which they were constructed will remain 
as the property of the Government and the ownership of the hous-a 
wiIl be transferred to the Municipality when the amount advanced 



by the Government is fully repaid. The Municipality &dl allot the 
houses only to then menial employees and they will be allowed to 
r t ~ ~ t !  d ~ i  uriil~ril rent not exceedrng 2 4  of the actual coot per how 
irum the occupantr. 

Scheme for Industljcrl Labour.--Under this scheme the Govern- 
menr w d  aclvcince aO';lb of  he cost or Hs. 750/- per house whichever 
i;, u s  lor tne cunslructlon of houses and the remalnmg portion will 
have to be contributed by the employers. The houses will have to 
be pub up O A A  the basis of the type designs approved and under the 
g:nerdl supervmon of the P.W.D. Payments will be made on corn- 
pkt,on 01 1h2 cmstruction work and after executing the agreement. 
'Ihe assets of ;he employer will be considered as security for the 
arnJu.it advanced by the Government. The ultimate ownership of 
th? houses will vest w ~ t h  the employer. The employer will be allow- 
ed to realise an annual rent not exceeding 24% of the actual cost of 
the h u e s  from the occupants of the houses. The houses will be 
allnwxl only to the Industrial labourers. 

The ddnils of expenditure incurred on Poor Housing Scheme in 
the Semnd Five Year Plan and in the Third Five Year Plan upto 
th3 end of October 1965 are noted below: 

Rupees in Lakhs. 

1 I Plan ?er id  . . . 5.62 
I11 Plan Period . 1961-62 1.98 

1962-63 . 0.34 
1963-64 . 0.835 
M4-65 . . 0. 14 
1g65-66 nil. 

---. -. -- - .- - - 
The details of expenditure incurred during the 1st plan period 

are not rend'lv available. According to the latest D.C.B. statement 
('or the quarter ending 30-9-65), a loan amount of Rs, 16,03,5?8.21 
was o ~ ~ h t n q d i n c !  at the beginning of the quarter and a sum of 
Rs. 15,85,227.74 was cutstanding recovery at the end of the quarter. 



APPENDIX XXXlX 

(See para 4.83) 

Note on pura 5CAudit  Report, 1904. 

A note furnishing the following: - 
(a) How many Societies were given lease? 

(b) With how many Societies Government entered into rlpea 
ments? With how many Societies there were no agree- 
menu and steps Men to have the agreements completed? 

(c) Action proposed to be taken by Government against per- 
sons responsible for failure to take action in time. 

(d) How many houses are at present under occupation? How 
many are being used actually by the people and how 
many are dilapidated or abondoned and how many have 
never been used? 

(e) In how many cases stay orders against recovery of dues 
been given and on what grounds? 

(f) Indicate in each case the time lag between the date when 
the loan instalment was due and the date when the re- 
covery action was started, why there was delay? 

The required information in r e y c t  of the 6 Co-operative Socie- 
ties mentioned in Appendix XXXVII is furnished below: 

(a) How many Societies were given lapse of land.-Lease was 
granted to only one Society, viz., Kayyur Co-operative 
Colony in Cannanorc District. An extent of 146.43 acres 
of Government land was assigned In favour of the Colony. 

(b) With how many Societies Government entered into age*  
ments? With how many Societies there were no agree- 
ments and steps taken to have the agreements completed. 



' With the undernoted Societies Government entered into agr* 
m t r .  

1,. Vazhoor Co-operative Society Kottayam 
2 Kidangoor Multipurpose Co-op. Society { District, 

3. Kayyur Co-operative Colony. --Cannanore District. 

The Anal agreements have not yet been got executed in respect 
et the lollowing Societies. The steps taken to have the agreement8 
completed are also furnished against each Society:- 

1. Vizhinjam Cbopwative Society, Trivandrum Distt.-30 houses 
were constructed in two sets of 15 houses each by the Colonisation 
Department. Preliminary agreement has been got executed in res- 
pect of the first set of 15 houses. All the houses were completed be- 
fore 1954. The Society is not functioning properly, Final agreement 
could not, therefore, be got executed. Hence steps were taken for 
the recovery of the amount. A proposal to enter into direct agree- 
ment with the occupants of the houses for repayment of the entire 
dues to Government is examined by Government. The matter U 
under correspondence with the District Collector, Trivandrum m 
garding the execution of the agreement. A copy of the District 
Collector's Letter No. D3-3798/60 dated 11-84 with a copy of the 
Government Memorandum 79639/G2/63/HLD dated 22-10-1965 trc 
enclosed. Further report from the District Collector is awaited. 

2. The Trivandrum Corporation Workers' Settlement C6ope-m- 
five Society, 7'hainaEarn.-The houses were constructed and handed 
over to the President of the Society on 14-5-54 by the defunct C o b  
nisation Dppartment after obtaining an undertaking from the Resi- 
dent, to the effect that the Society would execute the necessary 
rgreement as and when requ i rd  The execution of the agreement 
was delayed on the ground that the final bill was not paid. The 
Society after recelving the Anal payment raised some objections that 
the agreement could be executed only after effecting necesmq re- 
pain. The District Collector reports that the Society has raised 
d b y  objections thmughout in order to avoid the execution of tbe 
agreement and accept responsibility for the payment of dues to Ga3P 
ernmmt. Notices were served on rll the occupants of the houm 
directing them to execute the bonda None of them haa rqmndod. 
Hence 8 proposal to evict all of them and to put the hou8es to a u d b  
Ple is under examination. 



3. Karamana Colony Cosperrrtive Society.-The h a 1  agreement 
bas not been got executed. Preliminary agreement has been got 
executed before starting the work. The Society has been requested ' 

to execute the agreement urgently. Now the Society contends that 
that agreement would be executed on receipt of retention amount 
which is pending release for want of authorisation from the Public 
Works Department. However, the District Collector has reported 
that the Society is being persuaded to execute the agreement. 

(c)  Action poposed to be taken by Government against person8 
msponsible for failure to take action in time. 

In the cases of Vizhinjam Co-operative Society, Trivandrum 
Corporation Workers' Cosperative Society and Karamana Colony 
Cwperative Society, nobody except the Societies are responsible 
for the non-execution of the agreements. 

(d) How muny houses ate at present under occupation how many 
are being used acturlly by the people and how many are dilapidated 
or aha- and hao many have never been used 

The required information in respect of each Society mentioned in 
the Appendix XI is furnished below: 

(i) Vezhoot C o q e a t i v e  Societies.-No building is under occupa- 
tion. Them are 20 houses. The buildings are not in dilapidated 
condition. All the 20 houses require certain minor repairs. Them 
ir no building which has never been used 

(ii) Kidangaot MultGpurpase Co-operatiue Society.--Of the 9 
double block buildings, 4 buildings are occupied at present. 2 am 
occupied by families One is occupied by a Welfare Institution for 
holding some classes balavady, etc. and the other is occupied by tho 
Animal Husbandry Department for accommodating the Palai Key 
Village Sub-centre. No house is in a dilapidated condition and there 
ia no house which has nwer been used. 

(iii) Kayycr Cooperatiwe Colony.- 
Undci occupation . * . ; H o w  
Actually used . j; House 
Dilapidated condition . Nil 
Abandoned 2 I Housw 
Ncvcr been UBtd Nil 

(iv) Vbhinjam.-AII the 30 housea art under occupation md 
no house is in a dilapidated condition though arome of them require 
mfnor repairs. 

(v) Triuandrum Carpwrrtion Worked  Sactcty.-The 30 h o w  
arc under occupation and no house is in a dilapidated condition 
tbough some d them quire  miner repaira 



(vi) Koramolu~ Colony.-All the 15 how- are under occupation. 
no house is in a dilapidated condition. 

(e) In how many cases stay d r r  against recovery of dues been 
given and on whut ground? 

(i) Vuzhoot Society.-An interim stay was ordered by the Dis- 
trict Collector, Kottayam in respect of the Housing Scheme a t  
Vazhoor on 9-7-1960 as the then occupants of the buildings at Vazhbor 
represented that the orders to resume the land and buildings from 
the control of the Society may be stayed. The stay was vacated on 
9-2-1961 and the land and buildings were resumed on 9-5-1961. 

(ii) Ki&ngoor:--Action against Kidangoor Society war stayed by 
Government on 167-1960 until disposal of the petition put in by the 
Society before Government. The stay order was vacated on 30-11-63. 
Again on 10-3-1964, the Government ordered that steps for recovery 
may go slow. The stay orders were issued on the representation 
of the society that the land and the buildings may be taken over 
by Government for being utilised at a Harijan Colony. 

(iii) Vizhinjan Codperative Society: --Government in their order 
No. 58745/HS1/60,'HLD dated 9-8-1960 stayed the steps taken for the 
recovery on a petition presented by the Society before the Govern- 
ment. The stay order was subsequently vacated on 16-8-1963. 
( f )  Indicate in each case the time lag between the date when the loon 

instulment w due and the date when the recovery action wor 
started, why there was &lay. 

(i) & (ii) Vazhoor Co-operative Society and Kidangoor Multi- 
purpose Co-operative Society.--Steps for recovery were taken imme- 
diately after the Societies defaulted repayment of the first instal- 
ment. There was therefore no time lag between the date when the 
Instalment was due and the date when the recovery action was taken. 

(iii) Kayyur Co2ong:-There was no time lag. Steps were taken 
immediately after the Society defaulted repayment of loans. 

(iv) Vuhinjam Society:-The due date of repayment could be 
&ed only after the agreement is got executed. 

(v) The Trivandnrm Corporation Wurkers' Co-opetcEtive So&*: 
Due date of repayment could not be flred in the absence of t l d  
agreement. 

(vi) Karamonrr Colony Co-opmtive Society:--.Final agreement 
hu not been executed and as such due date of repayment could not 

hedm 



The number of societies which had been working well before but 
which went into liquidation after the houlring scheme was started. 
How many Societies have since become defunct. 

(i) & (ii) Vazhoor & Kidangoor.-The information whether the 
two Societies were working well before the housing scheme was s t a r t  
.ed is not available with the District Collector, Kottayam. One Society 
i s .  the Vazhoor Co-operative Society has gone into liqufdation a f t a  
the housing Scheme was started. 
,. (iii) Kayyur Colony.-The Society was not working satisfactorily 
trom its inception and proposals for its liquidation have been sent by 
the District Collector, Cannanore. I t  is now pending with the Re* 
trar of Cooperative Societies. 

(iv) Vizhinjam Society.-The Society has not been liquidated. 
(v) The Ttivandrwn Corporation Workerd Co-operafive Society.- 

The  Society is almost defunct. 
(vi) Katamunu Colony Cwperative Society.-The Scheme war 

initiated by the defunct Colonisation Department. The Society har 
not become defunct. 



APPENDIX XL 
(See para 4.89) 

Note on para 54-Audit Report, 1964. 

Action taken on para 64 of the Audit Report, 1963 of Government 
of Kerala discussed in para 179 of the Second Report of the Public 
Accounts Committee, Kerala, 1963-64. 

A copy of the U.O. Note No. 28791/G2/64/HLD dated 16-1-1965 
with extract of the reply relating to para 64, working of Housing 
Schemes (Audit Report, 1963) is enclosed. 

S1. No. 141 of the recommendations-Para 180 of the Second Report 
of the Public Accounts Committee, 1963-64. 

Kadakkad,-Government in G.O. MG. No. 864 HLD dated 2-12-1963 
and G.O. MG. No. 456/65/HLD dated 17-5-1965 have finally passed 
orders for the allotment of 16 houses to the respective occupants at  
a reduced cost of Rs. 1000/- per house. The amount is repayable in 
ten equal annual instalments. The District Collector. Alleppey has 
issued necessary instructions to the Revenue Divisional Officer, Chon- 
gannur to dircct the bcneficiar;cs to execute the final agreement. Re- 
ply from the Revenue Divisional Officer, Chongannur is awaited by 
the District Collector (as on 24-9-1965). The Board of Revenue has 
reported on 5-11-1965 that even if the parties are now willing to pay 
the cos! of Rs. lOO/- per house and execute necessary agreement, the 
loss that will be incurred by the Government on account of the sche- 
mc is Rs. 17,298 '- eseluding interest recoverable from the Society. 
The only possibihty to make ~ o o d  the loan is by proceeding against 
thp society. According to the latest balance sheet of the Society (as 
on 30-11-1961), received from the Deputy Registrar of Co-operative 
Societies, Alleppey, the net realisable assets come to Rs. 3798.05. The 
possibility of recovering the amount from the members of the Society 
is being ascertained by the District Collector through the Revenue 
Divisional Officer. Chengannur and the Deputy Registrar of C o - o p  
rative Societies, Alleppey. Their replies are awaited by the District 
Collector (as on 24-9-1965). 

(2) St. No. 148 of the recommendations-Para 181 of the Second, 
Repott of the Public Accounts Committee, 1963-64. 



Krishnapuram: (i) The occupants of seven houses at Krishna- 
puram have executed the necessary agreements. 

(ii) Recovery was effected from the Colonists from September, 
1964. A total amount of Rs. 2651- has been collected so far from the 
Colonists. The details of defaulted amount are given below: 

No. of Amount 
c w  Ro. 

Defaulted cases over 6 months . 2 70.00 

Defaulted cases over 3 months . . 3 85-00 
Defaulted cases below 3 months I 5.00 

(iii) Coercive steps were taken by the District Collector, Alleppcj 
on 249-1965 to realise the amounts from the Colonists. 

(3) SI. No. 143 of the necommexdutions, Para 182 of the Second Re- 
port oj the Public Accounts Committee, 1963-64. 

Kanjiranzchira: (i) It is reported by the District Collector, Al lep  
pey that the Society has not yet executed the final agreement. (Posi- 
tion as on 24-9-1965). 

(ii) An amount of Rs. 5000/- has been remitted by the Society i. 
the District Treasury, Alleppey as per chalan No. 2720 dated 18-11- 
1964. 

(iii) Since the Society has not executed the final agreement, in- 
stalment of repayment has not been fixed. 

The actual date of  handing over charge of the houses to the Socie- 
ty  was 11-6-1960. The Society objects to execute the final agreement 
due to the following reasons- 

1. They are not liable to bear the cost of land, as the poramboke 
land on which the houses are constructed was allotted to them under 
the Colonisation scheme even before the sanctioning of the housing 
scheme. 

2. It is not possible for them to pay the contage charges. 

3. The probable amount of contract stated in the tender notice 
dated 16-1-1958 published in the Gazette dated 28-1-58 was Rs. 80,340/- 
only. So they are liable to pay only that amount. 



The District Collector has reported that the' objections raised by 
the  Society are being examined and that a further report will be for- 
warded without delay. 

(4) St. No. 144 of the recommendations, Para 183 of the Seaond Re- 
port of the Public Accounts Committee, 1963-64. 

Perumanoor: 30 houses.-The total amount advanced to the Socie- 
t y  is Rs. 46,520.92. An amount of Rs. 1281.75 out of the instalment 
amount of Rs. 1863.60 due on 1-9-1959 and the instalment amounts 
of Rs. 1863.60 each due on 1-9-1960, 1-9-1961, 1-9-1962, 1-9-1963 and 
1-9-1964 are in arrears. Action is in progress under the Revenue Re- 
covery Act to realise the amount due from the Society. The District 
Collector has reported on 30-11-1965 that he is taking vigorous steps 
under the Revenue Recovery Act through the additional Personal 
Assistant (Collections). 

(5) SZ. No. 145 of the recommendations, Para 184 of the Second Re- 
port of the Public Accounts Cmmittee,  1963-64. 

Perumanoor.-14 houses.-An agreement for the above Housing 
Scheme was got executed on 29-12-64. But as two of the Executive 
Members had since resigned their posts from the Society, it was not 
possible to get the agreement registered. 

As per sub-rule ( j )  of Rule 14 of the Housing Scheme (Poor 
Housing Scheme) "Immediately on completion of the work, the Joint 
Registrar will ascertain the actual amount spent on the construction 
of houses and other common amenities, if any, at every centre, from 
the Public Works Department and the agreement between the Socie- 
ties and .the Government in respect of repayment of amount advanced 
by the Government will be executed." The powers of the Joint Regis- 
trars have since been got delegated to the District Collectors con- 
cerned. As the Department of Colonisation was abolished the amount 
spent on the construction of houses and other common amenities 
could be ascertained only as on 29-12-1964. As per Rule 14@) of the 
Rules relating to Housing Scheme, repayment will commence within 
one year from the date of occupation of the house or the disbursement 
of the final payment whichever is earlier. The agreement has since 
been got executed. 

(6) St. No. 146 of the tecommendatibns, Para 185 of the Second Re- 
port of the Public Accounts Committee 1963-64, 

Amanda Coroperative Society.--The first instahent of repayment 
fell due on 30th June, 1965 as per the t e r n  and condtitiom of the re- 



vised agreement got executed by the Society w 30th June, 1984. The 
fnstalments has been remitted by the party on 1st July, 1065. 

(7) S1. No. 147 of the recommendations, Para 186 of the Second Re- 
port of the Public Accounts Committee 1963-64. 

Shunmughaputam Co-operative Society.-The instalments of loan 
are being remitted regularly by the Society. There are no arrears. 

(8) St. No. 148 of the ~ecommendations, para 187 of the Second Report 
of the Public Accounts Committee, 1963-64. 

Neriamarngalam Cosperatiz>e Colony.-The District collector; 
Ernakulam has furnished the following two reasons for the delay 
fo get the agreement executed. They are the dclay(1) to get the 
details of the total figure of expenditure incurred for the scheme and 
(2) to get the arbitration reference relating to one of the occupants 
of the houses finalised by the Deputy Registrar of Co-operative Socie- 
ties, Ernakulam. The District Collector has reported that the total 
figure of expenditure has since been obtained from the Public Works 
Department and that arbitration reference has also since been got 
flnalised. Necessary agreement has since been got executed and re- 
gistered on 7th October. 1965. The instalments will be realised from 
the Society on the due dates as per the terms and conditions in the 
agreement. 

(9) SZ. No. 149. of the ~ecommen.dations, Para 189 of the Second Re- 
port of the Public Accounts Committee, 1963-04. 

West Kallnda.-The District Collector, Quilon has reportcd that 
the unauthorised occupants of the houscs have already been evicted 
and action taken to allot those houses to eligible persons after getting 
necessary agreements executed. and that stringent instructions have 
been given to the Tehsildar to obtain the required agrccmcnts exe- 
cuted by all the occupants. If the agreements are not rcccivcd with- 
in a reasonable time, further action has been proposed to be taken by 
the District Collector. The land on which the houses were construct- 
ed is owned by the Co-operative Society which undertook the Hous- 
ing scheme and the cost of the land is estimated at Rs. 3,450. It has 
been ordered in G.O. (Rt.) 1176'65'HLD dated 24th March, 1965 to ad- 
just this amount towards the loss of Rs. 17,835.91 Ps. incurred by 
Government in implementing the scheme. This amount will be ad- 
justed as and when the acquisition proceedings are completed. A8 
regards the recovery of the ba l a~ce  amount, the District Collector is 
taking further action in the matter. The District Collector is await- 
b g  a further report fmm the Deputy Registrar of Cwpmtive  Socic * regarding the arets and llabilitir of the 9alW 



(10) S1. No. 150 of the recommendations, Para 191 of the Second Re- 
port of the Public Accounts Committee, 1963-64. 

Vavakkavu.-One of the occupants has executed the agreement on 
15th March, 1965. The remaining 4 occupants who have not get exe- 
cuted agreement have been ordered to be evicted on 23rd March, 1985. 
The Tehsildar, Karunagapally has already booked cases against them 
under the Land Conservancy Act and B form notices issued on 8th 
April, 1965 and 22nd April, 1985 respectively. The District Collector, 
Quilon has reported on 22nd April, 1965 that the Tehsildar, Karunaga- 
pally has been instructed to recover the dues from the occupant who 
has executed the agreement. 

(11) Sl. No. 151 oJ the recommadutions, Para 192 of the Second Re- 
port of the Public Accounts Committee, 1963-64. 

South Paravoor.-In G.O. Ms. No. 939'641HLD dated the 31st De- 
cember, 1964 Government have ordered to resume the land handed 
over to the President, Paravur Multipurpose Cwperative Society 
Ltd.. No. 2472 and to implement a Settlement Scheme. The District 
Collector, Quilon has reported on 28th April, 1965 that the Tehsildar, 
Quilon has been directed to resume the land and that the Tehsildar's 
final report is awaited. As regards the recovery of the dues from the 
Society, the Deputy Registrar has intimated to the District Collector 
on 21st November, 1963 that the Society is dormant for a very long 
time and hcnce there is no possibility at present for the recovery of 
the dues. The District Collector has asked the Tehsildar on 16th 
March, 1965 to recover the defaulted instalments with interest as per 
the terms of the agreement executed by the Society. The District 
Collector, Quilon has reported that the land has been resumed 
on 6th July, 1965 by the Village Officer, Paravoor. For the recovery 
of duw f ron  the Society instructions have been issued to the 
Tchsildar, Quilon to reaiise the amounts immediately. A proposal 
to utilise the land for implementing the Housing Scheme for weaker 
Sections of the Community is under consideration. Hence further 
proceedings for implementing the Settlement scheme have been held 
in abeyance pending finalisation of the proposal. 

The instructions issued by the District Collector to the Tehsildar 
are to recover the defaulted instalments from the Society due to 
Government by whatever means. 



APPENDIX XLI 
(See para 4.99) 

Note on para 54--Audit Report, 1964 

SZ. No. 1-Appendix XI-Vazhoor Co-operative Society. 

When did the society get possession of the buildings? Did t h e  
individual members pay an amount to the Society. What is the pre- 
sent membership of the Society? 

The District Collector, Kottayam has reported that the Society got 
possession of the buildings on 18th September, 1957. There is no re- 
cord to show whether the individual members who occupied the 
buildings paid any amount to the Society. As regard the present 
membership of the Society, it may be noted that the Society has gone 
into liquidation and has become defunct from July, 1961. 

C. K. KOCHUKOSHY, 
Health and LQbour Secretary. 



APPENDIX XU1 

(See para 4.110) 

Note on Para 2bAudit  Report, 1965 

Ernakulam-4howwara Water Works 

Circumstances explaining the difaculties envisaged in the mainten- 
ance of proforma accounts and whether Audit was consulted in 
that regard: 

Paragraph 20 of the Audit %port 1965 mentions that the Govern- 
ment approved the Public Health Engineering Department's propo- 
sal to maintain proforma accounts as proposed by the Chief Engineer 
from the "next financial year". There has been no progress in that 
direction till to-day. 

It is true that proforma capital and revenue accounts have not yet 
been proposed till to-day. Details of the actions taken from 1956 
are given below :- 

31-1-1956 - Chief Engineer, Public Works Department (There 
was no separate Public Health Engineering Depart- 
ment at that time) made the suggestion that water 
rates may be revised as already requested by him 
and the capital accounts prepared from next finan- 
cial year after the rates revision is given effect to. 

242-1956 - After some correspondence on the rates, Govern- 
ment issued orders approving the proposal of the 
Chief Engineer and a copy of the proposal was sent 
to the Accountant General in the normal way. 

6-3-1W - Accountant General wrote to Government that it 
was essential to maintain suitable proforma accounts 
even where there was a loss in the Government 
undertaking, with a view to ascertain the financial 
results of the undertaking. If the proforma accounts 
had been prepared earlier, the need for revision of 
water rates would have been brought out earlier. 
He, therefore, suggested that profonna accounts 
might be prepared for 195556 also. 



- Government referred to Chief Engineer for remarka 
the suggestion of the Accountant General on the 
preparation of the profonna accounts. 

- 1 
- ) Reminders were sent to Chief Engineer. - 
- J 
- D.O. reminder to the Chief Engineer, Public Health 

Engineering Department, from Secretary to Gov- 
ernment. 

- Chief Engineer, Public Health, Engineering Depart- 
ment sent a reply to Government, but there was no 
mention therein regarding the preparation of the 
proforma accounts of Ernakulam-Chowwara Water 
Works. 

- Government requested the Chief Engineer, Public 
Health Engineering Department, informat.ion on the 
following points:- 

(a) Capital outlay for the Ernakularn-Chow- 
wara Water Works; 

(b) Contribution from the Local Bodies or 
other institutions for the construction of 
the Water Works; 

(c) Amount collected per year as water rates 
from the various institutions; 

(d) Expenditure incurred by Government 
annually for the maintenance and repairs 
of the Water Works. 

- Interim reply was received from the Chief Ent;ineer. 

- Chief Engineer was reminded. 

- Chief Engineer sent a reply furnishing the informa- 
tion called for by Government on 16th October, 1957. 

- Government asked the Chief Engineer details of 
amount spent on Trivandrum Water Works and 
amount collected from 'hivandrum Corporation till 
1956-1 957. 
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Chief Engineer provided the available details re- 
garding Trivandrum water supply. 

The Chief Engineer reported to Government that 
the Ernakulam and Mattancherry Municipalities, 
the Cochin Port and the Thevara College were not 
paying water charges at the rates revised in Febru- 
ary, 1956 and as they were paying the charges a t  the 
old rates only, large arrears were accumulated. 

6-8-1958 - The Chief Engineer reported to Government that 
on the ground that the revision of the rates were 
nbt intimated to them, the Municipalities were turn- 
ing down the requests of the Public Health Engi- 
neering Department to remit the water charges at 
the revised rates and requested Government orders 
as to whether the bills for water charges are to be 
prepared at the old rate or the revised rate. 

20-8-1958 - Government informed Chief Engineer that the revi- 
sion of rates was not finalised and he may continue 
to charge the consumers at the old rates. 

12-9-1958 - The hlinister for Health, Kerala convened a confer- 
ence at Ernakulam to consider the question of rais- 
ing the rates for water supplied from the Ernakulam 
Chowwara system to the hlunicipalities. In addition 
to the Minister and the officers the Chairman and 
the Commissioners of the Municipalities of Emaku- 
lam, Mattancherry and Fort Cochin also participated. 
The hfunicipalities were against any increase in the 
rate. 

24-10-1958 - After Cabinet decision, Government issued G.O. 
(Ms) 1132/Hcalth, dated 24th October, 1958 sanction- 
ing the rates for water supplied from the Ehakularn- 
Chowwara Water Works to the Municipalities of 
Ernakulam, m t a n c h e r r y  and Fort Cochin being 
revised and Axed as 75 naye Paise per 1000 gallom 
with effect from 1st October, 1958. 

1-6-1959 - Meanwhile the Ernakulam Mwicipality wbkh was 
aggrieved by the upward revision of rates filed r. 
writ petition before the FUgh Court of Kerala. 
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27-8-1959 - Accountant General reminded Government to inti- 
mate him their decision regarding maintenance of 
proforma accounts from 1955-56 onwards. 

9-2-1960 - Accountant General again wrote to Government 
pressing for the decision of Government regarding 
maintenance of proforma accounts from 1955-56 on- 
wards; but no action was possible till the disposal 
of the writ filed by the Ernakulam Municipality. 
The High Court dismissed the writ petition filed by 
the Ernakulam Municipality. 

Accountant General reminded Government about 
the question as the writ petition was disposed of. 
Government wrote to the Accountant General that 
the decision taken by the Government on the sug- 
gestion for maintenance of proforma accmnts from 
1955-56 would be communicated in the course and 
endorsed a copy of the above letter to the Chief 
Engineer (Public Health Engineering). He was ask- 
ed to state the action taken for the maintenance of 
the proforma accounts from 1955-56 onwards. The 
Chief Engineer was reminded a number of times 
regularly. 
Accountant General again enquired whether the 
proforma accounts of the scheme were prepared and 
if so from what date and also enquired inter alia 
whether there were any agreements entered into 
by Government and the various Municipalities and 
other institutions. He also asked for copies of the 
agreements executed if any. 
Copy of the Accountant General's letter dated 13th 
July, 1961 was sent to Chief Engineer for report. 
After three reminders, the Chief Engineer informed 
Government that it was not possible-to prepare pro- 
forma accounts because accounts of expenditure 
were not traceable on account of the several changes 
in control from 1947 to 1954. The alternative was 
to evaluate the works and construct the accounts for 
which special staff was necessary. The Chief Engi- 
neer, however, pointed out that the evaluation can 
be done after the accounts of certain works were 
closed after making final payments. 



The information contained in the Chlef Engineer's 
letter of 20th January, 1062 was intimated to the 
Accountant General, Government were of the view 
that the question of preparing the proforma accounts 
can be deferred till the accounts of certain works 
were closed after making Anal payments. 

Accountant General informed Government that in 
order to assess the Anancial results of the undertak- 
ing, it was most desirable to prepare proforma capi- 
tal and revenue accounts of the undertaking and 
that it might not be desirable to postpone the work 
indefinitely as the Water Works had been function- 
ing for years. The remarks of the Accountant 
General were communicated to the Chief Engineer, 
Public Health Engineering Department on 3rd April, 
1962 for further report. 

The Chief Engineer reported to Government that 
no registers were available in Ernakulam Division 
for preparation of proforma accounts. He request- 
ed Government to address the Accountant General 
for giving necessary instructions regarding main- 
tenance of registers which are necessary for prepa- 
ration of proforma accounts for a date to be fixed 
suitably by Government. 

Government instructed the Chief Engineer to  ad- 
dress the Accountant General for getting detailed 
instructions regarding maintenance of registers 
which are necessary for the preparation of the pr* 
forma accounts. This letter was not received by the 
Chief Engineer nor was the Accountant General 
informed about the requirements of the Chief Engi- 
n m .  

Government wrote to Accountant General inform- 
ing him that Chief Engineer had been instructed to 
take necessary action for preparing the proforma. 

Accountant General addressed Government elicit- 
ing information regarding the execution of the 
agreements by the Municipalities, collection of 
arrears of water rates and enforcement of the revis- 
ed rate. He also requested information regarding 



31-12-1963 - 
and 

20-1-1964 

the year from which the Chief Rngineer was ppepar- 
ing the proforma accounts, the progress made and 
the date on which the work of preparing the pro- 
forma accounts was expected to be completed. 

Chief Engineer was. reminded about proforma ac- 
counts. 

Government informed the Accountant General that 
the Municipalities had not entered into any agree- 
ment with Government, for supply of water from 
Ernakulam-Chowwara water works. 

Government informed the Accountant General, the 
areas served by the Ernakulam-Chowwara Water 
Works and furnished him with the statement of 
arrears of water rates up to October, 1963, relating 
to Ernakulam-Mattancherry and for Cochin Muni- 
cipalities. 

Accountant General wanted information about exe- 
cution of agreements by the Municipalities and the 
progress made in the preparation of profonna ac- 
counts by the Chief Engineer and the collection of 
arrears of water rates. 

The letter dated 7th February, 1964 of the Account- 
ant General was forwarded to the Chief Engineer 
for furnishing the information required by the Ac- 
countant General. 
Accountant General addressed Government for in- 
formation mainly regarding (i) reasons for non- 
execution of agreements with the Municipalities for 
supply of water; (ii) whether Government had any 
reasonable prospects of realisation' of arrcas of 
water charges; and (iii) Capital cost of the Water 
Works as at the end of each year since its commen- 
cement. 
Government asked the Chief Endneer to furnish to 
Government the information required in Accountant 
General's letter dated 19th May, 1964. 
Government received a copy of the draft para. from 
the Accovntant General regarding (i) non-mainten- 
ance of p r o f o m  accounts; (ii) fgilure to reviem the 



water rates at  the proper time; (iii) non-execution 
of agreement; and (iv) arrears in realising dues to 
Government. 

"Accountant General reminded Government again 
regarding the execution of the agreement with the 
Municipalities, progress in the preparation of pro- 
forma accounts and collection of arrears of water 
rates and information on allied points requested for 
in his letter of 7th February, 1964 and 19th May, 
1964. 

The Chief Engineer answered the draft paragraph. 

Government forwarded to Accountant General 
statement of arrears of water charges pending col- 
lection till the end of October, 1963 from the three 
Municipalities. 

Accountant General requested information from 
Government regarding the year-wise break-up of the 
arrears 'relating to thc Municipalities and the pro- 
gress made in the preparation of the proforma ac- 
counts. 

Go~wnment  asked the Chief Engineer for inforrna- 
tion on the following points mentioned in the draft 
para.:- 

(a) The reasons why there was no progress in 
the maintenance of the proforma accounts; 
and 

(b)  year-wise break-up of the arrears of water 
charges due from the Municipalities. 

There was a conference between the Assistant Ac- 
counts Officer (Audit Report Section) and the De- 
puty Secretary to Government regarding the draft 
paras, relating to Health and Labour Department. 

The Chicf Engineer sent a report to Government 
which was not received by Government. A copy of 
the letter dated 12th October, 1964 was received on 
25th November, 1964. The Chief Engine~r  had re- 
ported in the above letter that one of the reasons for  
the non-preparation of the proforma accounts was 
want of Anal orders of Government regarding the 
maintenance of praibrma accounts. 



-12-1964 - Chief Engineer was again asked to send year-wis0 
break-up of water charges up to end of October, 
1963. 

18-1.2-1964 - The year-wise break-up of the water charges up to 
end of October, 1963 was supplied by the Chid 
Engineer. 

15-3-1965 - The Chief Engineer forwarded to Government r 
letter which he had already sent to Government Or 
18th December, 1964. 

22-5-1965 - After this date there was no further action. 

Sectetaty to Gou). 
Health and Labour Dept. 



APPENDIX XLm 
(See Para 4.121) 

Note on para 20-Audit Report, 1965. 

Reasons for the non-recovery of arrears from the various agen- 
cies till date and the steps taken for the recovery of arrears from 
February, 1956 onwards. 

The main agencies which use the water supplied by Emakularn- 
.Chowwara Water Works are the follows:- 

1. Ernakulam Municipality. 
2. Mattancherry Municipality 
3. Fort Cochin Municipality. 
4. Alwaye Municipality. 
5. Port of Cochin. 
6. Naval Establishment. 
7. Railways. 

Paragraph 20 of the Audit Report shows the major defaulters as 
Ernakulam, Mattancherry and Port Cockin Municipalities. The rater 
at which they were paying water charges were as follows as on 1st 
April, 1956: - 

Ernakulam . annas4 per ~ooegdlons. 
Mattaucherry . . Annas 4 per rocr, gallono. 
Fnn Cochin . Annas I o per I cw gallons. 

Government revised these rates to a unitornl rate of As. 12 witb 
eflect from 1st October, 1958. This was on the suggestion of the 
Chief Engineer to revise the rates in order to facilitate maintenance 
of proforma accounts. The Municipalities did not relish the idea of 
increasing water charges. 

In June, 1959, the Ernakulam Municipality filed a rit petitlor 
befare the Keraln High Court against the revision of water rate by 
the Government. This writ was dismissed by the High Court only 
in February, 1961. Therefore even though the rates were revised ia 
1968, this could not be implemented till 1961 February. In the mean- 
time the Ernakulam Municipality was continuing to pap approxl- 



mately at the old rates. Mattancheny Municipality was not making 
any substantial payment a t  all and Fort Cochin Municipality wag 
paying roughly at the old rate of annas 10 p e ~  1,000 gallons. On 20th 
January. 1962 the Chief Engineer reported that the increased rates 
were given effect to from October, 1958 onwards. 

But the Municipalities were not paying up the demands as per the 
new rates. The Executive Engineer, Public Health, Ernakulam Divi- 
sion was regularly making the demands and personally pressing the 
Municipalities for payment of arrears, while the Municipalities were 
representing about their difficulties. 

The accumulation of arrears from 1st October, 1958 to February, 
1961 was mainly due to the pendency of the suit filed by the Erna- 
kulam Municipality in the High Court against the orders of Govern- 
ment revising the water rates in G.O. (Ms) No. 1132/Health dated 
24th October, 1958. Even after the disposal of the writ the Erna- 
kulam Municipal Council continued to represent to Government 
(3rd March, 1964) against revision on water tax. After a combined 
discussion on 8th May, 1964 in the matter with the Director of Muni- 
cipalities a detailed note u-as obtained from him relating to the 
collection of arrears of xvatcr chwges from t h t ~  Municipalilies. O!? 
30th June. 1961 the Chairman, Municipal Council, Ernakulam was 
asked to arrange to remit immediately the water charges of 1963-64. 
an amount equal to that of 1962-63 pendinq scttlcmcnt of thi. ques- 
tion of arrears. A dctnilcd furtticr note was obtained f m n  the 
Director Municipalities on 19th August, 1964 to take effective 
measures to collect arrears. On 29th May, 1963 the Director of 
Municipalities was directed to see that all arrears of water charges 
from the Ernakulam. Mattancherry :~nd Fvrt C w h i n  upto 1962-63 
should be cleared immediately The Dirwtor of Municipal i t i~~ re- 
ported on 6th October 1965 that he was taking action in t h  s hehalf 
and that it would be desirable i f  Government wpre to issue ordcrs as 
suggested by him previously for incrmrc, on nmpcrty t3x nntl for 
revising rates of excess charge for non-dnm~stic and domestic con- 
sumption and schedule of free allowances. 

The following were the suggestions of the Director af Municipa- 
lities: - 

(i) Ernakulam and Fort Cwhin Municipalities may revise the 
water tax from 2 per cent and 3 per cent respectively to 4 
per cent . 

(ii) Ernakulam and Fort Cochin Municipalities may revise the 
rates for excess charges for nondomeetic consumptinn to 
Eb. 6. 



(iii) Ernaledam and. Fort Cochin may revise the rates of excesr 
charge for domestic consumption to Rs. 3. 

(iv) The Mattancherry and Ernakularn Municipalities should 
revise their schedule of free allowances. 

The above suggestions were accepted and orders were issued in 
G.O. (Ms) No. 811 1651HLD dated 14th October, 1965 and Memo 
No. 263351631F2jHLD dated 22nd October, 1965 (Annexures A & B). 

The revision of property tax is to take effect from 1st April 1966. 

The Chief Engineer, Public Health Engineering Department had 
suggested on 14th November, 1963 that the arrears of water charges 
should be adjusted against the grants due to the Municipalities. This 
point came up for consideration before the Government and in as 
much as the grants were not sufficient enough to meet the arrears, no 
Anal decision was taken further if the grants to the Municipali- 
ties are stupped there wiIl be the danger of the Municipalities neg- 
lecting the services essential to the public. However, this question 
will be taken up again if no satisfactory response i; received by 
Gove~mment on the steps taken in November, 1965, and proposed to 
be taken hereafter as indicated below. 

The Government have issued stringent instructions on 10th 
November, 1965 to the Ernakularn, Mattancherry and Fort Cochin 
Municipa1:ties to clear off the arrears immediately. Action is also 
under way to issue show cause notice to the Municipalities by in- 
voking section 147 of the Kerala Municipalies Act. 

Sd/- 
Sectetnnj to C;o::ernment. 

Health and Labour Ceparttne!rt. 



GOVERNMENT OF HERAJA 
Abstract 

Property Tax-Water and Drainage Tax-Enhancement of rate ia 
tbe Ernakulam and Fort Cochin Municipalities-Direction issued- 
- - 

HEALTH AND LABOUR (F) DEPARTMENT 
Dated: Trivandrum 1410-19651 - .- --. -- 

Read: 
1. Correspondence resting with letter No. PHE. 2-462360, d;r:cci 

13th May, 1963 from the Chicf Engineer (Public Health 
Engineering). 

2. Correspondence resting with letter No. A2-3459/64, date4 
6th May, 1965 from the Director of Municipalitres. 

ORDER 
Whereas, it is observed that the Ernakulam hlunicipa1:ty is collect- 

ing only about 43 per cent of the cost of water chargca p:~yaole t o  
th? Public Health Engineering Dcpartment and the Fort Cochin Muni- 
cipality only about 23 per cent.; and that there is a wide gap bet- 
wem receipts and expenditure under water supply in the above 
Municipalities; 

And, whereas, it is reported that there are heavy arrears of water  
charges due to the Pub1 c Health Engineering D2partment from the  
Municipalities of Ernakulam and Fort Cochin; 

And, whereas, on a careful study of the finmcial position of t h e  
above Municipalities, Government are convinced that a reasonable in- 
crease in the rate of water and drainage tax in the ;aid Municipa- 
lities is necessary in the interest of their finance; 

Now therefore, in exercise of the pDwers conferred by sub-section 
(1) of section 132 of the Kerala Municipalities Act 1960, (Act 14 of 
1961), the Government of Kerala hereby direct the Municipal C o w  
cit  of Ernakulam and FortCochin to levy property t ~ x  within th 



respective Municipalitiu at the rate of 144 (fnclud?ng 4 per cent 
water and drainage tax) and 21 per cent (including 4 per ccnt wrtef 
and drainage tax) respectively with efTect from 1st April, 1960. 

(By Order of the Governor) 

Sdl- Secsetary, 
Health and Labour DepartmenL 

The Superintendent of Government Presses, Trivandrum fcr 
Publication in the Gazette. 

The Director of Municipalit'es. 
The Commissioner (thro' Chairman) Municipal Council, Errw- 

kulam and Fort Cochin. 
The Examiner of Local Fund Accounts. 
The Chief Engineer PHED. 
The Health and Labour (K) Deptt. 



rnrnStr19E B 
GOVERNMENT OF KERALA 

No. 263351F2 1631 HLD 
Health and Labour 'F' Deptt., 

Dated: Trivandrurn, 22nd October, 1W. 
MEMORANDUM 

SUE:--Property tax-Arrears of water charger due to the Public 
Health Engineering Department from the Municipalities of 
Erna kuhm, Matt ancherry and Fort-Cochin-Ckarance of- 
Znstructiona issued-- 

Ref: G.O. M.S. 8111651HLD 
dated 14-10-1965. 

In, the G. 0. cited, direction has been issued to the Municipal 
Councils of Ernakulam and Fort-Cochin to levy property tax at  the 
rate  of 14% (including 4% water and drainage tax) and 21 per 
cent (including 4% water and drainage tax) respectively, with effect 
from 141966 with a view to bring the financial position of the above 
Municipalities to a satisfactory level for the clearance of water 
charges due to the Public Health Engineering Department. 

The Mattancherry Municipality is now levying water tax at 4%. 
Excess water charges for non-domestic consumption collected by this 
Municipality is Rs. 8 for 1000 gallons, and for domestic consumption 
is Rs. 3 for 1000 gallons. There is no wide gap between Municipal rc- 
ceipts and the cost of water payable to the Public a a l t h  Engineer- 
ing Department. The arrears accumulated since the Municipality has 
diverted water receipts for other purposes. The Director of Munici- 
palities is requested to keep a watch on this Municipality in regard 
t o  the clearance of water charges. 

The excess water charges for nondomestic consumption levied 
by  the Ernaculam Municipality is only Rs. 3 for 1000 gallons as against 
Rs. 81- in Mattancherry and for domestic consumption Rs. 1.50 only 
a s  against Rs. 31- in Mattancherry. Similarly the excesss water 
charges for nondomestic consumption levied by the Fort-Cochin 
Municipality is only Ra. 4/- per 1000 gallans and for domestic con- 
sumption only Rs. 21-. In order to bridge the wide gap between 
receipts and expenditure under water supply, Government consider 
that  the rate of excess water charges for domestic purposes levied 
by the Ernaculam and Fort-Cochin Municipalities may be enhanced to 
Rs. 31- per 1000 gallons and that for nondomestic purposes to Rs. 61- 
per 1000 gallons. The Municipal Councils are advised to consider this 
rugg-tion and to propose nemmmy amendments to their water sup 
ply bye-lawa. 



It is also observed that while the Schedule of free allowance of 
water in Fort-Cochin is reasonable that in Mattancherry and Ern& 
kdam is not proportionate. It is therefore considered that the Sche 
dule or free allowances in Muttancherry and Ernaculam may also b. 
brought on a par with that in Fort-Cochin. The Councils are advised 
to amend their bye-laws accordingly. 

It is pointed out that the Ernaculam Municipality has sustained 
heavy less on account of not replacing repairing disordered mekn 
in time. The purposes of revising the schedule would be defeated if 

, proper attention is not paid for maintaining meters in good condition 
It is seen that necessary direction has been issued in this regard to 
the Director of Municipalities in Memo No. 26653/Hl.A3163( DD 
dated 18-2-1964. The Director of Municipalities is requested to re- 
port the action taken in this regard. 

MI- 
K. Velappa Menon, 

Deputy Secteta*. 

ZI, 
The Director of Municipalities etc. etc. 



APPENDIX XLIV 
(See para 6.22, 6.24, 6.37) 

Note on para %Audit Report, 1964 
bdautrial Estates: 

34. Es'ate-wise statement in regard to arream of rent also in 
respect of individuals showing the amount due, the amount realis- 
ed and arrears relating to subsequent periods:- 

Statement A3pended. (Annexure) 
35. What is the penal rate of interest and under what condi- 

tions are they charged. 
The relevant clause f ~ r  charging penal rate interest as in the 

agreement is reproduced below:- 
2. The lessee shall pay a monthly rent of Rs.. ................ 

(Rupees.. ..................... only) fixed bv the lessor, for the 
factory bui l ing  and thp rent shall be paid on or before the 10th 
working day of every succeeding month to the Administrative om- 
cer  of the Industrial Eitate or the au'horised repreTentstive of the 
lessor. The lessee shall be entitled to get due receipt for the p y -  
ment of rent. Any delay in payment of reqt will e?taiI 'he pav- 
ment of interest on the arrears due at 6% and in calculating in t e r s t  
on arrears fraction of a month will be considered a3 one full month. 

36. Total amount of loan recovered till now from the Covem- 
men' of Iqdia for this Scheme and the amount of expenditure in- 
c ~ r w d  so far. 



Les .  . . ;J4,2>3 '54,393 
Over paid in ,1961-63 adjusted In 

w 2 - 6 3  

Total loan received from Gwetnmcnt of India. ' 76,33,ooo 
Expenditure incurred : 

Expenditure from 1955-57 to X~SZ-63. Rs. 93.6~,720-Vide lmer Nw 
k4,V1!52(2 B-1)6q-bji196 
dated 27-7-196.1 from the Acc- 
ountant General. 

Expenditure booked in th: D;rcctor of Inhtries and Co.wsct'r 
Offic. ior t l ~ c  ycars 1563-C4. 

1964-65 . = ~ S j , g 3 3  

upto 9,6$ . . . 5d+83> 

TOTAL . - ---.- -- . - . - 1,3jd3#46 --- --- 
37. What .were the d.fficulties for the Public Works Department 

40 complete the approach roads and make sanitary arrangements in 
the case of Olavakkot Estate? 

The construction works in the Industrial Estate, OIavakkot were 
dar ted  in 1997 and to start with the construction war being dune 
by a Special Division farmed for the purpose under the Joint Direc- 
%or of Industries and Commerce (Industrial Estate). In the or-ginal 
plans prepared for the Estate provision was made for only two sets 
.of common Irtrinea and urlnak and construAion was done according- 
ly. However when some of the industrialis's actually moved in 
there w u  o clamour from them that each s h d  should have its own 
.cianitary arrangements in the back-yard. So the construction of 
hdtvidual septic tank lrtrinos and urinals was actually undcrtrkea 
W dutlnl r u ! ~  1859. 



Water supply from a well in tho Isldu~triai &take was pro* 
initially its& and the Estate did not suffer for want of water. Tho 
only difflcdty was that the supply of water from the well was not 
adequate especially during the summer months as the well used to 
be nearly during summer. Later on another well with a larger 
storage capacity was completed and thus the water supply was aug- 
mented. 

Regarding the approach road the road was there even at the 
beginning during the construction days. However the surface of 
the road was not very good as the road had not been maintained 
for a very long time. Dustless surfacing was done during early 1960. 

As explained earlier the works were undertaken by the Special 
Subdivision under the Joint Director of Industries and this conti- 
nued till early 1959. During early 1959 the post of Joint! Director 
of Industries was abolished and the construction works were entrus- 
ted to the regular P.W.D. Even though the control was vested with 
the P.W.D., the P.W.D. took some time to appoint separate staff for 
the Estate, with the result that the work of providing sanitary 
arrangements for individual sheds as well as dustless surfacing of 
roads was delayed. 

But lack of these amenities has not stood in the way of occupa- 
tion of these shed as the sheds were getting filled up one by one even 
during early 1958. 

38. A detailed note giving the facts of the case how there was 
Lack of co-ordination and whether this matter was taken up with 
the. b r a l a  State Small Industries Corporation? 

Even when the sheds were originally completed in 1958 water 
mrppIy arrangements were provided in the Industrial EsW, Ollur, 
by pumping from a well within the Estate Compound. At that time, 
supply of water to individual sheds was not arranged and only 
common t a p  at few points in the Industrial Estate Compound was 
provided. In order to provide adequate water supply to cater the 
demand of all the sheds water was arranged to be pumped later 
from Panamkuttichera at the distance of nearly half a mlle from 
the Estate. This was completed by the end of 1959 and at that 
time water supply was arranged to individual sheds. Since this 
water ~upplg  was by pumping from a tank, the water could be uti- 
Used only for industrial purposes and the& was a clamour from the 
mecupants of she& for supply of pi@ water for drlnklng. The 



requirement of drinking water at that time was met from the well in 
the Estate compound by means of an overhead tank from where t h e  
Industrialists had to take water. 

Steps were then taken to provide piped drinking water to all 
sheds and for this the Public Health Engineering Department was re- 
quested in 1960. The Public Health Engineering Department then 
prepared a detailed estimate for providing drinking water supply 
arrangement. The detailed estimate for improvement and addition 
to water supply in the  Industrial Estate at Ollur for Rs. 20,4501- pre- 
pared by the Public Health Engineering Department was forwarded 
by the Director of Industries and Commerce in his letter No. KZ 
78174161 dated 18-11-1961 and it was sanctioned by Government in 
G.O.M.S. No. 34/Ind. dated 9-1-1962. On receipt of the sanction the 
Public Health Engineering Department took steps for acquisition of 
land. When the Kerala State Small Industries Corporation was 
farmed, this work was entrusted to the Corporation to expedite the 
work The work in connection with this was delayed because of 
the delay in acquisition of land. It is reported by the Director of 
Industries and Commerce that there was considerable delay in ac- 
quiring the proposed land. The land acquisition has been completed 
and a rerrtsed estimate has been sanctioned in G.O.M.S. 482/65 dated 
6-1 1-1W. The Kerala State Small Industries Corporation is going: 
ahead with the work. 

39. Action taken to fix responsibility for delay in providing ame- 
nitiea e.g., water supply etc. 

N o  action was taken to Ax responsibility for delay in providing 
amenities since as explained earlier, some arrangements were in force- 
b supply water from the initial stage. 

. When did the State Government claim subsidy from Govern-. 
ment of India? 

The history of the case is as follows: 

The Kerala Government undertook the construction of Industrial' 
Estates so that Small Scale Industrialists could be persuaded to start 
industrial units. Three types of sheds were constructed-A type 
(3200 sq. ft.) , B type (1800 sq. ft.) and C type (900 sq. ft.) Economic- 
rent as calculated by the P.W.D. came to Rs. 280!- per mensem for 
A type Rs. 1601- for B type and Rs. 80/- for C type. The State Gov- 
ernment took the decision to give the sheds on subsidised rent at 30% 
of the above rates as an incentive to intending industrialists. The 
State Government informed the Government of India that 50% of 



uent may be met by the State Government on 50: 50 baats. The Gov- 
, e r m e n t  of India asked for further details, on the calculation of 
.economic rent. This information was supplied. 

On July 30, 1960, the Government of India sent a communication 
:to the Government of Kerala indicating the basis on which rent on 
Industrial Estates' sheds should be calculated. This excluded the 

.cost of administrative buildings, recreational buildings, first-aid post, 
power supply service station and quarters for essent,al staff. In 

,general, the instructions of the Government of India would have 
.meant the calculation of higher amount of rent from the industria- 
lists. The Government felt that it will be difficult to adopt this 

method of calculation. Finally, the Government of India sent a pro- 
forrna together with their letters dated the 29th March 1963 instruct- 
ing the Government of Kerala that rent be calculated accordingly and 

.particulars sent to them. 

The Government of Kerala accepted the proposal and informed 
the Government of India that the revised claim on the basis of the 
pro1orma will be forwarded to the Government of India shortly. But 
later, on the 21st September, 1963, the Government of India informed 
4he State Government that:- 

"the question of revision of the existing formula in respect 
of calculation of economic rent is under the consideration 
of the Governmen' of India. As soon as a final decision 
in the matter is arrived at, it will be communicated to 
you. You are, therefore, requested to keep this case 
pending and resu\mit the prapolsal according to the new 
formula when the same is communicated to you." 

Finally, on ths  28th S?r~tombv, 1969, the Government of India 
.communicated their decision on economic rent and also the basis for 
u g  the proposed subsidisad rent. Action is being taken on this. 

As advised by the Government of India, the Kerrla Government 
were awaiting their decision on the rent to be levied 

Sd.1 Joint Secretaty, 
Indwtrier Dlp.rtmmL 



34. State-trriac aatcmmt in regard to arrears cf rmt, alto h rcsrcct of 
hdividwls stawinr the amount due, the amount realiwd, and arrears relating 
to subsequent periods. 

Arrears as on 31-12-1963 and the collection from the above till October 
tsas. 

Atrears Arrean Relawe 
Name of the Estate upto collmed of aman 

3 1- I 2- I 963 sine 
31-12-1963 

I .  Pappanamcode . . 24,488.51' 4,327'60 20,260'9r 
a. Kollakadavu , 17,7:'~.45 ' 7,713.62 10,035'84 
3. Emmanoor . . 12,067.03 ' 6,873'87 ' 5,193' 16 

4. Palluruthy . . 140.70 140'70 Nil. 
5. Ollur . . 25,439.32 8,260.32 20,229.00 

8 
6. Olavakkot . . . '6,045'93 5,513'93 532.m 
7. West Hill . 3,128.20 2,178.84 9-19-36 

Sd./- Dy. Secretory. 
Industries Department. 



APPENDIX XLV 
Note on para 60-- (Paras 6.64, 6.77, 6.81, 6.89 .& 6.90). Audit Report, 

1965. 
A copy of the agreement dated 3rd May, 1958, concerning other 

facilities and a copy of the agreement regarding bamboo as it had 
emerged finally together with a copy each of sup?lemental agree- 
ment and the agreement for the excess areas for which Govern- 
ment will charge at the rate of Rs. 7.50. 

ANSWER.--Copies of the agreements dated 3rd May, 1958 [relat- 
ing to labour (Annexure) and Annexure A thereto, which is the 
Principal Agreement for the supply of 1,60,00r) tons of bamboos 
onnually] and a copy of the supplemental agreement dated 6th 
August, 1962 (Annexure B) are enclosed herewith. No agreement 
has been executed between the Government and the Company 
relating to the excess areas for which Government will charge at the 
rate of Rs. 7.50. The Chief Conservator of Forests has in his letter 
No. C335376/64, dated 6th November, 1965 (Ahnexure C) stated 
that the excess bamboos sanctioned was 13,000 tons and the area 
from which it was to be extracted was from the Chalakudy Circle 
excluding the forests of Kottayam Division. The period prescribed 
was one year and the price fixed was Rs. 7.50 per ton. Government 
while sanctioning this in Memo. No. 2600/F4/64/AD, dated 30th 
September, 1964, (Annexure D) stated that no w a r a t e  agreement 
need be taken for this supply. 

Out of the 13,000 tons sanctioned, with the time limit of one year, 
within the period prescribed the Company extracted only 2,000 tons. 
&vernment as per G.O. Rt. No. 2097/Agri., dated 11th October, 1965 
(Annexure E) has granted one year's extension as per the request 
of the Company. Attested copies of the above documents are en- 
closed herewith. 

In the course of evidence it was stated that Government received 
from the Company an amount under protest. What is the actual 
amount received under protest? 

ANSWER:-It is true that when Government passed orders in 
G.O.M.S. No. 411/1nd., dated 6th July, 1964, (Annexure F) clarifying 
that the seigniorage fee of Re. 1 per ton of bamboo removed by the 
Company from the contract and additional contract areas Axed as 



per clause 8 of the a g r d e n t  is 'for 'green bamboo', the Compahy 
protested and requested Governmeht that it should be for air-dry. 
Government in letter No. $Ml/F3/6S/AD, dated 3rd March, lW, 
(Annexure G) rejected the request of the Company. Since then 
the Company has not made any protest against these orders and 
whenever green bamboos are being collected the Department ia 
charging them Re. 1 per ton. The amount remitted by the Company 
between the date of protest and the date on which Government 
rejected their request is Rs. 73,487 only as reported by the Chief 
Conservator of Forests. This amount includes the cost of bamboos 
burnt in Chedleth and Sultans Battery Ranges in Kozhikode Division 
in March 19649i.z. Rs. 10,987 remitted by the Company in February, 
1W5. E 

A note inaicating the time limit prescribed for removing felled 
bamboos, whether this was prescribed in the present case and the 
condition was fulfilled and if not, the reasons, therefor. On what 
date was the time limit prescribed? 

ANSWER:-In his D.O. Letter No. C3-35376/64, dated 16th 
August, 1965, (Annexure H), to the Conservator of Forests, Kozhi- 
kode, the Chief Conservator of Forests ,has indicated that the bam- 
boas collected by the Company should be removed within a period of 
one month positively. An attested copy of this letter is enclosed 
herewith. It is true that the letter of the Chief Conservator of 
Forests (No. C3-35376164, dated 16th August, 1965) prescribing the 
,time limit for removing felled bamboos has no retrospective effect 
In the Felling Rules (Annexure J) also, which form part of the 
working plan, there is no rule prescribing such a limit. This is a 
,defect in the Rules. Action is being taken to incorporate a rule 
prcsxibing the time limit. The Companv is now aware of this time 
limit as indicated in the note of the Chief Conservator of Forests. 

N. CHANDRA BHANU, 
Secretary to Gotmnment of Kmla, 

f ndustries Department. 

A NNEXURE 
.AGREEMENT BETWEEN T W  , cm?ERNVrNT OF KERALA AND 

. . . . . .CO. LTD., NAGDA 
THIS A G R E E Z ~ N T  made this the Th+d d w  of Mnv C)nr 7%nu- 

sand Nine Hundred and Fiftv-eWt betwekn the Governor of Korala 
.(hereinafter referred to as "the Government'? of the one part and 



a e . .  . . . . Co. Ltd., a Company incorporated under the Gwalior Com- 
panier Act (1 of Samvat 1963) and having its Registered OPBcc at 
(hereinafter referred to as the "Company") of the other part; 
WHEREAS the Company intends to set up a factory for the 

manufacture of rayon grade wood ?ulp in the Nilambur-Beypore 
area in the District of Kozhikode, Kerala State; 

AND WHEREAS the Company has obtained from the Govern- 
ment the exclusive right and licence to fell, cut and remove bamboos 
from cer'ain areas in  the Nilambur Valley in the State of Kerala 
as per Agreement attached as Appendix 'A' hereto for the purpose 
of converting the same into rayon grade wood pulp or for p rposes  
connected with the manufacture thereof in any connection with the 
said factory; 

AND WHEREAS it ,  is the intention and purpose of the parties 
hereto to promote indu;tries in the State and improve industrial 
relations between the Company and its labour and to establish a 
basis of understanding relative to wage ra'es and other conditions 
of em~loyment  and of means fnr the amicablo adjustment of all 
d'sputes and grievances and to achieve the highest level of workman 
.performance consistent with safety and good health. 

HOW IT IS HEREBY AGREED AND DECLARED AS FOLLOWS:- 

I. That it is f h e  right and responsibility of the Comp~ny  to  
msintaiv discipline and efficiency in the plant, and to hire labourers 
8.13 to discharge them for any cause which to the Compnnv a n x a r s  
just, and to relieve llbourers from dutv on account of incficicncy 
or lack of work or other valid rearons subject only to the ~rovisinns 
con'ained in  the Standing Orders of the Company consistent with 
the statutes in force. 

2. That the introduction of time standards and selection, placing 
an? distribution of personnel are the resnowib'lities of the Cnm~any,  
a?? t44t 'he right to ?Ian. direct and control onerations of tho plmt,  
to introduce new or jmproved nrodtvt;on methods. to extend p r b  
dllctiorl facilities. and to establish ~raduction schedules an4 crudity 
standqrrls are solelv and excltisivelv the ricthts arld resnons'bilities 
of 'he Company. The right and resnonsibilitg of the Comnanv to 
exercise t+eqe and other functions will subject to statutes in force, 
be remected in every case. 

3. T+,t it is the riqht of the C o m ~ a n v  to make such rules and 
ret?ulationq, from time to time, for the nurpose of rnaintain'nq dis- 
apline, order, safetv or effective oneraffnrl of the Company's work 
cad to require compliance thereof by labourers. 



4 That the Company ubaU: 
(a) pay wages and dearness allowance in accordance w'th , 

wage schedulr which will be ?repared by the Company 
on the basis of a scientific job evaluation; 

(b) adopt hours of work and overtime wages as may be 
rr4ipulated in the Factories Act, subject to clause 6(b) 
hereof; 

(c) provide termination benefits, leave, holidays and welfare  
amenities in accordance with rules to be framed by the 
Company and notified to employees; and 

(d) ensure the settlement of grievances expeditiously and 
frame the procedure for the handling of such grievances. 

5. That bonus will not be related to the Company's profits o r  
earnings but where found necessary by the Company w.11 only be 
related to and paid on efficiency and productivity, according to 
schemes which may be formulated by the Company from time t o  
time. 

6. (a) The Government covenants that the Company observing 
and performing the several functions and stipulationc indicated 
herein shall peaceably hold and enjoy the premises, libertios and 
powers granted in pursuance of this Agreement or any other Agree- 
ment without any in'erruption by the Government or anv person 
rightfully clniming to act for them. Government shall at all times 
end2avour to bring about cordial relations between management and 
labour and in t'le case of anv dispute involvinq harassment of the 
manasement andlor any other illegal act .resulting in interruption 
fn production, take timely and positively steps to ?revent such 
occurrences. 

(b) The Government agree with the Company that it will be 
difficult for them to carrv on their activities, if +he conditions 
obtaining at the time of startinq their work are materiallv altered, 
and new burdens imnolsed on them in subseque~t  years. Thev will, 
therefore, do their utmost to ensure that the laws. rules and remls- 
tians relating to the Company's relations with labour and taxes and 
levies on the Companv, are so administered as not to materidly 
alter the conditions under which the Company begins its opera'ions. 

7. If any dispute, question or  difference shall arise between t h e  
parties hereto touching this deed or  any clause or  thing herein 
contained o r  the constnrction hereof of any matter in my n a y  



connected with this deed then and in every 07 any sych c p I $  the 
matter in difference shall be referred to the Secretary to the Govern- 
ment of India, in the Ministry in which the subject of "Industry" is 
dealt with at the time of the reference to arbitration, and this deed 
shall be deemed to be a submission to arbitration within the mean- 
ing of the Arbitration Act and all provisions of the Arbitration Act, 
1940, the Rules thereunder and any statutory modification or re- 
enactment thereof shall apply to such arbitration. The decision 04 
t h e  Arbitrator will be final and binding on the parties. 

8. In witness thereof the said parties have hereunto set forth 
their hands and seal thc day and year first above written. 

Signed by Shri M. Abdussalam, I.A.S. 
Sd/- 

Secretary to Government of Kerala in 
the Department of Industries for and on 
behalf of the Governor of Kerala in the 
presence of: - 
Sd'- Chief Conservator of Forests. 
Sd/- C. Thomas, Secretary to Government. 

The common seal of the above-named.. . . . .Co. Ltd., was hereunto, 
affixed and these presents were signed by. 

1. Sd/- 
(Directors) 

.2. Sdl- 
and two of the Directors in the presence of:- 

ANNEXURE 'A' 

THlS AGREEMENT made the third day of May One Thousand 
Nine Hundred and Fifty-eight BETWEEN the Governor of Keralo 
(hereinaf er referred to as "the Grantor") of the one part and the . . . . . .Co. Ltd., a Company incorporated under the Gwalior Com- 
p h i e s  Act, (1 of Samvat 1963) and having its Registered Mice et 
*hereinafter referred to as "the Company") of the other part; 



WHEREAS the Company intends to set up a factory for the 
manufacture of rayon grade wood pulp in the Nilambur-Beypore at& 
in the district of Kozhikode; 

AND WKEREAS the Company is desirous of obtaining a grant 
frsm the Grantor of the exclusive right and licence to fell, cut and 
remove bamboos from certain areas in the Nilambur Valley in the. 
State of Kerala for the purpose of converting the same into Rayon 
Grade Wood Pulp or for purposes connected with the manufacture 
thereof or in any connection with its said factory; 

AND WHEREAS the Grantor has agreed to grant the said lease 
to the Company subject to the restrictions, terms and condition8 
hereinafter appearing: 
NOW IT IS HEREBY AGREED AND DECLARED AS FOLLOWS:- 

1. (a)  Petiod of agreement and exclusive licence.--The Company 
shall have the exclusive right on licence for a term of 20 years 
reckoned from the date of actual commencement of the regular work- 
ing of the factory, subject to the restrictions, terms and conditions, 
hereinafter contained-to fell and cut bamboos for the purpose of 
conversion into rayon grade wood pulp or for purposes connected 
with its factory and to remove the same from such areas in the 
Nilambur Valley as are hereinafter more particularly described. 
The date of actual commencement of the regular normal work of 
the factory will be determined in accordance with the terms of the 
licence issued to the Company under the Industries (Development 
& Regulation) Act (Act LXV of 1951) and as amended from time 
to time. 

(b) I t  is expressly understood that the bamboo extra'cted by the 
Company as per this agreement shall not be used for purposes other 
than those hereinbefore mentioned. 

2. Areas over which lease extends.-The Company shall h a w  the 
exclusive right to extract bamboos as aforesaid from the areas in 
the Nilarnbur Valley hereinafter referred to as the "Contract Areas" 
as described in the Schedule hereto and in accordance with such 
rotation as the Chief Conservator of Forests, Kerala, may in consul- 
tation with the Company from time to time decide. and to the intent 
that the Grantor shall at all times give to the Company reasonable 
facilities to enable it to extract its requirements for operating a 
hundred tons per day wood pulp (rayon grade) plant which require- 
ments are presently estimated at 1,60,000 tons (One hundred and 
sixty thousand) tons of bamboos yearly. It is further agreed that if 
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the Contract Areas are not capable of yielding to the Company the 
said quantity of bamboos annually, the Grantor shall pennit the 
Company to fell and remove bamboos from such other areas in proxi- 
mity of the Contract Areas to be specified hereinafter in the said: 
Schedule and described therein as "Additional Contract Areas" as 
will enable the Company to obtain the aforesaid quantity annually. 
Should the ,Company within the period of this agreement require. 
and the Grantor shall have available within the Nilambur Valley 
bamboos in excess of the said quantity, the Company shall, subject 
to the right of the Grantor to make proper arrangements for the re- 
quirements of the Forest Deptt, and of the local market for bamboos 
and subject to Clause 4 be entitled ta obtain and the Grantor shall 
grant a separate lease or leases to fell and remove such other quan- 
tity so as to provide for an expansion of the plant up to 100 per cent, 
provided that any and every such separate lease shall terminate om 
the same day as this Agreement and the seigniorage payable under 
such lease or leases shall be payable at the rate of seigniorage pres- 
&bed in Clause 8 of this agreement; and further that should the  
Company require bamboos in excess of the quantity required for a. 
100 per cent expansion in capacity the lease or leases for the felling 
and removal of bamboos in excess of the quantity shall be upon such. 
terms as may be mutually agreed upon. 

3. Security deposit.-To secure due performance of the terms and 
conditions herein provided the Company has deposited with the Divi- 
sional Forest Ofllcer, Nilambur, the sum of Rs. 5,000 (Rupees Five 
thousand only) (the receipt of which is hereby acknowledged) and 
the said sum shall be returned to the Company six months after t h e  
termination of this agreement. Provided that the Grantor shall be 
entitled to forfeit the said sum in the event of the Company com- 
mitting such a breach of the terms of these presents as would entitle 
the Granter to determine the lease hereby granted. 

4. Grantor not to make similar teas..-The Grantor undertakes 
that the contract areas and additional contract areas will be exclu- 
sively reserved for the Company and he will not during the continu- 
ance of this agreement grant any lease or concession within this 
area to any other person. The Grantor further undertakes not to 
grant any lease or concession for cutting and extraction of bambbor 
in the said Nilambur Valley outside the contract and additional con- 
tract areas, if any, for any other industrial purpose from the date 
of these presents till the end of the period of three years from the 
date of commencement of the regular normal working of the factory 
with a view to enable the Company to decide as to whether or not 
to expand the capacity of the plant up to 200 tone per day. Them 
after the grantor further undertakes not to grant any such lease or 



concession to any applicant unless such lease or concession has iD 
the &st instance been offered to the Company and the Company 
shall thereupon be entitled to exercise the option of accepting such 
lease on payment of such seigniorage as may have been tendered by 
the applicant or upon such other terms as m y  be mutually a g r d  
upon. Provided that such option should be exercised within 8 
period of six months from the date of receipt of the intimation in 
writing of the grantor's intention to grant any lease or concession. 

5. Restrictions and neservations to the exercise of rights and 
powers in the contract areas and the adiidtional contract areas.-In 
regard to the contract areas and the additional contract areas t h m  
will be expressly reserved and accepted:- 

(a) The possession and beneficial ownership of the Grantor in 
the soil and all mines and minerals upon or in or under the said 
areas and the right to make such use of the soil to erect such build- 
ings or structures and instal such plant upon it and to subject it to 
such operations for the purpose of minerals or otherwise as to the 
Grantor may seem proper; 

(b) All grazing, cultivating and other surface rights, other than 
and except; the rights expressly granted ta the Company by these 
presents; 

(c) The right to all trees and other natural products of the soil 
other than bamboos; 

(d) The right of the Grantor to destroy bamboos in any portion 
of the areas for sylvicultural purposes including the making of ex- 
perimental plantations subject in each case to a maximum area limit 
of one hundred acres per annum. Should the Grantor require any 
areas entered in the schedule for any purpose of development, he 
shall have the right to any reasonable p.rtion of the same provided 
that he shall make available to the Conqmny equal facilities for 
bamboo extraction in other areas conven'cnt to th? Company; 

(e) The right of the Grantor to extract bamboos i i  m any por- 
tion of the Contract Areas for departmental works in the Nilambur 
Forest Division, subject to a limit of one thousand tons per year; 

(f) The Company undertakes to supply bamboos within the eon- 
tract areas to the exlsting local users of bamboos a t  rates to bc fixed 
by the Company in consultation with the Divisional Forest Omcer, 
Nilambur, the quantities to be thus supplied shall not exceed one 
thouand tow. 



6. Felling RuZes.-The Company shall abide by the Rules p r e  
scribed by the Forest Department for felling bamboos in the areas 
worked by the Company and a copy of which Rules will be given to 
the Company, and in the event of the Coanpany tbeing found to carry 
on felling in a manner contrary to the aforesaid rules the Grantor 
shall serve a notice on the Company to  abide by the said Rules. The 
felling Rules will be subject to modification by the Chief Conserva- 
tor of Forests, Kerala State in consultation and in agreement with 
the Company from time to time. 

7. Grantw to lease site fo7 erectimt of stwe-houses etc.-The 
Grantor, if so required by the Company shall lease to the Company 
a suitable site or sites to be selected by the Company out of such 
sites as are a t  the disposal of the Grantor within the areas for the 
erection of storehouses, sheds, depots, bungalows, staff offices, agen- 
cies and other buildings of a like nature bow fide required for the 
purpcse of the business connected with these presents such lease to 
be rent free for the terms of the Agreement. 

8. Sei,gnbrage.-No rents or other payments save such as are 
herein expressly mentioned shall be payable by the Company in 
respect of the Contract Areas (including Additional Contract Areas) 
for the period during which the same shall be held, but the Com- 
pany shall have to pay the Grantor a seigniorage of Re. 1 (One 
Rupee) per ton of bamboo removed from the Contract Areas and 
Additional Contract Areas ascertained as provided by Clause 9 here- 
of. Provided that in the event of the Company exercising the option 
for renewal of this lease as hereinafter provided the seigniorage pay- 
able will be subject to revision a t  ten year intervals after the first 
twenty years. 

9. Forest Depots.-For the purpose of ascertaining the quantity 
of bamboos from time to time removed by the Company so that 
the seigniorage due may be calculated thereon the following provi- 
sions shall have effect, namely:- 

(a) All bamboos which the Company may remove shall be taken 
through such depots as may from time to time be agreed between 
the parties (hereinafter referred to as the 'Forest Depot'). 

(b) The 'Forest Depot' shall be in the charge of a clerk and one 
temporary guard and the Company shall pay the wages of such clerk 
and guard but no further expenses will be payable by the Company 
in respect of the 'Forest Depot' and no rent will be charged therefor. 
The salaries of the 'Forest Depot' clerk and the guard in charge of the 
Torest Depoty shall be  paid by the Company annually in advance to 
the Divisional Forest OfRcer, Nilambur Forest Division 



10. For we of a right of way to and over Contract Areas and Addb 
tlaruzl Contract Areas subject to restric- -8ed by the Dikti.r 
&ma2 Forest Officer.--Subject to such reasonable restrictions as may 
from time to time be imposed by the Divisional Forest Of6cer, Nilam- 
bur Forest Division, the Company shall during the continuance of 
these presents have the right to use any lands, roads or streams out- 
side the Contract Areas and the ~dd i t i ona l  Contract Areas, which 
belong to or are under the control of the Grantor, for the purpose of 
having free ingress and engress to and from the Contract and Addi- 
tional Contract Areas and also all such lands, roads or streams with- 
in the Areas. 

11. Liability to make roads etc--On request by the Company, the 
Grantor shall allow the Company, subject to such reasonable restric- 
tions as may from time to time be imposed, to make dams across 
streams, cut out canals, make water courses, irrigation works, roads 
and bridges, railways and tramways and any other works useful 
or necessary for the purpose of the business of the Company in or 
upon the Contract Areas and Additional Contract Areas and also to 
widen or deepen existing brooks. channels, or waterways for the 
purpose of the said business. 

12. Assignment.-The Company shall not (except as part of a 
general transfer of its undertakings or reconstruction) assign the 
benefits of this Agreement or grant transfer, mortgage or pah with 
any right or privilege thereunder granted without the previous per- 
mission in writing of the Government of Kerala. 

13. Option for renewal.-The Company will have the option of 
renewing the lcase for further periods of 20 (twenty) years at  a 
time on the same terms and conditions as these presents, except that 
the rate of seigniorage payable on bamboos will be liable to revisinn 
at ten year intervals after the first twenty years. 

14. Reittedy in the event of breach of the Agrevment by t h e  Com- 
pany.-In the went  of the Company making any serious breach rd 
the terms of this Agreement, the Grantor may give the Company a 
notice in writing to rectify the same. But if, in the opinion of t -e 
Grantor, the Company has failed to do so the Grantor shall be ell- 
titled to have the matter referred to Arbitration under Clause I6 
thereof. 

15. This Agreement shall be subject to the Madras Forest Act and 
rules thereunder at the date of this Agreement; copies of which am 
appended, in ao far as they are not modined or supemedad by my 
specific clause in this Agreement. 



16. Arbitrath-I£ at any time hereafter either -during the con- 
tinuance or after the termination of the Agreement, any doubt, deer-  
ences or dispute shall arise between the parties hereto touching or 
concerning their respective rights or privileges hereunder or other- 
wise arising out of these presents then the same shall be referred to 
the arbitration of three independent persons as arbitrators, one to 
be appointed each party to the reference and the third, by both the 
parties hereto, and the unanimous decision of the said anbitrators or, 
in the event of any difference of opinion amongst them the decision 
of the majority of them, shall be binding and conclusive on the par- 
ties to the reference and every such reference shall be deemed to 
be a reference to arbitration under the Indian Arbitration Act, 1940 
and shall fbe regulated and conducted accordingly. 

17. All sums found due to the Grantor under this Agreement shall 
be recoverable under the provisions of the Rwenue Recovery Act 
for the time being in force as though they were arrears of lana re 
venue due to Government. 

1 

IN WITNESS WHEREOF the said parties have hereunto set their 
hands and seal, the day and year first above written. 
Signed by Shri C. Thomas, IAS., Secretary 
to the Government of Kerala in the Agri- 
culture Department acting for and on behalf 
of the Governor of Kerala 

Sd./- 
In the presence of: 
1. Sdl- Chief Conservator of Forests 
2. Sdl- M. Abdussalam, Industries Secretary. 
The Common seal of the above names 
. . . . . . . .Co. Ltd., 
was hereunto &ed and these presents 
were signed by. 

MI - 
(DIRECTORS) 

and two of the Mrectors in the presence of: 
1. MI- 
2. HI- 

SCHEDULE 
L All that Government Fnreats, which arc situated in the Eanud 

Tduk, KmhiLodc District and which are specifled in grm in the 
Sketch appended hereto. 



11. All that sixteen Unsurveyed Forests situated in the Emad 
Taluk in Kozhikode District belonging to Private Parties and the 
Oocal names of which are mentioned below and the location of which 
s t e  shown roughly in the sketch hereto in red. 

(a) Nilambur Kovilagam, Malavaram. 
(b) Manjeri Kovilagam, Malavaram. 
(c) Punchakkolli Malavaram. 
(d) Kookil Nair Malavaram 
(e) Puzhuthuthi Malavaram. 
(f) Vadakkekotta Malavaram. 
(g) Erankole and Nellikkal Malavaram. 
(h) Kozhiparamala Malavaram. 
(i) Cherankode Malavararn. 

(j) Chenunba Malavaram. 
, (k) Kannoth Malavaram. 
(1) Uragattiri Malavaram. 

. fm) Neduncheri Malavaram. 
(n) Chekkikuzhi Malavaram. 
(0) Kotatchikandan Malavaram. and 
(p) Calvary Mount Estate. 

ANNEXURE B 

EIGHT ANNAS STAMP PAPER 

THIS AGREEMENT is executed on this the Sixty day of August 
O n e  thousand Nine hundred and sixty-two BETWEEN the Governor 
.at Kerala (hereinafter referred to as  "the Grantor") of the one part 
:and the.. . . . . Co. Ltd., a Company incorporated under the Gwali6r 
.Companies Act, (1 of Samvat 1963) and having its Registered Ofece 
at Birlagmm, Nagda (hereinafter referred to as "the Company") at 
-the other part; 

WHEREAS an agreement was entered into on the third day of 
May 1968, between the parties hereto (hereinafter called "the Rfn- 
--I Agreement") under which the Company was given the e* 
3kC rlght to extract Wboos from the areas in the NUaxnbur Valla) 



referre6 b as the 'Contract areas' as  described in the schedule te 
the Principal Agreem.ent, subject to the restrictions, terms and COP. 
ditions contained therein; 

WHEREAS in Clause 2 of the Principal Agreement it was further 
agreed that if the contract areas are not capable of yielding to the 
Company the quantity of 1,60,000 tons of bamboos annually t he  
Grantor shall permit the Company to fell and remove bamboos from 
such other areas in proximity of the contract areas to be specifled in 
the schedule to the Principal Agreement and described as "addi- 
tional contract areas" as will enable the Company to obtain the said 
quantity of 1,60,000 tons annually and whereas it is necessary to spe- 
cify the 'additional contract areas' as provided for in clause 2 of the 
Principal agreement; 

AND WHEREAS certain areas of forest not available with the 
Government were included in the 'contract areas' in the Principal 
Agreement and whereas it is necessary to exclude such areas from 
the schedule to the Principal Agreement; 

NOW THIS DEED WITNESSETH as follows:- 
1. In the Principal Apeement- 

(i) In the Schedule, the following items shall be deleted and 
shall be deemed always to have been deleted. 

All that sixteen unsurveyed forests situated in the Ernad Taluk 
in Kozhikode District belonging to private parties and the local 
names of which are mentioned below- 

(a) Nilambur Kovilagam, Malavaram. 
(b) Manjeri Kovilagam, Malavaram. 
(c) Punchakkolli Malavaram. 
(d) Kookil Nair Malavaram. 
(e) Puzhuthuthi Malavaram. 
(fj  Vadakkekotta Malavaram. 
(g) Erankole and Nellikkal Malavaram. 
(h) Kozhiparamala Malavaram. 
( i )  Cherankode Malavaram. 
(j) Cherwnba Malavarem. 
(1:) Kanneth Malavaram. 



(1) Vragattiri Malavaram. 
(m) Neduncheri Malavaram 
(n) Chakkikuzhi Malavaram. 
(0) Kottachikadan Malavaram. 
(p) Calvary Mount Estate. 

(ii) In the Schedule after the description of the contract areas 
the following shall be added: 

ADDITIONAL CONTRACT AREAS 

Government Reserve Forests in the Forest Division of Wynad, 
Kozhikode, Palghat and Nemara. 

2. It is hereby further agreed that should the Company within 
the period of the Principal Agreement require and the Grantor shall 
have available within the contract areas and the additional contra., 
areas bamboos in excess of the quantity of 1.60,000 tons per year ra 
mentioned in clause 2 of the Principal Agreement, the Company 
shall, subject to the right of the Graritor to make proper crrenge- 
ments for the requirements of the Forest Department and of the 
local market for bamboos and subject to the terms and conditions in 
the Principal Agreement, be entitled to obtain and the Grantor shall 
allow the Company to iell and remove, such quantity of bamboos 
over and above the said quantity of 1,60.000 tons per year, upto a 
maximum limit of 40,000 tons per year, for the expansion of the 
Company's plaqt provided that such right shall terminate on the 
same day as th Principal Agreement, and the Seigniorage payable 
for such bamboos under this clause shall be at the rates of seignio- 
rage prescribed in clause 8 of the Principal Agreement and the terms 
and conditions mentioned in the said clause 8 shall apply to such 
bamboos also. For any further expansion upto a capacity of 200 
tons, the Grantor shall permit the company to extract and remove 
further quantities of (bamboos if available in the contract and addi- 
tional contract areas. 

2. Subject to the modifkations noted above the Principal Agree- 
ment shall be and remain in full force and effect. 

IN WITNESS WHEREOF Shri K. C. Sankaranarayanan, Secn 
tary tg Govt., Agriculture & Rural Development Department, for 
and on behalf of the Governor of Kerala and Shri.. , . . .& Shri.. . , 



........... .... .for and on behalf of the .Ltd., have hereunto eet their 
!bands and seals the day and year flrst above written. 

Signed by Shri (sd.1-) K. C. Sankaranarayanan, 
Secretary to Govt., Agriculture Department. 

On behalf of the Governor of Kerala. 
In the presence of witnesses:- 
1. M. P. George, (sd 1 -). 

Chief Conservator of Forests, Kerala. 
2. M. Abdussalam, Managing Director, (Sd.1-) 

Kerala State Industrial Development Corpn. 
............ Signed by Shri. .and Shri. ............ .for and on 

.......... -half of the. .Co. Ltd. 
The Common seal of the Company is hereunto afaxed m d  these 

presents are signed by. 
Sdl- .... Sdl- Seal of the. ... Co. Ltd. 

The Directors of the Company in the presence of witnesses- 
1. Sd[- 
2. Sd)- 

ANNEXURE C 

Copy of letter No. C3-35376164 dated 6-11-1965 from the Chief 
Conservator of Forests addressed to the Agriculture & Rural Deve- 
lopment Department Secretary. 

Central Public Accounts Committee--Details required. 
Ref: D.0. 29922/R31eSIID dated 5-11-1985 from Shri K. L. N. 

Rao, Deputy Secretary, Industries Department. 
In his D.O. letter cited, Shri K. L. N. Rao has requested me to 

furnish the following information: - 
(i) Agreement for the excess area for which Government ........ will charge at  the rate of RP, 7fK) (. .). 

(ii) In the axme of evidence, it was lrtated that Government 
m i v e d  from ,the Company an amount under protask 
What ir the actual m n t  received U'BF protert? 



(iii) A note indicating the time limit prescribed for remarfnO 
felled barnbow, whether this was prescribed in the pre 
sent case and the condition was fulfilled and if not, the 
reasons therefor. On what date was the time limit pres- 
cribed? 

2 I am furnishing hereunder the answers to the above:- 

(i) The excess bamboos sanctioned was 13,000 tons and the arm 
from which it was to be extracted was from the Chalakudy Circle 
excluding the forests of Kottayam Division. The period prescribed 
was one year and the price fixed was Rs. 7-50 per ton. Government 
while sanctioning this in Memorandum No. 2600 1 F4) 64 (AD dated 
30th September, 1964 has stated that no separate agreement need be 
taken for this supply. Copy of Govt. order is enclosed. 

Out of the 13,000 tons sanctioned, with the time limit of one year, 
within the period prescribed the Company extracted only 2,000 tona 
Government as per G.O. Rt. No. 2097jAgri. dated 11-10-1965 has 
granted one year's extension as per the request of the Company. 

(ii) When the Government ordered that the rate flxed for bam- 
boo is for green bamboos and not for airdry, in their order G.O.MS. 
No. 4411Ind. dated 6th July, 1964, the Company has protested and 
appealed to Government against this order and all the remittances 
made after this date was under protest, but Government in their 
order No. 80611F3j651AD dated 3rd March, 1965 turned down this 
request and the Company is since then paying value according to 
the green ton weight whenever green bamboos are extracted. Even 
now, major quantity extracted is dead and partly decayed bamboos 
and the payments made on the actual weight. Under these circum- 
stances I would like to know whether Government still wants the 
amount remitted between the dates of protest and the date on which 
Government twnd down their request for revision of orders. 

(iii) The time limit was prescribed as per this oace D.O. Na 
C3-35376164 dated 16th August, 1965 copy of which has already been 
furnished to Joint Secretary to Government, Industries Dept. in this 
oface No. C3-35376184 dated 4th November, lsC15. 

S I am marking a copy of this letter to Shri K L N. Rao, Depuv 
secretary, Indurtrles Dept, also. 



Copy of Memorandum No. 26001F41641AD dated 30-9-1964 from agri- 
culture & Rural Development Department (Agri-Forest) 

Sub. Supply of raw materials to.. ........ 
Ref: Govt. Memos No. 11400/F4/64/AD dated 25-3-1964 and 

10-6-1964. 
2. Correspondence resting with the letter No. Gl-10319/61 

dated 5-8-1964 from the Chief conservator of Forests. 
The. ...... .Company have been making requests off and on for 

procuring raw materials such as reeds, topends, eucalyptus and 
bemboos for their Comanpy at Mavoor. After considering all deci- 
sions taken at various conferences held on the matter, Government 
are pleased to issue the followingsrders, in addition to those al- 
ready communicated in the Government references cited. 

Sanction is accorded for the supply of reeds, available after meet- 
. . . . . . .  . . . . .  ing the requirements of the.. .Mills to the..  .for one 

year, at Rs. 6 per metric tonne under the same terms and condi- 
. . . . .  tions given to the.. .Mills, from Chalakudy Circle, excluding 

the Kottayam Division. The question of extension of the period 
will be considered at the end of the year. 

In the Government Memorandum dated 23rd M u c h  1964, the 
Chief Conservator of Forests was asked to undertake planting of 
eucalyptus species in Kozhikode circle. In elucidation of this, he 
is requested to take necessary steps for planting eucalyptus in 15,000 
acres, in Nilarnbur and Wynad areas during the next five pears. 
starting from the next Planting season. 

The eucalyptus trees in Peermade area, planted by the Govern- 
ment will be earmarked for.. . . . . .  .for making good the deficit, 
if any, in their raw material requirements of the existing 
factory at Mavoor subject to the agreement price. which is yet to be 
fixed, after negotiation, as the exact incidental expenses that have 
been incurred for the plantation till the trees arc ripe for cutting, 
which is expected only by 1967 onwards, cannot be decided now. 
Tbese understandings regarding supply of additional raw material 
will apply o d y  as long as there is deficit in the requirements of 
raw material for the existing factory at Mavoor. 

Govt. are also pleased to fix a rate of Rs. 10 per tonne for the 
topends. The 'per tonne' will be "volume tonne" of two cubic metres 
(2 metres long. 1 metre wide and I metre high) stacked volume. The 



supply will not be in bone dry condition and the Company will have 
to collect and transport the top ends from the stacking site of this 
coupes, plantations or other forest areas. 

Sanction is also accorded for the supply of 13,000 tomes of 
bamboos from Chalakudy circle, excluding Kottayarn Division, for 
a period of one year. The question of extension of the period will 
be considered at the end of the year. The price of these bamboos 
will be Rs. 7.50 per tonne of green bamboos. 

Sanction is also accorded to allot alternative areas in the place 
of the submergible forests in sungom range and Game Sanctuary in 
Thekkady range, taking into consideration the quantity of bamboos 
that would be available in these areas. 

The other requests of the Company cannot be complied with. 

The Chief Conservator of Forests is informed that there is no need 
to execute any formal agreements in respect of the supply of reeds and 
bamboos from the Chalakudy circle. However, he will take necessary 
steps to safeguard the interests of Government. 

T. R. SUKUMARAN NAIR, 
Joint Secretary. 

To 
The Chief Conservator of Forests. 

GOTrERhWENT OF KERALA 

ABSTRACT 
Forests-Supp':. of raw materials to the..  . . . . . . . Company- 

Collection of Bamboos from Chalakudy Circle--Extension 
of period-Sanctioned. 

- " ----- - - - -- 
Agncul t ure & Rural Development Department 

( Agriculture-Forest) 
G.O. Rt. No. 2097/Agri. Dated 11-10-1965. 
-- .. -- -. - - --- - - - ---- --- ----* 

Read: -1. Government Memorandum No. 2600 /F4/64/AD dated 
30-!)- 196.1. 

2. Letter No. C3-35376164 dated 2-9-1965 from the Chief Consu- 
vator of Forests. 



ORDER 

In the Government Memorandum read above, orders were issued 
for the supply of 13,000 tonnes of bamboos to the.. . . . . . .Com- 
pany from Chalakudy Circle (excluding Kottyam Division) for a 
period of one year. It was also ordered that the question of exten- 
sion would be considered at the end of the year. 

2. The Chief Conservator of Forests has now reported that the 
Company could hardly remove 2000 tonnes so far and has recornmen- 
ded that an extension for one year may be granted to the Company 
free of penalty for collection and removal of bamboos. 

3. Governmmt have considered the matter and are pleased t o  
grant an extension for one year free of penalty for collection and 
removal of bamboos. 

(By order of the Governor) 
M. K. BHASKARAN, 

Assistant Secretary, 
To 

The Chief Conservator of Forests. 

The Co.. . . . . . . .Ltd., Mavoor, Kozhikode. 

The Accountant General (This order issues with the concurrence 
of Finance Department) 

The Finance Department-vide U.O. No. 7772p Agri. & Dev/Al/ 
&/Fin. dated 27-9-1965. 

Copy to: Personal Clerk to Additional Secretary. 
Copy to: Stock File. 

Forwarded/By order 

m/- 
Superintendent. 



ANNEXURE F 
GOVERNMENT OF KERALA 

ABSTRACT 
Indwtdes-Establishment of a Rayon Grade Pulp Factory at Mavooq 

Kozhikode DistrictSupply of bamboos-Clarification regarding 
green or air dry barnboo-orders issued. 

INDUSTRIES 'H' DEPARTMENT 
G.O. MS. No, 4411Ind. Trivandnun, dated 6-7-1964. 

Read:-From the Chief Conservator of Forests letter No. GI-10319/61 
dated 8-12-1963. 

ORDER 
Government have entered into an agreement with M S. . . . . . Co. 

Ltd., Kozhikode for the supply of 1.60,000 tons of bamboos annually for 
the establishment of Rayon Grade Pulp Factory at Mavoar in Kozhi- 
kode District. According to condition 8 of the agreement, the company 
shall have to pay to the Government a seigniorage fee of Re. 11- per 
ton of bamboo removed from the Contract and Additional Contract 
Areas as provided in clause 9 of the Agreement. The Chief Conser- 
vator of Forests has in his letter read above sought for clarification 
whether the rate of seigniorage fee fixed is for green or for air dry 
bamboo. 

Government hereby clarify that the seigniorage of Re. 11- per ton 
of bamboo removed by the Company from the contract and additional 
contract areas fixed as per clause 8 of the Agreement refers to 'green 
bamboo'. 

(By order of the Governor) 
V. VENKATAN.L\RAYANAN, 

Joint Secretary. 

To 
The Chief Conservator of Forests, Trivandnun. 
The Accountant General, Trivandrum. 

Copy to MIS. . . . . . . . . .Co. Ltd. 
Copy to Agriculture & Rural Develupment Dept. (Agri.). 
The Director of Industries & Commerce, Trivandrurn. 



ANNEXURE G 
GOVERNMENT OF KERALA 

No. 8061/F3/65/AD 
Agriculture & Rural Development Department, (Agriculture- 

Forest) 
Dated, 'Ihivandrum. 343-1965. 

om 
Secretary to Government. 

To 
Shri.. . . . . . .,Vice-president, (Finance & Commerce) 
. . . . . . . .Co., Ltd. Mavoor, Kozhikode. 

Sir, 
Sub: Extraction of bamboos-Regarding. 
Ref: Your letters dated 13-2-1965 and 19-2-1965. 

With reference to the discussion you had in the room of the Agri- 
culture Production Commissioner at  the Secretariat on the A.N. of 
18th instant, I am directed to inform you as follows:- 

Since Government have taken a decision that the seigniorage of 
Re. 11- per ton, to be realised for the bamboos supplied from the Con- 
tract and Additional Contract Areas as per the Agreement entered 
into between the Company and the Government will be for green 
bamboos, i.e. bamboos in the condition as they are extracted from the 
areas, after considering all the aspects of the question and the repre- 
sentations made by the Company in this regard, Government consider 
that no revision or modification of this decision is called for. 

Secretary to Government, 
Agriclilture & Rural Development Dept. 

A N N E X U R E  H 
Copy of D.O. Letter No. C3-35376164 dated 188-1965 from Shri M. P. 

George, Chief Conservator of Forests, Kerala addressed to Sri 
C. M. John, Conservator of Forests, Kozhikode. 

Supply of bamboos to t h e . .  . . . . . . 
The bornboos collected by.. . . . . . .has to be removed within a 

period of one month positively. The agreement indicates that the 



Company @all abide by the rules prescribed by the Forest Depart- 
ment for feeling bamboos in the area worked by the Company. 
Eventhough feeling rules have been prescribed and instructions 
issued regarding the measurement of bamboos by thing the length 
and height of the load in the lorries, there is a definite lacuna aris- 
ing from the absence of time limit for collection of felled bam- 
boos. It is essential that stipulation regarding the time limit is insisted. 
The bamboo will not reduce or shrink by storage and dryage. But 
if left in the forest, it is definite to rot and deteriorate. I therefore 
request you to see that the Company is directed to remove the cut 
bamboos within a month of cutting. In the case of nonsbservance of 
this condition a notice shall be issued to the Company, calling their 
attention. 

With best wishes, 
Sd/- M. P. GEORGE, 

Chief Conservator of Fmests. 

BAMBOO FELLING RULES: 
1. All silvicultural works, i.e. cleanings, main fellings etc. shall 

be constantly supervised by a forest official. The felling 
should progress from one direction to another and should 
be conservative. 

2. Cleanings will precede the main fellings. Both these opera- 
tions should invariably be carried out through different 
mazdoors. 

3. . . . . . . . . deleted . . . . . . . . 
4. Fellings will be restricted to the bigger and denser clumps; 

only old mature and dead clump shall be removed from 
open clumps. 

5. Clumps shall be cut as low as possible varying to a height 
of 6"-12" from ground level. The cut may be higher 
where support is needed. In all cases the actual cut shall 
be immediately above a mode and slanting. 

6. No manu (shoot of the preceding rains) or leading exterior 
shall be cut for binding bundles etc, 

7. Digging out of rhizomes shall be prohibited. 
S No cut portion of a bamboo will be left in a clump. 



9. Clumps which have flowered may be clearfelled after the 
seed fall and not earlier. Clumps which have only partially 
flowered and only clumps which have flowered may be cut 
in like manner. 

10. The maximum number of shoots cut in a clump must not 
exceed the total number of manus and one year old shoots. 

11. The shoots left after main feiling must be uniformly distri- 
buted over the root stock and there must be no danger of 
any shoot toppling over or bending for want of support. 

12 Use of blunt implements shall be prohibited to avoid any 
splitting of stools. 



APPENDIX XLVI 
(See para 6.112) 

Note on para &Audit Report, 1965 
Avoidable payment of compensation. 

NOTES 

Heavy Transformer manufacture was resented by the Government 
of India for the public sector. The Government of India issued r 
licence to Shri. . . . . . . .Managing Director,. . . . . . . .Bombay on the 
26th September, 1961 due to the good ofllces and efforts to the State 
Government, for the establishment of a Heavy Transformer Factory 
at  Ankamaly, in technical and financial collaboration with M/S.. . . . 
Ltd., Japan with an authorised capital of Rs. 2.2 crores and issued capi- 
tal of Iis. 150 lakhs. The Government of India had taken into consi- 
deration, while issuing the licence, the fact of financial participation 
by the Government of Kerala and M/S. .  . . . . . .Ltd., Japan to the 
extent of 50 per cent of the share capital (25 per cent by the State 
Government and 25 per cent by M/S . . . . . . Ltd) . 

For finalising the details of technical collaboration etc. some time 
was taken. Finally, on 10-12-1962, the representatives of the respec- 
tive parties signed the basic agreement and such other agreements 
required for the implementation of the project. SM.. . ., the licen- 
see, refused to spend money on the initial operational work for set- 
ting up the factory. To avoid delay in the implementation of the 
project, Government as agreed to by other parties, sanctioned the 
payment of an advance of Rs. one lakh to the General Manager, 
Kerala Heavy Electricals Project, so as to enable him to meet the 
preliminary expenses connected with the establishment of the Corn- 
pany's factory buildings e t ~ .  The amount was to be adjusted later 
on towards the share capital participation of Government in the 
Company. 

S M  . . . . registered a Company and issued notice for the first 
meeting of the Board of Directors. The Government and M/S.  . . . 
Ltd., Japan found that their representatives were not in the Board 
of Directors of the Company. They had no member in the Company 
either Government and M/S . . . . Ltd. were very much 'mncemed 
about the unauthorised action of Shri.. . .who did not consult either 
the Government or. . . .on the selection of the first Directors even 



though this subject was discussed once informally in the previour 
meeting of the Committee of Sponsors and agreed to be postponed 
to the next meeting. Further discussions were held at Trivandrum 
on the future working of the Company. It became clear at these 
discussions that Shri.. . .and MIS.. . . .Ltd, could not work together. 
Later, MIS.. . . . Ltd. expressed their inability to continue the agree- 
ment already entered into with the other two parties. Under the 
Basic Agreement, MIS.. . . .Ltd. had the option to cancel the Agree- 
ment in the event Shri. . . .was not able to obtain within six months 
the approval of the Government of India to the terms and conditions 
contained in the Agreement. M/s.. . .Ltd. exercised this option and 
therefore the Agreement became ineffective and inoperative. 
Seeing the danger of losing the chance of setting up a Heavy Transt 
former Factory in the State, the Kerala State Industrial Develop 
ment Corporation, a fully Government owned Company, approach- 
ed the Government of India to obtain a fresh licence to set up the 
factory. M/S.. . . .La. agreed to collaborate with the Corporation 
both technically and financially for the setting up of the factory, 
subject to the condition that they would not be subject to legal 
action by Shri.. ..On the request of M/S.. .I. .Ltd. Government 
wrote a letter to them indemnifying them from any possible ex- 
penses occasioned by the former licensee. Meanwhile, Govern- 
ment of India revoked the licence granted to Shri.. . . consequent 
on his failure to take effective action for the implementation of the 
licence. 

Government of India granted a fresh licence to the Kerala State 
Industrial Development Corporation for the establishment of the 
Heavy Transformer Factory, in technical and financial collaboration 
with M/S.. . . .Ltd. with an authorised capital of Rs. 2.2 crores and 
issued capital of Rs. 1:l crores. The State Government agreed to 
take shares to the extent of Rs. 22.6 lakhs. Kerala State Industrial 
Development corporation agreed to take shares to the extent of 
Rs. 25 lakbs, M/S.. . . .LM also agreed to take shares to the extent 
of Rs. 28.6 lakhs by way of supply of machinery required for the 
factory. The Basic Agreement and other Agreements were d p d  
by the representatives of the thee parties on 5-219$5. A New Com- 
pany was registered by name "Transtonnere and &cWcab KiFala 
Ltd" ior the implementation 04 the licence. 

Meanwhile, SM.. . .ent a notice of Arbitration to M/S.. . . .Ltd 
wlth copy to ths CWemment questioning the ri@t of M/S.. . . . 
Ltd to b i d  awrg from the Agrebmettt. Shrt.. . .W in the hean- 
while, been m d a g  emiuw?ies asking for compensation for hfs 
labours and threatening legal action against the CDow,mment and 



207 
M/S.. . . .Ltd. After considering all the aspects of the question, the 
parties came to the conclusion that the best course would be ta pay 
for expemm incurred by SM,. . .by way of prellminarg espemes 
in connection with the project for registration of the Company and 
also some compensation. 

Government could not rule out the possibility of Shri. .  . .in a 
thwarted mood dragging both M/S. . . .and Government to the 
court with possible adverse repercussions on the prestige of both 
Government and..  . .and with the possibility of the implementation 
of the project being held up indefinitely. This may also have an 
adverse effect on the industrialisation of the State. Government 
considered all these aspects. To avoid all these consequences, they 
considered that some settlement should be arrived at with Shri. . . . 
Government considered that the payment of Rs. 2 lakhs as com- 
pensation to him was justifiable. Government also considered that 
in making the settlement, a clear document should be obtained from 
Shri.. . .stating that he would have no claims whatsoever against 
the Government and.. . .and also that on no account he will have 
right for any further relief or compensation from Government in 
any manner. An agreement containing the above pro\lsions, ap- 
proved by the Government was executed by Shri. .  . . . 

In the circumstances explained above, Government in G.O. MS. 
No. 250,/Ind dated 31-3-1964 accorded sanction for the payment of a 
sum of Rs. 2 lakhs to Shri. . . .towards the expenses incurred by him 
by way of preliminary expenses in connection with the project for 
registration of the Company and also as compensation. The payment 
was sanctioned by the Council of Ministers. 

In September 1964, the new Company. v i z .  Transformers and Elec- 
t r ica l~  Kerala Ltd reimbursed the amount of Rs. 2 lakhs to the Gov- 
ernment along with other organisational and promotional expenses 
incurred by Government. 

As already stated, in the new Company, the Government have 
taken shares to the extent of Rs. 28.8 lakhs. Kcrala State Industrial 
Development Corporation have also taken shares to the extent of 
Rs. 25 lakhs. The new company consists of 9 Directors, 3 represen- 
ting Government, 3 representing Kerala State Industrial Develop- 
ment Corporation and the remaining 3 representing M s. .  . . .Ltd. 

N. CHANDRA BHANU, 
Secy. to Government, 

Industries Department. 



APPENDIX XLVII 
(See Para 6.115) 

Note on para 79-Audit Report, 1985 
48. Action taken to include provision in the Kerala Khadi and Village 

Industries Board Act for placing a separate audit report regard- 
ing the State Board before the Legislature as recommended by 
the State Public Accounts Committee in their report of 1!963-ti4.. 

A draft bill was drawn up to provide for placing the audit re?ort 
befbre the State Legislature. By that time the Legislature was dis- 
solved. In the meantime the Khadi Commission circulated a model 
Act for the State Khadi and Village Industries Boards for considera- 
tion of the State Government. This model Act also contains provi- 
sions for  placing the audit report before the State Legislature. This 
model Act is under examination by Government. The question whe- 
ther the existing Kerala Khadi and Village Industries Board Act 
should be amended separately to provide for placing the Audit Re- 
port before the Legislature or whether this may await till the deci- 
sion on the Model Act is taken is being considered by Government- 



(See para 6.134) 

Total amounts of grants received by the Board from the Khadi 
and Village Industries Commission and from the State Government 
during 1963-64 and 1964-65. The figures of expenditure, production 
targets and achievements and the number of schemes involved during 
these two years:- 

The particulars are furnished in Annexures I and XI enclosed 
The information regarding the funds received from the Khadi and 
Village Industries Commission and the State Government are shown 
separately in the Annexures under "A" and "B". 

Para 79 (i) Utilisation of loam and grants: 

(49) During what period of time 324 institutions became actually 
defunct upto October, 1964? 

The 324 institutions bocarne actually defunct during the following 
period: 

No. of inainrticms/Co- 
opaotive Sociedtr 
became defunct 



(50) Figures of loans and grants given scheme-wise for the year 
1963-64. 

The industry-wise disbursements of loans and grants for the year 
1963-64 are as below:- 

S. No. Name of Schemes Disbursement 

Loan Grant 
-- _ ----- --- 

(Rs. in lakhs) 
A. Schemes of theKhadi and Village Industries Commission 

(I) Khadi & Ambar . 
(2) Village Oil . 
(3) Hand pounding of Paddy . 
(4) Beekeeping . 
(5) Fibre . 
(6) Carpentry and Blacksmithy . 
(7) Palmgur 

Gurkhandsari' . 
Hand Made Paper . 
Cottage Match . 
Village Pottery . 
Non-edible oil and soap . 
Village Leather . 
Lime Manufacturing . 

(IS) Gobar gas . 
(16) Sales Development . 
(17) Integrated Devlopment programme 

?'0Tlu. . 
B. Stare Schemes 

New Village Industries (Bamboo and Recd, Cane 
and Rattan, Koragrass and Saowpins) . 0.54 0.23 

GRAND TOTAL 22.23 10.87 
-- __I---- --------. -.. --- -. " .. .-. 

Para 79 ( i i )  

(51) How many defunct Co-operative Societies were revived. 
Out of the 324 defunct co-operative societies/institutions, 17 Cri- 

operative societies/institutions have since been revived, A list show* 
ing the institutions revived is enclosed (Annexure III). 



Para 79(v) 
(52) A note explaining how goods costing Rs. 47,934 were missing, 

action taken on the communication from the Accountant General, 
Kerala for disciplinary action. 

It is not correct to say that Khadi goods costing Rs. 47,934- 06 were 
missing from the Khadi Gramodyog Bhavan, Trivandrum. This 
Agure represents the total money value of the shortages which 
occurred in the Bhavan during the period June, 1959 to March, 1963. 
Further it  is not an outright loss to the Board. Against this shortage, 
there is a corresponding excess, valued at Rs. 31,831.49. Thus the 
net loss that has occurred is to the tune of Rs. 16,102.57 only. The 
very fact that there has been large scale excesses against shortages 
only shown that this is not a case of missing. 

The principle of adjusting the value of excesses against shortages 
in respect of similar or near similar varieties was approved by Gov- 
ernment as G.O. M.S. 303/Ind. dated 27th April, 1964. A co?y of the 
above Government order together with particulars of varieties which 
have to be adjusted as approved by Government is enclosed. Gov- 
ernment have also been pleased to give retrospective effect to the 
above G.O. (vide Government's letter No. 5067iE2165iID dated 9th 
April, 1965. The above principle was accepted by Government fol- 
lowing the procedure adopted in the neighbouring State of Madras 
in this regard. The Government of Madras have also accepted this 
procedure in principle as per their Government order MS. 585 dated 
13th August, 1962, a copy of which is also enclosed. In fact the ques- 
tion of adjusting the excesses against shortages in respect of similar 
or near similar varieties was taken up by the Board with the Gov- 
ernment in the anology of the principle already accepted by the 
Madras Government. The above principle does not therefore re- 
quire any modification. 

The irregularities in the Khadi Gramodyog Bhavan were Arst 
detected on 8th November, 1962, at the time of inspection of the 
Marketing m c e r  of the Board. Subsequently the stock verification 
and the audit of accounts of the Bhavan were arranged. The above 
work was completed on 24th July, 1963. The shortage of stock was 
noticed at the stock verification on 31st March, 1963. The Marketing 
Ofi3cer of the Board was authorised to conduct a detailed enquiry 
into the allegations against the Manager and to submit a report. The 
report of the Marketing OfRcer was received an 25th April, 1964. 
Thereafter charges were framed against the Manager on 14th June, 
1964 and h ~ s  written explanation was received on 1st July, 1964. In 



the written explanation he wanted that he should be given an oppor- 
tunity for an oral hearing as per rules. He also wanted copim of 
certain statements and Ales, which were also furnished to him. At 
the time of oral hearing on 7th August, 1965 he however refuaed to 
give any statement. The whole matter is being placed before the 
Board for permission to take criminal action against the delinquent. 

Sd/- 
. . Administrative Officer, 

Kerata Khadi and Village Industties Board, 



Budget rllotment Receipt during Expenditure dur- Target P+w- Empkqmcnt 
during 196 64 196 -64 ing1963-64 o f p m  tlar 
(Rs. in&;) (Rs. in?&hs) (Rs. inlakhs) duction @.in Full Rn 

(Re.. in ldu) time tinu 
Lwn G m t  Lotn G m t  Loan Grant I.Lha) 



- -- 

12. Non-cdibk Oil 81 Soap . 

14. Lime Munri.cnrring . 
I 5. Muufacnm of inanure mathane gas. 

16. S ~ D e v r l o p m c n t  . 
17. Int- Development programme. . 

' T O ~ I .  . . . 
B. *&hem: 

1. GurcRl Administration. . 

1. B8mbooand Reed . 
2. Cure& Rntm. . 

4- W s -  . 
(New Vdagc 1nd;srrirs') ' 

TOTAL . 



ANNEXURB II 
KERALA KHADI AND VILLAGE INDUSTRIES BOARD 

Name of 

Budget allotment Receipt during Bxpenditure dur- Produc- Produc- Emplolrmcnt . 
for 1964-6 1964-65 ing 1964 6 tion tion 
(RS. in la&) (Rr m la&) (RS. in &) Tupt Rs. in 

(Rs-in bkhs) 
Loan Grant Loan Grant Loto Grant laths) Full Part 

time time 





KERALA KHADI AND VILLAGE INPUSTRIES BOARD 

List of Defunct Co-operative Societies and Iastitutiona since revived 

1. Alleppey Handmade Paper Industrial Cosperative sociew, 
Alleppey. 

1. Changanacherry Metal and Allied Industrial Co-operative 
society, Changanacherry, Kottayam District. 

3. Thalavoor Khadi and Village Industries Co-operative 
society, Quilon. 

4. Parassala Women's Industrial Cosperative society, Trivan- 
drum. 

5. Koovappady Gur and Khandsari Industrial Cooperative 
society, Ernakulam. 

6. Vadakkekara Gur Khandsari Industrial Co-operative society, 
A J ~ ~ P P ~ Y .  

7. Malayattoor Gurkhandsari Industrial Cosperative Society 
Ernakulam. 

8. Alangad Gurkhandsari Industrial Co-operative society, 
h a k u l a m .  

9. Kodakara Monpathra Vyavasaya Cwperative society, M- 
chur. 

10. Anchalummodu Village Industrial Society, Quilon. 

11. Kangazha Village Oil Cooperative society, Kottayam. 

12. Anjengo Oil Industrial Society, T r i v a n m  

13. Kundayam Handpounding of Padd J Industrial Co-operatire 
society, Quilon. 

14. Nooranad Khadi and Village Industrial Mahila Cosperative 
society, Alleppey . 

15. Marukil Khadi Industrial ;loducers Cosperative society, 
Trivandrum. 



16. Porumthanni Village, Industries Co-operative society, 
Trivandrum. 

17. Quilon Khadi binpadaka Viniyojaka Co-operative society, 
Quilon. 

Sd /- Secretary, 
Kerala Khadi and Village Industries Board, 

TRIVANDRUM 



APPENDIX XLlX 
(See paras 7.9 and 7.13) 

Note on para %Audit Report, 1964. 
*Extra expenditure in the purchase of Teakwood poles: 

On what basis orders for 50,000 goles and 16,000 poles placed whea 
the capacity far treatment of poles was only 2,000 per month? 

During the Public Accounts Committee Meeting held on 19th 
October, 1965, the Chairman, Kerala State Electricity Board mentioned 
that the treatment plant capacity per month is about 2,000 poles 
Thin was a mistake and the actual capacity of the 4 plants working 
on two shifts during the 6 days of the week is 2,000 per week. Thus 
the plant capacity per month is 8000. This mistake was due to con- 
fusion between week and month during his replies. This mistake 
b regretted. 

The Treatment are at 
PALLOM, KUNDARA, VADAKKAMPALLY AND NELLALAM 
During what particular periods 7000 poles had been issued at a 

time by the State Electricity Board? 
(a) The issues of T.W. poles from 7/63 to 7/64 from the 4 Treat 

ment Yards is given below:- 
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Regarding issues, it may kindly be noted that the short fall f r m  

the estimated figure of monthly demand in July, August and Septem- 
ber of 1963 was due to the. fact that the season was rainy when 
outdoor work was slowed down. The short fall in April, May and 
June, 1964 was due to the fact that these months were at the begin- 
ning of the financial year and work could be commenced only aftef 
mctioning estimates and funds. The estimates of the requirement 
of were mentioned as about 7000 poles per month based on 
physical targets of rural electrification, line extension and main- 
tenance works proposed for the year. But .these targets fell short 
during actual execution mainly due to the fact that minimum 
guarantees required were not received in time from the interested 
parties (Panchayats, consumers, etc.) . 

The number of poles issued during the past years is given below, 
which gives an indication of the demands for works:- 

The Board taking the demands into consideration and the fact 
that availability of T.W. poles was becoming worse every year and 
the consequent rise in the cost of poles every year, took the decisioa 
to purchase as many poles as can be obtained reasonably and hence 
orders were placed on the two Arms. 

(b) From the above details, it may be seen that though 7000 poles 
have not been issued on any particular month, the issue on certotp 
months have come up to very near to 7000. 



Statements showing how the Agures have been arrived at 
appended hereto: 

I. Isnrr~ from 7/63 to 7!64 

Month L.T.1 I r kV. Kundan PIUom Vadak- Nallpkm T& 
k l m p d ~  

(1) (2) (3) (4) (51 (6) (7) - 
7\63 L.T. 480 760 17 181s 3071 

X I  kV. 4 16 . , IIO I* 

L.T. 
I1 kV, 

L.T. 
Ir kV. 

10163 L.T. 14x5 1049 120 644 3228 
11 kV. I 12 32 6 87 237 

f 1763 L.T. 2859 1358 2231 
254 166 

6701 
X I  kV. 62 24 38 a80 

LT. 
11 kV. 

I 164 L.T. 
I 1  kV. 

2/64 L.T. 1982 1039 523 449 3993 
11 kV. 26 263 62 156 Sol 

L.T. 
I r kV. 
L.T. 
I 1  kV. 
L.T. 
11 kV. 

7/64 L.T. U13 734 979 16s8 47% 
11  kV. 44 146 32 146 368 - 

-63 L.T. 26,289 11,195 3,171 16,abx 
S t  kv. 930 SSa flo 1,939 



-. - - . - 
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Apprmthate toat 
No. of pole6 that can 
be mated in a week. 
(6 dap-2 

'I'OTU . 2320 -- 
(Say 2000) 

K. P. ACHUTHAN NAIR, 
oinr Sewelmy, & W e b  Dhportmmf. 



It w;u stated in evidena that there had been c a w s  r h m  1-1 tcndtn uxd  to be rejected on the ground of unrealistic mta. A list of work8 
where the luwcst tenders were rejected and the ~ c o n d  lowest an&n accepted is given klow : 

Nan: of work I st 2nd Amount aa 
lowesr lawst per the 

estimate 

Rs. Rs. Rs. 

2. Constnrcting toc d in the Okkd Rnnch 2818 
cad. 

3, Cor?structing 1 3  duicn in the sthand 6th 10341 10790 
rnrk and a foot br! at Chsinagc 46Uo in 
5th mile of K &West R m h  Cuul. 

The nu quoted by the lowest tenderer for the item 
"providing reinforcement for R.C.C. work indudiry 
cutting, bunding and tying of grills -.. Compkau 
~ R c o ~ p p c r k i i 8 p i n s t  Rr 1-01 pcrkib 
gnm p m d e d  for In the csnmate. Thg ntt guacrd 
b the contractor wna only just 504'0 of the rtwl a m  
o r  fccovery (Re. 0-80 perkg.) of iron d s  to be 
supplied dcpartmcatly. 

On negotiation. the second lowcst tendera rgmd to 
reduce the amount to Rs. 2,8131-. w r  the r?tt 
quoted by the lowest tendcrrr for the  tun plrrtezmg 
with cement mortar I :J was Ra. lo.go per aquuc 
metre against the cstimte rate of b. 20.83 md thb 
was considered unu-orkabk. 

On negotiation, the second l m t  tenderer .Iprtd to 
reduce the amount to Hs. 10,3z51-. The work *nr 
entrusted to him as the rates of the other t e w  
were unworkable for the items shown below : 

Item No. 6.-Supplying d fixing minfarcancnm 
R. C. C. Work bent dcdmd plwd in paidm 



u per approved design induding cost of depart- 
menrrl materiala and ament complete. Tbc 6- 
mate nu for this item wrr RI. o-*\Kg. Tbe 
quoted rate of the lourat tenderer a-or only Re. 
o.5olK A8 the reaw rate for depsmnenml 
matcr& (amcnt and XS. Row alone wn 
Re. o.Bo!Kg. The quoted rate of the lowat 
tenderer was unworkabk. 

& M . l n r r u ~  ~ffarwnaulChildrm'8 Ha- 4 3 a  5085 ~0692 The tender of the lowest tenderer was rrjectd, the nm 
pi&, TI*& be ng unworkable cspecallv for pint.np, varnishmg, 

w a d  o 1 ng, pol shing, supplying and hxing new glan 
panes and suppl,mgl~cpamng chi& thttra. 

$. S u d k  e ' n r  Trkmfron Vizhiiun md up 1 3 5 0  13733 20697 Thc tender of lowat medercr was rcjekcd the rates 
w ThJorrlLtn bridge. being unworkable fm anh work 1:ll'ng. Agaimt the 

rate of Rs. 38-11 pcr w i t  provided in the atbate, 
the rate quoted by the contrpfto~ wan Rr 2-50 pet 
unit. 

W 8  8282 zwxo The tender of the lmst tcndmr a s  rejected the nts 
bcmg unwokablc for the item repking bwkc11 glur 
pan-. A@.nrt Rs. 27-45 per u n t  providcd in the 
esiimate the rate quoted by th conmaor w n  
Re. 1:- per unit. 

K. P. ACHUTHAN NAIR, 
7. lint S ~ f m .  





APPENDIX LII 
(See Paras 8.26 & 8.30) 

Note in Para &Audit Repol.t, 1BS4 
PUBLIC WORKS DEPARTMENT 

Lair8 of Stores 
The cases under item (a) and (b) were reported to  be under 

Police investigation. On what date the cases were reported to Police? 
(a) Shortage of materials in Bridges Division, Alwa9e.-The store 

keepers involved in the defalcation are Sarvashree.. . .Government 
in the Home Department in their Memorandum No. 18235/F6!62/ 
Home dated 443-1962 directed the Superintendent of Police, X- 
Branch, C.I.D., Trivandrum to enquire into the allegations against 
Sri . . . . The case of Sri . . . . was intimated to the Superintendent of 
Police, X-Branch, C.I.D., Trivandrum by the Chief Engineer, Gene- 
ral and Irrigation in his letter No. 26036/63/Vig. dated 24-4-1963. The 
defalcation during the incumbency of Sri. K. K. Sugathan was in- 
timated to the Superintendent of Police, X-branch, C.I.D. Trivan- 
drum by the Chief Engineer in his letter No. 26036/63,'Vig. dated 
6-3-1965, 

(b)  Shmkrge of mcrtetials in Buildings & R o d  Division, Muvcrt- 
tupuzhcr.-The store keepers involved are Sarvashree. . . . . . . .It is re- 
ported by the Chief Engineer (General and Irrigation) that as Sri 
. . . .had already retired from service and as his case was not con- 
sidered serious, it was not referred to the Police for investigation. 
In the case of Sri. . . . the  Chief Engineer, in his letter No. 58OO6/6l i 
Vig. dated 25-3-1963 informed the Superintendent of Police, X- 
Branch C.I.D., Trivandrum that he was involved in the defalcation 
case in the Buildings and Roads Division, Muvattupuzha, 

Sd/- 
Joint Secretary. 



(See Para 8.120) 
Note on Para &Audit ?teport, 1965 

A note giing details of the projects in full, the total amount of 
money spent on the project, the difficulties encountered, the results 
achieved and the future programme of anti-sea erosion work. 

COASTAL PROTECTION WORKS IN KERALA 
Kerala has a coast line of 350 miles lying in the north to south 

direction. This long coast line has helped the State in establishing 
a number of ports in addition to maintaining a flourishing fish indus- 
try thereby providing food and employment for a large number of 
population in the coastal area. The proximity to sea has enabled to 
develop a flourishing maritime trade with overseas countries even 
from time immemorial. Besides the sea board is rich with mineral 
deposits. But this coast line has also brought about many difficult 
problems to the State. 

Geologically speaking, the coast line of Kerala is of recent forma- 
tion consisting mainly of alluvial deposits. Out-crops of rocks a re  
never found in the coast line except to the south of Trivandrum and 
north of Calicut. The backwaters along the coast line separate the 
main land from the Coastal tract which is longitudinal strip of water- 
logged area consisting of coconut gardens and extensik~e paddy fields. 
The National Highway and the inland navigation systems run paral- 
lel to the coast line with only a very narrow belt of low lying land 
separating them from the sea. 

This coast line is exposed to heavy erosion in several places during 
the monsoon months starting from the end of hlay when the sea is 
usually rough. At some places the wa advances as much as 100 to 
150 feet during the monsoon and recedes by 80 feet to 130 feet result- 
ing in a loss of 15 feet to 30 feet of land every year. On a rough 
estimate of typical examp!es about 800 acres of land in Chellanarn 
and Vypeon area, about 300 acres in the Pallithode and Anthakarazhi 
region and an equal extent in Quilandy and Tellicheny area have 
been consumed by erosion in the past 20 years or so. 

In addition to this the tidal overflow also dcstrovs dwelling places, 
paddy flclds and other cultivated lands. A large number of families 



oesiding in the coastal area live in constant fear of encroachment of 
;the sea and the consequent loss of life and property. 

Permanent protective measures on both sides of the Cochin 
Rarbour started from 1936 and extended upto 1949. Erosion was 
found for a length of 12 miles from Mannassery to Pallithode in the 
south and for 4 miles from Nayarambalan to Kuzhipalli in the north 
of the Harbour. It was reported that a coastal strip of 6 furlongg 
width had been lost in the past fifty years in these areas. 

The protective works consisted of sea walls of granite rough stone 
6 feet wide at top and 1: 1 slope on either side and 8 feet height. A 
total length of 43 miles was then protected. This sea wall was 
not a success as it was not able to prevent further erosion or with- 
stand the violent waves. The dry rubble wall had been distrubed 
and shattered at almost all places. 

Camp bell's bund was constructed by the then Madras Govern- 
ment in 1914 on the coast line north of Cochin Harbour (at. Azhikode). 
Rcfore cowtructing the bund groynes for lengths varying from 120 
feet to 400 feet, were put up perpendicular to the coast line. The 
bund was formed of sand core with a easing of laterite and rubble 
masonry in cement mortar. It has got a height of 12 feet above 
mean sea level. This has prevented the erosion along this strech of 
toast. 

At Chilakur near Varkala in Trtvandrum District 18 groynes were 
constructed by the State Power and Water Department nearlv 70 
years ago. These were mainly intended for protecting the very 
narrow beach between the sea and the 20th and 21st miles of T.S. 
Canal. Here stones up to 14 cubic feet had been used and sizes vary 
5/4 to 14 cubic feet. The distances between the gtoynes vary from 
less than 100 feet to more than 1000 feet. These are still standing 
.well with very little of maintenance. 

The following causes were attributed bv the Central Water arld 
Power Research Station, Poona for the failure of earlier Anti-sea 
Erosion works. 

1. The sea walls consisted only of light d o n a  weighfng from 
100 to 200 Ibs. The slope of ths sea wall was steep i.e. 1:l and tho 
top of the wall is not suiRcientlg high. 

2. The walls, were not founded on fascine mattrcrrs aa +hey should 
%ave been. 



In 1953 severe erosion caused damage to coastal property on 8 
large scale and attracted the attention of Central Government to thia 
problem. An expert committee appointed by them recommended 
for model studies at the Central Water and Power Research Station, 
Poona. In the meantime work on the experimental sea wall was 
started in the First Five Year Plan and completed in 1956. This was 
followed by the construction of sea wall and groynes in many of the 
worst affected reaches of the coastline. 

Damages have occurred in many of the sea walls and groynem 
so far constructed all along the coast. These are more when the 
size of stones used is smaller and are very severe when groynes alone 
are constructed and the length of the groynes get reduced after the 
high waves. The damages where groynes and sea wall are construct- 
ed simultaneously are comparatively less. Wherever possible the 
sea walls and groynes getting damaged are being reformed to the 
original shapes charged to the maintenance funds. 

For immediate relief and prevention of further damages, some 
temporary protective measures were actually done in some ?laces 
during May, June, 1963. This was in the form of putting temporary 
sand bunds, dumping send begs, placing tar drums filled with sand 
in zig-zag manner alcng the coast to prevent overflow, driving 
cocoanut piles at close intervals to sufficient depth and height above 
ground level to dissipate the wave energy. This was somewhat suc- 
cessful. 

The method of protection so far adopted was by way of putting 
up either rubble round groynes or groynes with sea walls. These 
have been done as already indicated as per the directions and gui- 
dance given by the Central Water and Power Research Station, 
Poona, after conducting model and prototype experiments and 
rtudies. These have been found effective in protecting the coast and 
even building up a beach in most cases for the length directly po-  
tected by such measures. But it is noticed that the trouble of erosion 
is getting shifted to the adjacent areas. It  has therefore become 
necessary to devise a method of protection which will not be creating 
a fresh problem areas, will also be economical and effective iri the 
long run. So recently the advice of foreign experts was sought for 
on the initiative of the Union Minister for Irrigation and Power, 
Dr. K. L. Rao. The Government of India accordingly requested tha 
United States Agency for technical senrice in 1963 and they w e n  
good enough to arrange for a representative of the U.S. Army Corpr 
of Engineers to inspect shore erosion problems along the Kerrlr 
Coast line for the purpose of providing advice and recommendationr 
to stabilte the problem areas. Dr. George M. Watb, Assistant Chi* 



Engineering Division, Coastal Engineering Research Centre, Washing- 
ton, D.C. U S A .  was sent as the representative of the U.S. h y  
Corps of Engineers and he made Aeld inspections from a n d  October 
to 3rd November, 1963. For coming to any deh i t e  recommendation 
regarding the nature and design of shore protection works he wanb 
long range data of (1) Geomorphology (or Geological history) of the 
area (2) Characteristics of the materials comprising the littoral zone 
( i e .  the zone in the sea where there is along shore movement of 
sand) (3) Direction, rate and variability of along shore littoral trans- 
port (4) sources which provide material for littoral zone (5) forces 
such as waves, currents, winds and tides which are pertinent to lit- 
toral zone and (6) shore history such as shore line and offshore bot- 
tom changes (profiles) Volumetric accretion and erosion and be- 
haviour of existing protective works. Very little quantitative data 
is available on these aspects though there were some qualitative data 
on some of them. On analysing the problem with the available data, 
hls important conclusions are as follows: 

1. The dominant direction of littoral transport along shore is from 
South to North and the dominant northerly movement does not 
greatly exceed the southerly along shore drift. 

2. Deficiency of supply of littoral material exists in many sections 
of the coast, presumably due to the reduction of upland sodiment 
supply. 

3. The deficiency of material supply in the eroded shore zones on 
a rough assessment appears to be of the order of about 1,00,000 cubic 
yards per mile if this quantity of sand were supplied per mile per 
year in the critically eroded areas shore stability may prevail, and 

4. The ddciency of littoral material supply is much greater in 
bluff zones due to the resistance of these areas to erosion by wave 
action. 

The various methods of stabilising the shore which appeared 
feasible to him are: 

(a) Sank dike with beach fill fronting the dike and periodic 
nourlshment to maintain dike and beach to design dimen- 
sions. 

(b) A sloping faced sea wall with back fill fronting the sea 
wall and periodic nourishment of the beach to maintain 
design dimensions. 

(c) A sloping faced sea wall with gmynes, the groyne com- 
partments initially filled by artificial moons and periodic 



nourishment to maintain design dimenrions of the beacb 
in the groyne system. 

(d) A sloping faced sea wall; and 

(e) Groynes with compartments initially filled by artificial 
means and periodic nourishment to maintain design dimen- 
sions of the beach in the groyne system. 

He particularly stressed that the method of putting groynes with- 
out artificial filling should not be resorted to. He also recommended 
that a long range data collection programme should be initiated as 
soon as possible so that these data can be utilised in the planning, 
design and construction of shore protection works. The training of 
key personal for coastal engineering work is considered necessary 
by him in this connection. He also recommended that priority is 
to be given for collection of field data on the location of inland 
sources of sand so that where occasional borrow areas of land are 
located, beach fill and nourishment may be provided. 

In pursuance of these recommendations it was decided to try 
artificial nourishment for one mile reach as an experimental measure, 
Considering the availability of economical borrow areas of sand with 
reference to the critical areas, one mile reach in Purakkad north of 
Thottap;>ally in Alleppey District where the N.H. 47 is threatened 
by sea erosion was chooen for the experiment since in this place sand 
was available at a distance of about 24 miles. The sand was to be 
loaded into lorries by headload and unloaded at the test site and 
placed on the beach by manual labour. The services of an American 
Expert on construction work vir., Mr. J. L. Koynolds. Chief Opera- 
+ions Division, US. Army Corps of Engineers. Baltimore Wstrict, 
Kaltimore (Md) USA. were made available for midance and advice 
for carrying on this work during March, April, 1964. 

However, at the time of taking up this work r". March. 1964, 
severe erosion started on the test reach. The eros'on was estimated 
to be of the order of 3300 cubic yards per dav wheress with the 
limited equipment and the labour problems in the localitv it was 
found possible to replace onlv 1000 cubic yards per dav. Tf 4 port- 
able hydraulic pipe line drodger enpable of pum~ing ahout 5000 cubic 
yards per day directly to the site which is 23 m:les from tho courses 
of sand was available the problem could have not w;th a diiterent 
rarmlt. Due to lack of this equipment It WRS decided to pl~ce fhc 
mnd fn  the mast sevewlg eroded area at as high a rate ar possible 
to make urgent axrangements to constnrct a stone sea wall and tl~! 



rcmd pumping continued until the wall was completed. The artificial 
nourishment is to be tried in another suitable place after the requi- 
riite equipments are arranged. 

Mr. Reynolds after studying some of the critical sites and the 
protective works that are being carried out in the State made a num- 
ber of recommendations, the chief amongst which are:- 

1. To discontinue groyne construction until complete studies 
of effects to unprotected down drifts area are made. 

2. Artificial filling of unfilled groynes. 
3. Surveys and studies to be commenced immediately in all  

the problem areas. 
4. Survey and constructions equipment to be obtained imme- 

diately. 
5. A se?arate and district engineering group under the direc- 

tions 'of a senior officer of the department to be assigned 
for conducting coastal surveys and data collection; and 

6. Stone sea walls to 'be immediately constructed in the 
critical areas. 

Professor Thacker, Member, Planning Commission was in the 
State for the first hand the sea problem here in March, 1964. After 
the various field and discussions he had with the State Government 
OfEcers and OfBc:als, he stressed the importance of the problem and 
the urgent necessity to view this problem to be one of nktional 
importan'ce and he generally supported the recommendations of the 
U.S. Experts regarding the need for setting up an investigation and 
research unit to study the problem continuously. 

Further discussions were held on 22-4-1964 at New Delhi by the 
Union Minister for Irrigation and Power, Dr. K. L. Rao with the 
Kerala M.Ps. along with Mr. Reynolds, US. Expert, Central and State 
OfEcials and as a result of the deliberations, it was decided to chalk 
out a Coastal Erosion Study Programme to conduct data collection 
for a minimum period of 3 years to evolve a long term shore protec- 
tion plan. Proposals for the same and for procuring construction 
equipments immediately necessary and for additional funds for carry- 
ing out shore protection works in all critical reaches on the lines 
recommended by the US. Experts during 198465 and 196546 have 
already been submitted to the Central Government by the State 
Government with a request for Central Assistance, including foreign 
=change release for certain equfpments, and also to explore the- 



possibility of obtaining U.S. Aid. These proposals include a provi- 
aion of Rs. 39.05 lakhs for coastal erosion study programme for 3 years, 
Rs. 54.55 lakhs for construction equipments including repairs to 
dredgers and Rs. 280 lakhs for execution of Anti-Sea Erosion Works , 

during 1964-65 and 1965-66. A total foreign exchange requirement 
of Rs. 59.29 lakhs is also involved in the above. 

Dr. George M. Watts again visited Kerala in September, 1964. He 
again observed the basic cause of most of the erosion problems is a 
deficiency of sand supply to the area in question. Unless this defi- 
ciency can be overcome shore erosion will prevail and if it is deter- 
mined no further erosion can be permitted, little choice are available 
but to construct some form of protection for the back shore installa- 
tion. Mr. Watts also recommended that the overall data collection 
programme as outlined by the State Engineers be implemented as 
soon as possible and special emphasis be placed on the development 
of data and information on the sources of suitable sands in the back 
waters and upland areas around the coast where erosion problems 
presently exist and in those areas where it is apparent, a problem 
could be eventually developed. Regarding the data collection the 
Government of India have also sanctioned the detailed proposals with 
necessary staff etc. for carrying out this programme. The actual: 
implementation of these proposals is held up due to lack of funds. 

Research Studies on these problems are also being done at the 
following Research Stations as Fundamental and Basic Research 
Problem as suggested by the Central Board of Irrigation and power. 

1. The Central Water & Power Research Station, Poona 
2. Irrigation Research Station, Poondi, Madras. 
3. Kerala Engineering Research Institute, Poochi. 

A meeting to formulate the programme of work on Coastal 
Erosion was held at Kadakvasala on 21-12-1962 in which the repre- 
sentatives of the Research Station, Poona, Poondi and Poochi and the 
Adviser & Secretary of the Central Board of Irrigation & Power took 
part. It was decided in the meeting that the Kerala Research Sta- 
tion & Irrigation Research Station, Poondi would concentrate their 
efforts on collection of field data and Poona Research Station on 
laboratory investigation and coordination as adequate facilities am 
already available at that atation. 

Accordingly r programme of study was formulated for the Kerrlr, 
Engineering Research Station, Poochi and the studies are now in 
Prom= 



Since the department does not have the suPBcient machinery * 
giving artificial nourishment, the only alternative is to give the rub- 
ble sea wall A modified design has also been prepared based on 
certain suggestions given by Mr. Watts and this is being followed 
throughout the State. 

As mentioned earlier, the construction of sea wall with rubble is 
very costly, and about Rs. 15 lakhs are required for the construction 
of one mile of sea wall. So a total outlay of about Rs. 30.00 crores 
may be required for giving protection to the entire coast line of the 
State. Against this requirement, the budget allotments in the 
various Five Year Plans have been quite meagre as shown below:- 

(Expenditure) 
First F'ive Year Plan-%. 10.3 lakhs 
Second Five Year Plan-&. 185 lakhs 
Third Five Year Plan-&. 360 lakhs 

Thus it may be seen that the main difficulty in the matter of irn- 
plementation of anti-sea erosion programme in the State is lack of 
funds. Considering the magnitude of the problem and huge expen- 
diture involved and the State's inability to take it up, the Govern- 
ment of India was requested to tackle this problem at the National 
level financing the entire expenditure themselves. They have in- 
formed that the existing pattern of financing anti-sea erosion works 
is proposed to be continued during the IIIrd plan and that a change 
in the pattern during the IVth Plan will, however, be considered. 

In this connection, the Government of India have proposed the 
constitution of a Beach Erosion Board to ensure co-ordinated plan- 
ning and execution of anti-sea erosion works. This Government have 
concurred in the constitution of the Board and also to the appoint- 
ment of the State Chief Engineer, General & Irrigation as Member- 
Secretary of the Board. 

In the meanwhile the programme will consist of construction of 
sea walls in vulnerable areas, subject to availability of funds. Other 
programmes can be taken up only if suf7'icient funds are available. 

PHYSICAL TARGETS AND PHYSTCAL ACHIEVEMENTS ON 
ANTISEA EROSION WORKS 

la Five Year fin.-In respect of the 1st Five Year Plan the Year- 
wise expenditure incurred on Anti-Sea Erosion Works ts not avail- 
able. An amount of &. 10.3 lakhs was incurred during this Plan 
paid. 



A start for the construction of sea wall and g ropes  was made 
towar& the end of the 1st Five Year Plan. As an experimental mea- 
sure one mile of sea wall was constructed at Manassery in the 1st 
Plan. 

Second Five Year Plan.-During the Second Five Year Plan 19 
miles 11 furlongs of sea wall with groynes were arranged and about 
15 miles of sea wall with groynes were completed during this Plan 
period. 

During the Second Plan period an amount of Rs. 187.54 lakhs has 
been spent against the plan provision of Rs. 185 lakhs. 

Third Five Year Plan.-The Physical Target proposed is to con- 
struct sea walls with groynes for a length of 25 miles. About 19 
miles of sea wall with groynes have been constructed during this 
Plan period upto the end of October, 1965. 

During the Third Plan period an expenditure of Rs. 396.53 lakhs 
has been expended upto the end of October, 1965 against the Third 
Plan allotment of Rs. 360 lakhs. 

The expenditure for the three Five Year Plans till the end of 
October, 1965 is Rs. 594.37 lakhs. 

Sd/- K. P. ACHUTHAN NAIR, 
Joint Secretary. 

Public Works Department, 

Whut was the justification for giving increased rates to the Sociciy 
when they themselves wanted the work at old rates. 

The work referred to in the audit para really consists of two 
separate estimates prepared at different times. One, for the work 
at Saktikulangara costing Rs. 6,60,450/- was sanctioned in G.O. Re. 
223/62/PW dated 27-1-1962. At the time of the submission of thia 
estimate, the scheduled rates for labour had been increased. The 
Society was given the benefit of the new schedule because the re- 
vised schedule came into force immediately after the work waa 
entrusted to the Society. 

In G.O. 223/621PW dated 27-1-1962, the Government had accepted 
the Chief Engineer's recommendation that the rates to be even  to 
the contractor should be the estimate rates minus tender reduction 
for the various items. I t  was on this basis that the estimate of Rs. 
6,60,450/- was prepared. It was on the same basis that the estimate 
for Rs. 1,72,000/- was also prepared. 

a/- 
saint Sectetaly to G o u e m m  

Public Wotks Depmhm& 



Appendix L N  
(See Para 8.159) 

Note on Para 47-Audit Report, 1966. 
Reasons for the delay in handing vver the land to the contractor.- 

The delay in handing over the land to the contracfor was due to the 
delay in getting the land acquired after going through the formalities 
of the land acquisition proceeding. Actual date of taking possession 
of the land was 27-10-1945. 

Circumstances due to which materials were not supplied to the 
contractor.-Materials could not be supplied to the contractor in time 
as there was acute shortage of M. S. rods, cement etc. in the Depart- 
mental stores. It may be noted that the collstruction of the bridge 
was taken up in the last stage of the second world war, when there 
was acute scarcity of materials like cement M. S. rods etc. 

Action proposed to be taken against persons responsible for the 
lapse.-In view of the reasons stated above, there is no evidence of 
any wilful delay or lapse on the part of the P. W. D. Officers and as 
such the question of taking action against them does not arise. The 
work was awarded on 13-12-1944. 

The contractor is stated to have chimed extra rates by notice 
served on the Department on 2-6-1953. What was the extra amounts 
clcrimed by the contractw according to this wtice? What wag the 
reply of the Department. 

In the suit notice dated 2-6-1963 from the Contractor's Advocate, 
it is seen that the contractor demanded workable rates plus 15 per 
cent profits plus 12 per cent interest. The amount according to the 
above claim cannot be worked out since it is not known what exactly 
his claim was. 
What was the amount thut would huve been payabk to the conbractor 
according to the ckims? 

(1) of the contractor and (2) on the bask of the + e c m m e n & t h  
of the Chief Engineer.-The amount payable to the contractor accord- 
ing to his claim cannot be worked out now since his claim was for 
workable rates plus 15 per cent profit plus 12 per cent interest. No 
specific amount was claimed bv the contractos. 



Wiay were rut ords7a w m d  by Gorrmment on the rccommRnde 
llon of the Chief Enginser?-Government ordered in their D. Db. 3401 
49/PWA dated 288-1949 allowing agreed rates for the works done 
during 1120 and 1122 and schedule rates for works done in 1122. *he 
Chief Engineer's recommendation to allow additional 25 per cent of 
mchedule rates 1122 was not allowed on the basis of the advice of 
the then Accountant General. 

Was the amount recommended by the Chief Engineer acceptable 
to the contractor?-There is nothing in the records of the case to 
show whether the recommendations of the Chief Engineer was ac- 
ceptable to the contractor or not at the time of the recommendations. 
Presumably the contractcr was not in the know of what the Chief 
Engineer has recommended. But after the issue of orders by Gov- 
ernment, the contractor represented that the rates recommended by 
the Chief Engineer were not acceptable to him. 

The Government appealed to the District Court against the judg- 
ment of the Addl. Subordinute Judge, Kottnprn which was dismissed 
QS having been filed after the tinw allowed by law without proper 
excuse.- 

(i) What is the time limit prescribed in the matter? 
(ii) What are th;? reasons for the delay in filing the appeal? 
(iii) Has the responsibility for delay been fixed? 

Answers 
( i )  The time allowed for filing appeal in the High Court is three 

months and that in the District Court is only one month. 
(ii) After passing of the decree in the Sub-court the Government 

Pleader concerned forwarded copies of the judgment and decree to 
the District Collector, Kottayam recommending to tile an appeal in 
the High Court. Accordingly the Advocate General was requested 
to Ale the appeal in the High Court. But after perusing the record$ 
of the case the Advocate General returned the records saying that 
the appeal lies in the District Court, Kottayam. Accordingly, th6 
District Government Pleader was directed to Ale the appeal but by 
the time the appeal time expired and an appeal was flled in the 
Metslct Court along with a petition to condone the delay. The 
appeal and the petition were not admitted by the District Court. 

(iii) The delay was unavoidable in the circumstances explained 
above. 



q8 
tepZ~!--Though the notice of the Commission requiring the prod- 
tion' of evidence was issued on 21-11-19160 to tttie Government m d r r  
it was communicated to the Executive Engineer only on 8-12-60 and 
received by the Executive Engineer on 4-121960 from which date 
there was hardly one week to produce evidence. As the Executive 
Engineer had to produce records of very old dates (the work was 
executed in 1120 M. E.) and as the time allowed was very short he 
requested the Government Pleader to arrange for postponing the 
date of enquiry by the Commission by another two months. Even 
though it was expected that extension of time would be granted, no 
extension of time is seen to have been granted in this case. 

Has the respomibility for non-availability of tecorda and non-pto- 
duction of records been fmed and action taken fw the lapses?-The 
work was originally arranged by the Kottayarn P. W. D. Division 
and executed in 1120-1122 M. E. Subsequently the work was transfer- 
red to the Ernakulam Division from 1-4-1950 and the F. C. C. of the 
work was passed by the Division in February, 1956. Again, when 
the Alleppey R. & R. Division was fromed in 1-1-1957 the files relating 
to the work were transferred to that Division. The suit was file& in 
1958 and the final decree of the Court was issued on 13-7-1962. It 
may be seen that the work was arranged 18 years ago from the date 
of the judgment and there were also changes in the jurisdiction of the 
P. W. D. Division during the period. Due to these reasons it was not 
possible to trace out the connected records and produce evidence 
before the Commission within the short time allowed. The connected 
files do not reveal that the Government Pleader asked for the agree- 
ment of this work 

Why did G w e m m n t  take more than one year to satisfy the 
Court decree?-After the decree was passed, the D. C. Kottayam on 
behall of the Government explored the pwibilities of flling an a p  
peal. After ascertaining legal opinion, Government Anally decided 
on 76-1963 to satisfy the decree and orders were issued accordingly. 
As the work had no provision in the then budget, the formalities of 
obtaining funds had to be gone through before actually making pay- 
ment of the amount decreed by the Court. These a n  the reasons for 
the delay in satisfying the court decree. 

Did Government semi a reply to the dzajt audit para forwarded 
to them in Octobcr, 1964 i j  nat the reasom therefwr?-A reply . $0 
the d n f t  audit prrr war sent to the Accountant General on 18-10-1965. 



Petition dated %d Juw, 1953 ftom P. K. KurirA, B.A.L.L.B. Ad-, 
Kottayena to the Chiej Secretaq, TrauoncorbCochin Govem 
ment, Trivandrum. 

SUB:-Notice under Sec. 90 of the Civil Procedure Code. 

' y  client.. . . . . . . . . . . . . . ., residing at Thonikadavil House, 
Manganamkara Vijayapuram A. Pakuthy, Kottayam Taluk instructs 
me to mod:fy you as under:- 

My client has constructed the Kuthiathodu bridge at Shortallai 
under directions and orders of the Kottayam Divis;on of the P. W. 
Department. 

The work as originally contracted for could not be done as the 
site needed for the construction of the bridge was not made available 
by the department until after the time of completion fixed for the 
work. When the land became available the Department changed 
the plan for the construction of the bridge as the site was found to 
be not suited for the construction of the bridge according to the ori- 
ginal plan and estimate. Materials to be supplied by the department 
for the work were also not made available in time. Thus the original 
contract could not be worked. It lapsed. 

The bridge construction was subsequently carried on under dir- 
ections from the Department given from time to time. By then con- 
ditions of works had changed considerably and cost of materials and 
labour had shot up. Communist upheavals and distrubances as also 
aggravated war conditions contributed to the rising costs and altered 
conditions. The Department also was revising rates fmm time to 
time. Workable rates were called for from my client by the Depart- 
ment and the same was submitted to proceed with the work and the 
same was carried out by hfm. The rates submitted have been a+ 
cepted and recommended by the departmental Engineers. My client 
b entitled to the settlement of accounts on the basis of the workable 
rates, submitted by him and accepted by the Department. He is abo 
entitled to the usual 15 per cent profit and interest on all the arnounb 
due to him at 12 per cent. Same part payments have been made. 
Reported rquests  to the Department and to Government for settle 
ment of accounts of the wor t  which the Department hu got done 
by my client have rll been turned down. 



. 'This therefore give you notice, if the accounts of Kutiathodu 
bridge construction is not settled as claimed above and payments 
made accordingly within 2 months of the receipt of this notice my 
client will file a suit against the State Government for the settlement 
of the said accounts and recovery of the amounts due to him at the 
State's risks to all costs and consequence. 



(See para 8.181) 

Note on para 49-Audit Report, 1965. 
When and how the payment vouchers were passed in this case? Has 
the final payment been made? Or is the bill under objection? 

The wells in question were being constructed in stages and sunk 
as is usual with such well sinking. Some height of stoining in con- 
structed and after this is sunk to near water level, further height is 
added. The sloinings so constructed and sunk were being paid for 
to the extent so far done in each part bill-given to the  contractor. 
Hence it can be seen that the payment was not made at any one 
time but in parts at various times as the work pr-:gressed F.C.C 
was paid in March, 1961. 

2. Since payments were made under several part bills, on ciiierent 
bates, information as to the dates on which payment vouchers were 
passed is not readily available in the ofRce of the Chief Engineer 
(Buildings and Roads). The information has to be gathered from 
the Executive Engineer (Buildings), Trichur. This may take some 
t h e .  The dates on which payment vouchers were passed can be 
ascertained and furnished separately, if required. 

Sd/- 
Joint Secretary, 

Public Wotks Department. 



A P P U D R  LYI: 
(See para 6.187) 

Note on para 50-Audit Rcpwt, 1965. 
Were the orders of Government dated l l t h  November, 1963 (NO. 

483 MS Trivandrum) relating to cleaners and drivers of vehicles 
followed in this case? 

Reply.--The orders of Government dated l l th  November, 1963 
(No. 483 MS Trivandrurn) relating to cleaners (Eneb) have been fol- 
lowed in this case. This order does not make any reference about 
drivers. The G.O. lays down that when a vehicle is sent to work- 
shops for repairs, the cleaner will not be considered as on duty with 
effect from the date on which it is sent to workshop, but he will be 
given s o r e  work in the office to which he is attached. Tho Govern- 
ment order further adds that when only a part of the vehicle is 
under repair, the cleaner will have to attend to the vehicle and his 
spare time will be otherwise utilised. It is only when the vehicle 
is condemned beyond repair, the G.O. insists on terminating the 
services of the cleaner. (The lorry KLD 1214 was idling from 10th 
April, 1962. The crew were transferred in 7163. The lorry is now in 
the Regional Engineering Workshop under repairs. The question 
of condemnation or survey report does not therefore, arise in this 
case). 

In the light of the above G.O., there was no question of abandon- 
ing any of the crew attached. None of these vehicles were con- 
demned beyond repairs. I t  also does not contemplate the rdrench- 
ment of all crew attached to the vehicles, which were not declared 
beyond repairs. Hence these orders are not applicable in these 
cases. However, the crew were transferred in each of these cases 
as early as possible. 

GOVERNMENT OF KERALA 
ABSTRACT 

Public Setvices-Cleaners of Departmental Motor Vehicles-Setvice 
during the period of repairs of Motor Vehicles--C)rdets issued. 

------ - --  - 
PUBLIC (SERVICES D) DEPARTMENT 

G.O. (P) No. 483. Dated, Trivandnun, 11-11-1983. 



ORDER 
The question as to how the services of the cleaners of the depprt.. 

mental motor vehicles can be treated during the period of repairs 
of the motor vehicles has come up for consideration before the Gov- 
ernment. After due consideration the Government direct that when 
8 departmental Motor Vehicle is sent for repairs to a workshop the 
cleaner attached to the vehicle will not be considered as on duty 
with effect from the date on which it is sent to the workshop. So 
he will have to be given some work either in the office to which he 
is attached or in any other Local Government Institution or off3ce 
where his services can be utilised. However, if the vehicle as a 
whole is not taken to the workshop as the repair required is only 
to a part of the vehicle, the cleaner will have to attend to the vehi- 
cle. In such cases as the cleaner will not have full time work, the 
officer to whose office the vehicle is attached or any other controlling 
authority will utilise his spare time for some other suitable work. 
If the vehicle is condemned beyond repairs, the juniormost in the 
category will be retrenched. The cases of permanent cleaners in the 
regular establishment in such circumstances, if any, will be consi- 
dered as and when such cases arise. 

By Order of the Governor 
P. J. FRANCIS, 
Joint Secretary. 

To 
The Accountant General 
All Heads of Departments (Heads of Offices) 
The Secretary, Kerala Public Service Commission 
The Registrar, High Court 
The Registrar, University of Kerala 
The Secretary, Kerala State Electricity Board 
All Departments of Secretariat (All Sections) 
The Secretary to Governor 
The Superintendent, Government Presses (He is requested tm 

print and supply 1500 spare copies). 



APPENDIX LVII 
(See para 8.198) 

Note on para 65-Audit Report, 1965 

(1) A detailed note about the facts of this case including all the 
details about the contractors.-The decision to construct some tran- 
sit godowns at the Quilon Port area on Poramboke land was taken 
at a conference called by the Minister for Public Works on 27th 

.June, 1958 to discuss ways and means of developing the Quilon Port 
and providing employment to the Port Workers. The Conference 
was attended among others by the Principal Port Officer, Alleppey 
and representative of the trade and workers. It  was pointed out at 
the conference that Bombay Merchants was monopolised imports of 
raw cashew nuts were unwilling to import through Quilon Port as 
there were no storage facilities at Quilon and that if permanent 
godowns were constructed, they might divert import of raw cashew 
nuts from Cochin to Quilon resulting in considerable increase in 
traffic at Quilon Port and consequent increase in employment oppor- 
tunities to Port Labourers. 

(2) Government accordingly accepted the decision of the confer- 
ence and sanctioned on 14th October, 1958, provision of semi-perma- 
nent godowns having a capacity to stock 80,000 bags in the Port pre- 
mises at Quilon on Poramboke land at an estimated cost of Rs. 1.5 
lakhs. Two godowns were accordingly constructed at a cost of 
Rs. 1.49 lakhs in May, 1960. But contrary to expectations, no Bom- 
bay Merchants came forward to import raw cashew nuts through 
Quilon Port. From 16th March, 1962 one of these godowns was let 
out to the Central Ware-Housing Corporation at the standard rent 
of Rs. 492 per month. The Corporation is still using the godown. 
The other godown was leased out to MIS. South India Corporation 
in February, 1964 for a period of two years from the date of occupa- 
tion on 8th February, 1964. MIS. South India Corporation however 
vacated the godown on 7th February, 1965 on account of closure of 
their business at Quilon. From 10th April, 1985 it was leased out to 
the Food Corporation of India at the standard rent of Rs. 492 per 
mensem and they are now occupying it. Due to reasons beyond the 
a n t r o l  of the Department such aa general slacknelyl in trade, utili- 



sarlon of private godowns for stocking of cargo by the importers etcr 
the two godowns remained unused for the shipping season in 1961 
and till March, 1962. The contractor engaged for the construction of 
the godowns was the lowest tenderer viz. the Finn of D'Cruz Br* 
thers, Quilon. The work was completed in May, 1960. The actual 
booked expenditure for the construction of the two godowns was 
Rs. 1,48,875. Further details regarding the contract are not readily 
available in the Secretariat. They have to be obtained from the Exe- 
cutive Engineer, Quilon if necessary. 

(3) It may be pointed out that the construction of the two godowns 
at Quilon was taken up as part of a long-term plan for the develop- 
ment of the Quilon Port by providing adequate storage facilities at  
the Port area and not to serve the interests of Bombay Merchants 
alone. That the construction of the godowns is fully justified is 
borne out by the fact that they are being utilised for storage purposes 
now. 
Was any lease deed signed at the time of letting out the godowns? 

(4) The two godowns at Quilon Port are at present leased out to 
the Central Ware-Housing Corporation and the Food Corporation of 
India respectively. The Central Ware-Housing Corporation has 
been occupying one of the godowns from 16th March, 1962 and the 
Food Corporation of India has been using the godown from 10th 
April, 1965. As the period of lease of the Central Ware-Housing 
Corporation has exceeded one year, a registered lease deed has to be 
got executed by the Corporation under section 107 of the 
Transfer of Property Act. As the period of lease in favour of the 
Food Corporation of India is less than one year, an oral agreement 
accompanied by delivery of possession is conidered smcient. 

(5) The South India Corporation was in occupation of one of the 
godowns for the period from 8th February, 1964 to 7th February, 
1965. No lease deed was got executed by the firm for the period. 
It has however been reported by the State Port Officer that the entire 
rent for the period of one gear at the rate of Rs. 600 per mensem 
against the standard rent of Rs. 492 per mensem was realised from 
the Soutb India Corporation for the period they were in occupation 
of the godown. Information as to whether the excess amount ma- 
Uoed from the South India Corporation has been refunded to the 
Firm is not readily available in the Secretariat. I t  is known that 
no request hm been ma& the brm for the refund of the um 
uoountd 

w- 
Joint -. 



Note on para 87-Audit Report 1965. 
Whether any bills were prepared and presented earlier than 1964 

on the department's formula? If so, when? 

Yes. The State Transport Department had sent an invoice on 
14th March. 1953 for an amount of Rs. 49085.70 in respect of the 
Nagercoil r)is!rict anti anotl1c.r invu:c'r oll 19th May, 1953 for a 
sum of Rs. 41272-15-0 in respect of Trivandrum District and another 
in voice on 23th March, 1959 for a sum of Rs. 7,12,560.41 p. in respect 
of the Quilon District. But they were returned unaccepted on the 
ground that they were not prepared on any agreed and accepted 
formula. However, the Postal Department made two ad hoe pay- 
ments; Rs. 6 lakhs in 958-59 and Rs. 1,70,000 in 1960-61 to be adjusted 
on final fixation of the rate of subsidy. The following is the detail- 
ed position: 

The Transport Department has been conveying post mail bags 
from 1st April, 1951 in routes operated by the Department. In a 
conference held at the Secretariat on 11th July, 1951, it was agreed 
that the Postal Department will pay r )  passenger fare for such 
conveyance, the 113 being mazdwr charges payable to the Porters 
for handling mail bags. The Postal Department also agreed to pay 
off route charges at Re. 1 per mile or part thereof for operation 
beyond normal departmental route. The Department claimed sub- 
sidy at  the above rate in respect of mail conveyance in Trivandrum 
and Nagercoil Districts, reckoning one passenger fare on a point to 
point basis (there are a number of post ofaces in a route, where ex- 
change of mails had to be done). The invoices were sent in March, 
1953 but they were retuned by the Postal Department since they 
were prepared to reckon 1 passenger fare only from terminus to 
terminus. Thereafter a series of correspondence was exchanged 
between the Postal and Transport Departments and various sugges- 
tions were put forth from either side. The Transport Department 
suggested payment based on number of seats displaced whereas the 
Postal Department suggested payment on weight basis. They pro- 
posed 4d pies per maund A joint verification to asselu the weight 
of maib conveycd ln Departmental buses u aloo the number of 



scats displaced, was conducted in 2/58 and the Transport D c p m t  
sent a few invoices in respect of Quilon and Kottardcara Districts 
based on seats displaced. This was in 3/59 but the b i b  were return- 
ed. Meanwhile the Postal Department made two ad hoe payments, 
Rs. 6 lakhs in 1958-59 and Rs. 1,70,000 in 1960-61 to be adjusted on 
final fixation of rate of subsidy. . 

It was at  the conferences at the Chief Secretary's room in Janu- 
ary and April, 1964 that a final agreement was reached. Based on 
the minutes of the conferences, bills are being prepared and sent 
to the Postal Department. Bills to the extent of Rs. 8 lakhs (nearly) 
have already been sent. The remaining bills will be sent in the 
course of this month. There has been some delay in actually rend- 
ering the invoices after the decisions of the conference in 4/64. Thia 
is because records pertaining to the last fourteen years of the several 
districts had to be scrutinised and subsidy worked out  

Recently the Director General of Posts and Telegraphs, New 
Delhi has been addressed by the Corporation to take steps for settl- 
ing the claims early. 

Dated, -12-1965, 
w- 

Joint Secretarg. 



(See para 8.113) 

Note on para 87-Audit Report, 1965. 
The private parties from whom dues are to be recovered, since 

when they are outstanding and action taken to write them off-for 
the period upto March, 1965. 

Similar statement in respect of Government also. 
Revenue outstanding as on 31st March, 1965 is given below: 

Bus warrants . . 1,01,017.go 
Job works . 4,22,166.35 
Private hire 2~74,949'07 
Other items . . fQ19481 

8,04,553' 13 

Out of the above arrears, a sum of Rs. 3,76,275:89 P. has been col- 
lected till 30th November, 1965 under the items as noted below: 

Outstanding as on Collections till B~lancc as on 
31-3-1965 30-11-1965 1-12-1965 

Thus 46.9 per cent of the arrears accumulated till 31st March, 
1965 has since been realised within the last seven months. 

The detailed statement of arrears in respect of private hire still 
due is appended herewith* 

In respect of Bus warrants and Job works, reports regarding the 
total amount of collection alone could be obtained from the Sub- 
dces .  (The detailed statements ate awaited,) Hence the detailed 

*Not Printed. 
248 .. 



rtatement showing the latest position cannot be furnished at present. 
The statement of arrears as on 31st March, 1965 in respect of these 
items is enclosed*. Bus warrant dues are grouped under the cate- 
gories: 

(i) for Police personnel of the Kerala State, and 
(ii) for other State Police personnel. 

In respect of the other items the details are furnished below: 
(1) Shri . . . . Quilon-Rs. 4,125:81. A suit was filed and decree 

obtained in favour of the Department. The District Col- 
lector, Quilon, is taking execution proceedings for realis- 
ing the amount. 

(2) Shri . . . . Rs. 2,294:OO. The Suit against him was decreed in 
favour of the Department. As he was in the Madras State 
Service, the Small Causes Court, Madras was requested 
to take execution proceedings. He later left the Madras 
Government service. Steps are taken to transfer the suit 
to the Vaikom Munsiff's Court and to take execution pro- 
ceedings. 

The Kerala State Road Transport Corporation is examining the 
various items of arrears with a view to ascertaining finally whether 
the arrears in resped of each item are recoverable or not and to 
write off the irrecoverable items. 

Sd/- . .Joint Secretary. 
Dated, 17-12-1965. 

*Not Printed. 



APPENDIX u 
(See para 9.14) 

S T O W  PURCHASE DEPARTMENT 
Note on Para 96 (i)-Audit Report, 1965. 

''Stdement showing list of cases where recommendations of the 
Stores Purchase Committee were over-ruled by  higher authorb 
ties during the period 1957 to  August, 1964," 

The following are the files in which the recommendations of the 
Stores Purchase Committee were over-ruled by Government during 
the period 1957 to August 1964: - 

(I)  G.O. (MS) rr.llsR/SP 

(2 )  G.O. (MS) 2o71sRISP 

(3) G.O. (MS) 1jt1s91SP 

(4) G.O. (MS) rg160'SP 

(5) G.O. (Rt) 869,(60!SP 

(6 )  G.O. (MS) 241611SP 

(7) G.O. (MS) 3a/6a/SP 

(8) G.O. (MSj 7816aISP 

(9) G.O. (MS) 11)/6a/SP 

(10) '3.0. (Rt) 878/6t/SP 

(11) G.O. (Rt) 9171621SP 

(12) G.O. (MS) 11631SP 

(13) G.O. (MS) 38163ISP 

( 1 4  G.0. (MS) ~3/63/SP 

(1s) G.O. (MS) #8/6q/HLD 

dated 13-9-58 

>> to-10-58 

?a 27-2-59 

9 ) r I-2-ho 

9s 14-12-60 

P S  2-8-61 

Is  10-3-62 

9s 19-9-62 

s Y 29-1 1-62 

ss y - 1 ~ 6 2  

p # 15-11-62 

P D  4-1-63 

ID 1-7-63 

##  11-10-63 

n D  30-6-64 
Brief notes on each of the Cases are given below:- 

L G.O. ( M S )  113/58/SP duted 13th September 1958. 

Purchase of Khaki Dt i lWol i ce  Departmtnt.-The Inspact= 
General of Police invited tenders on 26th February, 1958 for the 
purchase of 50,000 yds. of Khaki Drill required for the Poke Da 
partmerit. 5 Firnu responded. The rate, quoted vpried from 
Re. 1-06 per yd. to 1.62 per yd. After acrutinirfng the sunplea md 

Ibe 



tenders, the Inspector General of Police was of opinion that the fol- 
lowing 2 varieties of Khaki were good for Police Uniform: 

(1) Elgin Mills Khaki-EC. 300-28"--offereda by Engineering 
Materials Agency at Rs. 1.56 per yd. 

(2) B. & C. Mills-Khaki B. 17 C. 800-28"/29" offered by 
Kurup Bros.-at Rs. 1.60 per yd. 

In his opinion, B. & C's B. 37 C. 800, which priced Rs. 1.56 pel 
yd. was also not bad. Yt was also stated that all other qualities 
were not suitable for Police Uniform. On receipt of certain com- 
plaints, the samples were got tested by the Principal, Institute of 
Textile Technology. There was a similar test report conducted by 
the Director of Transport in connection with the purchase of Khaki 
for the Transport Department. That test report also was called for. 
Both these reports differed widely. The Inspector General of Police 
was of opinion that the test reports were not likely to be reliable. 
Hence ignoring the test reports, but based on quality, durability and 
past experience the Inspector General of Police recommend the pur- 
chase from M/s. Engineering Materials Agency, Trivandrum at the 
rate of Rs. 1.53 per yd. which gave a reduction in the levy of Central 
Excise Duty which came into force after the tender was submitted. 
The Stores Purchase Committee agreed with the Inspector General 
of Pol ice. 

Since the Principal, Textile Technology had not ranked the 
samples and as no test for textile streqgth had been conduct&, Gov- 
ernment ordered to purchase ? the quantity according to the recom- 
mendation of the Inspector General of Police and 4 the quantity from 
M/s. Chimanlal Umaji at the lowest rate of Rs. 1-18 per yd. rated as 
"excellent quality" by Principal. Textile Technology. 

2. G.O. (MS) 207/58/SP dated 29th October. 1958. 

Supphi of ammttnition boots-Police Deportment.-Bv the end of 
December 1957, the Inspector General of Police invited tenders for 
the supply of 5.000 pairs of ammunition boots required for his De- 
partment during the year 1958. 8 tenders were received. After 
examining the samples, the Inspector General of Police reported 
that except the samples offered bv Leather Workers, Cooperativt! 
Society, Trivandrum and Copper Allens Machine made boots o f f d  
by M/s. Engineering Materials Agency, Trivandrum. all other sam- 
ples offered by the other 6 Firms were not found fit for the use of 
the Police Personnel. 

The Inspector General of Policc recommended the purchase of 
1,000 Dairs from the Leather Workers Cooperative Society at Rs. 20 

2884 (Aii) LS-18. 



per pair and 4,000 pairs from MIS. Engineering Materials, Finn 
of repute for quality & durability, at Rs. 21-94 per pair. 

As a measure of encouragement to an Industrial Unit run by the 
Industries Department the Stores Purchase Committee recommen- 
ded to purchase 1,000 pairs from the Small Scale Industries Depart- 
ment at Rs. 17-87 per pair. In view of the marked improvement 
in the quality shown by the Leather Workers Cooperative Society, 
the Stores Purchase Committee recommended the purchase of 1.,500 
pairs at Rs. 20 per pair from them. Because of the repute for quality 
and durability gained by Cooper Allens machine made boots offered 
by MIS. Engineering Materials Agency, Trivandrum, the Stores 
Purchase Committee recommended the purchase of 2,500 pairs from 
them at  Rs. 21.94 per pair. 

In view of the doubtful quality of the boots offered by the Small 
Scale Industries Department and particularly in view of the un- 
favourable report of the Inspector General of Police, a trial order 
for 500 pairs alone was considered necessary so far as the Small Scale 
Industries Unit was concerned. Government also decided to re- 
tender the balance quantity so as to enable to get more favourable 
offers. 

3. G.0. (MS) 152/59/SP dated 27th February, 1959. 

Supply of Plant Protection Chemicals-AgricuEture Department.- 
In the year 1959, the Director of Agriculture invited quotations 
for the supply of 19 items of chemicals required for his Depart- 
ment. Altogether 21 quotations were received. The Director of 
Agriculture recommended the lowest as well as higher offers con- 
sistent with quality and certain other technical grounds. The 
Stores Purchase Committee also agreed with the Director of Agri- 
culture in respect of 15 items in which the Director of Agriculture 
had recommended the lowest offers. In regard to the following 4 
items, the Stores Purchase Committee's recommendation differed 
from that of the Director of Agriculture. They were:- 

(1) Item (2) .-B.H.C. 50 per c e n t 1  114 tom. 
The cheapest offer of M/s. Flintrock Products at Rs. 1,845 per 

ton, including SIT. was overlooked by the Director of Agriculture on 
the ground that they had not produced tbe required test certifi- 
cate and recommended the higher offer of Bharath Pulverising Mills 
at Rs. 1,995 per ton + S.T. whose products were bearing I.S.I. Certi- 
Acation math As MIS. Flintrock Products had produced a test cer- 
tificate for the Agricultural Research Institwte, Coimbatore and ae 



they had applied for using LS.1. Certifkation marks, the Store8 
Purchase Committee recommended their offer. 

(2) Item (4): D.D.T. 50 per c e n t 3  TOM & 17 C w t ~ .  

The Director of Agriculture had not forwarded his definite ra 
commendation for this item. Among the suitable offers, M/s. Flin- 
trock Products had quoted the lowest rate of R8. 2.40 per lb. 

As it was found that the Director had placed orders with M/a 
Flintrock Products for the supply of 27 tons of D.D.T. required for 
the Cocoanut Spraying Scheme at Rs. 2.20 per lb. on condition that 
they should produce I.S.I. Certificate, the Stores Purchase Cam.. 
rnittee also recommended their offer on the very same conditions. 

(3)  I tem 12: Copper Fungicide-2 tons 15t Cwts. 

Five Firms had quoted, the rates varying from Rs. 2.02 to Rs. 2- 40 
per lb. The Director of Agriculture had not recommended either 
the lowest offer of Sudhir Chemicals at Rs. 2.02 per lb. or the next 
lower offer of Sujirkar Trading Co. at Rs. 2.27 (both inclusive of 
S.T.). M/s. Imperial & Chemical Industries had quoted the highest 
rate of Rs. 2:40 per lb. + S.T. As it was found that the Director 
of Agriculture, after a discussion with the Chief Secretary and the 
Stores Purchase Secretary, had placed orders with I.C.I. for the 
supply of 12 tons at the rate of Rs. 2.27 per lb. + S.T. the S t o m  
Purchase Committee also recommended their offer in the instant 
case on condition that they should supply at the previous rate of 
Rs. 2.27 per lb. + S.T. and if not, from M/s. Sujirka Trading Co. 
at Rs. 2.27 per lb. inclusive of S.T. 

( 4 )  I tem 18: Mereuric Chloride-1 Cwt. 
The lowest offer of Chottee Bhai Pate1 & Co. at Rs. 25 per lb. 

was overlooked by the Director of Agriculture as they demanded 
90 per cent payment against R.R. and as they were new to the 
Department. The next lower offer Iliamond Drug Depot at Rs. SO 
per lb. was overlooked by the Director of Agriculture without any 
reason and recommended the still higher offer of All India, Medical 
Corporation at Rs. 35 per lb. As there was no reason to reject the 
offer of Diamond Dfug Depot, the Stores Purchase Committee re- 
commended their offer at Rs. 30 per lb. 

As regards itmes (1) & (4) Government agreed with the St- 
purchase Committee. Regarding item ( 2 ) ,  Gwernment decided t b  
accept the offer of Flintrock Products at their quoted rate of Rs. S.40 



per lb. even if they were not prepared to offer a t  Rs. 2.20 per lb. 
s h e  their quotation was cheaper than others. In regard to itcm 
(3) it was decided not to negotiate with I.C.I. to reduce their rates 
and hence accepted the lowest offer of MIS. Sujirkar Trading Co. at 
Rs. 2.27 per lb. inclusive of S.T. 

4. G.O. (MS)  19/60/SP dated 11th. February, 1960, 

Supply of Sewinlg m,ach.ines-Rate ConDmct-l9SS-6i)-Fir~tion 
of.--Government invited tenders in April, 1959 for the supply of 
3 types of sewing machines [ ( 1 )  Tailor Model, ( 2 )  Domestic model 
(Pedal type), (3) Domestic model (hand operated) 'j for settling 
Rate Contract. Altogether 10 valid tenders were rcccivcd. The sam- 
ples were got tested bv a machanic of the Industries Department. Al- 
though the prices of the British machinerv supplies Co. (Zenith 
model) were cheawr for all the 3 types, the test report showed that 
the qualitv of their machine was not up to the standard. The Erm 
had proposed to set up an assembling Unit of their own at Erm-  
kulam. Tailor Model machine was the major item renuired and 
the test report showed that the "Sansar" machine offered by Maha- 
bir Export and Tmport Co. alone at Rs. 2151- each uras satisfactory 
based on quality, durabilitv and performance. For the other two 
items, test report gave preference to 'Vsha" machines (Domegtic 
model pedal type Rs. 200 each) (Domestic Model Hand operated 
Rs. 155 each), all the cheaper makes being of poor qualities. The 
Stores Purchase Committee also agreed with the test report. 

Government were of the view that the offer of the "Zenith" 
manufactures (British Marhinerv Sunplics (e Co.) which set un their 
assembling plant at Ernakulam for manufacturing sewing machines 
within the state was too attractive to be rejected off-hand. It  was 
therefore decided to purchase 50 per cent of the Tailor model 
machine from "Zenith" at Rs. 2101- each and the remaining 50 per 
cent from M/s. Mahabir Export & Tmport Co. (Sansnr Modd) at 
Rs. 215/- each as recommended by the Stores Purchase Committe~. 
Government also agreed wlth the Stores Purchase Committee in 
regard to other two proposals. 

5. G.O. ( R t . )  869/6O/SPD d n t ~ d  14th Decmher .  7960. 

Purchase o f  Plant Protec%;on eqninments such, n.7 Snrmlers, 
dusters etc-Aqriculture Department.-The Director of Amiculturc 
invited tenders for the s u v ~ l y  among other t h i n ~ s  of 903 numbers 
of 2 gallon working capacitv saravers required for the Department 
of Agriculture and N.E.S. R. C.D. Rlocks of the State and forwarded 
them to Government with his rccommendations, M/s. Shah Wallace 



& Co. had quoted rates for 2 types of Sprayers. The lowest offer 
at Rs. 123 quoted by them was rejected as the quality offered was. 
not for the required type. The same firm had quoted the next lowest 
rate of Rs. 132 for the required type. The Director of Agriculture 
therefore recommended to purchase the entire quantity from them 
a t  Rs. 132 each. The Stores Purchase Committee agreed with the 
Director of Agriculture. 

There was no indication of the delivery time in the case of M/s. 
Shah Wallace. In  view of the urgency of the materials and appreci- 
ably quantity required under this item and'with a view to ensure 
prompt and quick supply of the article, Government decided to split 
up the order and to get 50 per cent from M/s. Shah Wallace & Co. 
at  Rs. 132 and the remaining 50 per cent from MIS. Addison & Co. 
a firm of established ~ e p u t e  in the line who offered from ready 
stock by making them to reduce the price to that of MIS. Shah 
Wallace from their original rate of Rs. 135 each. M/s. Addison & 
Co. agreed to supply at the reduced rate of Rs. 132 and therefore 
orders for 50 per cent were placed with them. 

6.  G.O. (MS)24/61/SPD dated 2nd March, 1961. 

Rate Contract for the supply of Sewing Machines-Settling of.- 
Tenders were invited for the supply of 3 types of sewing machines 
(1) Tailor model (Pedal type), (2) Domestic Model (Pedal type) 
and (3) Domestic hand operated model on rate contract basis. Seven 
Firms quoted, Sansar, Usha, Rita, Everest, Harry, -Zenith and 
Lakshmy. The samples submitted by all the tenderers were got tested 
by a specialist deputed by the Director of Industries & Commerce. 
The ranking given in the test report was as follows:- 

Rs. 

Toilor Motfcl. 
( ;>Usha  . 223 

(ii) Zenith . 200 

Domestir Hand Opera led. 

(i) Usha . 155 



On scrutinising the test report, the Stores *chase Committee 
found that the test was conducted only by an expert cutter of cloth 
and not by an expert mechanic who could say about the performance 
of the machines. Hence the test report could mt be relied upon. 
The committee therefore decided to give Rate Contract for "Tailor 
Model" to M/s. British Machinery (Zenith), who had quoted the 
lowest rate of Rs. 200 each and to M/s. Mahabir Export & Import 
Co., (Sansar) who had quoted the next higher rate of Rs. 215 
each In the case of Domqtic Model (foot driven) type machine, 
the committee recommended to award Rate Contract equally between 
"Zenith" at Rs. 184 each and 'Harris' at Rs. 177.59 each, being the 
lowest offers. 

For Domestic Model Hand operated type machine, the Stores Pur- 
chase Committee recommended to fix Rate Contract with "Harris" 
only at Rs. 133.99 each as there was not much demand for this 
type; even though the lowest quotations were received from 'Harris' 
& Zenith. Usha' model machines have a long established reputa- 
tation and hence Government decided to award the Rate Contract 
for Tailor Model to "Usha", "Zenith" and "Sansar" models in equal 
proportion. In regard to the other two models, Government agreed 
with the Stores Purchase Committee. 

7. G.O. (MS) 32/62/SPD dated 10th March, 1962. 
Settling of Rate Contract for Sewing machines for 19652-63. 
Tenders were invited for the supply of 3 types of sewing machines 

-(I) Tailor Model, (2) Domestic Model (Pedal type), and (3) 
Domestic model (hand operated) on Rate Contract basis for 1062- 
63, only two tenders with samples were available. They were from 
M/s. Usha and Zenith The rates quoted by them were as follows: - 

USHA MACHINE . . Ra. 2251- crb. 

ZENITH MACHINE R8. ZOO/- trh. 



The various kinds of sample machines submitted by the tender- 
were got tested by the specialist deputed by the Director of Indus- 
tries & Commerce. Based on the test report that the Usha machines 
were better than Zenith and in view of their established repute, the 
Stores Purchase Committee recommended to place the entire con- 
tract with M/s. Usha for the 3 kinds of machines. Tailor Model 
@ Rs. 225 each; Domestic Model Pedal Q Rs. 200 and Hand opera- 
ted @ Rs. 155 each respectively. 

Government agreed to accept the recommendation of the Stores 
Purchase Committee except for tailor model pedal type. With a 
view to giving encouragement to 'Zenith' who had an assembling 
plant at Ernakulam employing Kerala labour, Govenunent decided 
to split up the contract in respect of Tailor Model and ordered to 
get 50 per cent from 'Zenith' @ Rs. 200 each and remaining 50 per 
cent from 'Usha' @ Rs. 225 each. 
8. G.O. (MS) 78/62/SPD dated 19th September, 1962. 

Modern Fishing Equipments-Purchase of Synthetic twine- 
Fisheries DepartmentRegatding-The Director of Fisheries in- 
vited tenders for the purchase of Synthetic twines of 2 sizes for 
the import licence secured for the value of Rs. 1.25 lakhs. After 
verification of the samples and comparing the C.I.F. and F.0.R. 
values quoted by the h, the Director of Fisheries forwarded the 
tenders to Government with his recommendations to purchase the 
entire quantity from M/s. Champion Corporation who have quoted 
the lowest rate for two different kinds, at Rs. 18 per kgm and 
Rs. 17.75 per kgm. respectively. 

The C.I.F. and F.O.R. prices quoted by M/s. Champion Corpora- 
tion for the two varieties of twines were the lowest. MIS. Metro 
Trading Syndicate had not quoted their F.O.R. rate in their original 
tender. Subsequently they have intimated F.O.R. prices vk., 
Rs. 17.06 per kgm which was found to be lower than that of Cham- 
pion Corporation. Stores Purchase Committee recommended to 
purchase f quantity of the cheaper variety from M/s. Metro Trad- 
ing Syndicate (at Rs. 17.06 per kgrn.) and the remaining ) quantity 
of the costlier variety from Champnion Corporation at Rs. 18 per 
kgm. and Rs. 17.75 per kgm. respectively. 

Govenunent found that the original rate of MIS. Metro Trading 
Syndicate (i.e., Rs. 11.75 less 2 per cent C.I.F. Cochin. which would 
amount to Rs, 11 52) was the same as that of M/s. Champion Cor- 
poration According to Director of Fisheries the tender of M/& 
Metro Trading Syndicate was defective as they had not quoted 



ase 
the F.O.R. price originally. Subsequent clarifications regarding price 
could not be taken into consideration. On these grounds, it was 
decided to purchase the entire quantity from'M/s. Champion Cor- 
poration at Rs. 18 and Rs. 17.75 kgm. respectively. 

9. G.O. (MS )  114/62/SPD dated 29th November, 1962. 

Purchase of plant protection Chemicals such as BHC, C-er Jun- 
gicide etc. 1962-63.-The Director of Agriculture invited tenders for 
the supply among other things of Eldrin 20 per cent E.C. 14,895 
litres and forwarded proposal for the purchase with his recommen- 
dations. The Director recommended to purchase this chemical from 
4 Arms who quoted the same rate of R-s. 15.40 per litre for supply 
in 500 ml. litre and Rs. 17 per litre in 250 ml, litres based on quality 
with I.S.I. mark on packings and previous performance and to ensure 
prompt supply of the material. The Stores purchase Committee 
agreed with the recommendation of the Director, Government de- 
cided to split up the contract and place orders with five tenderers 
including Devidayal &: Co. who quoted the same rates for the fol- 
lowing reasons: - 

The offer of M/s. Devidayal &. Co. who quoted the same rate of Rs. 
15.40 per litre in 500 ml. litre and Rs. 17 per litre in 250 ml. litre 
tins for the supply of this item was overlooked by the Director of 
Agriculture on the ground that their supply of the past had been 
irregular and that they had not replaced some supply of sub standard 
quality The firm represented that they had sent the replacement 
and the future supplies would be made from their Branch opened s t  
Cochin. If there had been irregularities in the previous supplies 
the proper course was to impose a penalty when payment in respect 
of the supply was made and it would be hard to keep out the com- 
pany from the present contract unless there was some serious charge 
against them. As there was no serious charge against the tenderer 
at that time, Government took the above decision. 

10. G.O. Rt. 878/62/ SPD dated 24th Octo'her, 1962. 

Purchase and erection of Weigh Bridges-Transport Depnrt- 
mat.-The Transport Commissioner invited tenders for the supply 
and erection of 5 Nos. Weigh Bridges at strategic points in the state 
for the tfRcient checking of overloading of vehicles and to prevent. 
tax evasion, and forwarded them to Government with his recorn- 
menda tions. , , 



The Transport Commissioner recommended to purchase the 
Weigh Bridges from M/s. Avery & Co. at Rs. 26,990 F.O.R. Cochin 
Exclusive of erection charges, based on valid tenders conforming 
to the tender conditions, cheapness consistant with quality, guarantee 
of service and past performance. The Stores Purchase Committee 
agreed With the Transport Commissioner whose recommendation 
was based on the most suitable offer according to tender specifica- 
tions. 

M/s. Metro Trading Syndicate who quoted the lowest rate of 
Rs. 24,690 had not quoted price for delivery F.O.R. Cochin and erec- 
tion charges as required in the tender notification. As the differen- 
ce in price quoted by the two firms was considerable, Government 
decided to split up the contract between Avery & Co. and Metro 
Trading Syndicate in the rate of 3: 2. 

11. G.O. ( R t )  917/62/SPD dated 15th November. 1962. 

Plant protection equipment-Rocker sprayers etc.-Agricultwe 
Department.-The Director of Agriculture invited tenders for the 
supply among other things of 1575 Nos. of Rocker Sprayers without 
hose requireed for his Department under Plant protection Compre- 
hensive Spraying Slcheme and forwarded his proposals for the pur- 
chase with his recommendation to Government. The Director re- 
commended to purchase 575 Nos. from M,'s. Community Engineer- 
ing Works who quoted the lowest rateofRs. 108.50 each and 1000 
Nos, from M js. Shah Wallace & Co. who quoted the next favourable 
rate of Rs. 112 each based on the satisfactory performance of their 
equipments. Considering the production capacity of the Community 
Engineering works and with a view to giving encouragement to loc?l 
Small Scale Industry who quoted the lowest rate and whose pro- 
ducts were found satisfactor?., Stores Purchase Committee recom- 
mended to purchase 1.000 Nos. from this concern and the remaining 
575 Nos. from the next most su:table offer of M s. Shah Wallace & 
Co. at Rs. 112. 

Government decided to place orders with the above 2 firms with 
slight variations in the quantity i.e. to get 775 Nos. from M/s.  Shah 
Wallace & Co. and the remaining 800 Nos. from M s. Community 
Engineering Works. 

12. G.O. (MS) l,163/SPD dated 4th January, 1963. 

Puchase of 'Ptactors.4anction was accorded to the Director of 
Agriculture for the purchase of 5 Nos. Tractors with Trailors from 



M / B  Trailors (India) Calcutta at Rs. 9,500 each for tractor and 
Rs. 3,950 each for trailor. Subsequently certain petitions were re- 
ceived from other tenderers requesting for favourable consideration 
of their offers. Sanction issued for the purchase from Trailors 
(India), Calcutta was theref ore stayed. 

The Director of Agriculture forwarded his revised recornmenda- 
tion for the purchase of 4 tractors with non-tipping trailors for 
the Weppey District and 5 tractors for the Palghat District from 
M/s. Stanes Motor Furgusson Tractors based on best technical re- 
ports and the availability of most efficient facilities for servicing and 
spare parts spread out in Kerala. While submitting his original 
recommendation the Director of Agriculture had preferred the offer 
of M/s. Sujirkar Trading Co. at Rs. 16,890 each for the reasons that 
their tractors were manufactured progressively in India, 30 per cent 
of the components were then manufactured in India and by 1965 
100 per cent of the parts would be manufactured in India itself and 
the supply of spare parts as and when required was guaranteed 
in addition to the service facilities. The Director of Agriculture had 
not then recommended the offer of M/s. Stanes Motors for 'Fur- 
gusson' tractors for the reasons that they had not agreed to certain 
tender conditions and that their price was the highest (Rs. 26,275 
each). The reasons for overlooking the cheaper offer of MIS. Sujir- 
kar Trading Co. at Rs. 16,890, while forwarding his revised proposal, 
advanced by Director of Agriculture were that a good portion 
of the parts of their machinery was imported, the price quoted by 
them being FOR Faridabad involving additional freight charges and 
strain as foreign exchange. 

After m t i n i z i n g  the tenders, based on cheapness consistent 
with quality, better terms of delivery, availability of spare parts as 
and when required coupled with free service facilities from indi- 
genous sources, Stores Purchase Committee recommended to place 
orders with M/s. Sujirkar Trading Co. Government decided to 
place orders with the following firms for the quantity noted against 
each for the reasons stated hereunder. 

Massey Furgusson (Stanes Motors) 4 Nos. @23,225*46 
Sujirkar Rading Co. 3 ,, @16,8~*00  
J. N. Marshal & Co. 2 )  " @15,575:00 

It was seen that Mamey Fergusson Tractors were the best from the 
point of view of performance and reliability though the price quoted 
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by them was rather high. The prices of Sujirkar Trading Co. Trac- 
ton, were considerably lower. But Government were not sure of 
their quality. The prices quoted by M/s. J. N. Marshall & Co., Bomn- 
bay were still lower, but again there was risk in buying them as they 
had not been tried. As it was considered prudent to place orders 
for all three makes so that a trial order could be given to cheaper 
ones also, Government decided to split us the orders as cited above. 

13. G.O. (MS) 38/63/SPD dated 1st July, 1963. 

Rate Contract for Sewing machines for 1963-64.-Tenders were in- 
vited for the supply of various types of sewing machines on Rate 
Contract basis for 1963-64. The sample of sewing machines sub- 
mitted by the tendere'rs were got tested by a mechanic deputed by 
the Director of Industries and Commerce. In the order of per- 
formance the test reports showed that Usha and Zenith are good for 
tailor model, Merrit and Usha for Domestic hand operated, Merrit, 
Zenith and Usha for domestic model pedal type. The prices quoted 
were as follows: - 

Rs. 
2x0 

Zenith . 190 



Stores Purchase Committee recommended to place order for tailor 
model with Usha far entire quantity, for domestic model pedal l.ypc 
with Merrit and for domestic model hand operated with Usha. 

Government agreed with the recommendation d the Stores Pur- 
chase Committee except in the case of domestic model pedal type on 
the ground that in the test report it was found that the quality of 
'Zenith' who quoted the rate of Rs. 190 was put next to 'Merrit' in 
the order of preference. As the difference in price was however 
very glaring-Zenith quoted only Rs. 190 as against Rs. 315 quoted 
by Merrit--Government decided to place orders for Zenith @? 
Rs. 190 each in  place of Merrit. 

14. G.O. (MS) 53/63/SPD dated 11th October, 1963. 

Constmtion of Bwts-Fisheries Department.-The Director of 
Fisheries invited tenders for the construction and supply of 33 Nos. 
of boats of different sizes. 

(i) Boats-36 ft. . . 6 Nos. 

(ii) Boats-go ft. (old design) . . 11 Nos. 

(iiij Boats-30 ft. (New design) . . 16 Nm. 

Item (I) B o a t s 4 6  ft.--6 Nos. 

On the whole 22 tenders were received, of which 11 tenders were 
valid. The lowest 5 offers were overlooked as they did not h a w  
much experience in the line and as no reliability could be placed on 
them about their work. Considering the capacity of the tenderers to 
construct boats according to specification, past performance and 
experience in the construction of complicated designs and Depart- 
mental facil ties to supervise the work, the Director of Fisheries re- 
commended the proposal as follows: - 

I. Bharat Industrials, Cochin-2 Nos. . . Rs. 60,ooo c r h  

2. M/s. K. 8. Tho- end Joseph, Cochin-2 Nos. . Do. 

The Departmental Purchasing Committee endorsed the recom- 
mendation of the Director of Fisheries. 



The Stores Purchase Department recommended to award a con- 
tract to build one boat to the lowest offerer, Shri C. J. Simon at 
Rs. 48,0001- each, reducing the number of 2 boats recommended to 
be given to Mls Brunton & Co., the higher offerer, by one in the light 
of an  observation from Accountant General that new aspirants in the 
line may also be given encouragement. 

On receipt of complaints from lower offerers, Shri C. J. Simon 
and MIS Varuna Boat Builders, Government ordered the Director of 
Fisheries to conduct an enquiry about their past experience, capacity 
to undertake the work, etc. The enquiry report was not in favour of 
these two firms. From the enquiry report, Government found that 
M ! S  Varuna Boat Builders were experienced in the line though they 
had not executed a previous order satisfactorily. I t  was therefore 
decided that this unfavourahle factor did not stand in the wag of 
giving them some boats of this category and hence ordered to arrange 
supply as follows in modification of the recommendation of the De- 
partmental Purchasing Committee and the Stores Purchase Depsrt- 
ment. 

r .  MIS. Vanma noat Ruilders-2 Nos. . Rs. 52.500 each 

2.  M'Q.. Rharat Industrials-2 Nos. . . . . Rs. 60,000 each 

3. Shri K. R. Thomas and Joseph-2 Nos. . . . Rs. 60,000 each 

1 tein 11--Boats-30ft. (Old design) -11 Nos. 
17 tenders were received. Based on the same reasons stated in 

thc case of Item No. I. the Director of Fisheries recommended the 
supply as follows: 

1. Shri Y. 1. Xavicr, Cochin-5 Nm. . . Rs. 13,000 each 

2. Shri E. V. Konth, Chemi-2 h'm. . . Rc. 13.850  each 

7. Shti K. R. Cleetus, Cochin-3 Nos. . . Rs. 17.960 each 

4. Rharat Industrirls. Ciwhin-r No. . . RJ.  I J J ~ O  each 

The Departmental Purchasing Committee agreed with the recam- 
mendation of the Director of Fisheries. The Stores Purchase Depart- 
ment in view of the observation of the Accountant General that new 
as~ i r an t s  in the line might also be fiiven encouragement recommend- 
ed that one boat might be given to Shri C. J. Simon at Rs. 13,0001- 
instead of the offer recommended bv the Departmental Purchasing 
Committee in favour of Mls Rharat Tndustrials. Cochin Government 
as?r~ert with the suggestion of the Stores Purchase Department. 



ltern No. 111-Boats a f t .  (new &sign)-10 Nos. 

18 tenders were received. Based on the very same consideration 
adopted in the case of item I, the recommendation of the Director of 
Fisheries was as follows : 

I. Shri K. J. Xavicr-q Nor. . . RE. xq,ooo each 

2. Bharat Industrials-3 Noa. . . Re. 15,250 each 
3. Shri P. A Auptinc-2 Nw. . . R8. 15,400 coch 
4. Shri K. J. Vvuthukutty& S o a ~ - 5  Nos. . . b. 15,250 each+ S.T. 
5. Shri P. D. Mathachan & Sons-2 Nos. . Re. 15,885 coch 

The Departmental Purchasing Committee also agreed with the 
suggestion of the Director of Fisheries. 

The Stores Purchase Department agreed to the recommendation 
of the Departmental Purchasing Committee with the modification 
that one Boat might be given to Shri C. J. Simon, the lowest offerer 
at Rs. 13,500 each by reducing the two boats recommended in favour 
of Shri P. D. Mathachan & Sons to one. 

Government accepted the Stores Purchase Department's recom- 
mendation with the modification that two boats might be given to 
MIS Varuna Boat Builders at Rs. 15,4001- each based on the enquiry 
report regarding experience and their capacity in the line, by reduc- 
ing the number ofr boats proposed for Shri K. J. Varuthukutty. & 
Sons from 5 to 4 and eliminating the purchase proposed from Shri 
P. D. Mathachan & Sons. 

15. (2.0. MS. 448/64/HLD &ted 30-8-1964. 

Purchase of sluice valves-Public Health Engineeting Department. 
The Chief Engineer (Public Health Engineering Department) 

invited tenders during 1963 for the supply of 150 Nos. of sluice valves 
of 20-24" and 18 tenders were received; of which only 9 tenders were 
valid. M/S Sanmati Corporation, Calcutta had quoted the lowest rate 
of Rs. 2,900/- each of 24" size. The valve spindle of their offer was 
of mild steel as against the I. S. I. specification of bronze. But the 
Firm agreed to supply as per I.S.I. specification at an extra cost of 
Rs. 150l-each. 

In view of the lower rates and considering the Statement regard- 
ing the supplies to other Government Departments, the Chief Engi- 
neer recommended the purchase of 20 NOB. of 24" valves from them. 



The rates quoted by M/s Parry & Co. were higher than that of MIS 
Glenfleld and Kennedy. On negotiation with Parry & Co. by the 
Chief Engineer, they agreed to supply at the rate offered by M/S 
Glenfield and Kennedy. In view of the urgency for the valves, the 
Chief Engineer suggested that the remaining Nos. (130) might be 
purchased from both Parry & Co. and M/S Glenfield and Kennedy in 
equal proportion. The rates quoted by M/S Glenfield and Kennedy 
were as follows: 

Specification Rptt 

Rs. 

20" . . 3635 each 

21" . 3755 > ?  

22" . 4450 s s  

24" . . 4680 ,. 

The Departmental Purchasing Committee agreed to the sugges- 
tion of the Chief Engineer in placing a trial order of 20 Nos. of 24" 
valves with M/S Sanmati Corporation. Regarding the Chief Engi- 
neer's recommendation for the supply of the balance quantity from 
MIS Parry & Co. and M/S Glenfield and Kennedy, the Committe did 
not accept his views as it amounted to a negotiated contract, i.e. 
accepting the offer of a higher tenderer, MIS Parry & Co. at  the 
lower rates of another Firm. MIS Glenfield and Kennedy by nego- 
tiation, which was irregular. The Committee suggested that the 
orders for the supply of 130 Nos, might be placed with M/S GleniUd 
and Kennedy, Calcutta. 

Government. on consideration of the whole question reduced the 
trial order No. of MIS Sanmati Corporation from 20 to 5 Nos. of 24" 
size as it was only a trial order and as the Firm had not much name 
in the field of supply of water supply materials. The balance quan- 
tity of 15 Nos. were also ordered to be purchased from MIS Glen- 
field and Kennedy, agreeing with the Committee's suggestion. 

Sd. 
Additional Secretary to Government 

Stores Pzl rchase Department. 



APPENDIX LXI 

(See para 10.28) 
Note on Para 58-Audit Report, 1965 

Derails of 83 cases where tax amounting to Rs. 69,259 was forgone. 

The 83 cases relate to the following Offices and the action taken 
under each case is given below:- 

SI. Name of Officy 
No. 

S.T.O. Spl. Circlc. Kottavam . 
S.T.O. Spl. Circlc, Palghat 
S.T.O. I C;rilc. Ernakulnm . 
S.T.O. Special 11, Kozhiko.k . 
S.T.O. Dc.vikularn . . 
S.T.O. Muvattupuzha . 
S.T.O. I Circlc, Matranchmy . 
S.T.O. Changanachcry . 
S.T.O. Spl. Circle, Kottayam . 
S.T.O. Spl. C~rclc. Palghaf 1: 

S.T.O. Ponkunoam 
S .T.0 .  I Circlc, Trichur 
S.T.O. Spl. C;rclc, Trichur 
S.T.O. I Cirilc, 1lrn:lkulam 
S.T.O. Spl. Circlc. Alattanchcry 
S . T . 0 .  Alwayc 
S.T.O. Spl. Circlc I ,  Rtvhikodc 
S.T.O. Chittoor . 
S.T.O. I Circle, Kozhikodc , 

S.T.O. Spl. Circle, Cmanorc 
S.'I'.O. Csnnanorc . 
S T . 0 .  Hmdurg 
S.T.O. I 1  Cirdc. Kozhikodc 
S.T.O. I1 Circle, Trichur 
S.T.O. I'arur . 
S.T.O. Chdakudy . 
S.T.O. I1 Circlc, Quilon 
S.T.O. I Circlc, Mattanchcry 
S.T.O. 11 Circle, Alkppy . 

TOTAL : 

No. of Tax in- 
QlRCS ~ 0 l W t l  



The nature of defect and the action taken under each c w  are 
given below: - 

1. Sales Tez  O R e ,  Special 'Circle, Kottcrym, 8 cases:--(i) Chat 
of the 8 cases the Deputy Cofnrnissioner, Ernalntlam has already 
taken action to revise the assessments in 4 cases and hence there is 
no 1w of revenue in these 4 cases. 

(ii) The remaining 4 cases relate to inter-state sales made by 
rubber estate owners. But these rubber estate owners are not dea- 
lers under the Central Sales Tax Ad,  according to the judgment of 
the Kerala High Court in TRC. No. 49163 and hence these d h e r  
estate owners are not liable to tax under the Central Sales Tax Act 
for their inter-state sales. Here also there is no loss of revenue. 

2. Sales Tax Office, special Circle, Palghcrt: 1 case.-The azmem- 
ment has already been revised and the tax demanded. Hence there 
is no loas of revenue. 

3. Sates T w  Office, I Citck, Emakubm: 1 me.-The assessment 
has been revise. Hence no laas. 

4. Sales Tax Office, Special Circle, II, Kozhikode: 1 case.--On 
further verification of the records, it has been found that the turn- 
o v a  assem& is correct. Hence the loss of revenue reported by the 
Accountant General does nd exist actually. 

5. Sates Tax Office, Deviculam: 1 ewe.-The ofacer has taken 
action to assess the turmroa not covered by C forms. Hence no loss 
of revenue. 

6. Sales Tax Office, Mutmtuprthcr: 1 case.-lhe assessment hu 
already been revised. No loss of revenue. 

7 .  Sales Tax Office, I Citetc, M-: 1 we . - ' lb  OQcat 
has taken action to amesa the turnover not covered by C forms. No 
loss of revenue. 

8, Sales Tax Ofice, Chclngcnurcheny 9 mes.-The positian of the 
9 cases is as follows:- 

(a) In 4 cases (name of assessees nuted below) the 91es hva 
been sent to the m t y  Commissioner, Emskulam for ZUMVLUW 
vision. 



(b) The position regarding the ren~aining Ave cases is'as fofc 
lows: - 

- ------ 
Name of dealer Action taken 

The party has been served with ru 
notice under Rule 6(9) of the Central 
Sales Tax (Kerala) Rules, 1957 to  
revise the aslessment. 

The party produced the C fbms 
issued wherein the number and date 
of Registration shown is in order. 

Out of the 9 C Forms pointed out 
as defective, 5 cases are in order. 
The remaining 4 cases covering a 
total turnover of Rs. 2,122-12 has 
been assessed at the higher rate and 
the additional tax of Rs. 127.32 has 
been demanded from and paid by the 
party. 

The respective C Forms were 
(5) I since dound out in 1960-'61 a m e n t  

(1961-1962) file and hence it requires no action. 
-- - ------ - 

9. Sales Tax Office, Special Circle, Kottayam: 8 cases.-The latest 
position regarding the 8 cases is as follows:- 

,I. 'J' (1MO-'61). 

The date of registration is found to be prior to the sale as per C 
Form No. 71478. Hence no revised assessment was made. 

2. 'K' (1958-'59) . 
3. 'L' (1938'59). 
4. 'M' (1958-'59) . 

1n the* three cases, they are not assessable in the light of the * 

decision in T. R. C. No. 49/63. 

5. 'N' (1981-'62). The date and Registration number furnished' 
by the asessee. The 'C' forms are, therefore, in order. 

6. '0' (1960-'61) Assessment revised. 



7. 'P' (lQ6l-'62). Registration Certificate date has since been 
furnished. 

8. 'Q' (196L162). The selling dealer had valid registration. He 
produced C Form No. 410877. 

10. Sales Tax Ofice, Special Circle, Palghat: 3 cases.-The assess- 
ments in the 3 cases have been revised. Hence no loss of revenue. 

11. Sales Tax Ofice, Ponkunmm: 3 cases.--Out of 3 cases, on fur- 
ther scrutiny the defects pointed out do not exist in 2 cases. The 
assessment in the third case has been revised and the tax demanded 
at the higher rate and collected. 

12. Sales Tax Ofice, 1 Circle. Trichur: 1 case.-Action for 
revision of assessment has been dropped as information regarding the 
date of registration of the purchaser has been furnished by the dea- 
lers. 

13. Sales Tax Ofice, Special Circle, Trichur: 6 cases.--3 cases 
have been revised. In three cases on further scrutiny it was found 
that there was no defect. 

14. Sales Tax Ofice, I Circle, EmakuZant: 3 cases.-The Officer 
has already taken action to revise the assessment. 

15. Sales Tax Office, Special Circle, Mattanchery: 5 cases. In one 
case it was found that there was no defect as proof was produced. Ac- 
tion has been taken to revise the assessment in the remaining 4 cases. 

16. Sales Tax Ofice, Alwaye: 3 cases.-Action has been taken to 
revise the assessments. 

17. Sales T a x  Ofice, Special Circle I ,  Kozhikode: 3 cases.-In one 
case, the C forms have been found to be valid on verification of the 
proof produced. In the remaining 2 cases assessments have been re- 
vised. 

18. Sales Tax Olfice. Chittoor: 5 cases.-These cases have been re- 
vised. 

19. Sales T a x  Ofice, I Ci.rcle, Kozhikode: 1 case.-This has been 
revised. 

20. Sales Tax Office. Special Circle, Can.nanores B cases.-Action 
has been taken to revise the assessments. 

21. Sales Tux Office, Cannanore: 1 ccrse.--The C form has been 
found to be valid on examination of the further evidence produced, 



22. Sdes Tax Office, Hordurg: 1 me.-Action hoe been taken to 
revise the assessment. 

23. ScJer Tax m, I1 Circle, Koahikodc: 1 me.-The tax effect 
noted as Rs. 194 by the Audit is not correct. It is only Rs. WIwU 
Action has been taken to revise the assessanent. 

24. Sales Tax Office, I I  Circle, Trichur: 5 cases.-&thm has been 
taken to revise the assessments. 

25. Sd&o Tax O@e. Parum 1 case.-Action has been t a b  to re- 
vise the assessment. 

26. Sales Tax Office, Chaklkudy: 1 case.--Assessment has been 
revised 

27. Sales T ~ ; F  Office, II Circle, Quilcm: 4 cases.-Action has been 
taken to revise all the assessments. 

28. Sales Tax Ofice, I Circle, Mattumhery: 3, cases.-Assessments 
have been revised. 

29. Sales Tar OffCce, II Circle, Alleppey: 1 we.-The C form h u  
been found to be valid on further examination of the proof produced. 



..- . . -- -- - -- . - -  - -.- I _--- - - .  
O$M/ &an1 Ptruntagt 

Sl, Nt. Numbrr a d  nama oj Grant - Told Grant Expandtmre Sactng of rotltlll 
Suppltmntay 

&4nl 
_ _ _  . -  _ _ - - - - . - -  ---. -- 

(I) (4 (3) (4) (5 )  (6) (7) 
--- ---- - --- --- - 

(Plgures In Ikhs of rupecs) 

I XIV 

1 XV 

3 XVI 

4 XVIIl  

J XXlI  

6 XXVI 

7 XXVII 

B W I V  

Statt Insurana and M i s c e l b t o ~ ~  

ScientificDeparrrncnts , . 
Universiry Education , , 

Techniol  Education , , 

Agriculmre . , , . 
Co.operatio!l , , , , 

lndustrits . . , . 
I'orrs . , , , . 

If. C w  :u,'lcrr the w i n p  cxtctdtd 10 prr r r n f  b u t  wprt wi:Ain 20 prr crnf cljliii rc;o!srar.l 

15 1vj 'I'W 011 vehiclrl , , , , , , 8 ,  9'09 PSCr, 

1 6 V  Stnmp, . . . , , , , , ,  d a ' 6 5  9'al; 

17 VlI l  Election!. . . , , , . . . . . 6;69 b6S 



I ,  CIS!! W;IBRB THE SAVINGS M O U N T B D  TO 20 PU CENT OR MORB 0 1  THE TOTAL GRANT (Piflrt! in hkh! d rupts) 

I VIII .  Elcaiont , , , , , . , . .  4'75 4 '71 3'76 6-99 w B 4  

4 XVI. Univenity Education , , , , , , , 1 , l (~21  1~74 '21  1,37015 3 7 ' 6  21.2: 
Token 

7 XLI,  Misallaneous Contributions and Aaugnrntnta . . . . 13'35 13'3! 8 , 3 4  5'01 
Tokcn 3"!3 

8 XLII. Nat~onal Emetgtncy , , , , . , . , 1'66 1066 2- 19 5'47 7.41 

l o  Llll .  Capital Outlny on ~ e h t m t !  of ~ o v t r n m e n t  ~ n d ~ n ~ '  . , , n g l - 8 5  11,91,fi! 10,1:'79 1,74@j 21'21 
T o h  

I] ,  C\$as WHERE THESAVING1 IIIQDaD 10 PER C l N T  IUT WUE WITHIN 20 PER CWT Or TH8 TOTAL G ~ h 7  

11 11, Land Rtvcnur , . . , , . . 1 , 1 ~ 5 1  1,21,54 1 ,0121  21'33 : - , 4 1  

17 XLIV, Cnpiul Ouhy on Agricuhunl lrnprovemtn~ , , , 8 9 7  24,86 w 3 4  1 '52  I O , I ~  
16.29 

18 XLV, C~piulOuhyonlnduublDtvtlopmtnt , , . 31Q'op ~ 7 2  ~ R 8 . 7 ;  33'9! ro.!a 
0% 



APPENDIX LXfV 
(SU P m  11.21) 

M&or ~ e h c l ~ s ,  tks prwisisn jor mirich remaa'ned wbUy or subriontil!y u d d  
(Rejmed to inporapaph 14-Ckpc~ I l l p o ~ e  t I of the Audit Rcporr) 

S1. Grant No.& Gtuop Nawwojtkscheme Provisia Saving Rwons for thesavhg 
No. head (andper- 

m w e )  

I XVII Genenl Conversion of 
,Education secondary schools 
B(a) 11. J into multi-purposc 

hi her secondary 
seflm~s m n ,  

2 XVII General Development of ex- 
Education B(a) perimental multi- 
11. K purpose Jchools 

(Plnn) 

3 XVII General Medical Inspection 
Education (Non-Plan) 
E(f)(l 4) 

4 XVII General Campus works pro- 
Education E(f) jects (Nan-Plan) 
(21) 

5 XVIII Technical Post-graduate course 
Education A(d) in the Engineering 
(vii)C College Trivm- 

drum (Plan) 

6 XVIII Technical Development of UI- 
Education D(s) harja's Technolo- 
(xvii)G gical Institute, Tri- 

chur (Plan) 

(In loRhs o j  rupees) 

2.20 1-98 Mainly due to post- 
(*)% budget orden of 

Government to cur- 
mil expenditure er r 
measure ofeconomy. 

r -00 r -00 Nan-implementation 
(100%) Of the schune due to 

post-budm ordm 
of Government to 
M o i l  expenditure. 

1.50 r.or Due to non-prefa- 
(67%) ment of claims for 

medical inspecriaor 
by Medical Odcur; 
m e d i d  inspections 
were also not con- 
ducted in certain 
Schools. 

I . j o  I .o9 Mainly due to non- 
(73 %) payment ofgrant due 

to administrative m- 
sons. 

2.79 1.88 Due to post-budget 
(672;) ordersof Govtfi- 

ment discontinuing 
the scheme of one 
pear's duration and 
introducing r ntw 
scheme of two y m '  
duration md non-rr- 
ceipt of eq~ipmcnt. 

1.71 1-26 W l y  due to un- 
(74%) filled vacrncin and 

non-purchase of eq- 
uipment due to b e  
sancticm or non-re- 
cei t of equipment 
J e d  for. 



XIX Medical (d) Developmcntofpost- 
(iv)LD. graduate education 

in the Medical Col- 
lege, Trivandrum 
CPlm) 

XXVIII Commu- Rural Arts, Crafts 
nityDevelopment and Industries fi- 
Projccts,National] nanced from Loan 
Extension Service funds (Plan) 
and Local Deve- 
lopment Works 
A(i)(i) 

XXVIII Commu- Panchayat Rai Train- 
nity Develop ing Centres (Plan) 
ment Projects, 
National Enen- 
sion Service and 
Locnl Develop- 
ment Works D(a) 
(iv)IV. I 

XXXHarijan Wel- Health Housing and 
fare (I) (d)3 (ii) othcrschcmcs(Plan) 
B. 11. -subsidy for hour- 

ing to sweepers and 
scPvengcrs and pro- 
vision of house sites 
tomembers ofsche- 
dultd castes who 
are engaged in un- 
clean occupation and 
who are londless la- 
bourers 

Mainly due to no%- 
implementation of 
the acheme in full, 
pending sanction o 
the Government of 
India, delay in sanc- 
tionin& dd i t iond  
st& md unSlled 
vacancies. 

2 -  18 I - 87 Non-formation of 
(86 %) co-operative societies 

in certain Block areas 
owing to certain ad- 
ministrative d iffi- 
culties. 

I .oo I-oo Non-receipt of Go- 
(100%) Vernmentb sanction 

for implementat ion 
of the scheme. 

1 .a4 I ~ 8 4  Non-implementation 
(roo%) of the schemedue to 

late receipt of 
Government orders. 



NOTE ON PARA 14-AUDIT REPORT 1965 

74. Brir/Nota indicaring redvmr /or savings in excess oJ 10 O/b which m e d  in 1962-63 and 1963-64 in the rare oj Shial No. r in A p p d k  1f 
pp. 148-151 of Audit Rrporr, 1965. 

Demand No. VIII. Elections. Budget Total A ~ ~ u a l  Savings Percentage Budget Total Expcndi- Savings Percultage of 
Estimate Grant expendi- of Savings Estimate Grant t m  s V ~ ~ W  

ture 

Head of account 

I 

Original Actual Savings Reasons for savings Originnl Actual. Savings Reasons for savings 
Grant. cxpcndi- Grant expendi- 

ture tur+ 
2 3 4 5 6 7 8 9 

I rg.C(P)I--P mion and 0.50 0.47 0.03 There were only very few 1-70 0.41 1-29 No intensive ~rvj&n af 
Printing of y kctorml Rolls additions and alteretions hod to bc conducted in 

in the supplements to 
electoral rolls for 1962 

1963-64. there 
only v q  few c-=chons 

and therefore the paps  Urd addrtions in the final 
of suppkmtntary rolls suppkment for 1963. 
printed were less than 
what wan anticipated. at 
the time of rcpuruon 
of the Budget Lunuta. 



2 11. Expenditure on Election 
t o -  

(a3 House of People . 2-95  2-06 0.89 I 

3 (iv House of h p k  and . . 
Legiskm (held 

rimulfrwously). 

The d s were due to 
the bct &at the pending 
claims related to the r neml elarions to Lok 

&ha held in February, 
1962 and the mid-term 
General Elections held in 
February, 1960 were less 
than what was anticipated 
at the time of the preparo- 
tion of the budget. The 
majority of the claims 
could be settled by the 
close of 1961-62 itself u 
a mul t  of the special 
drive made by the De- 
partment in this regard. 

The savings were due to 
the fact that t h e  was no 
byc-election to any of the 
seats of the Lok Sabha . and also due to the poet- 
ponement of bye-ekc- 
tions in Vuboor, Patbaa- 

0-10 Nil. 0-10 ThsraaornobpzlcFcionto 
the Lok sobha. 





I 9 6 3 4 4  
(Rs. in 1PLhs) 

D d  No. e g c t  Total Actual Savings Perantage Budget Total Expend- Savings Percul- 
Bstunate g a n t  expenditure of savings Estimate grant turr ofsaving 

Hcdof8ccamt 0rigin.l Actual Savings Reasons for savings Original Actual Savings Repsons f a  savings 
grant expendi- grant expendi- 

-- turc 
-Ap----- 

Nre 

71 Mis. (c)(.infi- Field Pub- 0.55 o- 19 0.36 Due to non-purchase of 
l i i  OrCpnxaion. motor boat and van in 

view of the NationalEmer- 
gency .ad consequent 
non-appoinrmcnt of staff 
therefor. 

71. (f) (iii) Contri- I 2 .oo 9.56 2 - 4 The saving8 were due to the 
bution to M~aicipalitics poat budget reduction in 
.ad -ions. the rate d assistan- to 

be givQ to the Munici- 
palitia md C~rpor~- 
tions towuds s p e d  de- 
arness ollowonce payable 
to their empl eer Pnd on 
r t o u n t  of % nm-re- 
imburrunent of grants in 











k r d  No. XLVII I Capital Original Total Acrual Savings Pemnt-  Original Total Actual Savings Percent- 
outlay on Ports CXLIX in ~ 9 6 3 -  Rudget grant rxpendi- age of Budge1 grant cxpendi- 

64) Estimate turn Savings Estimate ture sawn@ 

Wcad of accountf Origt- h a u a l  Savings Reasons for Savings Origj- Actual Savings Reasons for Savings 
nal expcn- nal expen- 

grant diture grant diture 

r 2 3 4 5 6 7 8 - 9 

h) 
I 10-Capitalc~utlny on PortsCla)R- r .o3 I .o3 An ex nditure of Rs. I -or OQ ME was incurred to- 

ua 
(ah) Construction of pier at (I3nel 
Bdagara. gfent) wards land acquisition 

chargec. This wx9, how- 
ever, classified in the 
Irrigation Division. Cali- 
cut under "1  10. Capital 
outlay on Ponq-C(c) (ii) 
Construction of a pier w r h  
electric cranes at Bada- 
gars". The misclassifi- 
cation was rrpmed 
the Accountant General 
in letter No .P.r(q)61RBql 
64 dated 22-10-1964 from 
the Chief Engineer. 
(G & I). This was too 
late for rectification of 
mistake in the ecc.ou~~ts 
for 1962-63. - *I - -- 



0.27 1-33 Thcuvinpundathishcd 
wrr due to the dm pro- 
gms of w& on .ccotun 
of the wglipaa on the 
pm of the contractor. 

I -00 The h d l d o n  of electric 
crrncr could be done only 
after wnrtruaing the 
w k d .  The d n w  
to the coastruction of 
wharf awld not be rt.IL 
tcd during the ycu due 
to non-findiution of the 
amtmu reking to the 
work. 

. . I -00 T h e  work of inralhtion of 
ek&c Chm at Aahik- 
Lul Port wuld not be 
wr ied  out before the 
deckix~ work on thc 
whuf ma cornplead. 
The deckin@ w k  
could not be Bnrlired 
for rrrnt of inforrmtbn 
rqprdinl the weight of 
the a u t e  propad to be 
inrrUrrl tbCPC. 



c ( e X x r i i ) . - - m  Part at 13-11 2-99 ro- 12 The o r i g d  estimate of 
Naadrbn. Nmdakam Project h e  

to be revised. The mam 
work in the p r 0 i ~  was 
construction of break- 
waters. A revised esri- 
mate for the scheme 
amounting to Hs. 136- 15 
lakhs was forwarded to 
the Government of India 
for approval on 3 r- 10-62. 
The Govt. of India's 
approval to the estimate 
at a total cost of Hs. 120- 05 
hkhs was communicated 
only in Scptcmbcr, 1963. 
A further revised estimate 
~msting Ks. 135.65 hkhs 
was forwarded by this 
Government to Govcrn- 
mcnt of India on 8-1 1-63 
and this estimate was 
approved by the Govern- 
ment of Iadia ia their 
letter dated 27-2-1965. 
Hcncc on1 prehmuury 
rvorb co& be '%,"id 
out duriog 196243. 

G n b  dred- 2-90 . . 2.90 l h e  provision WPI h r  the 
full pyrnent of the cost 

the d% ** ly order p d with MIS. 
&OM Shb-Buiidinn 
~ssocintion, ~ b n d .  B& 
as the contractors subse- 
qusntly , ask* for an in- 
c m u t  in pna, the rup- 
ply order p&txd with 
than had to be ancclle& 





driving machine. Thir 
multcd in a saviq of 
Rs. 18,~001-. The a- 
tract for water supply 

arrsngements nnd ekari- 
fication works in connec- 
tion with thc work "Ekc- 
trification of pier pnd 
water-supply ments at TeUlcherry' V g c ;  

could be awdcd only 
very late after observing 
d l  the formalities. Hence 
much P ~ J  EoyM 
not be ach~eved as am- 
cipated, which resulted 
in a saving of Rs. r I ,8301-. 
Them werc)also smPU 
amounts of spin under 
other heads u n g  this 
p u p  heap of .ccount. 

0.50 0.02 0.48 The provision ori 
made against the ""z wor 
was for the p m  payment 
of the cast of the dredging 
unit. As the conmct for 
the supply of a Gmb 
dredger wth MIS. Hol- 
b d  Ship-Build'i Asso- 
ciation, H o U  hsd to 
be ~ ~ r r l l e d  subsequently 

the Finn .*d for 
increme m prrcc of the 
drrdgcn, fresh teaden 
h.d to d k d  for the 
w ~ k .  H ~ C C  only .dpcr- 
tisemurt charges M to - on the work 
during 1963-4. 







(bXi) ~-Contribution towuds 
Lirtablishment C h a m  of Pan- 
chmyat OIBam. 

1-75 Savings were due to non- *16.52 13-79 2-73 
disbursement of Estab- 
lishment grants to group 
I I and group I I I Panchn- 
yats in Malabar area for 
want of audited figures 
from Panchayat Offiars 
xgaxding grants disburs- 
ed in previous yearn which 
had to be looked into be- 
fore sanctioning the grants. 

5-95 The 88~1 l IgS  of Rs. 3'92 3-00 1'99 1-01 
hkha were due to the post 
budget decis'mn to debit 
the expenditure on ao- 
count of grnnm to new 
Panchyats to the P h  
head vis. "b(i) Schemes 
under the Five Yeu Plan- 
Initial p m t s  to Pan&- 
p t s  to be newly formed." 
The bnkncc mvingl were 
mainly due to leas expen- 
dinue on grants on 8c- 
count of the new delimi- 
ution given effect to from 
1-1-1962. 

partier or due to mron, 
encuhment of hilt by 
the parties before tbe dqe 
of the year. 

-- - - .- .--PA---.- 

NO- :-Rc8ums for savings in m p e a  of important items only are given. w- 
Addifiensl Sc~retmy (.Fin. & Ptg.) 





(cxii) A- -4kn)aDtnt of o t d k u  
rrrnl bbomur in Rho- %+' MdGrlrmdroLaQ 

3-00 .. 3.00 Theruks forgivingrubridy 
under the scheme could be 
finally issued d y  by the 
dome of October 1964. 
Thedore it was not p- 
sibk to iplplemeat the 
rchemc dumg 1963-64. 

2-00 0.72 1-21 The Pm-requisite for claim- . . . . 
ing the subaiidy is to uti- 
lire the loan sanctioned 
for the godown. Many 
of the Mcieties have not 
utilircdthclornporcion. 
He- the shortfall in 
cxpendituxe on subsidy. 







was issued by Cmni- 
mcnt on 11-2-1g6j. Or- 
den for the purchntc of 
equiprnenta w a r  phad 
on 12-2-1963 with M a n  
Lonen and Tubro Ltd. 
But the Company fould 
supply only anidcs wonh 
h. I .  30 lrLhs immcdiatc- 
ly, in view of the fact 
that dairy equipmenn 
w u r  mostly mmufrctur- 
ed only after receipt of 
firm orders. Hence the 
SPVlngs. 



Brief Nota indiating r-8 for IPV- in exasn of to% which occurred in 1962-63 anc 1963-64 in the case of S1. No. IS 
Appendiz I1 of Audit Report 1 9 5  

1962-63 --- -- . 
1 9 3 4 4  (Rs. in Lakhs) ~- ---- - -- - -- 

Dcmurd NO. Original Totd Actual Saving8 Pemnt- Original Total Actual ex- Savings Pernnt- 
Budget grant 4 expenditure age. of Budget Grant penditure 

Entimata mvqs Estimates 
Pge of 

savings 

H a d d r c o u o t  Wi- A d  S n i n p  D Reasons for savings Origi- Actual Savings Reasons for savings 
nrl apmdi-  nal expen- 

Grant ture Grant d~ture 3 

3-60 0.16 3 - 3 4  Provision made for the 
scheme *Modemisation 
and Expansion" for 1963- 
64 was Rs. 3 - 6 0 - W s .  
The question of mpoa 
liccna applied for on 
17-12-1959 was pending 
mth the Government of 
India. At the time of 
p w t i o n  of Budget 
Estimate for 1963-64 it 
wan expected @at the 



?'moancote Rubber 
Wo* by the 
Public Works Depart- 
ment (Rs. 0.84 lekhs) ; 
and ncm-receipt of a dry- 
ing plant ordered in Octo- 
ber 1962 due to non-avail- 
ability of transport frdli- 
ties (Rs. 0 -  29 lake.) 

Govt. of India sha\lld 
issue the import liemot 
rmd the Dcpnamat 
muld be abk to procure 
the nuchincry and effect 
payment .during the ycu 
rg63-64 melf. No licence 
was received even in I I 163. 
Even if import l iana  was 
obtained after x 1/63, it 
would not have been 
possible. to import the 
machin.ey observing all 
f d a a  and effect 
payment before the cnd 
of the financial year. 

It ms r this time that an 
additional provision of 
Rs. 11 iakhs wrs neoarsi- 
tated for establishment of 
Dwclopment area8 for 
immediate payment of com- 
pensation on land at Eda- 
yar. In the cixcumst.Mx0, 
m mm~nt of Rs. 3 lakha 
erpeaedassrrPingsundu 
the above had was re- 
appropriated for the ddi- 
t iod requirancnt udcx 
Development aers which 
couM not be postponed. 



t d  21 -6-61 for t h e g -  
chut of 8 drier for M 
Q.y. A budget provision 
ofRs.~-oolakhswaspro- 
vided for the y e u  1962-63. 
The Capacity of the drier 
proposed was 20 tonner 
per day. In G. 0. 

purchue of a drier at n 
toulcoltof Rs. z.8aIakhs 
from Mesrs Bombay 
Company Ltd. Cochin. 
On 10- -62 the State Govt. 
a p p d f o r  irn r~ l i a n e  
to the Govt. ot%dia, ~ i -  
nutry of Induatry but it 
war not issued duriw the 
yur  1pbz-63. The licence 
waa Sued only In January, 
1963. H e m  the amount 

P mvidd in the budget 
or 1962-63 could not be 

utiliocd. Out of the budget 
provision of Rs. 2 inkha an 
expenditure of Rs. 12,718 
mr incurred for 
ccmcntyudrfor drylrU 
day. The uvings of Rs. 
1.87 L.Lrhr were ourrend- 
md. 

(~)(iu)C('iR#rqroka$m d 3 -90  0.w 2-96 ~.vingswcrrasamuitofthc 
- d p o d u c M m o f ~  mo-purchuc of tht pht m?=h- for tbe man- d S~OSEWUC pipa d ~ e  to 

ccocipt of t e h .  

to the non-receipt of im- 
port liocna for a 
range from west= 
many applied for on 17-2- 
62. The Government of 
India did not issue the 
lictncc even by 12/63. As 
it was not possible to get 
the import licence, the 

Board of Dilrctors resolved 
to anccl the order placed 
for the machinery and the 
order was canseUed in 
Deamber, I*?. As re- 
gards the appomtmcnt of 
a qulllified technician w 
the concern was abk to 8 
get. the xrv im of a tech- 
maan only for less than 
six months. The attempts 
of the CDlKXfn to get a 
rrgulnr hand did not ma- 
tecialisc. Hemx the sa- 
vings. 





Govt. Order issued on 4-3- 
63 the terms stlpuloted 
by the supplicrr for 25% 
sdvnna payment werr not 
concerned. Since the sup- 
plier, insisted on payment 
of the advance, revised 
Govt. orders were issued 
in April, 1963. Thur 
Savings of Rs. I -87 lnkhs 
resulted due to the non- 
issue of Government Or- 
cien before the d m  of 
the financial yesr. 

The buildings were corm- 
tmcted by the Puhlic 
Works D e p r m n t .  The 
saving, of RII. 0.71 Whr 
in the pmvrsioan for civil 
worh =re d w  to the 
non-availability of a ~ b c ~ t ~ ~  
sheets. 

According to the terms of 
the ofden placed with 
M/s Voltm Ltd. for sup 
ply and etctrion of humi- 
dification plnnr d with 
Mls Cr~erd  Elearic Co. 
of IndU Ltd. for elecai- 
hatian. 9% of rhe ~ U C  , pryabk .g.irut deli- 
wry and the b.lurc 
xoy, after erection md 





3-50 0.94 2-56 Mainlyduetonon-receiptof 3-50 0-09 3-41 
machinery and equip 
ment for want of import 
liancc and foreign cx- 
change facilities. 

conccz~l. hito a Joint St* 
Cond*y in Febru~ry 
rg64 (FtS 0-41 -1. 

(a)(iiX;Cii Manufrcurc of 6-60 Nil 
wtbctic dctapnts. 

6-60 The scheme envisaged the 
menufacture of different 

types of synthetic daer- 
gents (useful and valuabk 
ckaning and vetting 
agm~l) in the Kerala Soap 
Institute at the rrtc of zoo 
tonne per anuum. Pre- 
liminuy work relating 
to tbc scheme had 
been taken in 1961-62. 
Thc provt'i made for 
rg6a-63 was for cons- 
truction of the buildings 



(tXii)I. Purchase .nd Dmlop- I .oo Nil 
merit of Ekcttial .Rd Allied 
Industries. 

(8 II)J (i) Iiydrogcnmion of Fish 3 -65 
[(aXii]Y (i) in 63-64] 

fd lppliat'i  wm Knt 
to tht Government of 
India. The GoPcrnment of 
India infammi the State 
Govemmcnt in Januuy, 
1963 that this item (syn- 
thetic detergent) was in- 
cluded in the banned list. 
So no further steps could 
bc taken in the matter. 
Hena the savings. 

I .oo As the sale deed could not 
bc cxmrtcd during the 
year, the purchase vdue 
of the m t s  of the Com- 
pony m e  Electrical and 
Allied Industries) the 
mmarment of which 
was assumed by Govern- 
ment could not be p.id. 

0.77 (Amount prqvided by re- 
appropr~at~on). 

3.60 MPinly due to non-mipt  of 3-60 Nil 3-60 ~ e ~ r ? p . r ~ ~ J c r t d  
machinary & equip- r a t ~ a J o ~ S o t d t C q m  
mcnt for want of import P * ~ ~ 4 - 1 6 4 r p d h c * p  
licence 6r foreign exchange = invcwuneocr- 
facilities. thuultwframth 

Stue Budget. # 4 Q  no 
expendituredbcin-  
auraQcuiirtiadupuc. 

Do. 2-60 0.67 1'93 R- tL 
meet *emr 4 ex- 

a k i o k d m o t  w-. 









2-00 Nil 





ANN EXURE-A 

The All India Small Scale Industries Board, in its 16th MeeW 
held on 13th April, 1980, resolv+ in resolution No. 14 that State GOV- 
emnents should take up a scheme of participating in the share capi- 
tal structure of private small scale industrial units. As a step to im- 
plement this suggestion, the State Government provided an amount 
of Rs. 3 lakhs in the budget for 1962-63. In November, 1961, Govern- 
ment had constituted an Advisory Committee to scrutinise the techni- 
cal and financial feasibility of the proposals for State Participation in 
the equity share capital of small scale industries. This Committee 
met on 23-11-1961 and submitted its recommendations to Government 
on 27-11-1961. Again the Committee met on 7-3-1962 to examine the 
applications received and detailed proposals were submitted to the 
Government on 27-4-1962. By that time the Kerala State Small In- 
dustries corporation had been informed. So the Government review- 
ed the position and it was felt that it would be advisable for the 
Kerala State Small Industries Corporation to take up this scheme. 
Simiiar functions in the case of large industries are being carried out 
by the Kerala Industries Development Corporation. In June, 1963, 
! ne Government, therefore, ordered the implementation of the scheme 
through the Kerala Sta?e Small Industries Corporation. Hence the 
budget provision could not be expended during 1962-63. 

a*/- 
JOINT SECRETARY (FINANCE) 



ANNEXURE-B 
There was inordinate delay in obtaining interim finance from the 

State Bank of India for advancing loans under the scheme and the 
Land Mortgage Bank had, theref ore, to proceed cautiously. Although 
the Bank began accepting applications from January, 1961 and had 
applied to the State Bank of India at the same time for necessary 
interim finance, only in December, 1962 the State Bank of India made 
available the cash credit accommodation. The Land Mortgage Bank 
obviously had to proceed with caution as it had not much of other 
funds to divert for the purpose of issuing loans under the scheme. 
During 1962-63, therefore, no debenture was issued for the following 
reasons: 

(1) The total amount of mortgages .acquired as on 1-3-1963 was 
only Rs. 2,93,391; 

(2) The cash credit accommodation from the State Bank of 
India was made available only from 4-12-1962 after a pro- 
longed delay of about 2 years and if a debenture issue was 
made for the small amount of Rs. 2,93,390/-, then under 
the terms and conditions of the accommodation, it would be 
necessary to close the accommodation and the sanction of 
fresh accommodation for further disbursement would have 
meant again a delay of several months. 

So the provision under '96 Capital Outlay (b) (ii)-ll-purchase of 
Debentures of Land Mortgage Bank etc., for 1962-63 remained 
unutilised. 

=/- 
JOINT SECRETARY (FINANCE) 



The proviaion was meant for share capital contribution to State 
and Central Co-uperative Banks from the loans obtained from the 
Reeerve Bank of India for the purpose. Of the amount of Rs. 20.00 
lakhs recommended to Reserve Bank of India, they sanctioned 
Rs. 10.00 lakhs only and rejected the proposal for Rs. 10.00 lam on 
the following grounds. 

An amount of Rs. 7.00 lakhs was recommended to the Malabar 
Central Co-operative Bank to meet the additional requirement in res- 
pect of Palghat, Kozhikode and Cannanore Districts at the rate of 
Rs. 5.00 lakhs, 1.00 lakh and 1.00 lakh respectively. The additional 
requirement was estimated to boost up the borrowing power, especi- 
ally in Package area. As the proposal for trifurcation of the 
Bank was pending, the idea was to transfer this dter the formation 
of the respective Banks. The Reserve Bank of h d i a  did not sanc- 
tion the proposal and stated that the question of sanctioning the 
contribution would be considered during the succeeding year. 
Accordingly sanction was given in the succeeding year, for an amount 
of Rs. 7: 50 lakhs. 

Secondly, the Reserve Bank reduced an amount of Rs. 3.00 lnkhs 
recommended to the Ernakularn District Bank considering their per- 
formance for loan operations in 1961-62. 

Hence the saving of Rs. 10.00 lakhs. 

- 
JOINT SECRETARY (FINANCE) 



ANNEXURE-D 
In June 1962, Government issued orders for the transfer of the 

management of the existing industrial estates to the Kerala State 
Small Industries Corporation. The Corporation made preliminary 
arrangements for starting the construztion works in these estates and 
it was only in November, 1962 that a construction Engineer was a p  
pointed in the Corporation. As such there was only an effective 
period of three months for carrying out the constmction works in the 
existing industrial estates during the year and hence the expenditure 
incurred during the year fell short of the original provision made for 
the year. The decision to transfer the construction works to the Cor- 
poration was itself taken since it was found that there was consider- 
able delay in the execution of the works relating to industrial estates 
by the P.W.D. It was also considered that there would be more effec- 
tive coordination of carrying out the different works in connection 
with the construction of industrial estates if it was got executed by 
a separate agency for that purpose alone. Government constituted 
two Committees, one at  the State level consisting of the Director of 
Industries and Commerce, the Chief Town Planner and the President 
of the Small Industrialists Association to Analise the designs of the 
buildings to be taken up in the industrial estates, and another at the 
District level to finalise the location of the sites of the different indus- 
trial estates consistmg of the District Collector as Chairman and Con- 
vener, the Regional Joint Director of Industries and Commerce and 
the Superintending Engineers for Electricity and Buildings and Roads. 
Regarding the selection of sites the report of the Committee on the 
choice of the site was to be placed before the respective District Deve- 
lopment Councils. There was some delay in the actual acquisition 
of the various sites as proposed by the different Commit tees and the 
acquisition could not be Analised in any of the cases during 1962-63. 
In the case of a site which was originally proposed for the new indus- 
trial estate in Quilon District, the site had to be changed due to the 
objections from the ownerb. On account of the non-availability of 
the different sites by acquisition during the year 1962-83 very little 
expenditure could be incurred from the provision set apart for the 
purposc of construction of the new industrial estates proposed for 
the Third Five Year Plan. Savings to the extent of Rs. 3.09 lakhs are 
due to erroneous ptwioion for land acquisition met from provision 
under "c (ii) B Establishment of Development areas". 

w- 
, JOMT SECY (FINANCE) 
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APPENDIX LXVI 
(See para 11.33) 

Whether the land collecterd under the Bhoo&n rnovement wcu ciistri- 
buted to people for whom it was meant? 

The lands donated under the Bhoodan movement have not been 
relinquished to the Government and hence they have not been 
assigned to any person under the Bhoodan Assistant Rules, 1962 

Sdl- 
ADDITIONAL SECY. 

(PLANNING & FINANCE) 



S1. Name of A p t  &acp SL Name of Agent 
No. No. Na %? 

Jay- Book Depot, Cha 66 
rwala Kuan, Karol B&, 

!&w Delhi. 
Oxford 13wk & Stadoncry 68 34. 
Company, Scindia Hause, 
Connaught Place, New 
De1hi.-I. 
People's Publishing House, 76 
Rani Jhansi Roods New 
Delhi . AGENTS IN FOREIGN 

c o U N T R 1 m  

Shri N. Chfobr Singh, 77 
New Agent, Ramlrt Paul 
High Schaoi 
Imphd. 

The United Rook Agency, 
48, Amrit Kaur Market, 
Pahar Gani, New Delhi. 
Hind Raok HOUK, 82, 
Jsnplth, New Delhi. 

The Secretary, Establish- 
ment Department, 'I'hc 
High Commission of Indin, 
India House, Aldwvch, 
LONDON, W.C- t .  






